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 Thursday,  August  25,  966/Bhadra  3,
 888  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 विदेशों  से  लिये  गये  ऋणों  को  ्दायणो

 +

 श्री  व्भिति  शिश्रष  :
 थ्रो  क०  नाव  'तिवारो  :
 श्री  3  बरुओ  :
 श्री  शित्रमूति  स्वामी :

 #e  59.

 कृया  बित  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क).  क्‍या  सरकार  ने  विदेशों  से  लिये
 गये  ऋणों  की  अ्रदायगी  शीघ्र  दारने  के  लिये
 कोई  योजना  बनाई  हैं  ;  और

 (ख)  उन  सभी  ऋणों  की,  जिनके
 बारे  में  शब  तक  करार  किये  जा  चुके  हैं,
 कब  तक  अदायगी  कर  दी  जायेगी  ?

 The  Minist  of  प  (Shri
 Sachindra  Chaudhuri):  (a)  No,  Sir;
 each  ‘loan  is  to  be  repaid  in  accord-
 ance  with  the  agreement  under  which
 it  was  contracted.

 (b)  Varying  periods  of  repayments
 tanging  from  3  to  50  years  are  appli-
 cable.  to  the  foreign  loans.  Of  our
 existing  debt,  the  loans  are  repayable
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 as  under:
 Term  of  the  Loan  Percentage  of  the  total
 r0  years  &  less  Io
 II—20  yeais  29
 2I—30  yeers  6
 (31-40  years  29
 4I—50  years  36

 TOTAL  :  I00

 श्री  विभूति  मित्र :.  मैं  जानना  चाहता
 हूं  कि भारत  पर  कितना  विदेशी  ऋण  है  और
 कितना  प्रत्येक  वर्ष  हमको  उसका  सूद  देना
 पड़ता  है  i

 Shri  Sachindra  Chaudhuri:  Each
 contract  is  based  on  its  own  terms
 and,  therefore,  I  cannot  sal  that  this
 is

 at:  बिभूति  न्प्षि  :  मैंने  यह  पूछा  था  कि
 कितना  हमारे  ऊपर  ऋण  हैं  और  प्रति  वर्ष
 हमको  कितना  सूद  देना  पड़ता  हैं  ।
 Mr.  Speaker:  He  is  enquiting

 about  the  total  debt  today  and  the
 annual  interest  that  we  have  to  pay.

 Shri  Sachindra.  Chaudhuri:  I  can
 give  that  information.  So  far  as
 interest  is  concerned,  each  particular
 loan  has  got  its  own  interest,  and
 that  will  have  to  be  worked  out.

 Shri  Tyagi:  What  is  the  tot]  capi-
 tal  amount?

 Shri  Sachindra  Chaudhuri:  I  am
 going  to  give  this  to  you,  if  I  may.
 As  on  3lst  July  966  the  value  of
 the  agreements  signed  in  the  three
 categories,  on  Government  account—
 I  am  not  talking  of  private  account—
 is  Rs.  4,715.62  crores,  Rs.  ,286.0l
 crores  and  Rs,  1,045.97  crores,  depend-
 ing  on  what  type  of  loans  they  are.
 The  first  type  of  loans  are  those  which
 we  have  got  to  pay  in  foreign  ex-
 change  out  of  our  free  foreign  ex-
 change.  The  second  type  of  loans
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 are  loans  which  have  got  to  be  paid
 in  rupee  exchange  and  the  third  type
 of  loans  are  loans  in  rupees  but,  at
 the  same  time,  the  lending  govern-
 ment  has  the  right  to  buy  goods  to
 that  extent.

 Shri  Tyagi:  Is  it  the  devalued
 rupee  or  the  previous  rupee?

 Shri  Sachindra  Chaudhuri:  As  I
 said,  it  is  as  on  3lst  July.  I  am  not
 talking  with  certain  knowledge  of  it,
 but  as  far  as  I  can  make  out,  it  is
 certainly  the  devalued  rate.  I  wish  to
 make  it  quite  clear  that  I  am  pre-
 suming  this  from  the  fact  that  these
 figures  have  been  given  to  me  as
 on  3lst  July.  From  that  I  am  pre-
 suming  this.

 श्री  विभूति  मिथ्॑  :  अभी  मंत्री  जी  ने
 बतलाया  कि  960  का  यह  आंकड़ा  है  |
 960  से  966  तक  छ:  वर्ष  हो  गये  ।  मैं
 जानना  चाहता  हूं  कि  1966  की  25  अगस्त
 तक  हमारे  ऊपर  कितने  विदेशी  ऋण  का  पावना
 है।  चाहे  जितने  तरह  का  ऋण  हो,  उस  सब
 का  टोटल  क्या  हैं,  और  इतने  दिनों  का  सूद,
 जो  कि  हम  नहीं  पे  कर  सके  हैं  वह  कितना
 चढ़  गया  हैं  7  दोनों  का  टोटल  मिला  कर
 कितना  हुआ  t  यह  फ्राइनेन्स  मिनिस्ट्री  है  क्या
 यह  इतना  हिसाब  नहीं  बतला  सकती  है  ।
 हम  लोग  किसी  का  कर्ज़  लेते  हैं  तो  हिसाब
 जोड़  कर  रखते  हैं  ।

 Shri  Sachindra  Chaudruri:  I  have
 already  said  that  this  is  the  position
 as  on  3lst  July  966  and  not  1960.
 Therefore,  this  is  the  very  recent
 position.  So  far  as  our  debt  repay-
 ments  are  concerned,  we  have  paid
 our  obligations  up  to  date.

 शी  क०  ना०  तिवारी  :  क्‍या  यह  बात
 सही  है  कि  प्लैनिंग  मिनिस्टर  साहब  यू  ०  एस०
 ए०  और  यू०  के०  जा  रहे  हैं  इसी  सम्बन्ध  में
 बल्डें  बैंक  से  बात  करने  के  लिए  ।  आज  के
 पेपस  में  यह  बात  आई  है  कि  श्भी  तक  जो
 ऋण  का  सूद  नहीं  दिया  गया  है,  या  ऋण
 वापस  नहीं  किया  गया  है  इस  लिये  वल्डें  बैंक
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 से  जो  ऋण  का  फ्लो  होना  चाहिए  हिन्दुस्तान
 में  वह  नहीं  आ  रहा  है  और  इसी के  बारे  में
 वह  वहां  पर  बात  करेंगे  ।

 Shri  Sachindra  Chaudhuri:  The
 information  is  incorrect.

 The  Minister’  of  Planning
 Asoka  Mehta):
 about  me?
 I  am  not  going  to  meet  either
 World  Bank  representatives  or  the
 representatives  of  the  International
 Monetary  Fund,  because  the  Finance
 Minister  will  be  going  for  the  annual
 meeting  of  the  International  Monetary
 Fund.  If  discussions  are  to  be  held,
 he  will  be  there.  Any  report  to  that
 effect  in  the  press  is  baseless.

 श्रीक०  ना०  तिवारी  :  मैं  ने  पूछा  था
 कि  क्या  प्लैनिंग  मिनिस्टर  इसके  सम्बन्ध  में
 बात  करने  जा  रहे  हैं  और  उन्होंने  इस  को

 रिफ्यूज़  किया  कि  वह  जा  रह  हैं।  तब  फिर
 क्या  फ्राइनेंस  मिनिस्टर  जा  रहे  हैं  ?

 श्रच्यक्ष  महोदय  :  यह  अब  आप  दूसरी
 बात  कह  रहे  हैं  ?

 श्री  श्रोनारायण  दास  :  जिस  ऋण
 की  वापसी  हमको  विदेशी  मुद्रा  में  करनी  है,
 और  जो  966  में  देना  जरूरी  हैँ  उसके
 सम्बन्ध  में  यू०  के०  सरकार  ने  कहा  था  कि
 अगर  दूसरे  ऋण  देने  वाल  पेमेंट  की  तारीख
 को  आगे  बढ़ा  देंगे  तो  हम  भी  उसे  बढ़ा  देंगे
 इस  संम्बन्ध  में  क्या  कोई  प्रगति  हुई  है  ?

 Shri  Sachindra  Chaudhuri:  These
 are  matters  for  the  different  gov-
 ernments.  They  have  got  to  make
 up  their  minds  whether  they  would
 or  would  not  be  able  to  re-schedule  or
 re-finance  the  repayments.  They
 have  got  to  make  up  their  minds.  I
 have  got  no  further  information  on
 that.

 Dr.  Ranen  Sen:  From  the’  state-
 ment  made  by  the  hon.  Finance
 Minister  it  is  quite  clear  that  the
 amount  of  loan  that  we  have  taken
 is  quite  huge.  So,  the  interest  will
 also  be  quite  huge.  Is  it  not  a  fact
 that  the  Government  of  India  have

 (Shri
 May  I  answer  this

 As  far  as  I  am  concerned,
 the
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 asked  the  parties  concerned  for  a
 moratorium  on  the  payment  of  inte-
 rest?

 Shri  Sachindra  Chaudhuri:  No,
 Sir,  no  moratorium  has  been  asked
 for.  Re-scheduling  and  moratorium
 are  two  different  things  altogether.
 Re-scheduling  merely  means  this,  that
 we  take  into  account  the  interest
 that  we  have  got  to  pay  and  then  we
 say:  out  of  the  loans  we  are  going  to
 pay  you  this,  this  will  be  taken  or  this
 will  not  be  taken,  those  things  have
 got  to  be  considered.  A  broad  principal
 has  been  made  out.  But  there  is  no
 question  of  there  being  any  re-sche-
 duling  or  moratorium  or  anything  un-
 til  the  concerned  governments  make
 up  their  minds.

 Shrimati  Savitri  Nigam:  I  would
 like  to  know  how  much  interest  was
 paid  by  India  in  1965-66,  and  how  much
 is  still  due  to  be  paid  on  the  various

 “types  of  loans.
 Mr.  Speaker:  He  has  stated  that  it

 has  been  paid  up  to  date.

 Shrimati  Savitri  Nigam:  No,  he  has
 mentioned  only  the  figures  of  the
 loans,  not  the  interest.

 Shri  Bhagwat  Jha  Azad:
 about  the  amount  of  interest?

 What

 Shrimati  Savitri  Nigam:  May  I  know
 whether  the  Indian  Government  has
 expressed  its  views  to  any  of  the  in-
 ternational  agencies,  from  which  it
 has  taken  loans,  that  the  interest  rate
 is  very  high  and  that  it  should  be  re-
 duced?  I¢  so,  what  was  the  reply?

 Shri  Sachindra  Chaudhuri:  As  I
 have  said,  we  have  already  paid
 whatever  ‘were  our  obligations,  I
 think  I  made  it  clear.

 Shrimati  Savitri  Nigam:  What  is
 the  amount  which  you  have  paid?
 What  is  that  amount?

 Shri  Sachindra  Chaudhuri:  I  can
 answer  questions  only  one  by  one.  I
 cannot  go  on  answering  streams  of
 questions  that  woulq  be  coming  one
 after  the  other.  What  I  am  saying  is
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 this.  For  the  purpose  of  mentioning
 what  is  the  exact  amount,  I  am  afraid
 I  will  have  to  ask  for  notice  to  find
 out  the  exact  amount.

 Shrimati  Savitri  Nigam:  The  simple
 answer  requires  notice.

 Shri  Bhagwat  Jha  Azad:  Since  long
 we  are  asking  only  one  question.  He
 is  mentioning  Rs.  4,000  crores,  1,000
 crores  ete,  But  what  is  the  interest
 that  we  have  paid?

 Shrimati  Savitri  Nigam:  Such  a
 simple  question.

 Mr.  Speaker:  It  is  very  simple,  I
 agree.  But  the  Minister  wants  notice.

 Shri  Bhagwat  Jha  Azad:  He  cannot
 give  that  information  even  when  we
 ask  questions  one  by  one?

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  part  of  the  Joan  assistance
 that  we  have  raised  during  just  the
 time  of  devaluation  and  thereafter  has
 been  utilized,  or  is  going  to  be  uti-
 lized,  for  meeting  our  obligations  for
 payment  of  the  principal  as  well  as
 the  interest?  If  that  is  so,  ang  if
 the  Government  is  experiencing  such
 hard  financial  stringency,  why  is  it
 that  the  Government  leaves  it  to  the
 goodwill  of  the  various  governments
 concerned  and  does  not  take  the
 initiative  in  re-scheduling  payments,
 both  .on  account  of  principal  as  well
 as  interest?

 Shri  Sachindra  Chaudhuri:  The
 answer  is  fairly  simple.  So  far  as
 we  are  concerned,  we  have  got  com-
 mitments  from  the  other  countries  as
 to  the  amount  of  loans  to  be  raised
 for  projects  ang  non-project  work.
 We  have  not  drawn  the  whole  amount;
 we  have  drawn  certain  amounts.  If
 the  House  is  interested,  I  will  give
 this  amount  also.  After  that,  the
 question  of  re-scheduling  always
 comes  in.  If  I  am  in  a  position  to
 pay,  still  I  would  like  to  have  a  cer-
 tain  amount  of  elbow  room.  In  any
 event,  there  cannot  be  any  question
 of  initiative  from  us.  We  cannot  press
 our  will  on  the  foreign  countries  who
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 are  our  creditors.  We  have  got  defi-
 nite  agreements  with  them.  We  can-
 not  break  those  agreements,  What  I
 am  saying  is,  we  have  found  it
 possible  to  pay  and  as  decent,  honest
 debtors  we  propose  to  go  on  paying.
 But,  at  the  same  time,  naturally  we
 would  like  to  have  some  elbow  room,
 if  it  is  possible.  For  that  purpose,
 I  discussed  the  matter  in  Europe,  as
 I  have  already  informed  the  House.

 Dr.  L.  M.  Singhvi:  My  question  was
 very  simple,  namely  whether  part  of
 the  loan  assistance  was  used  or  is
 going  to  be  used  for  repayment  obli-
 gations.

 Mr.  Speaker:  The  question  has  been
 answered  already.  Whatever  detailed
 answer  is  possible  has  been’  given
 already,

 Dr.  L.  M.  Singhvi:  My  question  has
 not  been  answered.  -There  is  no  point
 in  asking  a  number  of  questions

 “without  getting  answers  to  any  of
 them.

 Mr.  Speaker:  He  has  tried  to
 answer  it.

 Shri  Shashi  Ranjan:  What  is  our
 creditworthiness  in  the  world  market
 as  compared  to  that  of  China  and
 Pakistan?  I  am  asking  this  question’
 because  there  was  a  news  item  pub-
 lished  that  our  creditworthiness  was
 much  less  than  that  of  China,  May  I
 know  the  comment  of  the  Finance
 Minister  on  this  matter?

 Shri  Sachindra  Chaudhuri:  I  think
 it  is  undignified  of  me  to  compare
 the  creditworthiness  of  this  country
 with  that  of  any  other  country,  All
 that  I  can  say  is  that  our  credit-
 worthiness  is  very  good,  particularly
 having  regard  to  the  fact  that  we
 got  900  million  dollars  worth  of  loans
 from  different  countries.

 Shri  Hem  Barua:  Since  every  Indian
 today  is  under  foreign  debt  to  the
 tune  of  almost  Rs.  00  per  head,  may
 I  know  whether  the  devaluation  of
 the  rupee  is  likely  to  have  any
 impact  on  the  future  pattern  of  loans
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 and  whether  there  has  been  any  evi-
 dence  of  improvement,  so  far  as  the
 balance  of  payments  position  is  con-
 cerned,  due  to  the  devaluation  of  the
 rupee?

 Shri  Sachindra  Chaudhuri:  The  first
 part  of  the  question  merely  invites  an
 opinion  and  does  not  ask  for  a  fact.
 As  regards  the  second  part  of  the
 question,  it  ig  too  early  yet  to  say
 what  the  balance  of  payments  posi-
 tion  will  be  after  devaluation.

 Sector  Undertaking  in
 Rajasthan

 +
 *660.  Dr.  L,  M.  Singhvi:

 Shri  Karni  Singhji:

 Public

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  any  major  public  sec-
 tor  undertaking  is  proposed  to  be
 established  in  Rajasthan  during  the
 next  five  years;

 (b)  if  so,  the  nature  thereof;  and
 (c)  if  the  reply  to  part  (a)  above

 be  in  the  negative,  the  reasons
 ‘therefor?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)  and
 (b).  The  information  about  the  in-
 dustrial  ang  mineral  projects  in  the
 Central  public  sector,  together  with
 their  locations  where  these  have  been
 decided  upon,  will  be  indicated  in
 the  Draft  Outline  of  the  Fourth  Plan
 which  will  be  placed  before  the  House
 during  this  session.  The  projecis  for
 which  no  decision  about  their  loca-
 tion  has  yet  been  taken  will  also  be
 indicateq  in  the  document.  Projects
 to  be  included  in  the  State  Plan  will
 be  determined  after  detaileq  dis-
 cussions  with  the  State  Government
 On  their  Fourth  Plan  proposals  are
 held.

 (c)  Does  not  arise.

 Dr.  L.  M.  Singhvi:  Am  I  to  under-
 stang  that  so  far  no  project  has  been
 determined  to  be  established  in  Rajas-
 than  in  the  near  future  and  that
 everything  is  being  left  to  be  decided
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 when  the  Plan  outline  is  to  be  dis-
 cussed?  What  are  the  suggestions  in
 this  respect  from  the  Government  of
 Rajasthan,  and  what  is  the  reaction
 to  those  suggestions  made  by  the
 Government  of  Rajasthan?

 Shri  Asoka  Mehta:  As  far  as  Cen-
 tral  projects  are  concerned,  that  is,
 as  far  as  industrial  and  mining  pro-
 jects  are  concerned,  they  are  roughly
 of  the  order  of  126.  The  locations  of
 most  of  them,  almost  90  per  cent,
 have  already  been  decided  upon,  A’
 large  part  of  thesé  projects  are  al-
 ready  there  and  they  are  being  ex-
 panded,  and  there  are  some  new  Ppro-
 jects  whose  locations  have  already
 been  decided  upon.  There  are  only  a
 limited  number  of  projects  whose
 location  is  still  to  be  decided.  First,
 we  have  to  decide  about  the  inclusion
 of  these  projects,  and  then  the  ques-
 tion  of  location  would  come  up.  The
 Rajasthan  Government  have  made
 certain  proposals,  but  those  proposals
 are  not  relating  to  what  one  might
 call  major  industrial  or  mineral  pro-
 jects,  and,  therefore,  there  are  certain
 industries  which  the  Rajasthan  Gov-
 ernment  will  have  to  take  up,  and
 these  will  have  to  be  considered
 when  the  State  plans  are  discussed.

 Dr.  L.  M.  Singhvi:  May.  I  know
 whether  Government  have  considered
 the  fact  that  there  are  increasing
 regional
 States  getting  more  backward  with
 greater  industrialisation
 and  in  that  view  of  the  matter,  whe-
 ther  Government  would  tell  us  the
 Proposed  outlay  on  the  various  pub-
 lic  sector  projects  in  Rajasthan  and
 whether  any  heavy  industries  in  the
 field  of  engineering  or  cement  are
 proposed  to  be  eStablisheq  in  Rajas-

 “than  in  the  public  sector?

 Shri  Asoka  Mehta:  As  far  as  engi-
 neeering  is  concerned,  I  am  sure  the
 hon.  Member  knows  that  a  decision
 was  taken  some  time  back  that  8
 machine  too]  plant  would  be  set  up
 in  Ajmer.  Cement  is  not  dealt  with
 in  these  major  industries  that  I  have
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 before  me  in  the  list.  I  would  only Point  out....
 Dr.  L.  M.  Singhvi:  I  referred  to

 cement  particularly  because  raw
 materials  are  available  there.

 Shri  Asoka  Mehta:  But  cement
 would  have  to  be  taken  into  account
 in  the  State  plan.

 As  far  as  Rajasthan  is  concerned,
 so  far  there  is  the  Khetri  copper  pro-
 ject  which  is  going  ahead,  which  will
 be  expanded;  there  is  the  zinc  smelter
 at  Udaipur;  there  is  the  precision  in-
 struments  factory  at  Kotah.  These  are
 all  under  construction,  There  is  ‘the
 question  of  a  machine  tools  plant  at
 Ajmer  and  there  is  the  question  of  a
 salt  washery-cum-sodium  sulphate
 plant  at  Sambhar.  Then  there  is  the
 question  of  the  expansion  of  the
 Jawahar  mines  at  Udaipur.

 In  the  State  sector,  the  Rajasthan
 Government  has  proposed  an  outlay
 of  Rs.  575  lakhs  for  large  and  medium
 industries  in  the  Fourth  Plan.  Out  of
 this,  about  Rs.  500  lakhs  are  proposed
 to  be  earmarked  for  projects  to  be
 implemented  -by  the  State  enterprises
 department  and  the  balance  of  Rs.  75
 lakhs  will  come  under  schemes  relating
 to  industrial  .estates.  No  details  have
 yet  been  furnished  by  the  State
 Government.

 Shri  Karni  Singhji:  May  I  know.
 the  reasons  why  Government  are  hesi-
 tating  to  set  up  a  fertiliser  factory  in
 northern  Rajasthan  in  the  public  sec-
 tor  and  making  use  of  the  large  quani-
 tity  of  gypsum  deposits  in  that  area
 instead  of  the  costly  practice  of  send-

 ‘ing  these  to  Sindri  as  at’  present?
 Also  why  is  large-scale  exploitation
 of  the  lignite  deposits  at  Palana  not
 being  undertaken  by  the  open  cast
 mining  system  in  the  public  sectoc?

 Shri  Asoka  Mehta:  As  far  as  lignite
 «deposits  are  concerned,  the  question
 of  their  explation  is  under  considera-
 tion,  As  for  fertiliser  factories,  two  are
 expected  to  come  up  in  Kotah,

 Dr.  L.  M.  Singhvi:  That  is  unrea-
 based.

 Shri  Asoka  Mehta:  I  know.  Tech-
 nologically,  it  has  been  decided  that
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 we  push  ahead  with  naphtha-based
 fertiliser  because  technologically  that
 is  the  most  economic.  We  are  not
 going  in  for  coal-based  fertilisers.
 Even  the  coal-based  fertilisets  thought
 of  have  been  given  up  and  we  are
 concentrating  just  now  on  naphtha-
 based  fertilisers.

 श्री  विश्वास  प्रताद  :  पूर्वी  उत्तर  प्रदेश
 में  आजमगढ़,  गाजीपुर,  जौनपुर,  देवरिया.

 अ्रध्यक्ष  महोदय  :  राजस्थान  का  ही  पूछ
 सकते  हैं,  उत्तर  प्रदेश  का  नहीं  ।

 श्री  विज्ञान  प्रसाद  :  पब्लिक  सेक्टर  की
 बात  हो  रही  है  v

 अ्रध्यक्ष  महोदय  :  नैक्स्ट  क्वेश्चन ।

 श्री  यशवाल  तिहू  :  मैं  राजस्थान  के
 बारे  में  पूछना  चाहता  हूं  ।

 अध्यक्ष  महोदय
 उठे  हैं  ।  ]

 :  आप  बहुत  देर  से

 श्री  यशपाल  तिह  :  झरिजन  तो  मेरा
 राजस्थान  से  ही  हुआा  है  |

 अध्यक्ष  महोदय  :  बहुत  'भर्सा  हो  गया  है
 निकले  हुए ।  ओरिजन  बहुत  देर  से
 याद  आया  है  ।

 Mahalanobis  Committee’s  Report  on
 National  Income

 +
 *662.  Shri  Yashpal  Singh:

 Shri  Kinder  Lal:
 Shri  Vishwa  Nath  Pandey:

 Will  the  -Minister  of
 pleased  to  state:

 (a)  whether  the  Mahalanobis  Com-
 mittee’s  report  on  the  distribution  of:
 National  Income  has  been  accepted  by
 Government;

 Finance  be

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (c)  when  it  ig  likely  to  be  imple-
 mented?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L.  N,  Mishra):
 (a)  to  (c).  The  Committee  on  Distri-
 bution  of  Income  and  Levels  of  Liv-
 ing  headed  by  Prof,  P,  C.  Mahalanobis
 has  so  far  submitted  only  Part  I  of
 its  report.  This  has  already  been
 placed  on  the  Table  of  the  House.
 Part  II  of  the  Committee’s  report  has
 yet  to  be  received  by  the  Govern-
 ment,  Until  this  is  -available,  the
 Government  cannot  take  a  total  view.
 Government  hag  already  initiated
 action  in  the  form  of  the  Monopolies
 Commission  whose  recommendations
 are  being  considered.  The  conclusions
 arrived  at  in  Part  I  of  the  Mahalanobis
 Committee  Report  have,  naturally
 influenced  the  formulation  of  policies
 in  this  field.

 श्री  यशपाल  सिह  यह  चर्चा  सदन
 में  पिछले  पांच  सालों  से  चल  रही  है  और
 महलबबीस  कमेटी  भी  बैठी  थी  और  उसके  बाद
 मोनोपोलीज  कमीशन  भी  नियुक्त  किया  गया  ।
 लेकिन  हम  देखते  हैं  कि  अमीर  ज्यादा  ग्रमीर
 होते  जा  रहे  हैं  और  गरीब  बिल्कुल  मिटते  जा
 रहे हैं 1  मैं  जानना  चाहता  हूं  कि महलनबीस
 कमेटी  की  रिपोर्ट  में  या मोनोपोलीज़  कमीशन
 की  रिपोर्ट  में  क्या  कोई  इस  तरह  का  प्राविज्ञन
 है  कि  यह  प्रक्रिया  जो  है  गरीबों  को  चूसने  की
 यह  बन्द  हो  जाए  ?

 श्लोल०  ला०  मित्र  :  माननीय  सदस्य
 ने  देखा  होगा  कि  पहला  भाग  जो  है  रिपोर्ट
 का  और  जिसको  यहां  पर  रखा  जा  चुका  है

 उसमें  उन्होंने  कहा  है  कि कोई  ऐसा  कनक्ल्यूसिव
 एवीडेंस  नहीं  मिल  सका  है  जिससे  यह  पता
 बले  कि  इनकम  का  डिस्ट्रीब्यूशन  अनईवन
 हुमा  हो  ।  यह  जो  उन्होंने  कहा  है  वही  म॑
 श्रापको  बता  रहा  हूं  ।  जहां  तक  मोनोपोलीज
 कमिशन  की  रिपोर्ट  का  ताल्लुक  है  माननीय॑
 सदंस्य  ने  उसको  भी  देखा  होगा  और  उनको
 यह  भी  पता  होगा  कि  उसमें  नोट  आफ  डाइसेंठ
 मि०  दत्त  का  है  और  उसमें  उन्होंने  कहा  है  कि
 कन्सेन्ट्रेशन  आफ़  वैल्थ  हो  रहा  है।  लेकिन  जब
 तक  दूसरा  भाग  न  श्राए  महलनबीस  कमेटी
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 की  रिपोर्ट  का,  कोई  फैसला  लेता  मुश्किल  है  ।
 इसका  कारण  यह  भी  हैं  कि  पहील  रिपोर्ट
 में  जन्हों  न ेलिखा  है  कि  सरकार  को  चाहिये
 कि  हमारी  रिपोर्ट  का  जो  दूसरा  भाग  है  उसका
 वह  इंतजार  करे  और  दोनों  को  मिला  जुला  कर
 किसी  निर्णय  पर  पहुँचे  ।

 श्री  यशपाल  तिह:  महलनबीस  कमेटी
 तो  एक  गर-परकारी  कमेटी  है,  जिस  को
 सरकार  एड  देती  है  -  आखिर  सरकार  कब
 तक  उस  पर  डिपेंड  करेगी  ?  पिछले  अठारह
 सालों  में  एग्रीकल्चर  की  पैदावार  घटती  जा

 रही  है  श्रौर  उस  के  लिए  सरकार  कोई  भी

 सुविधा  नहीं  दे  सही  है,  ताकि  हिन्दुस्तान  झपने
 पैरों  पर  खड़ा  हो  सके  ।  क्या  सरकार  महल-

 नब्ीस  कमेटी  पर  डिपैंड  करते  के  चेजाय  अपनी
 किसी  कमेटी  के  सुपुर्द  यह  काम  करेगी,  जो
 कि  अपनी  रिपोर्ट  वक्‍त  पर  दे  सके  ?

 श्री  ल०  ना०  सिश्र  :  यह  गैर  सरकारी
 कमेटी  कहां  हैं  ।  नान-प्राफिसर  लोग  भी  हैं,
 लेकिन  इसकी  स्थापना  सरकार  ने  की  थी
 और  इसकी  रिपोर्ट  भी  आई  है  ।  जहां  तक
 खेती  का  सवाल  हैं  उसका  इस  कमेटी  से
 कोई  ताल्‍लूक  नहीं  हैं  ।  यह  कमेटी  तो

 डिस्ट्रिब्यूशन  शफ  वैल्थ  के  बारे  में  हैं  V

 श्री  विश्वनाथ  पाण्डेय  :  मंत्री  महोदय
 चताया  है  कि  समिति ने  भ्रपना  प्रथम  प्रतिवेदन

 सरकार  को  दे  दिया  है  और  उस  की  ओर  से
 दूसरा  प्रतिवेदन  अभी  तक  नहीं  दिया  गया
 है  ।  मैं  जानना  चाहता  हूं  कि  जहां  तक  दूसरे
 प्रतिवेदन  का  सम्बन्ध  है,  क्या  समिति  ने  कोई
 मध्यवर्ती  प्रतिवेदन  दिया  है  ।  समिति  के
 प्रथम  प्रतिवेदन  में  राष्ट्रीय.  आय-के  वितरण
 में  अ्समानता  का  उल्लेख  किया  गया  है  ।
 मैं  यह  जानना  चाहता  हूं  कि  क्या  भारतवर्ष
 के  बहुत  से  श्र्थ-श/स्त्रियों  न ेसरकार  को  एक
 स्मृतियत्ञ  प्रस्तुत  किया  है  'कि  महलनबीस
 कमेटी  ने  अपने  प्रथम  प्रतिवेदन  में  राष्ट्रीय
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 प्राय  के  वितरण  में  अ्रसमानता  को  दूर  करने  के
 सम्बन्ध  में  जो  कुछ  लिखा  है,  उस  पर  पुनविचा र
 किया  जाये  |

 अध्यक्ष  महोदय  :  माननीय  सदस्य  का
 सवाल  8४तना  लम्बा  है  कि  मैं  पहला  हिस्सा
 भूल  गया  हूं  t

 श्री  ल०  ना०  सिश्र  :  मैं  भी  भूल  गया  हूं,
 लैंकिन  मैं  जवाब  देने  की कोशिश  करता  हूं  1
 समिति  की  प्रथम  रिपोर्ट  को  करीब  दो  साल
 पहले---फ़रवरी  या  मार्च,  964  के  करीब
 सदन  के  सामने  रखा  गया  था  |  माननीय  सदस्य
 ने  उस  रिपोर्ट  को  पढ़ा  होगा  ।  उन्होंने  लिखा
 था  कि  देश  में  अधिक  क्िमता  के  बारे  में
 दो  तरह  की  रायें  हैं  ।  उन्होंने  कहा  कि  कोई
 कान्कलूसिव  एविडेंस  नहीं  मिल  सका  कि
 देश  में  राष्ट्रीय  श्राय  का  अनईवन  डिस्ट्रिब्यूशन
 हुआ  है,  लेकिन  साथ  ही  उन्होंने  कहा  है  कि
 कान्‍्सेट्रेशन  आफ़  वेल्थ  हा  है  ।  उन्होंने  इस
 बात  को  माना  है  और  मानोपलीज्ञ  कमीशन
 के  श्री  दत्त  ने  भी  यही  राय  दी  है  मुझे  इस
 बात  का  इल्म  नहीं  हैं  कि  अर्थ-शास्त्र  के  विद्वानों
 ने  कोई  मेमोरेंडम  दिया  है  ।

 श्री  भागवत  झा  श्राजाद  क्‍या  यह  सच
 नहीं  है  कि  स्वर्गीय  पंडित  जवाहरलाल  नेहरू
 ढारा  स्थापित  इस  कमेटी  की  रिपोर्ट  का  दूसरा
 भाग  श्राज  तक  सदन  में  इसलिए  नहीं  आ
 सका  हैं,  क्योंकि  इस  देश  के  पैसे  वालों  भौर
 उन  पैसे  वालों  के  समर्थक  सरकार  के  व्यक्तियों
 का  इस  बारे  में  दबाव  है,  अगर  यह  झूठ  है,  तो
 आज  तक  यह  रिपोर्ट  क्‍यों  नहीं  आई  है  ।

 श्री  ल०  ना०  सिभ  :  दवाब  तो  कुछ  है
 नहीं  और  कमेटी  को  पूर्ण  स्वतंत्रता  है  t

 शी  भागवत  झा  भ्राज़ाद  :  उन  को  निकाल
 बाहर  कीजिए  ।

 शो  ल०  सा०  मित्र :  इस  कमेटी  के  सदस्य
 बहुत  ऊंचे  दर्जे  के  लोग  हैं  5  यह  कहना  उन  के
 साथ  ज्यादती  होगी--यह  भ्रनफ़ेयर  होगा---
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 कि  इतने  बड़े-बड़े  लोग  किसी  दबाव  के  नीचे
 काम  कर  रहे  हैं  1V

 Shri  Bhagwat  Jha  Azad:  Way  are
 they  not  submitting  if  they  are  so  big?

 श्री  ल>  ना०  मित्र  :  जहां  तक  रिपोर्ट  में
 देरी  होने  का  सम्बन्ध  है,  हम  इस  बारे  में  उनसे
 बात  करते  रहे  हैं  और  हमने  आग्रह  किया  है  कि
 रिपोर्ट  जल्दा  दी  जाये,  लेकिन  वे  नहीं  दे  सके,
 क्योंकि  समिति  के  कुछ  सदस्य  ऐसे  लोग  हैं,
 जो  देश  में  अपने  काम  में  लगे  हुए  रहते  हैं
 और  हमेशा  विदेश  भो  जाया  करते  हैं  ।  नतीजा
 यह  होता  है  कि  सेकेंड  रिपोर्ट  मिलने  में  देरी
 हुई  है  ।  लेकिन  यह  कहना  ठीक  नहीं  है  कि
 धनी  या  अमीर  लोगों  के  दबाव  के  कारण
 यह  रिपोर्ट  नहीं  आती  है  ।  सरकार  इस  बात
 के  लिए  बहुत  आतुर  है  कि  रिपोर्ट  जल्दी  आए
 और  हम  उस  पर  अमल  करना  चाहते  हैं  ।

 Shri  S.  M.  Banerjee:  I  would  like
 to  know  if  it  is  a  fact  that  today
 even  after  9  years  of  independence
 this  country  has  become  a  country  of
 poverty  and  plenty,  both.  After  the
 submission  of  the  first  part  of  the
 report  by  Prof.  P,  C.  Mahalnobis,
 another  commission  was  appointed,
 known  as  the  Monopolies  Commission,
 just  to  sidetract  the  first  one.  I  would
 like  to  know  whether  the  Govern-
 ment  is  likely  to  implement  any  Tre-
 commendation  of  any  commission  con-
 cerning  the  concentration  of  wealth.
 Apart  from  that,  what  are  the  steps
 taken  by  the  Government  to  remove
 this  disparity  in  incomes?

 Shri  L.  N.  Mishra:  The  hon.  Mem-
 bers:  must  have  studied  the  first  re-
 port  of  the  Mahalnobis  Committee.
 There  were  three  terms  of  reference.
 The  first  report  referred  to  the  second
 and  third,  what  you  call  disparity  in
 distribution  of  income  and  other  con-
 centration  of  wealth.  The  first  part
 deals  with  these  two  subjects.  The
 second  part  is  about  review  of  stand-
 ard  of  life  during  the  Second  Plan.
 We  are  awaiting  the  report  on  that
 subject.
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 About  the  implementation  part,  the
 Monopolies  .Commission’s  recom-
 mendations  are  under  consideration,
 and  I  believe  more  concrete  action
 in  that  connection  would  be  taken
 very  soon,  not  before  long  at  least.

 Mr.  Speaker:  We  should  not  take
 so  much  time  on  one  question.  .The
 answer  has  come.

 Shri  S.  M.  Banerjee:  I  am  not  tak-
 ink  so  much  time  but  I  seek  your
 guidance.  My  question  was  this.  The
 commission  was  appointed  but  the  re-
 commendation  has  not  been  imple-
 mented.  Then  the  other  commission
 was  appointed  to  sidetrack  the  first
 one  which  was  announced  by  T.  T.  K.

 Mr.  Speaker:  These  com-
 ments.

 Shri  S.  M.  Banerjee:  Is  that  recom-
 mendation  to  be  implemented  at  all?
 I  am  afraid  that  they  may  not  be
 implemented  at  all.

 Shrimati  Ramdulari  Sinha:  Are  the
 Government  aware  that  concentra-
 tion  of  economic  power  in  the  hands
 of  a  few  might  lead  to  misdirection
 in  investment  and  if  so  is  there  any
 proposal  before  the  Government  to
 take  steps  to  curb  concentration
 of  such  economic  powér  for  equitable
 distribution  of  national  income  to  the
 common  man?

 Shri  L.  N.  Mishra:  About  the  evils
 there  is  no  dispute.  Concentration  of
 economic  power  in  a  few  hands  has
 got  many  evils.  About  the  steps  to
 prevent  this,  it  is  the  objective  of
 our  plan.  We  are  opposed  to’  con-
 centration  of  wealth  in  a  few  hands.
 We  are  moving  in  that  direction.

 श्री  हासन  सिह  :  मैं  यह  जानना  चाहता

 हूं  कि महलनबीस  कमेटी  की  रिपोर्ट  आए  या

 न  आए--कमेटी  ओर  न  कमेटी,  रिपोर्ट  आर
 नो  रिपोर्ट--,  क्‍या  गवर्नमेंट  खुद  यह  नहीं
 जानती  है  कि  देश  में  धनी  और  धनी  हो  गया

 है  और  सब  धन  कुछ  घरों  में  ही  निहित  हो
 गया  हैं  ;  अगर  वह  इस  बात.  को  जानती  हैं,
 तो  क्‍या  उस  ने  स्वतः  इस  बात  पर  विचार
 किया  है  और  स्वतः  कोई  स्कीम  निकाली  है
 कि  धन  को  केवल  कुछ  स्थानों  में  एकत्तित

 are
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 न  होने  दे  कर  उस  का  ठीक  वितरण  किया
 जाये  |

 श्रो  ल०  ना०  मिश्र  :  जैसा  कि  माननीय
 सदस्य,  श्री  भागवत  झा  आज़ाद  ने  कहा  है,
 आदरणीय  प्रधान  मंत्री,  पंडित  जवाहरलाल

 * नेहरू  के  दिमाग़  में  यह  बात  आई  थी  और
 उन्होंने  इस  समिति  की  स्थापना  की  थी  t
 उस  का  कारण  यह  था  कि  सरकार  के  सामने
 यह  बात  आई  थी  और  देश  में  यह  हवा  थी  t
 यह  सत्य  भी  है  कि  धनी  भौर  धनी  हुए  हैं  t
 मैं  यह  नहीं  मानता  हूं  कि  ग़रीब  और  ग़रीब
 हो  गए  हैं,  लेकिन  इतना  ज़रूर  है  कि  धनी
 और  धनी  हो  गए  हैं  ।  समिति  की  रिपोर्ट  आई
 है  ।  मैंने  अपने  आन्स्वर  में  कहा  है  :

 “The  conclusions  arrived  at  in
 Part  I  of  the  Mahalanobis  Com-
 mittee  Report  have,  naturally  in-

 fluenced  the  formulation  of  polic-
 ies  in  this  field.”

 इसलिए  चतुर्थ  पंचवर्षीय  योजना  के  आब-
 जेक्टिग्ज़  और  उद्देश्यों  मे ंइस  बात  का  ख्याल
 रखा  गया'  है  ।

 Shri  Warior:  May  I  know  whether
 it  is  not  a  fact  that  the  party  in
 power  has  already  in  a  party  way
 taken  a  decision  on  the  monopolies
 commission  ang  that  is  why  the  re-
 commendations  including  the  dissent-
 ing  note  are  not  implemented?

 Shri  L.  N..  Mishra:  There  is  no
 question  of  anything  not  being  imple-
 mented;  it  is  being  considered;  it  is
 in  fact  before  the  Cabinet  and  in  a
 few  days  time  the  decision  will  be
 announced,

 Shri  Joachim  Alva:  Is  the  Govern-
 ment  aware  that  the  hundred  wealthy
 families  of  India  are  today  wealthier
 than  at  any  time  in  the  history  of:
 India,  Puranic,  Muslim,  British,  Con-
 gress  and  now,  and  also  that  these
 firms  control  two-thirds  of  the  total
 advance  of  the  banks  of  India?  Is
 the  Government.  aware  of  the  existence
 of  the  monopolies  commission  in  U.K.,
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 on  the  pattern  of  which  we  have
 built  out  organisation  and  that  there
 in  U.K.  the  monopolies  commission  is
 sitting  regularly  and  firing  even  the
 biggest  companies;  in  a  recent  case
 they  fined  the  tyre  company  a  big
 sum?  Why  not  Government  take
 some  measures  and  80  something
 quick?

 Shri  L.  N.  Mishra:  The  evil  is
 there.  The  commission  was  appointed
 and  the  report  has  come.  The  hen.
 Member  knows  the  recommendations;
 some  of  the  recommendations  are.  very
 radical  and  drastic  and  Government
 will  consider  it  and  will  try  to  imple-
 ment  it  as  far  as  possible.

 Shifting  of  Government  Offices

 *663.  Shri  N.  R.  Laskar:  Will  ‘he
 Minister  of  Works,  Housing
 Urban  Develop:  t  be  pl  d  to
 refer  to  the  reply  given  to.  Unstarred
 Question  No.  3379  on  the  7th  April,
 966  and  state:

 (a)  the  up-to-date  progress  made  in
 shifting  Government  Offices  in  view
 of  congestion  in  Delhi  area;

 (b)  whether  some  Ministries/Attach-
 ed  Offices  are  reluctant  to  move
 away  from  the  central  location;  and

 (c)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Urban
 Development  (Shri  Bhagwati):  (a)
 Three  offices  out  of  the  sixteen
 proposed  to  be  shifteq  outside  Delhi
 have  so  far  moved  out.  They  are:—

 Gi)  The  Central  Water  and  Power
 हि  Commission  (Water  Wing)  to

 Faridabad.

 (ii)  The  National  Sample  Survey
 Directorate  (Bulk  portion)  to
 Faridabad.

 (iii)  The  Fertilizer  Corporation  of
 India  (part  only)  to  Gorakh-
 pur.

 (b)  Yes.
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 (९)  The  reasons  are  mainly  ad-
 ministrative  and  functional  incon-
 veniences  resulting  from  a  shift  out-
 side  Delhi.

 Shri  N.  BR.  Laskar:  I  would  like  to
 Know  whether  the  Government  has
 made  any  survey’  in  some  of  the
 cities  in  our  country  where  at  least
 some  of  the  offices  from  Delhi  can
 be  shifted  and  accommodated?

 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  The  position  in  the
 beginning  was  a  little  helpful,  but
 now  we  do  not  find  accommodation
 in  any  one  of  the  important  cities  on
 account  of  the  growth  of  population
 as  well  as  the  increase  in  the  number
 of  offices  required  by  the  local  Gov-
 ernments.

 श्री  यशपाल  सिह  :  क्‍या  सरकार  यह
 बतला  सकती  हैं  कि  गांधी  जी  ने  देश  के  साथ
 विकेन्द्रीकरण का  वादा  किया  था  और  आज
 सरकार  इसलिए  टाल  रही  है  कि  कसी  भी
 इम्पाटंट  सिटी  में  जगह  नहीं  है  तो  क्‍या  लाखों
 देहात  ऐसे  नहीं  हैं  कि  जहां  इन  दफ्तरों  को
 शिफ्ट  कियां  जा  सकता  है  ?

 अध्यक्ष  सहोदय  :  आप  के  पास  कस्नों
 में  जगह  नहीं  है  तो  गांवों  में  इन  दफ्तरों  को
 नज  दीजिए  ।

 शी  यशपाल  हि  :  बिल्कुल  जगह  हम
 देंगे  ।

 श्री  मेहर  चन्द  खन्ना  :  दफ्तर  तो  वहां
 चलेगा  जहां  सुभीता  होगा

 श्री  यशपाल  लिंह  :
 को  देंगे  ।

 श्री  मेहर  चन्द  खन्ना  :  ठीक  है,  मैं  जानता
 हूँ  लेकिन  गवरनमेंट  आ्राफ  इंडिया  के  आफि

 वहां  से  नहीं  चल  सकेंगे  ।

 मुफ्त  जमीन  आप

 Shri  Shree  Narayan  Das:  With
 regard  to  part  (b)  of  the  question, the  hon.  Minister  has  answered  it  in
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 the  affirmative.  I  would  like  to  know
 what  steps  are  being  taken  so  that
 these  offices  and  their  attached  offices
 may  not  be  reluctant  to  move  out.

 Shri  Bhagwati:  We  have  tried  to
 persuade  them  to  shift  to  Faridabad
 and  other  places  where  we  have
 given  them  accommodation  but  they
 refused.

 ¢
 Shri  S.  M.  Banerjee:  May  I  know

 whether  it  is  a  fact  that  there  is  a
 movement  launched  by  the  em-
 ployees  regardidg  the  ‘shifting  of  the
 offices  from  Delhi  to  other  places,  the
 reason  being  that’  they  would  have
 lost  the  benefit  of  Delhi  being  a
 Class-I  city,  and  whether  any  assur-
 ance  will  be  given  to  them  that  if
 they  shift  to  Faridabad  or  any  other
 place  which  is  not  a  Class  I  city,  their
 total  emolument  will  be  protected
 there?

 Shri  Mehr  Chand  Khanna:  That
 has  been  one  of  the  causes  which
 created  a  certain  amount  of  diffid-
 ence  on  the  part  of  the  Government
 servants  leaving  Delhi  and  going  to
 places  like  Faridabad.

 Shri’  S.  M.  Banerjee:  What  is  the
 Government’s  decision?

 Shri  Mehr  Chand  Khanna:  We
 have  taken  up  the  matter  with  the
 Ministry  of  Finance  and  they  feel
 that  once  we  raise  the  status  of
 Faridabad  or  some  of  the  adjoining
 towns,  it  will  create  a  very  big  pro-
 blem  for  them.  In  that  context,  so  far
 they  have  not  agreed,  but  they  have
 given  some  partial  relief;  but  rlief
 to  the  extent  of  the  compensatory
 allowance  as  is  being  given  in  Delhi
 has  not  been  agreed  to  by  them  yet.

 श्री  प्रकाशवीर  शास्त्री  :  श्रीमन्‌,  मैं  यह
 जानना  चाहता  हूं  कि  केन्द्रीय  सरकार  ने  श्रपने

 कुछ  नये  कार्यालय  बनाने  के  लिए  गाजियाबाद
 के  पास  भी  कुछ  जमीन  लो  है,  तो  जो  जमीन
 केन्द्रीय  सरकार  ने  उत्तर  प्रदेश  सरकार  के
 माध्यम  से  वहां  ऐक्वायर  की  है  क्‍या  उस
 जमीन्‌  के  दाम  उत्तर  प्रदेश  सरकार  को  भेज
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 दिये  हैं,  यदि  हां,  तो कितना  और  उन  किसानों
 को  कब  तक  वह  दाम  मिल  जायगा  ?

 श्रो  मेहर  न्द  खन्ना  :  माननीय  सदस्य  ने
 मुझे  भो.  चिटठो  लिबी  और  प्रधान  मंत्री  को
 भी  ।  पांच  दस  दिन  हुए  उनको  मैंने  तफप्तील
 में  जवाब  दिया  है  -  जहां  तक  जमीन  का.
 ताललुक  है,  ऐक्वीजीशन  होता  है  तो  उसमें
 कम्पेन्सेशन  तो  स्टेंट  गवनमेंट  असेस  करती
 है...

 श्री  प्रकाश  बोर  शास्त्री  :प्राप  ने  दे  दिया
 या  नहीं  ?

 श्री  मेहर  चन्द  खन्ना:  हमें  जो  कम्पेन्सेशन
 देना  है,  जिस  वक्‍त  भी  रिक्वीजीशन,  अधिंगा,
 तो  मैं  यह  कहने  के  लिए  तैथार  हूं  कि  हमारे
 यहां  कोई  देरो  नहीं  होगी  ।

 Shri  Kapur  Singh:  Is  there  any
 ‘proposal  to  shift  the  Ministry  of
 Works,  Housing  and  Urban  Develop-
 ment  from  Delhi,  as  far  away  from
 Delhi  as  possible  and,  if  not,  are
 the  Government  prepared  to  consi-
 der  this  proposal?

 Shri  Mehr  Chand  Khanna:  |  could
 not  follow.

 Mr,  Speaker:  Is  there  any  proposal
 to  shift  the  Ministry  of  Works,  Hous-
 ing  and  Urban  Development  from
 Delhi,  and,  if  not,  whether  they  are
 prepared  to  consider  such  a  proposal.

 Shri  Mehr  Chand  Khanna:  If  it
 will  give  some  satisfaction  to  the
 hon.  questioner,  if  I  get  some  share
 in  Chandigarh,  I  might  consider  that
 proposal.

 आदिवाधियों  का  सामाजिक  व  श्राथिक
 स्तर

 +
 *664.  श्री  सिद्धेश्वर  प्रसाद

 श्री  रिशांग  किशिंग  :
 श्री  मे०  कठ  कुमारन

 क्या  योजना  तथा  समाज  कल्याण  चंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  आदिवासियों  के
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 सामाजिक  व  अ्राथिक  स्तर  को  समाज  के
 अन्य  वर्गों  के  स्तर  के  बराबर  लाने  के  लिये
 कोई  विशेष  कार्यवाही  करने  का  निर्णय
 किया  है;

 (ख)  यदि  हां,  तो  उसकी  मख्य  बातें
 क्या  हैं;  और

 (ग)  उन  वर्गों  का  पिछड़ापन  कब  दूर
 हो  जाने  की  सम्भावना  है  ?

 गति  मंत्रालय  में  उपमंत्री  (  श्री  ल०
 नाग  मिश्र  ):  (क)  तथा  (ख).  उत्तरोत्तर
 पंचवर्षीय  योजनाओं  में  अनसूचित  श्रादिम
 जातियों  के,  कल्याण  की  सभो  योजनामों  का
 अभिकल्पना  ग्रनसूचित  श्रादिम  जातियों  के
 गराथिक  तथा  सामाजिक  स्तर  को  ऊंचा  उठा
 कर  शेष  ऑ्राबादी  के  स्तर  तक  लाने  के  लिये
 किया  गया  है  समस्त  देश  के  सामाजिक-
 आध्िक  विकास  के  लिये  थोजना  के  सामान्य
 क्षेत्र  में  की  गई  व्यवस्थाओं  की  ये  योजनायें
 पूरक.हैं  ।

 (ग)  इस  समस्या  का  स्वरूप  इस
 प्रकार  का  है  तथा  इसका  विस्तार  इतना
 अधिक  है  कि  उन्हें  शेष  आबादी  के  बराबर
 लाने  में  कुछ  समय  लगेगा  ।  इस  प्रयोजन  के
 लिये  कोई  समय-सीमा  नियत  करना  सम्भव
 नहीं  है

 श्री  पिद्धेश्वर  प्रसाद  :  मैं  यह  जानना
 चाहता  हूं  कि  क्या  सरकार  का  ध्यान  इस
 बात  की  ओर  गया  है  कि  जो  पिछली  तीन
 योजनाएं  बनीं  उनसे  उन्हीं  वर्गों  को  अधिक
 लाभ  हुआ  जो  आगे  थे  और  जो  पिछड़े  हुए  थे
 उनको  उतना  लाभ  नहीं  मिला  शौर  झ्रादि-
 वासियों  को  और  भी  कम  लाभ  पहुंचा,  तो
 इस  बात  को  ध्यान  में  रखते  हुए  और  पिछले

 अनुभव  को  ध्यान  में  रखते  हुए  क्या  सरकार
 चौथी  योजना  में  इसके  लिए  कोई  विशेष
 उपाय  करने  जा  रही  है  ?
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 The  Minister  of  Planning  and  So-
 cial  Welfare  (Shri  Asoka  Mehta):
 There  are  various  programmes  both
 in  the  central  sector  and  State  sector.
 I  would  not  take  the  time  of  the
 House  by  referring  to  all  the  prog-
 rammes.  But  one  important  prog-
 ramme  is  the  programme  of  tribal
 blocks,  The  special  tribal  blocks  are
 about  50  to  200  square  miles  with  a
 population  of  25,000  of  whom  66-2/3
 per  cent  have  to  be  tribals.  We  found
 that  this  would  not  provide  benefit  to
 quite  a  sizeable  section  of  the  tribal
 people,  because  such  concentration
 may  not  always  be  available.  There-
 fore,  we  are  now  proposing  that  there
 should  be  sub-tribal  blocks  of  the  size
 of  60  to  00  square  miles  with  a  popu-
 lation  of  10,000.  of  whom  the  tribal
 population  may  be  only  50  per  cent.
 Even  then,  there  will  be  left-outs  who
 may  be  scattered  in  other  parts.  For
 them  also  certain  programmes  should
 be  drawn  up.  For  the  left-outs,  for
 every  000  tribal  population  a  prog-
 ramme  of  10,000  would  be  provided
 during  the  plan  period.

 श्री  सिद्धेद  र  प्रसाद:  श्रीमन्‌,  मैं  जानना
 चाहता  हं”  कि  जिन  क्षेत्रों  में  आदिवॉसियों  को
 ग्राबादी  विशेष  है  जैसे  छाटा  नागपुर,  बस्तर
 या  आसाम  वहां  यातायात  की  उचित  व्यवस्था
 नहीं  है,  डाक्टरों  को  उचित  व्यवस्था  नहीं  है
 और  शिक्षा  को  उचित  व्यवस्था  नहीं  है  तो
 ट्राइबल  ब्लॉक्स  बनाने  के  अतिरिक्त  यातायात
 व्यवस्था  करने  के  लिए,  डाक्टरों  को  व्यवस्था
 करने  के  लिए  ओर  शिक्षा  को  व्यवस्था  करने
 के  लिए.  क्‍या  विशेष  कार्यक्रम  बनाया  जा
 रहा  है  ?

 Shri  Asoka  Metha:  While  there  is
 special  provision  for  the  tribal  people
 nd  for  tribal  areas,—this  provision
 has  been  increased  from  plan  to  plan
 —it  is  also  expected  that  these  areas
 will  have  their  fair  share  from  the
 general  provision  that  is  made  for  the
 State  as  a  whole.  Therefore,  the
 provision  made  for  tribal  areas  and
 tribal  people  is  of  a  supplementary
 character  and  when  these  two
 amounts  are  taken  together,  we  belive
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 a  considerable  amount  of  progress
 will  be  achived.

 Shri  Swell  :  Is  the  Government
 aware  that  there  is  a  prevailing  fee-
 ling  amount  the  triba}  people  that  the
 Government  is  slow,  tardy  anq  dere-
 lict  in  implementing  its  professions,

 _and  its  professions  are  more  for  pro-
 poganda  purposes  rather  than  from  a
 genuine  concern  for  the  tribal  people.
 I  would  like  to  know  what  specific
 steps  Government  propose  to  take  in
 the  ‘matter  of  implementation  to  get
 the  confidénce  of  the  tribal  people  in
 the  professions  of  Government?

 Shri  Asoka  Mehta:  I  am  sure  the
 hon.  member  knows  that  as  far  as  the
 hill  districts  of  Assam  are  concerned,
 only  .recently  a  competent  team
 visiteq  all  the  districts  ang  drew  up
 a  detaileqd  programme,  which  I  am
 sure  the  hon.  member  has  seen.  Per-
 haps  Mr,  Tarlok  Singh,  who  led  the
 team,  has  discussed  it  with  him.  This
 is  the  kind  of  specific,  detailed  and
 concrete  programme  which  has  been
 drawn  up  for  that  area  in  consulta-
 tion  with  the  Government  of  Assam.
 We  hope  to  finalise  it  soon.  This  is
 not  a  question  of  profession;  this  is  a
 question  of  concrete  time-bound.  pro-
 gramme.  If  the  hon.  member  has
 any  suggestions  to  make  on  that  sub-
 ject,  I  am  sure  when  the  out-line  is
 discussed,  we  shall  have  the  benefit
 of  his  advice.

 Shri  Swell:  I  say  this  because......

 ‘Mr.  Speaker:  The  hon.  Member
 might  send  his  suggestions  to  the  hon.
 Minister  or  give  them  at  that  time
 when  it  is  discussed  and  they  will
 consider  them.

 श्री  मा०  ला०  वर्ना  :  मानवीय  मितिस्टर
 साहब  से  मैं  जानना  चाहता  हूं  कि  ढेबर  कर्मीशन
 की  रिपोर्ट  “के  श्राधघार  पर  जो  अभो  माननीय
 “मिनिस्टर  साहब  ने  कहा  कि  ट्राइबल  डेवलप-
 मेन्ट  प्लाकल  खोले  गये  है  और  जो  नापने
 उसका  दायरा  बताया  है,  उसको  देखते  हुए
 मैं.  कह  सकता  हूं  कि  रिपोर्ट  के  झाधार  पर

 तीसरी  पंचवर्षोय  योजना  में  ब्लाक  नहीं  खोले
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 गये  और  अब  चौथी  पंच  वर्षीय  योजना  शुरू
 होने  गाली  है,  क्या  आप  इसके  बारे  में
 सम्भाल  करेंगे  |

 भरो श्रद्दोक  मेहता  :  जहां  न  खुले  हों
 उसके  बारे  मे  इन्तिला  दे  ।  कितनी  बार  हमारी
 कन्सलटेटिव  कमेटी  की  मीटिंग  होती  है
 आपने  कभी  नहीं  बताया,  यदि  बतायेंगे  तो
 उसके  ऊपर  विचार  करने  को  तैयार  हूं  t

 Shri  Hem  Barua  :  Sir,  there  are
 welfare  schemes  for  the  tribal  veople
 of  Assam  which,  unfortunately,  do
 not  cover  the  adivasis  who  constitute
 the  labour  force  in  the  tea  garden
 areas.  May  I  know,  in  this  connec-
 tion,  whether  Government  are  con-
 templating  to  bring.  these  adivasis
 working  in  the  tea  garden  areas  with-
 in  the  ambit  of  the  welfare  schemes
 meant  for  the  tribal  people  in  Assam?

 Shri  Asoka  Mehta:  Sir,  without
 notice  it  would  be  impossible  for  me
 to  give  a  definite  answer  to  this  ques-
 tion,  but  I  would  like  to  invite  the
 attention  of  the  hon.  Member  to  the
 fact  that  I  said  even  where  the  tri-
 bals  are  left  out,  which  means  they
 do  not  constitute  a  large  number  or
 a  sizeable  proportion  of  the  popula-
 tion  anywhere,  there  also  we  are  pro-
 viding  for  certain  schemes  of  weifare.
 Whether  these  tribals  are,  what  you
 might  call,  “left  outs”  or,  they  are
 really  working  as  labourers  in  the  tea
 gardens,  that  is  a  ‘matter  I  would  like
 to  find  out,

 Shri  Jaipal  Singh:  Sir,  all  the  three
 Plans  have  been  very  impressive  35
 far  as  figures  are  concerned,  how
 many  crores  of  rupees  Government
 has  set  apart  for  the  welfare  of  Adi-'
 vasis.  But  all  the  three  Plans  have
 failed  because  in  the  implementation
 of  various  schemes,  whether  in  the
 tribal  blocks  or  in  the  general  scheme,
 the  work  has  not  been  done,  through
 the  tribals  themselves.  I  have  nothing
 to  say  against  some  of  the  dedicated
 voluntary  workers.  They  are  few  and
 far  between.  But,  by  and  large,  the
 Adivasis  have  been  hostile  because
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 they  have  not  been  ‘part  of  these
 schemes.  I  want  to  know  whether  in
 the  Fourth  Plan,  now  that  we  have
 had  education  on  a  very  wide  scalé
 and  the  Adivasis  are  no  longer  as
 primitive  or  backward  as  they  used
 to  be—they  can  participate  in  their
 own  development  in  the  Fourth
 Plan....(Interruptions).  Now  that
 they  can  participate  in  the  Fourth
 Plan,  will  a  definite  step  be  taken,  first
 to  Strengthen  the  administrative
 machinery  which  is  very  weak  and,
 secondly,  to  see  that  the  tribals  them-
 selves  participate  in  their  develop-
 ment?

 enri  Asoka  Mehta:  As  far  as  admi-
 aistrative  machinery  is  concerned,  the
 proposal  is  that  there  should  be  some
 cadres  created  in  the  tribal  areas.
 These  cadres  would  be  given  the  right
 kind  of  orientation  and  would  be
 expected  to  work  in  the  tribal  areas
 for  a  considerable  period.  I  hope  that
 with  the  panchayati  raj  programme
 that  we  have  accepted  in  a  number
 of  States  it  should  be  possible,  per-
 haps  in  all  the  States  it  should  be
 possible,  for  districts  where  tribal
 population  predominates  to  have  dis-
 trict  councils,  district  panchayats,
 which  would  be  able  to  look  after  a
 great  part  of  their  own  development
 programme.  Here  I  whbuld  say  that
 the  hon.  Member  should  try  and  see
 that  the  programme  of  decentralised
 administration  is  put  forward  in
 Bihar  more  rapidly  than  it  has  hap-
 peneq:so  far,

 श्रीमतो  जयाबेत  शाह  :  यह  जो  ट्राइबल
 पौपूलेशन  की  बात  कही  गई  है,  यह  अच्छी
 स्कीम  है,  मगर  जो  ठोस  बातें  करनी  चाहियें,
 वह  नहीं  हो  रही  हैं,  जंगल  क्यटे  जा.  रहे  हैं.

 बनवासी  लोग  वहां  से  बाहर  निकाले  गये  हैं  ।
 नये  डैम  बनें,  कारखाने  लगें.  लेकिन  उनके
 धन्धों  का,  आक्यूपेशन  का  सब  से  बड़ः  रूवाल
 है.  उसके  लिये  आप  क्या  करना  चाहते  हैं  ?
 इसके  सम्बन्ध  में  श्राप  कुछ  बतायें,  ऐसी  मेरी
 विनती  है  ny
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 Shri  Asoka  Mehta:  The  question  of
 the  rehabilitation  of  tribals  and  dis-
 Placed  persons......
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 श्रीमती  जयाबेन  शाह  :  नोट  नली
 रिहैबिलिटेशन  ।  जो  लोग  वहां  रहते  हैं  उनके
 लिये  घन्धा  कम  होता  जा  रहा  है,  जो  लोग
 ज़मीन  पर  लगे  हुए  हैं,  वहां  भी  मश्किल  हो
 गई  है  |  उनको  कंसे  काम  दिया  जाय.  इसके
 बारे  में  क्या  ठोस  कदम  उठाने  जा  रहे  हैं,
 इसके  बारे  में  बताइये  ?

 श्री  भ्रशोक  मेहता  :  रो  सवाल  उठाये  गये
 हैं।  फारेस्ट  में  जो  लोग  रहते  हैं  ग्रौर  वहां  काम
 करते  हैं,  उनके  बारे  में  क्या  हो  1  ग्रानरेबिल
 मेम्बर  जानती  हैं  कि  महाराष्ट्र-गुजरात  में
 फारेस्ट  कोग्रापरेटिव्ज  का  काम  बहुत  भ्रच्छा
 बढ़ा  है  ।  हमारी  कोशिश  यह  हैं  कि  इसी
 किस्म  को  फोरेस्ट  कोआपरेटिव्ज़  और  फोरेस्ट
 इण्डस्ट्रीज़  का  काम  दूसरे  सूबा  में  भी  चलायें  tT
 जो  आदिवाधती  उखड़  जाते  हैं  नई  इण्डस्ट्रोज़
 जाने  की  वजह  से.  उनके  रिहँबिलिटेशन  के
 लिये  चोंथी  पंव  वर्षीय  योजना  में  अलग
 प्रोवीज्षन  -किया  गया  है  ।

 Shrimati  Renuka  Ray:  As  a  large
 number  of  tribals  from  non-tribal
 block  areas,  in  the  scattereq  areas,
 now  constitut@  landless  labour,  I
 would  like  to  know  whether  the
 Fourth  Plan  has’  got  any  scheme
 whereby  they  may  be  rehabilitated
 On  land  and  fit  into  a  wide  scheme
 wherein  the  tiller  of  the  soil  will  be-
 come  the  owner  of  the  land?

 Shri  Asoka  Mehta:  When  the  Plan
 document  is  placed  before  the  House,
 I  shal]  be  very  happy  to  receive  the
 comments  and  observations  of  the
 hon.  Members.

 Shrimati  Renuka  Ray:  I  am  asking
 for  information.

 Shri  Asoka  Mehta:  I  cannot  carry
 everything  in  my  mind.

 AUGUST  25,  966  Oral  Answers  6942

 Price  of  Urban  Land

 +
 “665.  Shri  Madhu  Limaye:

 Shri  Bagri:
 Will  the  Minister  of  Works,  Housing

 and  Urban  Development  be  pleased
 to  state:

 (a)  whether  Government’s  attention
 ‘has  been  drawn  to  the  sky-rocketting urban  land  values;

 (b)  whether  Government  are  aware
 that  black  money  investments  in  real
 estate  is  further  pushing  the  prices
 up;

 (c)  if  so,  whether  any  comprehen-
 sive  plan  to  take  over  these  lands  is
 being  prepared  during  the  Fourth
 Plan  in  cooperation  with  the  State
 Governments  and  local  bodies  and  if
 necessary  by  amending  the  Constitu-
 tion;  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  ang  Urban
 Development  (Shri  Bhagwati):  (a)
 Government  is  aware  of  the  problem.

 (b)  Appreciation  in  land  values  in
 the  urban  areas  is  largely  due  to  the
 increased  demang  for  lang  following
 the  rapid  growth  of  urban  population
 and  influx  of  new  population.

 (c)  and  (d).  In  order  to  regulate
 effectively  the  land’  use  in  urban
 areas,  the  State  Governments  are  get-
 ting  Master  Plans  prepared  for  all
 cities  and  towns  having  a  population
 of  over  50,000.  They  are  enacting
 suitable  town  planning  legislation  to
 enable  them  to  enforce  the  provisions
 of  the  Master  Plans,  Simultaneously
 they  are  undertaking  large  scale
 acquisition  ang  development  of  land
 for  allotment  of  house  sites  to  per-
 sons  of  low  and  middle  income  groups
 at  reasonable  rates.  The  Central  Gov-
 ernment  is  providing  them  funds  for
 meeting  the  expenditure  on  the  pre-
 paration  of  Master  Plans  and  acquisi-
 tion  ang  development  of  land.  These
 measureg  are  expected  to  curb  land
 prices  in  course  of  time.
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 श्री  बागड़ी  :  अध्यक्ष  महोदय,  जो  ज़मीन
 किसानों  से  ली  जाती  है  उसकी  कौमत  और
 फिर  बसासत  के  लिये  सरकार  उसको  जो
 कीमत  वसूल  करती  है,उसमें  कितना  श्रन्तर,  है,
 पांच  साल  का,  यह  मंत्री  महोदय  बतायें  ?

 निर्माण,  झावास  तथा  नगरीय  विकास
 मंत्री  (श्री  मेहर  चन्द  खन्ना  ):  जो  ज़मीन

 किसानों  से  लेते  हैं,  उसका  बाकायदा  मुआवजा
 दिया  जाता  है,  फिर  उस  जमीन  को  'डवेलप
 किया  जाता  है  और  मास्टर  प्लान  के  मुताबिक
 उसको  ८्लाट-आ्राउट  किया  जाता  है  ।  मेरा
 अपना  जाती  ख्याल  है  कि  50-60  परसेन्ट
 जगह  छोड़ी  जाती  है  और  उन  तमाम  चीजों,
 का  खर्च  30  या  40  परसेन्ट  बिल्ट-अप  एरिया
 पर  डाला  जाता  है  -  उसको  हम  दो  तरह  से
 देते  हैं,  जहां  तक  लो-इन्कम  ग्रुप  का  ताल्लुक  है,
 उनको  'रिज्ब्डें  प्राइस  पर  देते  हैं,  उसमें  थोड़ा  सा
 एप्रीसियेशन  हो  सकता  है,  जहां  तक  ्रमीरों  का
 ताल्लुक  है,  उसको  नीलाम  कर  के  देते  हैं  ।

 थ्रो  बागड़ो  :  मेरे  सवाल  का  जवाब  नहीं
 आया  t  मैं  यह  जानना  चाहता  हूं  कि  क्‍या
 यह  असलियत  नहीं  है  कि  सरकार  किसानों  से
 ज़मीन  अपनी  मर्जी  पर  कोड़ियों  के  दाम  पर
 लेती  है  और  वही  जमीन  सैकड़ों  रुपये  गज़  के
 हिसाब  से  नीलाम  करती  है  या  बेचती  है,  जो
 कि  म्‌नाफ़ाखोरी  का  एक  तरीका  है  |  जब
 सरकार  खुद  बीस-बीस  गुना  ज्यादा  पैदा  करती
 है  तो  उसके  मुकाबले  में.  कम्पनियां  भी  अपने
 दाम  बढ़ाती  हैं  और  इस  तरह  से  जमीन  की
 कीमत  बढ़ती  है  ।  तो  क्या  सरकार  खुद  इस
 मुनाफ़ाखोरी  को  रोक  कर  आम  मुनाफ़ाखोरी
 को  रोकने  की.  कोशिश  करेगी  ?

 श्री  मेहर  चन्द  खन्ना  :  मैंने  यही  तो  जवाब
 दिया  है.  जमीन  लेते  हैं,  बाकायदा  मुआवज्ञा
 देते  हैं,  उसको  डवेंलप  करते  हैं

 श्री  बागड़ी  :  मुआवजे  के  रूप  में  एक  रुपया
 गज़,  दो  रुपया  गज़  या  पांच  रुपया  गज़  देते  हो,
 लेकिन  5  साल  या  0  साल  में  उस  ज़मीन  का
 502  (ai)  LS—2.
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 सोने  का  भाव  हो  जाताईहै  ।  गाज़ियाबाद  की
 ज़मीन  को  आप  देखें  ।

 श्रध्यक्ष  महोदय  :  बागड़ी  साहब  कहते  हैं
 कि  ज़मीन  के  मामले  में  गवरनमेंट  बहुत  मु  नाफ़ा-
 खोरी  करती  है  जबकि  आप  ने  सिर्फ  कहा  कि
 हम  जो  खर्च  ग्राता;है  उसको  डवेलप  करने  में
 और  जो  ज़मीन  छोड़नी  पड़ेती  है  40-50
 परसेंट  बाक़ी.  फैसेलिटीज़  और  कन्वीनियंसज
 के  लिए  वह  सब  छोड़  कर  बाक़ी  क़ीमत
 30-40  परसेंट  वह  सारा  का  सारा  मुआझ्विज्ञा
 पड़ता  है  तो  क्या  इसका  मतलब  यह  समझा
 जाय  कि  गवनेमेंट  कोई  मुनाफ़ा  नहीं  लेती  है  ?

 श्री  मेहर  चन्द  खन्ना  :  जहां  तक  ज़मींदारों
 का  ताल्लक है  मैंने  अर्ज  किया  कि  हम  मुआाविज्ञा
 देते  हैं  या  जो  कम्पैंसेशन  देते  हैं  वह  क्ायदे  और
 कानून  के  मुताबिक  है  ।  ज़मीन  बिकती  है
 पालिसी  के  मुताबिक  अगर  कहीं  कीमत
 ऐप्रीशिएट  होती  है  तो  वह  जनरल  रेवेन्यूज
 में  ग्राती  है  गवर्नमेंट  क्या  प्राफिट  करती  है  |

 श्री  बागड़ी  :  अ्रध्यक्ष  महोदय,  मेरे.  सवाल
 का  जवाब  नहीं/गझ्राया  ।  मैंने  सवाल  शुरू  में
 किया  था  कि  पांच  साल  को  ख़रीद  का  क्‍या
 हिसाब  हो  गया  है  ।  पांच  साल  की  खरीद
 जिसका  कि  आप  ने  मुग्राविज़्ा  दिया  और
 पांच  साल  के  बाद  उस  ज़मीन  कोईग्राप  ने
 बेचा  तो  उसमें  सरकार  ने  कितना  मुनाफ़ा
 उठाया  है  और  उस  ज़मीन  की  कितनी  कीमत
 चढ़ाई  ।  जो  ज़मीन  सरकार  ने  कौड़ी  के  मोल
 ली  उसी  को  बेचने  में  वह  सोना  लेगी  तो  फिर
 यह  कीमतें  बढ़ने  का  चक्कर  सब  जगह  बढ़ेगा
 या  नहीं  यह  मेरा  बुनियादी  सवाल  है  ?

 श्री  मेहर  चन्द  खन्ना  :  पांच  साल  में

 हिन्दुस्तान  में  कितनी  ज़मीन  खरीदी  गई  और
 'कितनी  बेची  गई  उस  सब  का  व्यौरा  देना  तो
 मेरे  लिए  मश्किल  होगा  बाक़ी  अ्रगर  माननीब |. उ
 सदस्य  किसी  खास  जगह  के  मताल्लिक़  सवाल
 करें  तो  मैं  जवाब  दूं  ।

 श्री  बागड़ी  :  दिल्ली,  गाज़ियाबाद  के
 बारे  में  मंत्री  जी  उत्तर दे  दें  ।
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 Shri  Kapur  Singh:  The  hon.  Minis-
 ter  is  not  answering  the  question
 which  is  put  to  him;  I  will  therefore,
 rephrase  the  question.  The  hon.
 Minister  has  said:

 “क़ायदे,  कानून  के  मुताबिंक़  हम  कीमत
 देते  हैं  Vv

 The  law  says  that  the  market  price
 of  the  land  taken  by  the  Government
 must  be  paid  to  the  owners.  Is  it
 being  done?  This  is  the  question.
 Answer  this  question  straight.  They
 pay  Re.  l|-  or  Rs.  2|-,  while  thé  mar-
 ket  price  sometimes  is  Rs,  50,  Rs.  00
 or  Rs.  200.

 Shri  Shinkre:  Rs.  500.
 Shri  Mehr  Chang  Khanna:  The

 compensation  is  assessed  through  the
 agency  of.  the  State  Government  and
 whatever  compensation....

 Shri  Kapur  Singh:  Is  that  the  reply,
 ‘I  want  to  know,  Sir,

 Shri  Mehr  Chang  Khanna:  Please
 listen  to  me...  (Interruption).

 Mr,  Speaker:  Order,  order;  let  me
 hear.

 Shri  Kapur  Singh:  Let  him  make  a
 reply  straight.

 Shri  Mehr  Chand  Khanna:  I  am
 replying  straight.

 श्री  बागड़ी  :  दिल्ली  का  बतलाइये
 (व्यवधान  )

 शी  मेहर  चन्द  खन्ना  :  शोर  मचाने  से
 जवाब  दूसरा  नहीं  बदल  जायेगा  |  (व्यवधान  )

 श्री  बागड़ो  :  दिल्‍ली  आप  की  है  ।

 श्री  मेहर  चन्द  खन्ना:  दिल्‍ली"  किसकी
 है  ?  दिल्ली  हमारी  है,  रही  है  और  आगे  भी
 रहेगी  ।  दिल्ली  नहीं  छोड़ने  वाले  हैं  ।  दिल्ली
 हमारी  रहेगी  ।

 Shri  Maurya:  Wait  till  the  general
 elections  (Interruption).

 Shri  Mebr  Chand  Khanna:  I  have
 answered  this  question  in  a  very  pre-
 cise  manner.  There  are  compensa-
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 tion  laws.  Compensation  js  assessed
 in  accordance  with  the  laws  laid
 down.  It  is  assessed  by  the  State
 Governments.  The  Collector  gives
 the  award.  There  are  even  remedies
 availale  under  that  award.  Once  the
 award  is  finalised  the  compensation
 is  paid  by  the  Government  of  India

 (Interruption).

 श्री  बागड़ी  :  मंत्री  को  कुछ  पता  नहीं  है

 Mr,  Speaker:  Order,  order;  not  in
 this  manner.

 att  बागड़ो  :  अध्यक्ष  महोदय,  मंत्री  कैसे

 कहते  हैं  कि  हम  शोर  मचा  रहे  हैं  v  मैं  कहता  हूं
 कि  मंत्री  को  कुछ  पता  नहीं  है  ।

 Mr.  Speaker:  The  excitement  is
 over  the  fact  that  under  the  present
 laws  when  compensation  is  being
 fixed  after  the  land  has  been  taken
 over  from  the  farmer  or  any  other
 owner,at  that  time  only  on  the  basis
 of  the  transfers  that  have  taken  place
 as  agricultural  land  the  amount  is
 fixed  by  the  Collector  or  whoever  he
 might  be  and,  naturally,  at  that  time
 according  to  those  assessments  it  is
 only  Re.  l,  Rs.  5,  Rs,  6,  or  Rs.  7  per
 yard.

 Shri  Kapur  Singh:  But  the
 says  “market  value”.

 law

 Mr.  Speaker:  The  law  says  “market
 value  on  the  date  when  that  notifica-
 tion  was  issued”.  There  is  a  limita-
 tation  also,

 Shri  Kapur  Singh:  Yes.
 Mr.  Speaker:  Therefore,  after  the

 notification  the  land  lies  for  five  or
 six  years  and  it  appreciates.  That  the
 owner  cannot  get,  But  at  that  ‘ime
 the  assessment  is  made  by  the  acqui-
 sition  officers  on  the  basis  of  lands
 nearby  that  have  been  sold  as  agri-
 cultural  lands  or  open  lands.  There-
 fore  the  excitement  is  about  that  fac-
 tor,  that  afterwards  the  same  lands
 are  solq  at  a  very  high  price.

 Shri  Mehr  Chand  Khanna:  You
 know  it,  Sir.  When  the  land  is  pur-
 chased  and  compensation  is  paid....
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 Mr,  Speaker:
 self.

 Shri  Mehr  Chang  Khanna:  We  take
 water;  we  have  sewage;  we  have  the
 Master  Plan;  then  large  areas  are  left
 out  as  open  spaces.  All  these  things
 have  to  be  taken  into  consideration
 in  fixing  the  price  of  the  land.  If
 these  factors  are  taken  into  considera-
 tion,  to  accuse  the  Government  that
 they  are  making  undue  profits  would
 Not  be  correct.  (Interruptions).

 I  have  suffered  my-

 Mr.  Speaker:  Order,  order.
 .

 Shrj  Hari  Vishnu  Kamath:  Please
 tell  us,  Sir,  how  you  have  suffered.

 Mr,  Speaker:  Order,  order.  That  is
 the  law  of  the  land  and,  therefore,
 members  have  to  find  some  other
 ways.  I  will  just  relate  to  the  Minister
 my  story.

 I  had  3,000  yards  of  land  on  the
 Mathura  Road  ang  that  might  be
 worth  at  this  moment  about  Rs.  6
 lakhs,  but  I  have  got  a  compensation
 of  only  Rs.  28,000.  But  that  is  the  law
 of  the  land.  What  can  I  do?  I  have
 been  fighting  the  case  in  ,courts  also;
 my  appeal  is  pending;  that  has  been
 going  on  for  the  last  four  years.  This
 ‘might  be  the  caSe  with  many  others
 also.  Now  the  law  is  such,  What  can
 the  Minister  or  others  do  in  that  res-
 pect?  (Interruptions).

 shri  J,  B.  Kripalanf:  Does  the  law
 allow  black-marketing  and  profiteer-
 ing  in  these  transactions?

 Mr.  Speaker:  I  have  just  stated....
 Shri  J,  B.  Kripalani:  I  do  not  think

 that  law  can  allow  that.
 Mr.  Speaker:  There  ‘are  two  Noti-

 fications:  one  is  under  section  4  and
 the  other  is  under  6  or  7.

 Some  bon.  Members:  Under  6.

 Mr.  Speaker:  When  the  first  Noti-
 fication  is  made,  then  it  is  only  the
 intention  of  the  Government  whether
 they  want  to  acquire  it.  When  the
 Notification  under  section  6  is  made,
 the  price  that  has  to  be  determined
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 is  the  market  price  on  the  date  of
 that  Notification  plug  5  percent,  I
 suppose.  That  is  the  law.  But  during
 the  time  that  has  been  taken,  that  has
 lapsed,  the  prices  have  very  much
 appreciated  in  Delhi  and  there  is  a
 great  disparity.  That  is  why  the
 Members  feel  excited.  (Interruptions)

 Shri  Mehr  Chang  Khanna:  The
 question  relates  to  acquisition  of  land
 in  Ghaziabad  which  is  in  U.P.  I  have
 full  faith  in  the  fair  approach  to  the
 problem  of  payment  of  compensation
 by  the  Government  of  U.P.

 Shri  S,  M.  Banerjee:  On  a  point  of
 order.  mae

 Shri  Kapur  Singh:  You  have  just
 now  been  pleaseq  to  say  that  this
 being  the  law  of  the  land,  Govern-
 ment  are  helpless.  I  want  to  clarify
 your  observation  by  saying  that  this
 law  has  been  in  existence  for  the  last
 one  hundred  years  and  never  in  my
 experience  has  this  kind  of  day-light
 robbery  been  committed  on  the  land-
 owners  except  after  the  Partition.  We
 have  raised  this  point  on  the  floor  of
 this  House  a  number  of  times  and
 every  time  they  are  evading  it.  Why
 do  they  not  come  to  grips  with  the
 real  problem?  If  it  is  the  law  of  the
 land,  why  are  interpreting  it  in  a
 way  different  from  the  interpretation
 placed  on  it  before?

 Mr.  Speaker:  Order,  order.  Mr.
 Banerjee  was  rising  on  a  point  of
 order.

 श्री  के०  द्०  मालवाय  :  मैं  सवाल  पूछता
 चाहता  हूं  लेकिन  आप  इधर  देख  कर  फिर
 उधर  को  मुखातिब  हो  जाते  हैं  तो  मैं  बहुत
 मायूस  हो  जाता  हूं  ।

 श्री  स०  मो०  बनर्जो  :  मायूस  मत  होइये
 अगर  आप  को  सरकार  में  रहना  है  |

 श्री  बागड़ी  :  इधर  ञ्  जाग्रो
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 Shri  S.  M.  Banerjee:  My  point  of
 order  is  this.  A  pertinent  question
 was  put  by  Mr:  Kapur  Singh  whe-
 ther  the  compensation  was  made
 according  to  the  market  rate  and  we
 expected  a  straight  reply  from  the
 hon.  Minister;  he  should  have  repli-
 ed  ‘yes’.  or  ‘no’.  I  submit  that  we
 have  discussed  in  this  House  the
 Land  Acquisition  Bill,  the  most
 controversial  Bill,  where  the
 Attorney-General  was  consulted  and
 so  on.  Ultimately  a  decision  was
 taken  in  the  case  of  Arora  Vs.  Ram
 Rattan  Gupta;  that  was  the  case  in
 the  Supreme  Court  and  the  Supreme
 Court  also  ruled,  Is  it  open  to  the
 Minister  to  evade  the  main  question
 and  reply  to  some  other  questions?

 Mr.  Speaker:  There  is  no  point  of
 order  here.

 Shri  छू  D.  Malaviya.

 Shri  Ss.  M.  Banerjee:  What  is  your
 ruling  on  this?  He  is  evading  the
 main  question.

 Mr.  Speaker:  He  cannot  evade  it.
 What  is  all  that  I  can  say.

 श्री  के०  Zo  मालवोपष:  चूंकि  ला  का  नाम
 कई  दफे  लिया.  गया  और  कहा  गया  कि  जो
 रूलिंग  पार्टी  है  उस  पर  यह  मजबूरी  हो  जाती
 है  कि  वह  ला  पर  ध्यान  दिलाये,  क्या  यह
 वाकया  नहीं  है  कि  कानून  बनाने  वाला  जो  यह
 सदन  है  उसको  ज्यादा  चिन्ता  होनी  चाहिये
 उन  कानूनों  के  बारे  में  जिनके  कारणं  आज
 बड़ी  ब्लैक  मार्केटिंग  हो  रही  है  ।  इस  पष्ठ  भूमि
 में  मैं  मंत्री  महोदय  से  जानना  भी  चाहता  हूं  कि
 क्या  वक्‍त  नहीं  आ  गया  है  कि  इन  बढ़ते  हुए
 दामों  को  देखते  हुए,  और  सरकार  को  मुनाफ़ा-
 खोरी  का  हक  देते  हुए  कि  मुनाफ़ाखोरी  कुछ
 तो  होनी  चाहिये,  जो  चेन  रिऐक्शन  प्राइस
 राइज  का  हो  रहा  है,  उसको  रोकने  के  लिये
 सरकार  स्टेप  ले  और  कातून  का  मौलिक
 संशोधन  करे  ताकि  आदमियों  को  सस्ते  दामों
 पर  सामान  मिले  ।

 श्री  मेहर  चन्द  खन्ना  :  यह  जो  रिऐक्शन
 माननीय  सदस्य  का  है  मैं  उस  को  बड़ा”  अच्छा
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 समझता  हूं  और  जो  प्रापर  मिनिस्ट्री  ह ैउसका
 मैं  यह  सजेशन  फार्वर्ड  कर  दूंगा  I

 2.00  hrs.
 Suort  Norrce  QUESTION

 Cylinder  Burst  at  Talwara  (Beas
 Dam)

 +
 SNQ.  Ww  Shri  Vishwa  Nath  Pandey:

 Shri  R.  S.  Tiwary:
 Shri  D.  C.  sharma:
 Shri  Hem  Raj:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 persons  were  killed  and  many  were
 injureq  on  the  spot  when  a  cylinder
 burst  at  Talwara  (Beas  Dam,  Pun-
 jab)  on  the  7th  August,  1966;

 (b)  if  so,  the  number  of  persons
 who  were  killed  or  injured;  and

 (c)  the  action  taken  by  Govern-
 ment  in  the  matter?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  There  was  an  outbreak
 of  fire  on  the  7th  August,  966  during
 the  course  of  welding  operations  in
 one  of  the  tunnels  at  Beas  Dam.  Three-
 persons  died  as  a  result  of  suffocation
 due  to  smoke  in  the  tunnel.  No  other
 persons  was.  ihjured,  It  is  reported
 that  there  was  no  case  of  a  cylinder
 bursting.

 (c)  The  Gentral  Manager  of  the
 Project  has  constituted  an  Enquiry
 Committee  of  the  Officers  to  go  into
 the  details  of  the  accident  and  to
 report  its  findings.  Also  we  are  re-
 questing  Government  of  Punjab  to
 investigate  and  report  about  the  acci-
 dent,

 श्री  विश्वनाथ  पाण्डेंप्र  :  जैसा  कि  समा-
 चार  पत्रों  में  प्रकाशित  हुआ  है,  जब  यह  विस्फोट

 हुआ  और  टनेल  के  अन्तर्गत  हुआ  तब  वहां  पर
 पांच  सौ  कमंचारी  काम  कर  रहे  थे  1  मैं
 जानना  चाहता  हूं  कि  इस  टनेल  के  और
 सिलेंडर  के  विशेषज्ञ  और  टैकनिकल  इंजीनिश्नर
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 जो  थे  क्‍या  उन्होंने  उस  स्थान  की  पहले  से
 परीक्षा  कर  ली  थी,  और  अगर  कर  ली  थी
 तो  उस  स्थान  'पर  इतने  कमंचारियों  को  जाने
 की  इजाजत  कैसे  दी  गई,  यदि  नहीं,  तो  इस
 सम्बन्ध  में  सरकार  की  क्‍या  प्रतिक्रिया  है  ।

 श्री  फरूरुद्दीन  भ्रहमद  :  उन्होंने  जो
 सवाल  पृछा  है  उसके  बारे  में  मैंने  इन्फोर्मेशन
 तो  उनको  दी,  लेकिन  मैं  कहना  चाहता  हूं
 कि  जो  फर्स्ट  शिफ्ट  वहां  काम  कर  रहा  था
 जब  वह  सुबह  पांच  बजे  आया  था  तब  उस  को
 यह  मालूम  नहीं  था  कि  वहां  आग  लग  गई  है,
 क्योंकि  आस  पास  बहुत  सी  मशीनरी  काम  कर
 रही  थीं  जिनसे  धुंझ्लां  निकलता  है  ।  जिस  वक्‍त
 दूसरा  शिफ्ट  वहां  गया  उसने  देखा  कि  जिस
 जगह  वह  काम  करने  गये  हैं  वहां  इस  कदर
 बुंग्रां है  कि  वह  वहां  नहीं  रह  सकते  ।
 उसी  वक्‍त  उन  लोगों  ने  वापस  आने  की  कोशिश
 की  ।  1.  आदमी  वापस  आये  जिन  को  सब
 को  हास्पिटल  पहुंचा  दिया  गया  उनमें  से
 तीन  आदमी  मरे  बाकी  सब  अच्छे  हो  गये  ।

 श्री  विश्वनाथ  पाण्डेय  :  यह  जो  सिलेंडर
 फटने  की  घटना  है,  ऐसे  सिलेन्डरों  के  सम्बन्ध
 में  गत  वर्ष  भी  वहां  के  कर्मचारियों  ने  ग्रकसरों
 से  शिकायत  की  थी  कि,  यह  कमजोर  है  और
 पता  नहीं  कब  विस्फोट  हो  जायेगा  और  फट
 जायेगा  ।  जानना  चाहता  हुं  कि  जो  टैकनी-
 कल  इंजीनियर  थे  या  उच्च  अधिकारी  थे
 उन्होंने  इस  के  सिलसिले  में  क्‍या  कारंबाई
 की

 श्री  फरुरुहीन  प्रहमद  :  सिलेंडर  तो
 फटा  ही  नहीं  हैं  वहां  श्राग  लगी  हुई  थी  जिससे
 घंएं  का  सकोकेशन  हुआ  |  इसकी  वजह  से

 तीन  आदमी  मरे  ।  हमने  जो  कहा  हैँ  उसमें  दो
 तरह  की  इन्क्वायरी  हो  रही  है.  उनकी  रिपोर्ट
 जब  आयेंगी  तब  पूरे  हालात  मालूम  पड़ेंगे  ।

 श्री  रा०  स०  तिवारी  :  जब  सिलेंडर  फटने
 के  मामले  में  गत  वर्ष  शिकायत  हुई  थी  तो  उस
 को  उस  वक्‍त  क्‍यों  टाल  दिया  गया  ।  उसकी
 मरम्मत  क्‍यों  नहीं  की  गई  ।
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 श्री  फरुरुद्दीन  अहमद  :  इसमें  मरम्मत
 का  सवाल  ही  नहीं  आता  है  ।

 अ्रध्यक्ष  महोदय  :  सिलेंडर  तो  फटा  ही
 नहीं  है  ।

 Shri  9.  com  Sharma:  Evidently,  this
 unhappy  accident  is  due  to  two
 reasons.  In  the  first  place,  it  is  due
 to  the  negligence  of  the  staff  in  not
 giving  the  warning  in  time.  In  the
 second  place,  it  is  due  to  the  lack
 of  supervision  so  far  as  the  repair
 and  maintenance  in  regard  to  their
 work  is  concerned,  May  I  know
 what  efforts  Government  are  going
 to  make  in  the  future  to  see  that
 both  these  defects  which  have  been
 noticed  not  only  now  but  from  time
 to  time  are  removed  and  that  the
 workers  do  not  lose  their  lives  for
 nothing?

 Oral  Answers

 Shri  Fakhruddin  Ahmed:  As  I
 have  already  pointed  out,  this  acci-
 dent  did  not  take  place  due  to  any
 defect;  it  took  place  because  there
 was  some  welding  going  on  at  the
 tunnel  as  a  result  of  which  some  of
 the  timber  caught  fire.  It  was  not
 a  fire  due  to  a_  conflagration,  but
 slowly  somke  was  coming  out.
 Therefore,  this  was  not  due  to  any
 defect  in  any  machinery.  In  any
 case,  we  are  further  making  an  in-
 quiry  and  if  any  facts  are  found
 out,  we  shall  see  what  further  ac-
 tion  can  be  taken.

 श्री  हेस  राज  :  श्रानरेबल  मिनिस्टर
 साहब  ने  फरमाया  कि  आग  लगी  थी  तो
 क्या  में  यह  जान  सकता  हुं  कि  वहां  पर  जब  चार
 पांच  जगहों  पर  काम  हो  रहा  था  तो  जो  आग
 बुझाने  का  इक्विपमें?  होता  है  वह  वहां  था
 या  नहीं  ।  अगर  नहीं  था  तो  तो  वह  कहां  से
 से  लाया  गया  और  उसमें  कितनी  देरी  लगी  ।

 शो  फरुरुद्ीन  श्रहमद  :  जिस  वक्‍त  यह
 मालम  हुआ  कि  आग  लगी  है  और  बहुत  घ्झां
 है  उसी  वक्‍त  फौरन  वहां  आग  बुझाने  का
 सामाज  लाया  गया  और  दो  या  तीन  घंटों  में
 आग  बचा  दी  गई
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 मकान  किराया  भत्ता

 *e6i.  श्रो  हुकम  चन्द  कछवाय  :
 श्री  रामेइवरानन्द  :
 श्री  रघुनाथ  सिह  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच.  है  कि  प्रतिरक्षा
 और  रेलवे  मन्त्रालयों  तथा  डाक  व  तार  विभाग
 के  तृतीय  तथा  चत्थे  श्रेणियों  के  कर्मचारियों
 को  जो  क',  ख',  और  ग  श्रेणियों  के  शहरों
 से  भिन्न  नगरों  में  तथा  ग्रामों  में  रहते  हैं,  कोई
 मकान  किराया  भत्त!  नहीं  दिया  जाता  है;
 और

 (ख)  यदि  हां,  तो  उसके  क्‍या  कारण

 हैं?

 वित्त  मंत्रालय  में  उप-मंत्रो  (  श्री  ल०
 मा०  सिश्र  ):  (क)  जी,  हां  ।

 (ख)  मकान  किराया  भत्ता  देने  के
 प्रयोजन  के  लिए  नगरों  के  वर्गीकरण  के
 सम्बन्ध  में  जनसंख्या  की  कसौटी  पहले  और

 दूसरे  केतन  आायोगों  की  सिफारिशों  के  प्राधार
 पर  अपनायी  गयी  थी  ।  देहाती  क्षेत्रों  और
 छोटे  कस्बों  में  किरायों  का  स्तर  देखते  हुए
 कोई  वजह  नहीं  हैं  कि  मकाने  किराया  भत्ते
 के  रूप  में  कोई  उपदान  दिया  जाये  |

 Foreign  Investment  im  India

 *666.  Shri  P.  C.  Borooah:
 Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  American  and  other
 forein  investors  have  begun  to
 show  greater  interest  in  setting  up
 industries  in  the  field  of  petro-chemi-
 cals,  fertilizers  and  electronics  in
 India  since  the  signing  of  the  Madras
 Fertilizer  Project  agreement;
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 (b)  if  so,  the  number  of  enquiries
 received  by  the  Indian  Inevstment
 Centre  with  the  name  of  countries
 which  made  enquiries  since  then
 from  such  entrepreneurs;

 (c)  how  many  of  them  have  mate-
 Tialised  and  how  many  have  fallen
 through;  and

 (d)  the  quantum  of  investment
 made  since  Ist  April,  966  from  each
 country,  separately?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri'B.  R.  Bhagat):
 (a)  The  Madras  Fertilizer  Project
 agreement  was  formally  signed  on
 the  440  May,  966  and  as_  yet,  it  is
 difficult  to  say  whether  American
 and  other  foreign  investors  have
 begun  to  show  greater  interest  im
 setting  up  these  industries  than
 before.

 (b)  A  statement  is
 table  of  the  House.

 laid  on  the

 (c)  and  (d).  The  enquiries  are  still
 under  discussion.

 STATEMENT
 The  number  of  enquiries  received

 by  the  Indian  Investment  Centre
 since  April,  1966,  in  the  fields  of
 fertilisers,  electronics  and_  petro-
 chemicals.  are  as  follows:—
 Fertilisers:

 U.  S.  A.
 Canada
 Holland  ॥  ५

 Tora.  6
 Electronics:

 U.S.  A.  8
 West  Germany

 2६००  ६]  9

 Petro-Chemicals:
 US  A  2

 Granp  TOTAL  39
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 ब्रिटेन  से  सहायता
 *667.  श्री  म०  ला०  डिवेदी  :

 श्री  सुत्रोध  हूंवदा  :
 श्री  स०  do  सामन्त  :
 श्री  भागवत  झा  श्राज्ञाद  :

 क्या  वित्त  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  ब्रिटेन  द्वारा  राष्ट्रमण्डलीय  देशों
 को  वचन  दी  गई  सहायता  को,  उसकी  अपनी
 श्राथिक  स्थिति  नाजुक  होने  के  कारण,  पूरा
 न  किये  जा  सकने  के  कारण,  भारत  पर  क्या
 प्रभाव  पड़ने  की  सम्भावना  हैं  ;

 (ख)  क्‍या  सरकार  ने  उस  अवधि  के
 बारे  में,  जिसमें  घटाई  गयी  सहायता  जारी
 रहने  की  सम्भावना  है,  कोई  अनुमान  लगाया
 हैं:  और

 (ग)  क्या  सरकार  ने  इस  बारे  में  ब्रिटेन
 की  सरकार  से  पत्न  यवहार  किया  है  और  यदि
 हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 वित्त  मंत्री  (  श्रो  ाचोन्द्र  चौधरी  ):
 (क)  इस  बात  की  पूरी  आशा  है  कि  सहायता
 के  सम्बन्ध  में  ब्रिटेन  न ेभारत  को  जो  वचन
 दिये  हैं,  उन्हें  वह  पूरा  करेगा  ।  दूसरे  राष्ट्र-
 मण्डलीय  देशों  के  साथ  ब्रिटेन  के  सहायता
 सम्बन्धी  लेन-देन  के  बारे  में  भारत  सरकार
 को  कोई  जानकारी  नहीं  है  ।

 (ख)  और  (ग).  ये  प्रश्न  पैदा  ही  नहीं
 होते  ।

 Business  Transacted  by  L.LC.  in  4966
 *668.  Shri  Bagri:

 Shri  Madhu  Limaye:
 Dr,  Ram  Manohar  Lohia:
 Shrj  Maurya:
 Shri  Ram  Sewak  Yadav:
 Shri  Kishen  Pattnayak:

 Will  the  Minister  of  Finanee  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  busi-
 ness  of  the  Life  Insurance  Corpora-
 tion  is  going  down  during  the  current
 year;

 (9)  if  £0,  the  reasons  therefor;  and
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 (c)  whether  Government  have  any
 proposals  under  consideration  to  re-
 duce  the  amount  ‘of  the  premium  of
 Life  Insurance  to  encourage  more
 people  to  take  to  Life  Insurance  Cor-
 poration  policies?

 The  Deputy  Minister  in  the  Minis-
 try  of  Fawance  (Shri  L.  N.  Mishra):
 (a)  No,  Sir.  The  volume  of  business
 introduced  in  the  first  quarter  of  the
 current  financial  year  was  about  6
 p.c.  more  than  during  the  correspond-
 ing  period  last  year,

 (b)  Does  not  arise.
 (c)  There  is  no  proposal  at  present

 to  reduce  L.I.C.’s  premium  rates,  The
 Corporation  will,  however,  review
 premium  structure  after  the  results
 of  investigation  into  the  mortality
 experience  of  the  assured  lives  cover-
 ing  the  period  1961-64,  which  is  cur-
 rently  in  progress,  become  available.

 Death  Rate  among  L.I.C.  Policy
 Holders

 *669,  Shri  Utiya:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  te
 Starreq  Question  No,  328  on  the  3rd
 March,  966  and  state:

 (a)  whether  the  study  of  death  rate
 among.  the  Life  Insurance  Corporation
 policy  holders  from  96l-64  has  since
 been  completed;

 (b)  if  so,  whether  the  death  rate  is
 en  the  decrease;  and

 (c)  if  so,  whether  the  Life
 Trance  Corporation  propose  to
 the  premium  rate?

 Insu-
 lower

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L.  N,  Mishra):
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Nagarjunasagar  and  Sharavatty
 Projects

 *670.  Shri  H.  C.  Linga  Reddy:
 Shri  P.  R.  Chakraverti:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  stage  at  which  the  execu-
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 tion  of  the  Nagarjunasagar  and
 Sharavatty  Projects  is  at  present;

 (b)  their  estimated  costs  and  power
 potential  and  when  they  will  be  com-
 pleted;  and

 (c)  whether  any  special  finance  will
 be  made  available  for  their  early
 completion  with  a  view  to  make  the
 country  self-sufficient  in  food?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  to  (c):  A  statement  giving  the
 information  is  laid  on  the  Table  of
 the  House  [Placed  in  Library.  See  No.
 LT-6508|66).

 Release  of  PL  480  Funds
 *67L.Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  the  likely  impact  of
 the  release  of  PL  480  funds  on  the
 economy  of  India  has  been  examined;

 (b)  if  so,  the  result  of  such  an  exa-
 mination;  and

 (c)  the  safeguards  that  are  pro-
 posed  to  be  taken  to  prevent  adverse
 effects  of  the  release  of  PL  480  funds?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  Yes,  Sir.

 (b)  and  (c).  Since  the  PL  480  funds
 are  acquired  by  the  sale  of  imported
 agricultural  commodities  and_  since
 the  level  of  expenditure  from  these
 funds  is  in  accordance  with  budgetary
 policies,  there  is  no  adverse  effect  on
 the  economy.

 केसर  रोग  के  कारण  तथा  उसका  इलाज

 *672.  श्रीमती  साविश्नो  निगम  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  मन्ती  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  भारतीय  कैसर
 अनुसन्धान  केन्द्र,  बम्बई  ने  कुछ  चमत्कारी
 ओआषधियों  का  ग्राविष्कार  किया  है  जिनसे
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 कैंसर  का  कारगर  है  इलाज  क्य्या  जा  सकता
 है;  और

 (ख)  क्या  कैंसर  के  कारणों  का  पता
 लगाने  के  लिये  कोई  निश्चित  जानकारी
 इकट्टी  की  गई  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 (डा०  सुशोला  नायर):  (क)  जी  नहीं  सर्प

 विष  से  निकाला  गया  अंश,  जवाहरिन  जैसे
 किसी  प्रतिजीव  पदार्थ  तथा  ऐसे  वनस्पति
 पदार्थ  जिनमें  निरोधी  प्रभाव  बड़  गये  हों,
 जैसे  विभिन्न  प्रकार  के  पदार्थों  के  (रसाय
 चिकित्सीय  तथा  जीव  चिकित्सीय  प्रभाव
 की  जांच  के  लिए  प्रयोग  चल  रहा  है  ।

 (ख)  जहां  विभिन्न  प्रकार  के  कैंसर  के
 कारणों  का  पता  लगाने 'के  प्रयोग  जभी  चल  ही
 रहे  हैं,  वहां  जो  कुछ  सामग्री  उपलब्ध  हैं  उससे
 यह  सिद्ध  होता  है  कि  :--

 (i)  मुंह  ऊे  कसर  में  तम्बाकू  चवाने  का
 निश्चय  ही  कुछ  है  कुछ  हाथ  हैं  1

 (2)  पेट  की  त्वचा  के  कैंसर  में  कश्मी-
 रियों  द्वारा  कंगड़ी  में  जलाई  जाने
 वाली  चिनार  की  पत्तियों  का
 विशिष्ट  हाथ  है  ।

 छाती  के  कैंसर  में  अण्डाशय  से
 त्िकलने  वाले  रासायनिक  तत्वों
 (हारमोनल )  के  कतिपय  अस-

 न्तुलनों  का  प्रमुख  हाथ  होता  हैं  av

 (3)

 Banks  in  India  and  Pakistan

 *673.  Dr.  M.  M.  Das:  Will
 Minister  of  Finance  be
 state:

 the
 pleased  to

 (a)  the  number  of  Indian  banks
 who  had  their  branches  in  Pakistan
 immediately  before  the  last  War  be-
 tween  India  and  Pakistan  and  the
 number  of  Pakistan  banks  in  India

 at  that  time;
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 (b)  the  total  assets  of  the  Indian
 banks  in  Pakistan  and  that  of  the
 Pakistan  banks  in  India  at  that  time;

 (c)  the  present  condition  of  the
 Indian  banks  and  their  employees  in
 Pakistan  and  the  condition  of  Pakis-
 tan  banks  and  their  employees  in
 India;  and

 (d)  whether  any  steps  have  been
 taken  by  either  Government  for  re-
 gularising  the  activities  of  these
 banks?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  and  (b).  Prior  to  September
 1965,  7  Indian  Banks  had  branches
 in  Pakistan  with  assets  amounting  to
 Rs.  22.79  crores  and  liabilities  amount-
 ‘ing  to  Rs.  2.48  crores.

 Two  Pakistani  Banks  had  branches
 in  India  with  assets  amounting  to
 Rs.  .99  crores  and  liabilities  amount-
 ing  to  Rs.  .96  crores.

 (c)  In  September  ‘1966,  the  man-
 agement  of  all  the  Indian  banks  in
 Pakistan  was  taken  over  by  the
 custodian  of  enemy  property  in
 Pakistan.  All  India  based  employees
 with  one  exception  have  since  re-
 turned  to  India.  The  two  Pakistani
 Banks  in  India  were  initially  grant-
 ed  moratorium  under  Banking  Re-
 gulation  Act,  949  in  September,  4965
 and  their  management  was  vested  in
 the  Custodian  of  Enemy  Property
 for  India  in  February,  i966.  All
 Pakistan  employees  of  the  ‘wo  banks
 have  left  India  for  Pakistan.

 (d)  The  resumption  of  the  activit-
 ies  of  these  banks  is  linked  with  the
 general  question  of  the  normalisation
 of  Indo-Pak.  relations.

 M/s.  Bird  &  Co,

 *674,  Shrimati  Renu  Chakravartty:
 Wiil  the  Minister  of  Finance’  be
 pleased  to  state:

 (a)  why  the  matter  pertaining  to
 the  manganese  ore  and  other  gunny
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 shipments  of  Orissa  Minerals  and
 Becker  Grey,  subsidiaries  of  M/s.
 Bird  &  Co.,  are  not  being  taken  up
 for  investigation;  and

 (b)  whether  it  is  a  fact  that  all
 the  relevant  documents  are  in  the
 Customs  House,  Calcutta?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  It  is  not  correct  to  say  that  mat-
 ters  pertaining  to  manganese  ore
 and  other  shipments  of  M/s.  Orissa
 Minerals  and  Becker  Grey  have  not
 been  taken  up  for  investigation.
 Necessary  investigations  are  in
 progress.

 (b)  All  the  seized  documents  relat-
 ing  to  export  of  manganese  ore  and
 other  gunny  shipments  are  still  with
 the  Calcutta  Custom  House.

 Payment  of  Compensatory  Allow-
 ances  to  P.&.T.  Staff

 *675.  Shri  Hem  Raj:
 Shri  Daljit  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  for  the  payment  of  the  com-
 pensatory  allowance  to  the  Posts  and
 Telegraphs  Staff  posted  in  the  Hilly
 Areas;  and

 (b)  if  so,  the  nature  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Finance  (Shri  L.  N.  Mishra):
 (a)  and  (b).  No,  Sir.  The  existing
 scheme  of  hill  compensatory  allow-
 ance  covers  all  the  Central  Govern-
 ment  employees,  including  the  P.  &  T.
 Staff.

 Increase  in  Bank  Rate  by  U.K.
 *676.  Shri  Surendra  Pal  Singh:

 Shri  D.  C.  Sharma:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  whether  the  rise  in  the  bank
 rate  by  U.K.  from  6  to  7  per  cent
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 would  have  any  impact  on  India’s
 payment  obligations  and  the  flow  of
 investments  and  commercial  credits
 from  U.K.  to  India;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  The  rise  in  the  U.K.  bank  rate
 will  not  affect  India’s  outstanding
 payment  obligations  and  the  flow  of
 offical  loans  from  the  U.K.,  which
 since  October,  965  are  free  of  inte-
 rest.  Interest  payable  oon  future
 drawals  of  loans  from  the  unutilised
 portions  of  the  authorisations  prior
 to  October  20,  1965,  would  however
 increase.  Flow  of  commercial  credit
 and  private  foreign  investment  does
 not  exclusively  depend  on  the  bank
 Tate.

 (b)  No  action  on  the  part  of  Gov-
 ernment  of  India’s  is  called  for.

 विदवविद्यालयों  में  परिवार  नियोजन  विभाग

 *677.  श्री  ऑकार  लाल  बेरवा  :
 क्या  स्वास्थ्य  तथा  परिवार  नियोजन  मन्त्री
 यह  बताने  को  कृपा  करेंगी  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 विश्वविद्यालयों  में  परिवार  नियोजन  विभाग
 स्थापित  करने  का  प्रस्ताव  रखा  है  ;  और

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है?

 स्वास्थ्य  तया  परिवार  नियोजन  मंत्रों
 (डा०  सुशीला  नायर)  :  (क)  जी,  नहीं  ।

 (ख)  यह  प्रश्न  नहीं  उठता  |

 Voluntary  Organisations  for  Sche-
 dulea  Castes,  Welfare

 *679.  Shri  H.  0.  Soy:  Will  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 Report  of  the  Commissioner  for
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 Scheduled  Casts  and  Scheduled
 Tribes  for  1968-64,  and  the  comments
 on  page  43  thereof,  it  has  been  ob-
 served  that  the  State  Government  of
 Bihar  have  not  furnished  any  details
 of  the  work  done  by  voluntary
 organisation;
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 (b)  if  so,  whether  the  State  Gov-
 ernment  have  now  furnished  the  de-
 tails  called  for;

 (c)  whether  it  is  also  a  fact  that
 there  have  been  a  number  of  public
 complaints  against  the  various  irre-
 gularities  in  respect  of  these  funds
 and  the  personnel  administering  the
 funds;  and

 (d)  if  so,  the  steps  taken  to  check
 the  irregularities?

 The  Deputy  Minister  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  Yes,  Sir.

 (b)  Information  received  about  the
 working  of  non-official  agencies  for
 the  welfare  of  Scheduleq  Castes/
 Tribes  with  grants.  from  the  Gov--
 ernment  of  Bihar  has  since  been  in-
 corporated  by  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  in  his  Report  for  the  year
 1964-65,  which  is  at  present  under
 print.

 (c)  No  such  complaints  have  come
 to  the  notice  of  the  Government.

 (d)  Does  not  arise.

 Facilities  to  Scheduled  Castes

 *680.  Shri  Mohan  Nayak:  Will  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  Government  are
 aware  that  the  facilities  meant  for
 the  Scheduled  Castes  are  mainly
 utilised  by  the  developed  section  and
 thereby  the  most  backward  sections
 among  them  are  deprived  of  the
 facilities  provided;  and

 (b)  if  60,  the  action  Government
 propose  to  take  in  the  mattet?
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 The  Deputy  Minister  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b).  It  may
 be  that  in  some  areas  certain  castes
 are  deriving  more  advantage  than
 others  from  the  schemes  intended  for
 the  Scheduled  Castes  as  a  whole.  But
 this  does  not  mean  that  they  are
 depriving  other  sections  of  all  faci-
 lities.

 कृषि  कार्यों  क ेलिये  बिजली  की  सप्लाई

 *ogi.  श्री  सिहासन  सिंह  :
 श्री  प्रकाशवीर  शास्त्री  :
 श्री  राम  सेवेक  यादव  :
 श्री  मबु  लिमये  :
 श्रीमती  सावित्री  निगम  :
 श्री  महादेव  प्रसाद  :

 क्या  सिंचाई  श्योर  विद्युत  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कृषि  उपज
 को  बढ़ाने  की  दृष्टि  से  केन्द्रीय  सरकार  ने  राज्य
 सरकारों  को  अपना  यह  निर्णय  बता  दिया  है
 कि  बिजली  तथा  डीज़ल  से  चलने  वाले
 नलकूपों  के  लिये  बिजली  की  दरों  को  कम  करने
 के  हेतु  आथिक  सहायता  दी  जायेगी  ;

 (ख)  यदि  हां,  तो  कब  और  कितने
 प्रतिशत:  आथिक  सहायता  दी  जायेगी  और
 क्या  सरकार  इस  पत्र  की  एक  प्रति  सभा-पटल
 पर  रखगी  ;

 (ग)  क्‍या  सभी  राज्य  सरकारें  केन्द्रीय
 सरकार  की  उपरोक्त  .योजना  को  क्रियान्वित
 कर  रही  हैं  ;  और

 (घ)  क्‍या  सरकार  को  पता  है  कि  उत्तर
 प्रदेश  सरकार  ने  बिजली  से  चलने  वाले  नल-

 कूपों  को  बिजली  की  सप्लाई  के  सम्बन्ध  में
 श्राथिक  सहायता  देना  बन्द  कर  दिया  है  ?

 सिचाई  झौर  बिद्युत्‌  मंत्री  (0  फल  रुद्ीन
 अहमद)  :  (क)  जो,  हां।

 (ख)  कृषि  सम्बन्धी  कामों  के  लिये  i2
 aa  प्रति  यनिट  से  अधिक  बिजली  की  दरों
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 में  ८  न्द्रीय  तथा  राज्य  सरकारें  50  :  50  के
 अनुपात  भे  उपदान  देंगी  ।  सिंचाई  व  बिजली
 मन्त्रालय  के  पत्र  सं०  ई०  UHo— 2-24
 (5)/66,  दिनांक  i:-2-966  को  एक

 प्रतिलिपि  जिसमें  उपर्युक्त  निर्णय  प्रेषित  किया
 गया  था,  सभा  पटल  पर  रखी  गई  है
 [पुस्तकालय  में  रखी--देखिये  संख्या]  LT-
 6909/66]

 (ग)  और  (घ).  जानकारी  का  एक
 विवरण  सभा  पटल  पर  रखा  गया  है  [पुस्तका-
 लय  में  रखा--देखिये  संख्या  LT  —6909

 ‘/66]

 बाढ़ों  के  कारण  हानि

 +682.  श्रो  प्रकाशबीर  शास्त्रो  :
 शमी  हुकम  चन्द  कछवाय  :
 श्री  युद्धवीर  सिह  :

 क्या  सिचाई  और  विद्युत  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  देश  के
 विभिन्न  भागों  में  बाढों  के कारण  भारी

 नुकसान  हुआ  है

 (ख)  क्‍या  यह  भी  सच  है  कि  उत्तर
 प्रदेश  के  कुछ  भागों  में  फसलों  को  अत्यधिक
 हानि  पहुंची  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  उत्तर
 प्रदेश  में  मुरादाबाद  जिले  के  हसनपुर  तहसील
 में  प्रायः  हर  वर्ष  गंगा  नदी  में  बाढ़  भाने  के
 कारण  काफी  नुकसान  होता  ह  ;  और

 (घं)  यदि  हां,  तो  वहां  पर  तथा  अन्य
 क्षेत्रों  मे ंसहायता  देने  के  लिये-क्या  व्यवस्था
 की  गई  है  ?

 सिचाई  झौर  बिजली  मंत्री  श्री  फखरद्वीन
 झहमद) :  (क)  देश  के  कुछ  भागों  में
 बाढ़ों  से  चालू  वर्ष  के  दौरान  काफी  हानि
 हुई  है  t
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 (ख )  प्राथमिक  अनुमान  के  अनुसार
 हाल  ही  की  बाढ़ों  से  उत्तर  प्रदेशु  का
 लगभग  35,000  एकड़  क््षि
 अधीन  क्षेत्र  प्रभावित  हुआ  है  |  क्षति  के  विस्तृत
 अनुमानों  की  प्रदीक्षा  की  जा  रही  है

 (ग)  राज्य  सरकार  से  विस्तृत  व्यौरा
 मंगवाया  जा  रहा  है  सूचना  मिली  है  कि
 चालू  बाढ़  ऋतु  के  दौरान  हसनपुर  तहसील  में
 20,000  एकड़  भूमि  में  स्थित  i50  ग्राम
 बाढ़  द्वारा  प्रभावित  हुए  हैं  |

 (घ)  राज्य  सरकार  ने  बाढ़  पीड़ित
 लोगों  और  मवेशियों  को  भी  निकालने  का
 प्रबन्ध  कर  दिया  है  ।  मिट्टी  का  तेल,  नमक,
 दीयासलाइयां  ग्रादि  मुफ्त  बांटी  जा  रहो  हैं
 तथा  अन्य  सहायता  कार्य  भी  प्रगति  कर  रहे
 हैं  5  निम्नस्तिरीय  ग्रामों  के  लोगों  को
 उच्च  स्थानों  पर  स्थानान्तरित  कर  दिया  गया
 है।  अन्य  बाढ़ग्रस्त  क्षेत्रों  में  भी  राज्य  सरकार
 राशन  वितरण,  मुफ्त  धन  सहायता,  गृह
 निर्माण  के  लिए  उपदान,  आपातकालीन
 तकावी  सहायता  उपायों  को  अपना  रही  है  |

 and  Stomach  Troubles  among
 Residents  of  Ravidas  Nagar

 *683.  Shri  Naval  Prabhakar
 Shri  P.  L,  Barupal
 Shri  N.  R.  Laskar:
 Shri  Balakrishnan:
 Shri  Elayaperumal:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 people  living  in  Shri  Guru  Ravidass
 Nagar  (Amrit  Kaupuri  Prasad
 Nagar),  Delhi  are  very  much  affected
 by  T.B.  and  stomach  troubles  due  to
 spreading  of  stone  powder  dust  by
 the  stone  crusher  Mill  which  is  in
 the  heart  of  the  locality;

 (b)  whether  two  children  of  ME.
 Primary  School  which  is  very  close
 to  the  above  Mill  dieq  due  to  stomach
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 troubles  created  by  the  stone  pow-
 der  dust;

 (c)  whether  this  matter  has  been
 brought  to  the  notice  of  Govern-
 ment  by  the  people  of  the  locally,  and

 “(d)  if  so,  the  action  taken  to  shift
 the  Mills  from  the  place?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 and  (b).  No  survey  has  been  carried
 out  to  find  out  the  cause  or  exact
 incidence  of  T.B.  in  this  area.

 The  number  of  cases  registered  in
 the  T.B.  Clinic  for  treatment  are  as
 follows:—

 40  cases
 06  cases

 (l)  Amrit  Kaur  Purj
 (2)  Prasad  Nagar

 No  death  due  to  stomach  trouble
 created  by  stone  powder  dust  has
 been  registered  in  the  ‘Births  and
 Deaths  Registration  Office’  of  the
 area.

 (c)  No  representations  about  this
 matter  appear  to  have  been  made  by
 the  people  of  the  locality  either  to
 the  Delhi  Municipal  Corporation
 authorities  or  to  Government.

 (d)  As  it  is  an  unlicensed  and  un-
 authorised  stone  crushing  mill  in  a
 non-conforming  area,  prosecution
 against  the  owner  of  the  mill  has  been
 launched.  The  proprietor  of  the  Mill
 has  however  brought  an  injunction
 order  from  the  Civil  Court.

 Team  to  USSR  to  study  Insurance  of
 Plant  and  Machinery

 Shrj  Sidheshwar  Prasad:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 *684.

 (a)  whether  it  is  a  fact  that  an
 {Indian  team  went  recently  to
 U.SS.R.  to  explore  the  possibilities
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 of  cooperation  on  wider  scale  in  the
 field  of  insurance  of  plant  and
 machinery;

 (b)  if  so,  the  proposals  discussed
 and  the  decision,  if  any,  arrived  at;
 and

 (c)  how  they  are  going  to  be  im-
 plemented?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L.  N.  Mishra):

 (a)  An  Indian  Team,  with  Chair-
 man,  LIC,  as  Leader  went  to  the
 U.S.S.R.  to  discuss  fresh  arrange-
 ments  for  insuring  equipments  and
 materials  shipped  from  that  country
 for  the  Soviet-aided  projects  in  this
 country;

 (b)  and  (c).  A  Scheme  of  integrat-
 ed  insurance  cover  for  equipment
 and  materials  shipped  to  India  under
 Inter-Governmental  Agreements  is
 still  under  consideration.  A  final
 agreement  on  the  scheme  js  expected
 to  be  reached  after  the  visit  of  a
 Russian  Team  to  this  country.

 Beggary

 *685.  Shri  H.  C.  Linga  Reddy:
 Shri  P.  R.  Chakraverti:
 Shri  Hem  Raj:
 Shri  S.  Kandappan:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  273  on  the  25th  February,
 966  and  state:

 (a)  the  extent  to  which  employ-
 ment  has  been  found  for  beggars  in
 the  country;

 (b)  whether  any  survey  has  been
 made  to  find  out  the  extent  of  beg-
 gary  in  the  country;

 (c)  whether  any  steps’  are  devised
 under  any  schemes  for  the  total  abo-
 lition  of  beggary  in  the  country  with-
 in  any  specified  period;  and
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 (d)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  No  special  ar-
 rangements  as  such  have  been  made
 for  finding  employment  for  beggars.

 (b)  No  survey  beyond  that  requir-
 ed  for  the  census  has  been  under-
 taken  so  far.

 (c)  and  (d).  At  the  present  stage
 of  socio-economic  development  in
 the  country,  it  is  difficult  to  fix  any
 time  schedule  for  total  eradication  of
 deep  rooted  ang  extensive  social  evils
 like  beggary.  The  first  aim  of  Gov-
 ernment  policy  is  to  root  out  beggary
 from  selected  centres  e.g.  places  of
 pilgrimage,  tourist  centres  and  एंड
 cities.  An  indication  of  the  methods
 proposed  to  be  adopted  will  be  avail-
 able  as  soon  as  the  fourth  plan
 schemes  are  finalised.

 Study  Team  to  Study  Working  ef
 Customs  Departmeat

 *686,,  Shri  Yashpal  Singh:
 Shri  D.  D.  Puri:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  wheter  a  study  team  to  exa-
 mine  the  working  of  the  Customs
 Department  has  been  set  up;

 (b)  if  so,  the’  personnel  and  its
 terms  of  reference;  and

 (c)  when  the  report  is  likely  to  be
 submitted?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  Yes,  Sir.

 (b)  A  copy  of  the  Government's
 order  setting  up  the  Study  Team,
 which  gives  its  personnel  and  terms
 of  reference  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-690/66].
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 (c)  The  Study  Team’s  Report  is
 due.  by  December,  1966.  Government
 has  not  yet  received  any  proposal
 from  the  Study  Team  for  extending
 the  time.

 Transfer  of  Central  Schemes  to
 States

 *687.  Shri  P.  C.  Bereoah:  Will  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  have  decided  to  transfer  Central
 schemes  worth  Rs.  900  crores  to  the
 States;

 (b)  if  so,  the  outlay  of  the  schemes
 to  be  transferred  to  each  State  and
 the  nature  thereof;

 (c)  Government’s  decision  thereon;
 and

 (d)  reasons  for  such  transfer?

 The  Minister  of  Planning  and
 Social  Welfare  (Shri  Asoka  Mehta):
 (a)  There  is  no  such  decision.

 (b)  to  (d)  Do  not  arise.
 Grievances  of  C.H.S.  Doctors

 *688.  Shri  H.  C.  Linga  Reddy:
 Dr.  Chandrabhan  Singh:
 Shri  Parashar:
 Shri  D.  B.  Raju:
 Shri  Onkar  Lal  Berwa:
 Shri  N.  Sreekantan  Nair:
 Shri  Vasudevan  Nair:
 Shri  S.  M.  Banerjee:
 Shri  Yashpal  Singh:
 Shri  Vishwa  Nath  Pandey:
 Shri  Brij  Basi  Lal:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  the  C.H.S,_  doctors
 staged  a  march  to  the  Health  Minis-
 ter’s  residence  on  the  7th  August,
 966  to  have  their  grievances  redres-
 sed;

 (b)  if  so,  the  outcome  thereof;

 AUGUST  25,  966  Written  Answers  6970

 (c)  the  broad  features  of  the  grie-
 vances  of  the  doctors;

 (9)  the  reasons  for  the  delay  in
 looking  into  the  grievances;  and

 (e)  how  long  it  will  take  to  give
 relief  to  the  C.H.S.  doctors  in  view
 of  their  essential  services?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)  to
 (e).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-69i/66].

 Welfare  Centres  in  Bihar

 329l.  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  it  is  a  fact
 number  of  employees  and
 working  at  various  Welfare
 in  Bihar  under  the  Central  Social
 Welfare  Board  are  not  being  paid
 timely  and  regularly;  and

 that  a
 workers
 Centres

 (b)  if  so,  the  number  of  such  em-
 ployees  and  the  reasons  therefor?

 The  Deputy  Minister  in  the
 Department  of  Social  Welfare
 (Shrimati  Chandrasekhar):  (a)  and
 (b).  Yes,  Sir.  A’  general  complaint
 to  this  effect  has  been  received.  The
 requisite  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  Sabha  as  soon  as  possible.

 Kerala  House,  Courtallam

 3292.  Shri  M.  K.  Kumaran:  Will
 the  Minister  of  Works,  Housing  and
 Urban  Development  be  pleased  ६०
 state:

 (a)  whether  the  Karala  Govern-
 ment.  have  decided  to  sell  the  Kerala
 House  at  Courtallam  to  the  Madras
 Government;

 (b)  whether  Government  are
 aware  that  popular  Governments  of
 Kerala  in  the  past  had  repeatedly
 refused  to  sell  it  away;  and
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 (c)  if  so,  the  reasons  which  moti-
 vated  the  present  State  Government
 to  part  with  this  valuable  property?

 The  Minister  of  Works,  Housing
 and  Urfban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  No.

 (b)  and  (c).  In  March,  ‘1963,  the
 Council  of  Ministers  of  the  State
 Government  of  Kerala  decided  that
 a  list  of  building  belonging  to  Kerala
 Government  at  different  places  in
 India  should  be  prepared  and  the
 question  of  their  disposal  examined.
 The  Travancore  House  at  Courtallam
 (mentioned  as  Kerala  House  in  the
 question)  is  one  of  these  properties.
 As  the  maintenance  of  this  property
 was  providing  to  be  uneconomic,  7
 was  advertised  for  sale,  but  the  two
 tenders,  which  were  received,  were
 rejected  being  too  low.  The  Govern-
 ment  of  Kerala  also  enquired  from
 the  Government  of  Madras  whether
 they  were  interested  in  the  purchase
 of  this  property.  The  final  reply  ‘of
 the  Government  of  Madras  has  _  not
 so  far  been  received  by  Kerala  Gov-
 ernment.

 Smallpox  Eradication  in  Kerala

 3293.  Shri  Vasudevan  Nair:  Will
 the  ‘Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  nearly
 600  Vaccinators  of  the  National
 Smallpox  Eradication  Programme  in
 Kerala  State  were  retrenched  in
 February,  1966;

 (b)  whether  jt  is  also  a  fact  that
 these  Vaccinators  were  not  served
 with  due  notices  of  retrenchment;
 and

 (c)  the  steps  taken  to  provide  them
 with  alternate  employment?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 Yes.

 (b)  Formal  notices  of  retrench-
 Ment  were  not  served,  because  it  was
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 clearly  mentioned  in  their  letters  of
 appointment  that  their  appointment
 was  purely  temporary  and  was  likely
 to  be  terminated  at  any  time  without
 previous  notice.  They  had,  however,
 been  informed  that  their  services
 would  not  be  required  after  the  end
 of  February,  1966.

 (c)  All  the  retrenched  vaccination
 staff  have  already  been  provided
 with  suitable  alternative  employ-

 .ment.

 Community  Development  Projects  in
 Delhi

 3294,  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  Government  have
 started  two  Community  Development
 Projects  in  the  capital  to  make  people
 improve  their  living  conditions;

 (b)  if  so,  the  details  of  the  projects
 and  the  people  to  be  covered  thereby;
 and

 ‘c)  whether  such  measures  have
 been  adopted  in  other  parts  of  the
 country.

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 Yes,

 (b)  The  projects  started  function-
 ing  with  effect  from  20th  April,  966
 after  training  of  the  project  person-
 nel  (one  project  officer  and  4  Com-
 munity  Organisers)  for  two  months.
 Beginning  with  a  population  of  45,000
 people,  it  is  proposed  to  increase  the
 coverage  to  -1,00,000.  The  four
 colonies  selected  for  this  purpose  are
 Mehrauli  and  Madangir  in  South
 Delhi  and  Seelampur  and  Geeta
 Colony  in  Shahdara.  The  pleople
 covered  belong  to  lower  income  group
 and  lower  middle  class.

 (९)  This  scheme  has  been  started  on
 an  experimental  basis.  It  provides
 for  the  starting  of  20  pilot  projects
 all  over  the  country.  3३9  projects
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 are  already  functioning  in  the  various
 states/Union  Territories,  4  projects
 have  been  allotted  but  their  person-
 nel  are  yet  to  be  trained  and  the  re-
 maining  24  projects  remain  to  be
 allotted.

 Accommodation  to  Government  Em-
 ployees  owning  Houses  in  Delhi

 3295.  Shri  M.  K.  Kumaran:  Will  the
 Minister  of  Works,  Housing  and  Urban
 Development  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  servants  owning  their  own
 houses  in  Delhi  and  New  Delhi  are
 allotted  Government  accommodation
 while  the  same  is  denied  to  the  needy
 employees;  and

 (b)  if  so,  whether  any  specific  steps
 have  been  taken  to  rectify  this  in-
 justice?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  and  (b).  It
 was  decided  in  December  955  that
 government  officers  owning  houses  in
 the  stations  of  their  posting  should
 not  be  eligible  for  government  ac-
 commodation.  This  position  was  re-
 viewed  from  time  to  time  and  when
 the  matter  was  last  reconsidered  in
 April  966  it  was  decided  that  there
 should  be  no  discrimination  in  the
 matter  of  eligibility  of  government
 servants  for  government  accommoda-
 tion  and  all  government  servants
 should  be  eligible,  whether  owning
 houses  or  not.  In  respect  of  officers
 of  the  Defence  Services,  the  rule  as
 framed  earlier  declaring  house  own-
 ing  officers  ineligible  for  allotment,
 was  found  to  be  against  their  terms
 and  conditions  of  service.  Since  the
 non-application  of  the  rule  to  the
 Defence  Services  and  its  application
 to  civil]  Services  would  amount  to
 ‘discrimination  between  these  two
 groups  of  Services,  it  was  decided  to
 abrogate  it  and  to  revert  to  the  origi-.
 nal  position.
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 Water  Supply  in  Trivandrum

 3296.  Shri  M.  K.  Kumaran:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  Trivandrum  City,  with  its  rapid
 {increase  in  population,  is  likely  to
 experience  water  scarcity  in  the
 immediate  future;  and

 (b)  if  so,  whether  there  is  any
 scheme  to  further  develop  and  ensure
 water  supply  in  the  City?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 Yes.

 (b)  A  scheme  estimated  to  cost
 Rs.  56  lakhs  for  augmentation  of
 water  supply  in  that  State  has  been
 submitted  to  the  Central  Public
 Health  Engineering  Organisation  for
 technical  clearance.  It  is  under
 examination.

 Changing:  of  Names  of  Hospitals  ia
 Delhi

 3297.  Shri  Lakhmu  Bhawani:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  change  in  the  near  future  the
 names  of  Willingdon  and  Irwin
 Hospitals  and  a  few  roads  in  the
 capital  named  after  the  then  English
 Governor  Generals;  and

 (b)  if  so,  the  new  names  proposed
 to  be  adopted?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sashila  Nayar):  (a)
 No.

 (b)  Does  not  arise.
 P.W.D.  Wood  Working  Workshops,

 Trivandrum
 3298.  Shri  Vasudevan  Nair:  Will

 the  Minister  of  Works,  Housing  and
 Urban  Development  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  by
 the  Kerala  Government  to  transfer
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 the  P.W.D.  Wood  Working  Workshops
 at  Trivandrum  to  an  Ex-servicemen’s
 Cooperative  ‘Society;

 (b)  ‘if  so,  the  reasons  therefor;
 (c)  whether  Government  have  re-

 ceived  any  representation  against  this
 move;  and

 (d)  if  so,
 thereto?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  Yes.

 (b)  The  Wood  Working  Workshop,
 is  running  uneconomically.

 (c)  Yes.

 Government’s  reaction

 (d)  The  representation  is  under
 consideration.

 Loans  from  Rehabilitation  Finance
 Administration

 3289.  Shri  Biren’  Dutta:
 Shri  Dasaratha  Deb:

 Will  the  Minister  of  Finance  -be
 pleased  to  state:

 (a).  the  total]  number  of  Rehabili-
 tation  Finance  Administration’s
 loanees  in  Tripura  and  the  ४०४)

 “amount  of  loans:  including  interests
 Standing  in  their'name;

 (b)  whether  it  is  a  fact  that  in  very
 few  areas,  these  loanees  could  utilise
 these  loans  for  the  purposes  for  which
 they  were  issued  due  to  various  ad-
 verse  circumstances;  and

 (c)  if  so,  whether  Government  are>
 considering  about  writing  off  these
 loans  without  further  delay?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  Of  the
 original  255  loan.  accounts  203  accounts
 are  still  outstanding  involving  an
 ‘amount  of  about  Rs.  5  lacs  inclusive
 of  interest  calculated  upto  31-12-1965.

 (b)  It  is  a  fact  that  in  some  cases
 the  borrowers  have  not  been  able  to
 utilise  the  loans  effectively,  for  the
 purposes  for  which  they  were  granted,
 due  to  various  adverse.  circumstances.
 502  (ai)  LS—3.

 (c)  At  present  each  loan  account  is
 reviewed  on  its  merits  and  relief  is
 given  wherever  justified  by  either
 compounding  or  writing  off.

 Training  of  Income-tax  Officers  im
 U.S.A.

 330l.  Shri  Ram:  Harkh  Yadav:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 large  number  of  Income  Tax  Officers
 have  been  sent  to  U.S.A.  for  training
 income-Tax  methods  in  recent  years;

 (b)  if  so,  the
 training;  and

 necessity  of  such

 (c)  the  details  of  the  officers  deput-
 ed  for  training  during  the  last  five
 years?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  4  Assis-
 tant  Commissioners  of  Income-tax
 were  sent  to  U.S.A.  for  training
 during  the  last  5  years.

 (b)  It  was  considered  necessary  to
 train  the  officers  in  the  latest  methods
 of  detection  of  tax  evasion,  and  other
 important  aspects  of  the  administra-
 tion  of  direct  taxes.

 (c)  The  names  and  designations  of
 the  officers,  at  the  time  of  their  depu-
 tation  are  given  below:—

 l.  Shri  S.  Narayan,  Deputy-Secre-
 tary,  Ministry  of  Finance
 (Department  of  Revenue},
 New  Delhi.

 2.  Shri  Avtar  Singh,  Deputy
 Director  of  Inspection  (In-
 come-tax),  New  Delhi.

 3.  Shri  C.  C.  Ganapathy,  Inspect-
 ing  Assistant  Commissioner
 of  Income-tax  (Training),
 Income-tax  Officers’  Training
 College,  Nagpur.

 4.  Shri  M.D.  Varma,  Deputy
 Secretary,  Ministry  of  Fin-
 ance  (Department:  of  Reve-
 nue),  New  Delhi.
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 5.  Shri  R.  D.  Saxena,  Deputy
 Director,  (0  &  M)  ०  &  M
 Division,  Cabinet  Secretariat,
 New  Delhi.
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 6.  Shri  R.  V.  Ramaswamy,  Deputy
 Director  of  Inspection  (‘n-
 vestigation),  New  Delhi.  «

 7.  Shri  S.  C.  Verma,  Inspecting
 Assistant  Commissioner  of
 Income-tax,  Calcutta.

 8.  Shri  T.  A.  Balakrishnan,  Ins-
 pecting  Assistant  Commis-
 sioner  of  Income-tax,  Bom-
 bay.

 9.  Shri  R.  L.  Malhotra,  Deputy
 Director  of  Inspection  (Re-
 search  Statistics  and  Publica-
 tion),  New  Delhi.

 10.  Shri  .P.  S.  Bhaskaran,  Inspect-
 ing  Assistant  Commissioner
 of  Income-tax,  Bombay.

 Shri  S.  R.  Jha,  Appellate
 Assistant  Commissioner  of
 Income-tax,  Lucknow.

 Shri  D.  N.  Pande,  Authorised
 Representative,  Income  Tax
 Appellate  Tribunal,  Calcutta.

 Shri  F.  G.  Jilani,  Inspecting
 Assistant  Commissioner  of
 Income  Tax,  Bombay.

 ll.

 12.

 i8.

 14,  Shri  S.  Bhattacharyya,  Inspect-
 ing  Assistant  Commissioner  of
 Income-tax,  Calcutta.-

 Fuel  Briquetting  Plant  in  Kallai

 3302.  Shri  A.  K.  Gopalan:
 Shri  A,  V.  Raghavan:
 Shri  Pottekkatt:
 Shri  Umanath:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  refer  to
 the  reply  given  to  Unstarreqd  Ques-
 tion  No.  2308  on  the  l7th  March,  966
 and  state:

 (a)  whether  any  decision  has_  since
 been  taken  in  the  matter  of  setting
 up  a  fue’  briquetting  plant  in  Kalla)
 (Kerala):
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 (b)  the  suantity  of  saw  dust  avail-
 able  from  the  73  saw  mills  in  Kozhi-
 kode;  and

 (c)  when  the  plant  will  commence
 working?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)
 to  (c).  The  Project  Officer,  Rural
 Industries  Project,  Kozhikode  has
 collected  information  regarding  the
 setting  up  of  a  Fue]  Briquetting  Plant
 in  the  Project  area.  A  Model  scheme
 for  the  proposed  Plant  has  been  pre-
 Pared  by  the  Rural  Industries  Plan-
 ning  Committee  and  supplied  to  the
 Project  Officer,  Kozhikode.  Accord-
 ing  to  the  information  of  the  Project
 Officer,  Kozhikode,  about  23,000  m
 tonnes  of  saw  dust  are  available  from
 the  73  saw  mills  in  the  area.  The
 plant  will  be  located  within  the
 Kozhikode  Ruraj  Industries  Project
 area  and  not  at  Kallai,  which  is  out-
 side  this  area.  It  is  not  possible  at
 this  stage  to  indicate  when  exactly
 the  plant  will  commence  working.

 Rural  Industries  Projects  in  Kerala

 3303.  Shri  A.  K.  Gopalan:
 Shri  Umanath:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  'to  state:

 (a)  whether  there  is  any  proposal
 to  sanction  a  Rural  Industries  Pro-.
 ject  in  the  Cannanore  District  of
 Kerala;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Planning  and  Secial
 Welfare  (Shri  Asoka  Mehta):  (a)
 and  (b).  Proposals  for  two  additional
 rural  industries  projects  were  receiv-
 ed  from  the  Government  of  Kerala
 whose  locations  were  not  indicated.
 The  Planning  Commission  has  not
 taken  a  decision  as  yet  regarding  an
 increase  in  the  number  of  rural  indus-
 tries  projects.
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 Representation  from  Compounders
 ‘of  Kerala  Hospitals

 3304.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Health  and  Family  Plan-
 ming  be  pleased  to  state:

 (a)  whether  Government  have  re-
 eeived  representations  from  the  Com-
 pounders  of  Kerala  Hospitals  during
 the  period  from  January,  4969  to
 June,  +1966;

 (b)  if  so,  what  are  their  grievances;
 and

 (c)  the  steps  taken  to  meet  their
 demands?

 The  Minister  of  Health  and  Family
 Pianning  (Dr.  Sushila  Nayar):  (a)
 Yes.

 gb)  (i)  To  promote  all  eligible Grade  II  compounders  to  grade  L

 (ii)  To  publish  the  seniority  list.
 (iii)  To  post  a  compounder  ‘instead

 ef  a  clerk  at  Store  Keeper  in  S.AT.
 Hospital.

 (iv)  To  start  a  Diploma  course  in
 pharmacy.

 (v)  To  start  a  condensed  course  in
 Pharmacy  equivalent  to  Diploma  for
 those  in  service.

 (vi)  To  grant  different  higher  scales
 of  pay  to  compounders.

 (c)  Demands  (i),  (iii)  and  (iv)
 under  (b)  above  have  been  sanction-
 ed.  Demand  No.  (iif  is  under  consi-
 deration  while  demand  No.  (v)  will
 be  considered  in  due  course.
 mand  No.  (vi)  has  not  been  accepted..
 However,  proposals  to  provide  com-
 pounders  with  promotion  chances  are
 under  consideration.

 Chairman,  Central  Board  of  Direct
 Taxes

 3305.  Shri  Utiya:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  on  the  eve  of  his
 giving  up  the  charge  as  Director  of

 De-

 Investigation  sometime  in  1960,  the
 present  Chairman  of  the  Central
 Board  of  Direct  Taxes,  decided  seve-
 tal  cases  involving  large  sums  of
 money  in  a  hurry;

 .(b)  whether  a  large  number  of
 trunk  calls  were  made  by  the  Officers
 of  the  Directorate  to  obtain  essential
 information  like  shares  from  various‘
 firms;  and

 (c)  the  total]  expenditure  on  these
 calls'as  compared  to  such  trunk  cal
 bills  during  the  same  period  in  the
 previous  two  years?

 The  Minister  of  Finance  (Shri
 Sachindrg  Chaudhuri):  (a)  The  files
 relating  to.cases  disposed  of  in  the
 Directorate  during  March  and  April,
 3960  are  being  collected  for  scrutinis-
 ing  whether  there  was  any  case  of  the
 type  referred  to.

 (b)  Tt  is  not  possible  to  say  what
 if  any  information  was  collected
 through  the  trunk  calls.

 (c)  The  expenditure  on  trunk  tele-
 phone  calls  in  1958-59,  59-60  and  60-61
 was  respectively  Rs.  684.86,  Rs.  743.66
 and  Rs.  716.86.

 विदेशों  से  ऋण

 3306.  श्री  सिद्धेशवर  प्रसाद  :
 क्षो  गुलशन  :
 डा०  श्रीनिवासन  :
 श्री  शिवमू्ि  स्वामी

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  .3  जुलाई,  966  तक  भारत
 को  विदेशों  से  कितना  ऋण  प्राप्त:  हुआ  और
 जिन  देशों  से  यह  ऋण  प्राप्त  हुआ,  उनके  क्‍या
 नाम  हैं  ;  और  :

 (@)  उपरोक्त  अवधि  में  कितना  व्याज
 दिया  गया  और  उन  देशों  के  क्‍या  नाम  हैं
 जिनको  बह  ब्याज  दिया  गया  ?
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 चित्त  मंत्री  (श्री  शचोन्‍्द्र  चोषरी)  :
 (क)  और  (ख़).  एक  विवरण  जिसमें  मांगी

 गयी  सूचना  दी  गयी  है  सभा  पटल  पर  रखा
 गया  है  पुस्तकालय  में  रखा--दे  लिये  संख्या
 एल०  Z2¥—692/66]

 Smuggling  of  Goods  from  India  to
 China

 3307.  Shri  Madhu  Limaye:
 Shri  Bagri:

 Will  the  Minister  of
 Pleased  to  state:

 Finance  be

 (a)  whether  Government’s  attes-
 tion  has  been  drawn  to  the  smuggling
 of  goods  from  India  to  China;

 (b)  if  so,  whether  the  ‘Central  in-
 telligence  Agencies  have  made  any
 inquiry  into  these  activities;

 (९)  the  results  thereof;  and
 (da)  the  steps  taken  to  comhat  this

 smuggling?
 The  Minister  of  Finance

 Sachindra  Chaudhuri)  :  (a)  Yes,  Sir.
 (b)  and  (c).  The  Central  Intelli-

 gence  agencies  investigated  into  cer-
 tain  complaints  of  such  smuggling.
 but  so  far  no  specific  case  has  been
 detected.  As  far  as  the  Government
 are  aware  there  is  no  smuggling  of
 goods  from  India  to  China  on  any
 significant  scale.

 (d)  Officers  in  the  border  areas
 continue  to  be  vigilant.-

 (Shri

 Irrigational'  Facilities
 3308.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  schemes  drawn  up  for
 providing  irrigational  facilities  to  the
 320  million  acres  of  the  total  of  38
 million  acres  ‘of  agricultural  land  in
 the  country  which  still  remains  unir-
 rigated;

 (9)  the  area  and  extent  of  unirri-
 gated  land  in  each  State  at  present;
 and
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 (९)  the  special  allocations  for  the
 provision  of.  irrigation  facilities  in
 each  State  for  these  schemes  for”
 1966-677,

 The  Minister  of
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 Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):  (a)
 Of  the  total  sown  area  of  384  milliyn
 acres,  it  has  been  estimated  that  irri-
 gation  can  be  extended  to  only  ३87
 million  acres  through  major,  medium
 and  minor  irrigation  projects.  The
 total  area  irrigated  by  the  end  of  Third
 Plan  is  expected  to  be  about  86  mil-
 lion  acres  i.e.,  46  per  cent  of  the  irri-
 gable  area.  It  is  proposed  to  explzit
 the  balance  potential  in  another  20-26
 years.  No  specific  programme  has,
 however,  been  drawn  up  so  far.

 (b)  and  (c).  A  statement  indicating
 ‘the  unirrigated  lang  in  each  State
 and  allocation  made  for  the  Plan  Rro-
 jects  for  1966-67  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-693/66].

 sake  मे  जल  की  कमी

 3309.  श्री  हुकम  चन्द  कछवाय  :
 श्री  रामेश्वरानन्द  :
 श्री  रघुनाथ  सिह  :

 क्या  स्वास्थ्य  एवं  परिवार  नियोजन,
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भिलाई
 छेद  करने  वाली

 मशीन  इंदौर  में  काम  नहीं  कर  सकी;

 (@)  क्‍या  ण्ह  भी  सच  है  कि  हालैण्ड
 से  विमान  द्वारा  दो  बोरिंग  मशीनें  मंगाई
 जा  रही  हैं  झ्जौर  यदि  हां,  तो  उनका  मूल्य
 क्या  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  सरकार  ने
 इंदौर  में  पानी  की  कमी  के  बारे  में  विदेशों
 में  टेलीविजन  पर  प्रचार  किया  और  यंदि
 हां,  तो  इसके  क्या  कारण  हैं;

 (घ).  कया  सरकार  इंदौर  के  लिये
 नमंदा  से  जल  प्राप्त  करने  के  बारे  में
 व्यवस्था  कर  रही  है;  और
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 (=)  यदि  नहीं,  तो  इसके  क्या
 कारण  हैं  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 (डा०  सुशीला  नायर)  :  (क)  वह

 स्थान  जहाँ  भिलाई  इस्पात  कारखाने  से
 मंगाया  गया  खनक  (रिंग)  प्रयोग  किया
 गया  था,  पथरीला  था  और  वहां  पर  यंह
 मशीन  उपयोगी  सिद्ध  नहीं  हुई  t

 (@)  हालैंड  और  अमरीका  से  “एक्शन
 फार  फूड  प्रोडक्शन  आर्गनाइजेशन  (एफप्रो)”

 नॉमक  एक  स्वयं  सेवी  निकाय  ने  एक  एक  कूप
 खनक  (बेल  ड्रिलिंग  रिग)  मंगाये  हैं  1
 हालेण्ड  से  आयात  की  गई  मशीन  हवाई
 जहाज  से  लायी  गई  थी  और  वह  30  मई
 9664  इन्दौर  में  चल  रही  ह।  उस
 मशीन  का  मूल्य  1,10,970  डालर  है
 जिसमें  भाड़ा.  सम्मिलित  नहीं  ह  अमेरिका
 से  आने  वाला  खनक  अभी  तक
 तहीं  पहुंचा  ह ैऔर  उस  का  मुल्य  भी  सरकार
 को  ज्ञात  नहीं  है  -

 (ग)  नहीं  ।

 (घ)  और  (3).  क्षिप्रा,  चम्बल,
 काली  सिध  अथवा  नमंदा  नदियों  से  इन्दौर
 की  जल  पूर्ति  को  बढ़ाने  के  लिए  राज्य
 सरकार  का  विभिन्न  संभाव्य  स्रोतों  का
 पूरा  सर्वेक्षण  और  जांच  करने  का  विचार  है।
 इस  सर्वेक्षण  को  पूरा  करने  के  बाद  ही  आगे
 कायंवाही  की  जायेगी  1

 प्रतिरक्षा  लेखा  विभाग  में  स्थानरन्तरंण
 3310.  श्री  हुकम  चन्द  कछवाय  :

 श्री  रामेइवरानन्द  :
 श्री  रघुनाथ  सिह  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रतिरक्षा
 ,लेखा  विभाग  के  ततीय  श्रेणी  के  कर्मचारियों
 को  कारण  बताये  बिना  ही  दण्ड  के  तौर  पर
 दूर  के  स्थानों  पर  स्थानांतरण  कर  दिया
 जाता  है;  और

 (ख)  क्‍या  यह  सच  हूँ  कि  गो  व्यक्ति
 इन  स्थाननान्तरणों  के  विरुद्ध  श्रभ्यावेदन
 करते  हैं,  उनको  कोई  उत्तर  नहीं  दिया
 जाता  हैं  ?

 वित्त  मंत्रों  (श्री  शचीन्द्र  चोधरी  :
 (क)  प्रतिरक्षा  लेखा  विभाग  में  तबादले

 प्रशासनिक  कारणों  से  किये  जाते  हैं  दण्ड
 के  तौर  पर  कोई  तबादला  नहीं  किया
 जाता  ।

 (ख)  उपय'क्त  भाग  (क)  में  दिये  गये
 उत्तर  को  देखते  हुए  यह  सवाल  नहीं
 उठता  |

 लेकिन  यहां  यह  उल्लेख  कर  दिया  जाय
 कि  प्रतिरक्षा  लेखा  विभाग  के  कर्मचारियों  के
 सभी  अ्रभ्यावेदनों  पर  कार्यवाही  केन्द्रीय
 असैनिक  सेवा  (वर्गकिरण,  निवंत्रण  और
 अपील )  नियमावली,  i965  a  निर्घारित
 कार्यपद्धति  के  अनुसार  की  जाती  है  ।

 Smuggling  of  Goods  into  Madras  From
 Singapore

 33l.  Shri  Sidheshwar  Prasad:
 Shri  Rishang  Keishing:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 .(a)  whether  Governments’  atten-
 tion  has  been  drawn  to  reports  of
 smuggling  of  luxury  consumer  goods
 into  Madras  from  Singapore;

 (b)  if  so,  how  it  is  flourishing;  and
 (c)  the  steps  being  taken  to  check

 it?  c
 The  Minister  of  Finance  (Shri

 Sachindra  Chaudhri):  (a)  Government
 is  aware  of  the  existence  of  smuggl-
 ing  of  luxury  consumer  good  _  into
 Madras  from  Singapore.

 (b)  According  to  Government’s  in.
 formation  the  smuggling  of  consumer
 goods  into  Madras  from  Singapore  is
 under  check;

 (०)  The  following  are  the  principa!
 measures  .adopted  to  check  smuggl-
 ing:—

 Gi)  systematic  rummaging  of  sus-
 pected  vessels  ang  aircrafts;
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 (ii)  regular  as  well  as_  surprise
 patrolling  of  vulnerable  sec-
 tions  of  coast-line  and  land
 borders;

 (iii)  close  follow-up.  of  informa-
 tion;

 (iv)  imposition  of  heavy  penal-
 ties  under  the  Customs  Act
 including  confiscation  of  con-
 traband;

 (v)  prosecution  in  course  in  ap-
 propriate  cases; e

 (vi)  setting  up  of:a  Directorate  of
 Revenue  Intelligence  at  <he
 Centre  to  co-ordinate  anti-
 smuggling  activities  of  the
 various  field  organizations;

 (vii)  setting  up  of  the  Economic
 Offences  Wing  in  the  Central
 Bureau  of  Investigation  to
 investigate  economic  offences;
 and

 (viii)  acquiring  powers  under  the
 Customs  Act,  7962  (52  of
 962)  for

 (a)  enhancing  the  term  of  im-
 prisonment  as  a  result  of
 prosecution  where!  the
 market  price  of  goods
 seized  is  more  than  l  lakh
 of  rupees;  and
 placing  the  ‘burden  of  poof
 on  the  person  from  whom
 they  are  seized,  that  they
 are  not  smuggled  goods,  in

 *  respect  of  watches  and  cer-
 tain  other  ‘specified  goods
 seized  in  the  reasonable  be-
 lief  that  they  are  smuggled
 goods.

 Quarters  for  L.I.C.  Employees.
 3312.  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 ०

 (a)  whether  it  is  a  fact  that  there
 are  practically  no  quarters  for  the
 employees  of  the  Life  Insurance  Cor-
 poration;

 (b)  whether  the  Corporation  las
 not  taken  any  decision  to  have  quar-
 ters  for  its  employees;

 (b  he)
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 (c)  if  so,  the  reasons  for  the  same;
 and

 (d)  whether  house-building  loans
 have  also  not,  been  given  to  its  em-
 ployees?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and‘  (b).
 The  L.  I.  C.  has  at  present  nearly  1,100
 quarters  for  the  use  of  its  employees
 and  another  00  quarters  are  under
 construction.  The  Corporation  pro-
 poses  to  construct  quarters  for  ite
 employees  in  places  where  there  is
 acute  shortage  of  ‘accommodation.

 (c)  Does  not  arise.
 (d)  No,  Sir’  The  employees  can  get

 loang  for  house-building  either  indi-
 vidually  or  as  members  of  Coopera-
 tive  Societies,  under  the  _  specific
 Schemes  framed  by  the  Corporation.

 श्रफोम  का  तस्कर  व्यापार

 333.  श्री  हुकम  चन्द  कछवाय  :
 श्री  रामेश्वरानन्द  :
 श्री  रघुनाथ  सिह  :

 क्या  वित्त  मंत्री  यह  बताने  की  कपा
 करेंगे  कि

 (क)  कया  यह  सच  है  कि  मई,  966
 के  प्रथम  सप्ताह  में  डेढ़  मन  अफीम  पकड़ी
 गई  थी,  जो  फिरोजपुर  क्षेत्र  से  पाकिस्तानियों
 द्वारा  भारत  में  चोरी-छिपे  लाई  जा  रही
 थी;

 (ख)  भारत  में  अवैध  रूप  से  प्रवेश
 करने  वाले  पाकिस्तानी  तस्कर  व्यापारियों
 के  विरुद्ध  सरकार  ने  क्‍या  कायंवाह्दी
 की  है;

 (ग)  इस  मामले  में  'निरुद्ध  किये  गये
 5  यव्ति  कितने  समय  से  यह  कार्य  कर
 र  थे;  और

 (घ)  क्‍या  -  कार्य  में  कुछ  भारतीयों
 का  भी  हाथ  है  ?

 वित्त  मंत्री  (श्री  शचोन्द्र  खोधरी)  :

 (क)  पाकिस्तान  &  चोरी-छिपे  लायी "
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 (क)  पाकिस्तान  से  चोरी-छिपे  लाई
 जा  रही  54,032  किलो  अफीम  मई  966

 के  पहले  सप्ताह  में  पंजाब  में  फिरोजपर
 जिले  के  ममदौत  थाने  पर  पकड़ी  गयी  थी,
 लेकिन  वे  चारों  व्यक्ति  जिन  पर  चोरी-छिपे
 माल  लाने  का  आरोप  लगाया  गया  हूँ
 भारतीय  हैं,  न  कि  पाकिस्तानी  ।

 (ख)  से.  (घ).  इस  मामले  से
 सम्बन्धित  सब  व्यक्ति  भारतीय  हैं  t
 कहा  जाता  है  कि  वें  अमृतसर  पाकिस्तान
 सीमा  पर  960  से  ये  गैर-कानूनी  काम
 करते  रहे  हैं  ।  भारत  में  गैर-कानूनी  रूप  से
 आने  वाले  पाकिस्तानी  तस्कर  व्यापारियों
 के  खिलाफ,  सीमा  शुल्क  अधिनियम  तथा
 अन्य  सम्बद्ध  अ्रधिनियमों  के  झन्तगँत
 विभागीय  कार्यवाही  करने  तथा  न्यायालय
 में  मुकदमा  चलाने  के  अलावा  फारेनर्से
 एक्ट  के  अन्तर्गत  कार॑वाई  करने  की  व्यवस्था
 भी है ।

 दिल्‍ली  श्रस्पताल  संस्था

 3314.  श्री  हुकम  चन्द  कछवाय  :
 श्री  रामेशवरानन्द  :
 श्री  रघुताथ  सिह  :

 क्‍या  स्वास्थ्य  एवं  परिवार  नियोजन
 'मत्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली
 अस्पताल  संस्था  के  सचिव  ने  कुछ  मांगें
 मनवाने  के  लिए  अनिश्चित  काल  के  लिए
 अनशन  शुरू  कर  दिया  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  जब  तक
 उन  की  मांगें  परी  नहीं  की  जाती  हैं  तब
 तक  एशोसिएशन  का  एक  सदस्य  प्रतिदिन
 अनशन  करेगा;  और  ,

 (7)  इस  मामले  में  सरकार  क्या
 कायंवाही  कर  रही  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 (डा०  सुशोला  नायर)  :  (क)  जी,

 नहीं  ।

 (ख)  सिलवर  जुबली  टी.  बी.  अ्रस्पताल
 में  कुछ  कमंचारियों  ने  रात्रि  ड्यूटी  के
 क्षमयोपरिभत्ता  के  प्रश्न  पर  भूख  हड़ताल
 की  ।  यह  हड़ताल  28  जुलाई  966  को
 पहले ही  समाप्त  हो  गई  है  ।  चौथी  श्रेणी
 के  सम्बन्धित  कमंचारी  अपने  काम  पर
 पर  वापस  आ  गये  हैं  tv

 (ग)  व्यवस्थापकों  ने  न्यूनंतम  मजूरी
 अधिनियम  के  अन्तर्गत  अथारिटी  के  निर्णय
 के  अ्रनुसार  कार्यवाही  कर  ली  है  ।

 Smuggling  of  Watches  in  Bombay

 3315.  Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Kishen  Pattnayak:
 Shri  Ram  Sewak  Yadav:
 Shri  Madhy  Limaye:
 Shri  Maurya:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  large  scale
 smuggling  of  watches  in  Bombay;

 (b)  if  so,  whether  any  watches  and
 other  foreign  made  goods  were  seized
 by  the  Excise  Officials  during  May,
 1966;

 (c)  if  so,  the  total  amount  of
 the  goods  seized;  and

 (d)  the  action  taken  by  Government
 in  the  matter?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The  Gov-
 ernment  are  aware  that  there  is  some
 smuggling:  of  watches  in  Bombay.

 (b)  Yes  Sir.
 (०)  During  the  month  of  May,  1966,

 748  watches’  valued  at  about
 Rs.  77,55|-and  other  foreign  goods
 valued  at  about  Rs.  20,47,299/-  were
 seided  by  Customs  and  Central  Excise
 Officers  ‘in  Bombay.

 (d)  Some  of  these  cases  of  seizure
 have  already  been  adjudicated  and
 some  watches  and  other  goods  confi-
 seated.  Other  cases  are  in  the  process
 ef  adjudication.
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 Health  Units  and  Hospitals

 (3316,  Shri  H.  C.  Linga  Reddy:
 Shri  7२,  R.  Chakraverti:

 Wili  the  Minister  of  Health  and
 Famijy  Planning  be  pleased  to  state:

 (a)  the  number  of  Health  units  and
 Hospitals  in  the  country  till  the  end  of
 the  Third  Plan  period;  and

 (b)  how  many  of  them  have  doc-
 tors  and  how  many  do  not  have  them?

 The  Minister  of  Health  ang  Family
 Planning  (Dr,  Sushila  Nayar):  (a)  and
 (b).  The  information  is  given  in  the
 statement  laid  on  the  Table  of  the
 House  [Placed  in  Library.  See  No.
 LT-694|66].

 Urban  Community  Development

 3317.  Shri  P.  R.  Chakraverti:
 Shri  H,  C.  Linga  Reddy.

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  the  number  and  names  of  places
 where  Urban  Community  Deveélop-
 ment  Blocks  are  introduced;

 (b)  how  they  are  working  with  :he
 outlay  incurred  ang  the  results  achi-
 eved;

 (c)  whether  some  more  Blocks  are
 proposed  to  be  started  in  the  Fourth
 Five  Year  Plan;  and

 ta)  if  so,  how  many  and  in  what
 places?

 The  Minister  of  Health  and  Family
 Planning  (Dr,  Sushila  Nayar):  (a)  A
 statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-695/66].

 (b)  The  Urban  Community  Deve-
 lopment  Scheme  was  approved  by
 the  Government  of  India  in  July
 1965:  The  ‘allotment  of  the  projects
 on  the  basis  of  réquests  received  from
 the  States|Union  Territories,  gelection
 ef  personnel  and  their  training  at  va-
 rious  Schools  of  Social  Work  took
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 time  and  the  projects  actually  started
 functioning  from  February,  966  on-
 wards  as  anq  when  the  training  of
 personnel  was  over.  The  Project  in
 Agartala  was  started  only  in  June
 1966.  It  is  too  early  to  assess  the
 results  achieved,

 (०)  and  (d).  The  expansion  of  the
 programme  will  be  considered  in  the
 light  of  results  achieved.  Necessary
 action  to  allot  the  unallotted  projects
 is  in  hand.

 Irrigation  and  Power  Schemes  in  U.P.

 3318,  Shri  Vishwa  Nath  Pandey:  Will
 the  Minister  of  Irrigation  and
 Power  be  pleased  to  state  the  num-
 ber  of  Irrigation  and  Power  schemes
 of  the  Government  of  Uttar  Pradesh
 pending  at  present  with  the  Central
 Government  for  sanction  with  ‘their
 details  in  terms  of  money  involved
 and  the  benefits  likely  to  be  accrued
 from  them?

 The  Minister  of  Irrigation  and
 Power  ‘(Shri  Fakhruddin  Ahmed):  A
 Statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-696|66].

 Power  Generation  in  U.P.

 3319,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state;

 (a)  the  present  capacity  of  Uttar
 Pradesh  for  generating  electricity;

 (b)  whether  there  is  any  proposal
 to  increase  the  quantum  of  power  in
 that  State  during  1966-67;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  The  present  installed  generating

 e  capacity  in  Uttar  Pradesh  is  90  MW.

 Irrigation  and

 (b)  Yes.

 (c)  The  following  Power  Stations
 are  expected  to  be  commissioned  dur-
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 ing  1966-67:—
 i)  Obra  Thermal .

 Doxey  Station,  50  MW  (ist  Unit)
 (ii)  Panki  Thermal

 Power  Station
 ay  (  ‘Unit Kanpur).  64  2  S ‘  a  of  32  MW  each)

 Total:  344MW

 Smuggled  Gold  recovered  from  a
 Passenger  at  Delhi

 3320.  Shri  Vishwa  Nath’  Pandey:
 Will  the  Minister  of  Finance  be  pleas--
 ed  to  state.

 (a)  whether  it  is  a  fact  that  the
 Delhi  Railway  Police  arrested  a  young
 man  of  Etawah  (U.  P.)  and  recovered
 20  tolas  of  smuggled  gold  from  his
 possession  On  the  l3th  May;  1966;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Finan¢e  (Shri
 Sachindra  Chaudhuri):  (a)  On  2th
 May,  966  the  Customs  staff  in  colla-
 boration  with  the  Government  Rail-
 way  Police  apprehended  one  person
 of  Etawah  (U.  P.)  at  Delhi  Railway
 Station  ang  recovered  from  him  20
 tolas  of  gold  bearing  foreign  mark-
 ings.

 (b)  The  person  was  arrested  and
 subsequently  released  on  ‘bail.  The
 case  is  under  adjudication.

 Income-tax  Arrears  in  Gorakhpur
 Division

 332l.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  the  total  ‘amount  of  Income-
 tax  arrears  in  the  Gorakhpur  Divi-
 Sion  of  Uttar  Pradesh  as  on  the  380
 March,  ‘1966;

 (9)  the  number  of  years  for  which
 they  have  not  been  realised;

 (९)  the  reasons  therefor;  and
 (d)  the  number  of  cases  during  the

 year  1965-66  for  which  appeals  have
 ben  filed  and  have  not  been  decided
 so  far?
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 The  Minister  of  Finance  (Shri  Sa-
 .chindra  Chaudhuri):  (a)  Rs.  35.0
 lakhs.

 (b)  The  above  arrears  are  in  res-
 Pect  of  demands  raised  during  the
 financial  years  1949-50,  to  1965-66.

 (c)  The  main  ‘reasons  for  the  non-
 realisation  of  the  above  arrears  are:

 (i)  Part  of  the  demand  is  due  from
 companies  under  liquidation.

 (ii)  Arrear  demand  includes  dis-
 puted  demand,  part  of  which
 has  been  ‘stayed  till  disposal
 of  appeals.

 (iii)  The  remaining  part  of  the  ar-
 rear  demand  is  pending  re-
 covery  with  the  ‘T.  R.  Os  to
 whom  certificates  have  been
 issued.

 (d)  During  the  year  (1965-66,  472  ap-
 peals  were  filed  in  the  Gorakhpur
 Division.  Out  of  these,  appeals  in  67
 cases  had  not  been  decided  till  31-3-66.,
 Contraband  Gold  seized  in  Darbhanga

 3322.  Shrimati  Savitri  Nigam:
 Shri  Maurya:
 Shri  Bagri:

 Will  the  Minister  of  Finance  be.
 Pleased  to  state:

 (a)  whether  25  kilograms  of  con-
 traband  gold  was  seizeg  in  Darbhanga in  May,  1966;

 (b).  if  so,  the  action  taken  thereon; and
 (c)  the  total  amount  of  contraband

 gold  seizeq  during  (1965-667,
 The  Minister  of  Finance  —  (Shri

 Sachindra  Chaudhuri):  (a)  Yes,  Sir.
 During  the  month  of  May,  966  appro-
 ximately  25  Kilograms  of  gold  includ-
 ing  gold  ornaments,  was  seized  at
 Laheriasarai  by  the  Central  Excise
 authorities.  One  person  was  also  ar-
 tested  and  later  released  on  bail.

 (b)  The  cases  are  being  ‘adjudicated
 departmentally  and  prosecutions  will
 be  launched  in  a  court  of  law  if
 after  examining  the  records,  adequate
 evidence  becomes  available.
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 (c)  The  total  quantity  of  gold  seized
 as  smuggled  in  India  by  the  Customs
 and  Central  Excise  authorities  dur-
 ing  1965-66  was  about  895  kilograms.

 Buildings  Construction
 Corporation

 3323.  Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L,  Dwivedi:

 National

 Will  the  Minister  of  Works,  Hous-
 ing  and  Urban  Development  be  pleas-
 ed  to  state:

 (a)  whether  the  working  of  the
 National  Buildings  Construction  Cor-
 poration  has  improved  since  the  sub-
 mission  of  the  report  of  the  Commit-
 tee  on  Public  Undertaking;

 (b)  if  so,  whether  the  loss  or  profit
 position  has  improved  in  1965-66;  and

 (c)  whether  steps  have  been  taken
 to  rectify  the  defects  in  the  Organi-
 sation?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chand  'Khanna):  (a)  and  (b).  Yes.
 The  percentage  of  losses  on  the  turn-
 over  is  expected  to  come  down  from
 9.72  per  cent  during  1963-64  to  4  per
 cent  during  1965-66,

 (c)  Yes.  Some  measures  have  been.
 taken  to  rectify  the  defects.

 Able-bodied  Blind  Men  in  Delhi
 3324.  Shri  Liladhar  Kotoki:  Will

 the  Minister  of  Planning  and  Social
 Welfare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  able-
 bodied  bling  men  in  Delhi  have  plan-
 neq  to  run  a  Workshop  in  Delhi  to
 earn  their  livelihood  and  they  have
 approached  Government  for  help;

 (b)  if  so,  whether  Government
 have  taken  any  decision  thereon;

 (c)  the  manner  in  which  Govern-
 ment  propose  to  help  these  blind  per-
 sons;  and
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 (d)  whether  the  able-bodied  blind
 men  in  other  cities  have  been  given
 any  such  incentives  to  earn  their  live-
 lihood?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimatt
 Chandrasekhar),  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  possibility  of  setting  up  a
 Work  Adjustment  Centre  and  a  Shele
 tered  Workshop  during  the  4th  Plana
 is  being  explored.

 (d)  A  small,  Sheltereq  Workshop
 has  been  set  up  by  the  Government
 of  India  at  Dehra  Dun  and  9  special
 employment  exchanges  for  the  physi-
 cally  handicapped  with  the  task  of
 placing  in  employment  physically
 handicapped  persons  including  the
 blind  have  been  set  up  in  different
 parts  of  the  country.

 Currency  Notes

 3325.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Finance  be  pleased  te
 state:

 (a)  whether  it  is  a  fact  that  com-
 plaints  were  recently  made  by  clients
 about  disorder  in  ‘the  serial  number-
 ing  of  the  fresh  currency  notes  of
 several  denominations  drawn  by  them
 from  certain  banks  in  Calcutta  and
 its  suburbs;  ang  ’

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  Yes,  Sir.

 (b)  It  is  not  always  possible  te
 maintain  consecutive  numbering  in
 note  packets  made  out  of  good  notes
 selected  from  sheets  ‘in  which  some
 notes  may  have  been  defectively
 printed:  In  issuing  such  packets  the
 Reserve  Bank  advises  commercial
 banks  not  to  use  them  ag  full  packets
 but  to  use  them  only  in  transactions
 involving  lesg  than  hundred  pieces,
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 Gold  seized  at  Madras  Airport

 3326,  Shri  6,  K.  Bhattacharyya:
 Shri  Bade:
 Shri  Hukam  Chand  Kachha-

 vaiya:
 Shri  Vishwa  Nath  Pandey:
 Shri  Dighe:
 Shri  Sonavane:
 Shri  Y.  D.  Singh:

 Will  the  Minister  of  Finaneg  be
 pleased  to  state:

 (a)  whether  the  Customs  Officials
 at  Meenambakkam  Airport,  Madras
 seized  two  thousand  pieces  of  gold
 bars  from  three  passengers  who  ar-
 rived  from  Bombay  during  the  second
 week  of  July,  1966;  amd

 (b)  the  reasons  why  the  seizure  was
 not  made  when  the  passengers  arriv-
 ed  at  or  embarked  from  Bombay?

 The  Minister  of  Finance  (Shri  Sa-
 chindra  Chaudhuri):  (०)  On  3th  June,
 1966,  the  Customs  and  Central  Excise
 authorities  seized  as.  smuggled:  two
 hundred  bars  (not  two  thousand
 pieces)  of  goldweighing  2,000  tolas  at
 Meenambakkam  ‘Airport  from  three
 passengers  who  arrived  from  Bom-
 bay.

 (b)  The  persons  did  not  arrive  from
 a  foreign  port  as  Bombay;  nor  did  the
 ‘Bombay  Customs  authorities  have
 any  prior  information  of  their  being
 in  possession  of  gold  before  their
 embarkation  for  Madras.

 Andhra  Pradesh  Wakf  Board
 3327,  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Irrigation  anq  Power  be
 pleased  to  state:

 (a)  whether  the  Andhra  Pradesh
 Wakf  Board  constituted  in  96l  under
 the  Wakf  Act,  954  has  been  abolished
 by  the  Government  of  Andhra  Pra-
 ‘desh;

 (b)  if  so,  when  and  the
 therefor;

 (c)  whether  the  new  Wakf  Board
 for  Andhra  Pradesh  has  been  consti-
 tuted;  !

 reasons
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 (d)  if  so,  when;  and
 (e)  if  not,  the  reasons  for  the  delay?
 The  Minister  of  Irrigation  aad

 Power  (Shri  Fakhruddin  Ahmed):  (a)
 and  (b).  The  Anthra  Pradesh  Wakfs
 Board  was  suspended  by  the  Govern-
 ment  of  Andra  Pradesh’  with
 effect  from  29th  November,  1965,
 on  the  grounds  that  it  was  un-
 able  to  perform,  and  had  persis-
 tently  made  default  in  the  per-
 formance  of  the  duties  imposed  on
 it  under  the  Wakf  Act,  1954,  and  had
 also  exceeded  and  abused  its  powers.
 In  fact  that  Board  itself  agreed  to  its
 supersession  when  a  show  cause  notice
 was  served  on  it  by  the  State  Gov-
 ermment  under  proviso  to  Section
 64(l)  of  the  Wakf  Act,  954

 (c)  No.
 (d)  Does  not  arise,
 Te)  As  the  State  Government  felt

 that  it  would’  fake  some  more  time
 for  reorganizing  the  administration  of
 Wakfs  on  proper  lines,  it  has  since
 extended  the  period  of  supersession  of
 the  Board  till  3rq  September,  1966,

 Exports  quring  Fourth  Plan
 3328.  Shri  P.  0,  Borooah:  Will  tne

 Minister  of  Finance  be  pleased  te
 state:

 (a)  whether  two  high-power  groups
 have  been  eonstituted  to  study  the
 export  prospects  during  the  Fourth
 Five  Year  Plan  and  the  requirements
 of  maintenance  imports  over  this  per-
 iod;

 (b)  if  so,  the  terms  of  reference  of
 these  groups;  and

 (c)  when  they  are  likely  to  submit
 their  reports?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  to  (c).  In
 connection  with  the  preparation  of
 Draft  Outline  of  the  Fourth  Five  Year
 Plan,  two  informal  study  groups  were
 set  up  by  the  Planning  Commission  at
 the  official  level  in  the  second  half
 of  June,  966  to  prepare  respectively:
 (a)  estimates  of  the  likely  export
 earnings  during  the  Fourth  Plas
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 period;  and  (b)  the  requirements  of
 maintenance  imports  during  this  period
 The  tentative  estimates  of  export  earn-
 Ings  and  of  the  requirements  of  main-
 tenance  imports,  as  worked  out  by  the
 two  working  groups,.have  been  taken
 into  account  in  preparing  the  Draft
 Outline,  which  will  be  presented  to
 both  Houses  of  Parliament  in  ‘he
 current  session.

 ‘Treatment  of  Kesari  Dal

 3329.  Shri  C.  K,  Bhattacharyya:
 Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  the  Indian  Council  of
 Medical  research  has  suggested  a
 method  of  treatment  of  “Kesari  Dal”
 to  remove  its  toxic  element  and  make
 it  fit  for  human  consumption  without
 the  risk  of  getting  “lathyrism”;

 (b)  if  so,  the  qetails  6f  the  method;
 and

 (c)  the  steps  taken  to  implement  the
 suggestion  of  the  Indian  Council  of
 Medical  Research?

 The  Minister  of  Health  and  Family
 Planning  (Dr,  Sushila  Nayar):  (a)  The
 Nutrition  Research  Laboratories,
 Hyderabad,  have  suggested  a  method
 of  treatment  of  Kesari  (Lathyrus
 Sativus)  seed  to  remove  toxic  factors
 present  in  the  native  seed  prior  to
 human  consumption,

 (b)  Details  of  the  method  for  re-
 moving  toxic  factors  are  given  in  the
 statment,  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 No.  LT-697/66].

 (c)  The  method  is  based  entirely  on_
 laboratory  experiments,  and  ‘is  still
 under  consideration  of  the  experts  of
 the  Indian  Council  of  Medical  Re-
 search.
 ‘Agricultural  Refinance  Corporation

 Loans
 3330.  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  granting  and  ad-

 AUGUST  25,  066  Written  Answers  6998

 vanemg  of  Agricultural  Refinance
 Corporation’s  loans.  to  the  land-owners
 under  the  Nagarjunasagar  Project
 through  Co-operative  Mortgage  Banks
 for  levelling  and  preparing  the  land
 for  irrigation  have  been  stopped;

 (b)  whether  the  loans  were  stopped
 after  advancing  one  instalment

 (c)  the  reasons  for
 loans;

 stopping  the

 (d)  whether  the  peasants  who  have
 ‘taken  the  first  instalment  are  asked  to
 repay  the  amount;

 (e)  the  loans  granted  upto  the  end
 of  June,  966  in  Nagarjunasagar  pro-
 ject;

 (f)  the  amount  of  loans  advanced;
 ang

 (8)  the  number  of  instalments  for
 ajJvancing  the  loans?

 The  Minister  of  Finance
 Sachindra  Chaudhuri):  (a)  No,

 (9)  3,193,  applicants  have  been  paid
 the  second  instalment  as  well,

 (Shri

 (c)  The  grant  of  loans  has  not  been
 stopped.  Wherever  the  loans  already
 advanced  have  not  been  utilised  for
 purposes  of  reclamation  of  land,  the
 payment  of  further  instalments  has
 been  postponed,  pending  proper  uti-
 iisation  of  the  earlier  advances.

 (9)  No  motices  for  the  repayment
 ‘of  the  instalments  have  been  served
 but  the  agriculturists  have  been
 warned  that  if  the  loans  already  avail-
 ed  of  by  them  are  not  properly  uti-
 lised  soon  their  repayment  would  be
 démanided.

 (e)  Rs.  583.83  lakhs  to  27,814  appli-
 cants.

 (f)  Rs.  285.86  lakhs  to  23,0I9  appli-
 cants,

 (g)  Generally  loans  are’  disbursed
 in  two  instalments,
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 Housing  Subsidy  to  Harijans  in  Delhi

 333l,  Shri  Gulshan:
 Shri  Narasimha  Reddy:
 Shri  Kapur  Singh:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  Government  are  giv-
 ing  housing  subsidy  to  Harijans  in
 the  Union  territory  of  Delhi;

 (b)  if  so,  the  details  of  the  scheme
 and  the  total  amount  allocated  for
 the  purpose;

 (c)  whether  any  increase  in  the  total
 allocation  has  been  effected  recently;
 and

 (d)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati

 Chandrasekhar)  :  (a)  Yes,  Sir.

 (b)  Under  the  Delhi  Administration
 Rules  for  the  grant  of  housing  subsidy
 to  Harijans,  a  subsidy  equivalent  to
 75  per  cent  of  the  cost  of  a  house,
 excluding  the  cost  of  land,  or
 Rs.  900.00  whichever  is  less,  is  grant-
 ed  for  the  construction  of  a  house  in
 the  rural  area  of  Delhi  on  the  follow-
 ing  broad’  conditions:

 (i)  The  applicant  belongs  to  a
 Scheduled  Caste  and  is  en-
 gaged  in  an  unclean  occupa-
 tion  provided  that  20  per  cent

 _of  the  total  subsidy  shall  be
 earmarked  for  giving  grant  to
 Scheduled  Castes  other  than
 sweepers  and  scavengers.

 (ii)  That  the  applicant  possesses
 at  least  60  sq.  yards  of  land
 in  the  rural  areas  of  Delhi
 where  he  proposes  to  con-
 struct  a  house.

 (iii)  That  the  applicant  or  his
 wife  or  any  dependent  mem-
 ber  of  his  family  does  not
 possess  a  pucca  house  any
 where  in  the  Union  Territory
 of  Delhi,

 (iv)  That  the  applicant  is  agree-
 able  to  contribute  at  least
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 one  third  of  the  total  subsidy
 granted  to  him  towards  the
 construction  of  the  house,
 either  in  cash  or  building
 materials  or  by  way  of  volun-
 tary  labour.

 The  amount  allocated  for  this  pur-
 pose  during  ‘1966-67  is  Rs,  4.00  lacs.

 (c)  and  (d).  During  the  Third  Plan
 the  amount  allocated  for  the  above
 scheme  was  Rs.  2.00  lacs.  The  allo-
 cation  to  be  made  during  the  Fourth
 Five  Year  Plan  is  yet  to  be  finalised.
 It  cannot,  therefore,  be  saiq  whether
 there  will  be  any  increase  in  the  tota:
 allocation  for  the  scheme  in  view.

 Appointment  of  Shri  J,  N.  Ganja  as
 Consultant  on  External  Affairs  in

 Washington
 3332.  Shri  Gulshan:

 Shri  Narasimha  Reddy:
 Shri  Kapur  Singh:

 Will  the  Minister  of  Finance’  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  one
 Shri  J.  N.  Ganju  has  been  appointed
 in  Washigton  D.C.  as  Consultant  on
 External  Affairs;

 (b)  if  so,  on  what  remuneration;  and
 (c)  whether  he  had  ever  been  em-

 ployed  by  Government  previously?
 The  Minister  of  Finance  (Shri

 Sachindra  Chaudhuri):  (a)  The  ser-
 vices  of  Mls  Public  Relations  Attaches
 International,  Inc.  Washigton  D.C.
 were  engaged  by  this  Department  as
 public  relations  consultants  for  the
 Economic  Section  of  our  Embassy  in
 the  U.S.A,  Shri  J.  N.  Ganju  was  the
 principal  of  this  firm;

 (b)  The  firm  was  engaged  for  one
 year  from  the  9th  August,  965  for
 $60,000  (:ixty  thousand  dollars  only);

 (c)  He  worked  as  Public  Relations
 Officer  in  the  Ministry  of  information
 and  Broadcasting.  He  also  worked  as
 Press  Attache  to  the  Embassy  of
 India,  Washington  on  contract  basis  and
 resigned  from  Government  _  service

 with  effect  from  Ist  February,  1963.
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 जेससं  झरियस्टल  टिम्बर  टेंडिग  कारपोरेशन
 और  मंसस  मंकेन्जीज  लिसिटेड

 3333.  श्री  काज्ञी  राम  गुप्त  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  ओंकार  लाल  बेरवा  :
 श्री  रघुताथ  सिह  :
 श्री  बड़े  :

 कया  व्त्ति  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  मैसर्स  ओऔरियन्टल  टिम्बर
 ट्रेंडिय  कारपोरेशन  और  मैसस  मैकेन्जीज
 लिमिटेड  तथा  बम्बई  की  कुछ  और  फर्मो  ने
 कमंकार  प्रतिकर  अ्रधिनियम  के  अन्तर्गत
 कम  राशि  की  बीमा  की  पालिसी  ली  है  ताकि
 उन्हें  प्रीमियम  के  रूप.  में  अधिक  राशि
 न  देनी  पड़े;

 (ख)  यदि  हां,  तो  क्या  यह  भी  सच  है
 कि  आयकर  विभाग  को  प्रीमियम  के  बारे  में
 गलत  आंकड़े  बता  कर  अधिक  छूट  प्राप्त  की
 जाती  है;  और

 (ग)  यदि  हां,  तो  क्या  सरकार  ने  इस
 मामले  की  जांच  की  है  और  उसका  क्या:
 बरिणाम  रहा  ?

 वित्त  मंत्री  (श्री  शचोन्र  चौधरी)  :
 (क)  कमंकार  प्रतिकर  अधिनियम  में  ऐसी

 कोई  व्यवस्था  नहीं  है  कि  नियोजकों  द्वारा  बीमा
 बालिसियां  लेना  आवश्यक  हो  ।  नियोजक

 स्वेच्छा  से  ऐसा  करते  हैं  .  कितनी  रकम  की
 बालिसी  लेनी  है  यह  बीमा  करने  वाले  और
 बीमा  कराने  वाले  के  आपस  की  बात  है  ॥
 खरकार  का  इससे  कोई  ताल्‍लुक  नहीं  है  ।

 (ख)  इन  दो  कम्पनियों  पर  किये  गये
 निर्धारणों  से  यह  पता  नहीं  लगता  कि  बीमा
 िस्तों  के  बारे  में  कटौती  के  लिए  किया  गया
 दावा  बढ़ा-चढ़ा  कर  बताया  गया  था  t

 (ग)  सवाल  ही  नहीं  उठता  |
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 Health  Officer’s  Status  in  Delhi
 Municipal  Corporation

 3334,  Shri  Liladhar  Kotoki:
 Shri  R,  Barua:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  news  item  pub-
 lished  in  the  Hindustan  Times  dated
 the  8th  July  966  under  the  caption
 “Stalemate  over  Health  Officer's
 status”;

 (b)  if  so,  the  nature  of  the  dispute
 between  the  Municipal  Commissioner
 and  Health  Officer  of  the  Delhi  Muni-
 cipal  Corporation;  and

 (c)  the  action  taken  to  resolve  their
 differences?

 The  Minister  of  Health  ang  Family
 Planning  (Dr.  Sushila  Nayar):  9)
 Yes.

 (b)  The  Commissioner  took  over  the
 direct  administrative  control  of  the
 7  hospitals  of  the  Corporation  in  Delhi
 to  which  the  Municipal  Health  Officer
 has  objected.

 (c)  The  Mayor  of  Delhi  discussed
 this  matter  with  the  Group  Leader
 and  the  Commissioner  of  the  Corpora-
 tion.  It  was  explained  to  the  Muni-
 cipal  Health  Officer  that  the  stand
 taken  by  him  was  untenable  as_  the
 step  taken  by  the  Commissioner  was
 on  administrative  grounds,

 Indifference  of  2  New  Delhi  Hospital
 3335.  Shri  Buta  Singh:

 Shri  Narasimha  Reddy:
 Shrj  Kapur  Singh:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  Press
 Report  appearing  in  the  March  of  the
 Nation  Weekly  dated  the  9th  July,  966
 captioned  ‘“Hospital’s  Indifference
 leads  to  Death”;  and

 (b)  if  so,  the  action  taken  against
 the  Officer  concerned?
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 The  Minister  of  Health  ang  Family

 Planning  (Dr.  Sushila  Nayar):  (a)  .ind
 (b).  Shrimati  Trishla  Devi  Jain  was
 admitted  in  the  Willingdon  Hospita!
 en  the  8th  May,  966  with  extensive
 burns  with  kerosene.  She  was  in
 severe  shock  and  35  per  cent  of  the
 body  area  covered  with  burns.  She
 was  given  the  best  possible  attention,
 eare  and  sympathy  and  no  efforts  or
 medicines  were  spared  for  her  treat-
 ment,  The  hospital  spent  Rs.  1,200  to
 Rs.  1,580,  on  plasma  transfusions  and
 throughout  her  stay  in  the  hospital,
 intensive  treatment  was  kept  up.  Des-
 pite  the  best  medical  care  and  atten-
 tion  the  patient  died  on  22nq  June,
 1966.  But  for  the  attention  bestowed
 on  her  she  would  not  have  survived
 for  so  long,

 It  is  the  practice  that  all  burn  cases
 are  treated  as
 Hence  the  police  was  informed  and  the
 body  was  handed  over  to  them.

 बश्चिस  बंगाल-पूर्वों  पाकिस्तान  सोसमा  पर
 तस्कर  व्यापार

 3336.  श्री  श्रेंकार  लाल  बेरवा  :
 श्री  To  ह०  भोल  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पश्चिम
 बंगाल-यूर्वी  पाकिस्तान  सीमा  पर  पंट्सन  और
 बीडी के  पत्तों  का  बड़े  पैमाने  पर  तस्कर  व्यापार
 हो  रहा  है;  भौर

 4
 (ख)  यदि  हां,  तो  सरकार  ने  इसको

 रोकने  के  लिये  वया  कायंवाही  की  है  ?

 वित्त  मंत्री  (श्री  शचीन्द्र  चौषरी)  :
 (क)  जहां  तक  सरकार  को  पता  है  पश्चिम

 बंगाल-पूर्वी  पाकिस्तान  सीमा  पर  पटसन  और
 बीड़ी  के  पत्तों  का  बड़े  पैमाने  पर  कोई  तस्कर
 ब्यापार  नहीं  हो  रहा  है  लेकिन  थोड़ी-थोड़ी
 मात्रा  में  कुछ  सामान  कभी  कभी  इधर  या  उधर
 चोरी-छिपे  लाया  ले  जायः  जाता  होगा  v

 (ख)  सीमा  पर  तैनात  सीमा-शुल्क
 अधिकारी  पहले  से  ही  चौकस  हैं  ।

 medico-legal  cases.

 Aid  to  Yogic  Institutions
 3337.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Health  ang  Family  Planning
 be  pleased  to  state:

 (a)  the  amount  of  aid  or  assistance
 given  to  the  Yogic  Institutions  in  the
 country  with  their  names  and  loca-

 tions  during  the  years  (1964-65,  1965-66,
 and  1966-67  so  far;  and

 (b)  the  purposes  for  which  it  was
 given  and  the  researches  carried  out  by
 them?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 and  (b).  No  grant  has  been  paid  to
 any  yogic  institution  during  the  years
 referred  to.

 निषिद्ध  नेपाली  गांजे  की  बरामदगी

 3338.  श्री  विइवनाथ  पाण्डेय  :
 श्री  बृजवासी  लाल  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जुलाई,
 966  में  सहायक  उत्पादन  शुल्क  सुपरिल्‍्टेन्डेन्ट

 ने  बिहार  उत्तर  प्रदेश  की मोललिया  सीमा  पर
 शाहबाद  स्थित  सीमा  चौकी  के  निकट  एक
 लाख  रुपये  के  मूल्य  का  निषिद्ध  नेपाली  गांजा
 जो  बम्बई  से  एक  ट्रक  में  चोरी-छिपे  लाया  जा
 रहा  था  बरामद  किया  था;  और

 (ख)  यदि  हां,  तो  इस  मामले  में  सरकार
 ने  क्‍या  कार्यवाही  की  है  ?

 वित्त  मंत्रों  (श्री  शचोद्र  चोषरी)  :

 (क)  30  जून,  966  को  उत्तर  प्रदेश  की
 सीमा  पर  शाहबाद  में  पड़ताल-चौकी  पर
 एक  आबकारी  उप-निरीक्षक  ने  499  किलो-
 ग्राम  नेपाली  गांजा  बरामद  किया  ।  यह  गांजा
 कलकत्त।  से  बम्बई  जाने  वाले  एक  ट्रक  में
 चोरी-छिपे  ले  जाया  जा  रहा  था.  V

 (@)  तीन  व्यक्ति  गिरफ्तार  किये  गये
 और  ट्रक  भी  पकड़  लिया  गया  ।  मामले  की
 जांच-पड़ताल  की  जा  रही  है  t
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 Aid  from  International  Development

 Association

 3339.  Shri  Dighe:
 Shri  Vishwa  Nath  :  Pandey:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 has  got  financial  aid  from  the  Inter-
 national  Development  Association  re-
 cently;

 (b)  if  so,  the  total  amount  of  such
 assistance;  and

 (c)  the  terms  on  which  the  financial
 assistance  will  be  given?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  to  (०).
 Since  Ist  April,  1966,  India  has  got
 financial  aid  from  the  International
 Association  as  shown  in  the  statement
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No.  LT-698-66].

 Gold  Smuggling

 3340,  Shri  D.  J.  Naik:  Will  the  Mini-
 ster  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  smug-
 gling  of  gold  has  increased  during  the
 last  two  years;  and

 (b)  if  so,  whether  it  is  a  fact  that
 this  is  on  account  of  relaxation  of  Gold
 Control  Order?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  As  it  is  not
 possible  to  make  a  precise  estimate  of
 the  quantity  of  gold  smuggled  into
 India  during  the  last  two  years,  it  is
 difficult  to  state  whether  the  smugg-
 ling  of  gold  has  increased  or  decreased
 during  the  said  period.  The  quantities
 of  gold  seizeq  as  smuggled  during
 each  of  the  years  964  and  965  show-
 €त  increase  over  that  seized  during
 1963.  There  has,  however,  been  a
 marked  fall  in  such  seizures  during
 the  first  half  of  1966.  Variations  in
 seizures  from  year  to  year,  however,

 25,  966  Written  Answers  7006
 do  not  necessarily  indicate  increase  or
 decrease  in  smuggling  activities,

 (b)  In  view  of  the  answer  to  (a)
 above,  this  does  not  strictly  arise.  The
 relaxation  of  Gold  Control  Order  made
 in  September,  963  allowed  certified
 goldsmiths  to  manufacture  old  orna-
 ments  into’  new  ones  of  like  purity.
 The  goldsmiths  are  not  permitted  to
 use  primary  gold  in  which  form  the
 gold  is  generally  smuggled  into  India.

 Smuggleq  Silver  ang  Gold  Seizeg  in
 Karnal

 3341.  Shri  Panna  Lal:
 Shri  Vishwa  Nath  Pandey:
 Shrj  Brij  Basi  Lal:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  ‘whether  it  is  a  fact  that  over
 40  maunds  of  silver  and  six  kilos  of
 gold  ornaments  estimated  to  be  worth
 about  Rs.  6  lakhs  were  seized  by  the
 police  from  the  houses  of  seven  Sarafs
 in  the  course  of  a  raid  for  stolen  orna-
 mems  at  Karnal  (Punjab).  on  the  l8th
 July,  1966;  and

 (b)  if  so,  the  action  Government
 have  taken  so  far  in  the  matter?

 The  Minister  of  Finance  (Shri
 Sachindrg  Chaudhuri):  (a)  In  _  the
 course  of  raids  in  Karnal  (Punjab)  in
 the  houses  of  seven  Sarafs,  on  8th
 July  1966,  the  police  seized  about  876
 Kgs.  of  silver  and  silver  ornaments
 and  about  3  Kgs.  of  gold  ornaments.
 The  value  of  the  seized  articles  is  esti-
 mated  to  be  about  Rs.  3  2  lakhs.

 (b)  According  to  information  rece-
 ived,  complaint  was  filed  by  the  police
 in  the  court  of  the  Chief  Judicial
 Magistrate,  Karnal,  ang  the  matter  is
 now  in  revision  before  the  District
 and  Sessions  Judge,  Karnal,  against
 the  order  of  the  Chief  Judicial  Magis-
 trate  for  release  of  the  seized  articles.
 Investigations  have  also  been  started
 by  the  Income-tax  authorities  and  are
 in  progress.
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 रतलाम  स्टेशन  पर  अ्रफोम  का  पकड़ा  जाना

 3342.  श्री  बड़े  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  सोनावने  :
 श्री  पु०  द्‌्०  लहू  :

 क्या  चित्ति  मंत्री'  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रतलाम
 स्टेशन  पर  एक्र  रेलवे  कमंचारी  के  पास  से
 2  किलो  अफीम  पकड़ी  गई  थी  जैसा  कि

 दिनांक  i4  जुलाई,  i966  के  हिन्दुस्तान
 टाइम्स'  में  प्रकाशित  हुआ  है;

 (ख)  यदि  हां,  तो  यह  अफीम  कहां  से
 लाई  गई  थी;  और

 (ग)  इस  सम्बन्ध  में  क्‍या  कार्यवाही
 की  गई  है  ?

 वित्त  मंत्र!  (श्री  शोनद्र  चोधरी)
 (क)  2-7-1966  को  रतलाम  स्टेशन  पर

 एक  रेलवे  कमंचारी  के  पास  से  10.  450
 किलोग्राम  अफीम  पकड़ी  गई  थी  ।

 (ख)  बताया  जाता  है  कि  यह  अफीम

 सैलानीपुरा,  रतलाम  (मध्य  प्रदेश)  से  चोरी-
 छिपे  लाई  गई  थी  ।

 (ग)  अभियुक्त  को  गिरफ्तार  किया
 गया  था  किन्तु  बाद  में  जमानत  पर  छोड़
 दिया  गया  |  जांच-पड़ताल  चल  रही  है  ।

 गांजे  को  तस्करों

 3343.  श्री  बड़े  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  सोनावने  :
 श्री  यु०  qo  fag  :

 क्या  व्त्ति  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जुलाई,
 966  के  दूसरे  सप्ताह  में  आयकर  अधि-
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 कारियों  ने  बम्बई  में  एक  कार  से  24,200
 रुपये  के  मूल्य  के  गांजे  के  पांच  थैंले  बरामद
 कियि  थे;

 (ख)  क्‍या  यह  भी  सच  है  कि  कार  में
 बेठे  तीन  व्यक्तियों  को  इस  सम्बन्ध  में  पकड़
 लिया  गया  था;  और

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार
 ने  क्‍या  कार्यवाही  की  है  ?

 वित्त  मंत्री  श्री  शर्चाद्र  चोधरी)  :
 (क)  बम्बई  के  शभ्रपष्टाचार-विरोधी  और
 मद्य-निषध  ग्‌  प्त  सूचना  कार्यालय  ने  2  जुलाई,
 966  को  वम्बई  में  एक  कार  से  24,240

 रुपये  मूल्य  का  94,700  किलो  गांजा  बरामद
 किया  था

 (ख)  तीन  व्यक्ति  2  जुलाई,  966
 को  और  एक  व्यक्ति  7  जुलाई,  966  को
 गिरफ्तार  किया  गया  था  ।

 (ग)  सभी  अभियुक्तों  को  गिरफ्तार
 कर  लिया  गया  है  और  गांजा  तथा  कार
 पकड़  ली  गयी  है  1  मामले  की  अभी  जांच-
 पड़ताल  चल  रही  है  ।

 आअगरतला  नगरपालिका

 3344.  श्री  दशरथ  देव  :
 श्री  बोरेन  दत्त  :

 क्या  स्वास्थ्य  तथा  परिवार  नियोजन
 मन्त्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्‍या  सरकार  ने  गत  दस  वर्षों
 से  अगरतला  नगरपालिका  का  प्रबन्ध  अपने
 अधीन  ले  रखा  है  ;  और

 (ख)  यदि  हां,  तो  इस  नगरपालिका  का
 प्रशासन  सीधे  सरकार  के  अधीन  रखने  के
 क्या  कारण  हैं  ?

 स्वास्श्य  तथा  परिवार  नियोजन  मंत्रो
 (डा०  सुशीला  नायर)  :  (क)  प्रगरतला
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 नगरपालिका  के  प्रशासन  को  सरकार  ने
 अप्रैल  955  में  ले  लिया  था  जब  इस
 नगरपालिका  के  प्युनिसिपल  कमिश्नरों  ने
 जो  पुराने  द्षिपुरा  नगरपालिका  कानून,  3939
 के  अन्तर्गत  कार्य  कर  रहे  थे,  एक  साथ  इस्तीफ़ा
 दे  दिया  था  ।

 (ख)  सरकार  ने  महसूस  किया  कि  इस
 स्रीमान्त  नगर  की  जिसकी  अपनी  विशेष
 समस्याएं  हैं  निरन्तर  देखरेख  करते  रहने  की
 आवश्यकता  है  ताकि  करों  का  बकाया  वसूल
 हो  सके  और  विधियों  का  उचित  उपयोग  हो
 सके  साथ  ही  इसके  कार्यों  का  स्तर  बढ़  सके
 और  सड़कों  आदि  की  स्थिति  सुधर  सके  ।
 इन  कार्यों  के  लिए  इसे  बहुत  से  ऋण  तथा
 अनुदान  दिये  गये  थे  -  एक  वाटर  वर्क्स  अभी
 श्भी  तैयार  कर  दिया  गया  है  और  नालियों
 की  व्यवस्था  में  पर्याप्त  सुधार  कर  लिया  गया
 है  ।  चुनावों  में  देरी  इसलिए  भी  हो  गई  कि
 पुराने  त्रिपुरा  नगरपालिका  कानून  को  विखंडित
 करना  पड़ा  क्‍योंकि  उसमें  नगरपालिका  की
 सेवाओं  के  संबंध  में  कर  लगाने  की  कोई  व्यवस्था
 नहीं  थी  और  चुनाव  संबंधी  प्रावधान  निर्थक
 पड़  गये  थे  ।  पुराने  कानून  के  स्थान  पर  बंगाल
 नगरपालिका  अधिनियम  को  जो  अधिक
 ब्वापक  है,  त्रिपुरा  में  लागू  कर  दिया  गया  है
 आर  अगरतला  नगरपालिका  की  आ्थिक
 स्थिति  को  जो  अभी  भी  सनन्‍्तोषजनक  नहों  है,
 सुधारने  के  लिये  इस  अधिनियम  के  अधीन  कर
 लगाये  गये  ।  इस  बढ़ते  हुये  नगर  के  कुछ
 समीपवर्ती  क्षेत्रों  को  इसमें  मिलाने  का  प्रश्न
 विचाराधीन  है  ।  इस  संबंध  में  निर्णय  हो  जाय
 ज्ञो  नये  चुनावों  से  पूर्व  वार्डों  का  सीमा  निर्धारण
 करना  तथा  मतदाता  सूची  तैयार  कराना
 आवश्यक  होगा  ।

 Working  Women’s  Hostel,  New  Delhi

 3345,  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Works,  Housing
 and  Urban  Development  be  pleased  to
 state:

 (a)  whether  a  grant  of  Rs.  50,000
 er  less  was  made  by  Government  to

 ‘
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 the  Y.W.C.A.,  New  Delhi  for  its
 Working  Women’s  Hostel;

 (b)  if  so,  in  which  year  or  years;
 (c)  whether  it  is  a  fact  that  there

 is  no  representative  of  Government  on
 the  80270  of  Management;

 (d)  whether  a  loan  of  Rs.  |  lakh
 was  also  given  to  the  Y.W.C.A.  and
 if  so,  in  which  year;

 (e)  whether  hostel  rates  have  been
 revised  upwards  three  times  within
 the  last  2  months;

 (f)  whether  it  is  also  a  fact  tnat
 most  of  the  girls  are  in.the  Rs,  300—
 600  income  bracket;  and

 (8)  whether  new  rules  have  been
 passeq  by  the  Board  of  Management
 which  adversely  affect  the  residents?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr  Chand
 Khanna);  (a)  and  (b).  Yes.  A  grant-
 in-aiq  of  Rs.  50,000.00  was  made  by
 Government  in  +1953.

 (c)  The  Director  of  Estates  is  a  re-
 presentative  on  behalf  of  the  Govern-
 ment  on  the  Managing  Committee.

 (d)  A  loan  of  Rs.  lakh  was  given
 to  the  Y.W.C.A,  for  construction  of
 the  Hostel  in  two  instalments  of
 Rs,  50,000.00  each,  one  in  953  and  the
 other  in  1955.

 (e)  to  (g).  Government  have  no  in-
 formation  in  the  matter  as  the  Gov-
 ernment  representative  has  not  been
 invited  to  any  Meetings  of  the  Com-
 mittee  in  the  last  year  to  discuss  this
 matter.

 Industrial  Projects  in  Tribal  Areas

 3346.  Shri  प्र.  0.  Soy:  Will  the  Minis-
 ter  of  Planning  and  Social  Welfare
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  big
 industrial  projects  opened  up  in  the
 midst  of  tribal  people  have  meant  nct
 only  loss  of  their  encestral  lands  and
 means  of  permanent  and  stable  source
 of  subsistence  but  also  economic  and
 mora!  frustration  among  them;
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 “(b)  whether  it  is  also  a  fact  that  in
 preparing  the  projects  in  the  tribal
 region,  no  care  during  all  these  Five
 Year  Plans  has  been  taken  to  prepare
 the  directly  affected  tribal  people  to
 be  able  to  bear  the  tremendous  impact
 ef  the  sudden  vast  industrialisation;
 and

 (c)  if  so,  the  steps  and  correctives
 proposed  to  be  taken  and  applied  in
 the  next  Plan?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  to  (c).  The
 question  of  timely  and  adequate
 rehabilitation  ‘of  Scheduled  Castes
 and  Scheduled  Tribes  displaced  by
 various  irrigation,  power  and  indus-
 trial  project;  has  been  engaging
 serious  attention  .of  the  Government  of
 India.  The  State  Governments,  who
 are  primarily;  concerned  with  the  re-
 habilitation  of  such  persons,  Indus-
 trial  Undertakings  and  the  Project
 authorities  have  taken  necessary
 steps  in  the  Third  Five  Year  Plan  for
 the  speedy  and  suitable  rehabilitation
 of  such  disp]aced  persons.  The  ques-
 tion  as  to  the  measures  to  be  adopted
 during  the  Fourth  Five  Year  Plan  is
 under  consideration  of  the  Govern-
 ment  of  India  and  the  Planning  Com-
 mission.

 Village  Water  Supply  Schemes  in
 Kerala

 3347.  Shri  P.  Kunhan:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  Village  Water  Supply  Schemes
 started  in  Kerala,  especially  in  Pal-
 ghat  District,  during  the  Third  Plan
 have  been  dropped  after  spending
 huge  amounts  of  money;  and

 (b)  if  so,  the  names  of  the  Pancha-
 yats  affected  and  the  reasons  therefor?

 The  Minister  of  Health  and  Family
 Planning  (Dr,  Sushila  Nayar):  (a)  and
 (b).  The  required  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha  as  soon  as  it  is  re-
 ceived  from  the  State  Government.
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 Education  of  Adivasis
 3348.  Shri  H.  C.  Soy:  Will  the  Minis-

 ter  of  Planning  and  Social  Welfare  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  452  on  the
 2lst  April,  966  and  state:

 (a)  the  time  when  the  disparity  in
 the  educational  development  betwecn
 the  two  sections  of  the  Adivasis  will
 be  removed;

 (b)  whether  it  is  a  fact  that  the
 number  of  Schools,  especially  High
 Schools  and  Colleges  have  grown  up
 and  State  Government  aid  and  reco-
 gnition  given  more  readily  in  Ranchi
 district  than  in  Singbhum  and  San-
 thal  Pargana  in  Bihar,  has  resu!ted  in
 increased  facilities  for  Christian  Adi-
 vasis  as  compared  to  Non-Christian
 Adivasi  students;

 (९)  the  number  of  _  residential
 schools  opened  in  predominantly  Non-
 Christian  Adivasi  areas;  and

 (d)  whether  there  is  a  proposal]  in
 the  next  Plan  to  have  much  larger
 funds  made  available  to  give  nore
 educational  facilities  to  less  educa-
 tionally  deve'oped  section  of  Adi-
 vasis?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  The  State  Gov-
 ernments  are  making  efforts  to  bring
 the  backward  Adivasis  upto  the  level
 of  the  rest  of  the  community  as  early
 as  possible.  It  is  not  possible  to  give
 the  definite  date  when  the  disparity
 between  the  Christian  and  non-Chris-
 tian  Adivasis  will  be  removed.

 (b)  to  (d).  The  requisite  informa-
 tion  has  been  called  for  from  the
 State  Government  concerned  and  it
 will  be  Jaid  on  the  table  of  the  House
 as  soon  as  it  is  received.

 Irwin  Hospital,  New  Delhi
 3349.  Shri  Mohammed  Koya:

 Shri  P.  C.  Borooah:
 Shri  Shree  Narayan  Das:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
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 take  over  the  Irwin  Hospital  by  Gov-
 ernment;

 (b)  whether  the  Delhi  Municipal
 Corporation  is  resisting  such  a  move;
 and

 (c)  if  so,  Government’s
 thereto?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)  to
 (c).  There  is  no  proposal  to  take
 over  the  Irwin  Hospital  by  the  Cen-
 tral  Government.  However,  with  a
 view  to  improving  the  administration
 and  consequently  the  standard  of  cli-
 nical  service  and  medical  education,
 the  Delhi  Administration  have  consti-
 tuted  q  Board  of  Management  under
 the  Chairmanship  of  the  Chief  Com-
 missioner  which  will  coordinate  the
 working  of  the  three  connected  insti-
 tutions,  namely,  the  Maulana  Azad
 Medica'  College,  the  Irwin  Hospital
 and  the  G.  B.  Pant  Hospital.  The
 Mayor  of  Delhi  is  a  member  of  this
 Board.

 Power  Cuts  in  States

 3350.  Shri  D.  B.  Raju:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  how  many  States  in  India  have
 imposed  cuts  on  the  supply  of  electri-
 city  and  power  during  1965-66;

 (b)  how  many  States  have  collect-
 ed  the  minimum  prescribed  yearly
 charges  from  agriculturists  for  the
 power  connections  given  for  agricul-
 tural]  purposes,  even  after  imposing
 power  cuts;  and

 (c)  how  many  States,  among  those
 which  imposed  power  cuts,  are  consi-
 dering  to  give  some  remission  for  the
 minimum  yeavly  charges  a  ready
 collected?

 The  Minister  of  Irrigation  and
 Power  (Sbri  Fakhruddin  Ahmed):  (a)
 to  (c).  The  requisite  information  is
 being  collected  and  will  be  laid  on  “he
 Table  of  the  House  as  soon  as  possible.
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 Workers  in  Kolar  Gold  Fields
 335l.  Shri  H.  C.  Linga  Reddy:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  workers  empity-
 ed  in  the  Kolar  Gold  Fields  in  Mysore
 State  at  present;

 (b)  the  number  of  employees  re-
 trenched  during  the  last  three  years
 either  on  account  of  the  retrenchment
 or  closure  of  mines;

 (c)  the  alternative  arrangements
 made  and  the  employment  potential
 created  to  employ  the  retrenched
 labourers  and  other  surplus  people  in
 the  area:  and

 (d)  for  how  long  the  mines  are  like-
 ly  to  last  with  the  present  strength
 of  the  labourers  in  employment?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  On  1-8-
 966  the  number  of  workers  was
 13,128,

 (b)  In  the  three  years  preceding
 l-8-966  no  workers  were  retrenched.

 (c)  Messrs  Bharat  Earth  Movers
 Ltd.,  a  Government  company,  is  con-
 structing  a  factory  there  which  may
 have  an  employment  potential  for
 3,000  workers.  This  will  be  of  help
 to  workers  leaving  the  Kolar  Gold
 Mines  by  retirement  or  otherwise.

 (d)  On  the  basis  of  the  proved  ore
 reserves  most  sections  of  the  mines
 should  continue  for  0  to  5  years.
 Further  exploration  to  deve'op  ore
 reserves  is  also  taking  place.  How-
 ever  the  strength  of  workers  does  १०
 depend  only  on  the  ore  reserves  Sut
 is  determined  with  reference  to  pro-
 duction  techniques  and  other  relevant
 factors.

 Unemployed  Sanitary  Inspectors  in
 Kerala

 3352.  Sbri  Mohammed  Koya:  Will
 the  Minister  of  Health  and  family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Sanitary  Inspectors  who  passed  the
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 examination  from  the  Thavanur  Rural
 Institute  (Kerala)  are  stil  unemploy-
 ed;

 (b)  if  so,  the  number  of  such  un-
 employed  Sanitary  Inspectors;  and

 (c)  the  reasons  for  not  absorbing
 them  by  the  then  Government  in  ser-
 vice  when  a  lot  of  money  has  been
 spent  on  their  training?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)  to
 (c),  Information  is  being  collected
 from  the  State  Government  and  will
 be  laid  on  the  table  of  the  Lok  Sabha
 on  receipt.

 पाकिस्तान  को  पानो  की  सप्लाई

 3353.  श्री  प०  ला०  बारूपाल  :
 श्री  धुलेदबर  मीना  :

 क्या  सिचाई  और  बिद्युत्‌  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  इस  वर्ष  राजस्थान  के  गंग  नहर
 क्षेत्र  से  पाकिस्तान  को  कितने  हजार  क्यूसेक
 पानी  दिया  गया  ;

 (@)  इसी  प्रकार  इस  वर्ष  भाखड़ा  नहर
 क्षेत्र  से  कितने  हजार  क्यसेक  पानी  दिया
 जया  ;

 (ग)  क्‍या  यह  सच  है  कि  पाकिस्तान
 को  पानी  दिये  जाने  के  कारण  इस  बडे  गंग
 नहर  में  पानी  तथा  भाखड़ा  नहर  में  पानी  कम
 हो  गया  था  और  उसके  परिणामस्वरूप  इस
 क्षेत्र  मे ंसिचाई  न  होने  क ेकारण  काफी  फसल
 बर्बाद  हो  गयी  थी  ;  और

 (घ)  यदि  हां,  तो  पाकिस्तान  को  पानी
 की  सप्लाई  में  वृद्धि  करने  के  क्या  कारण  हैं
 जब  कि  देश  में  पहले  ही  पानी  की  कमी  है  ?

 सिंचाई  और  विद्युत्‌  मंत्री  दुश्नी  फरूद्ह/न
 अहमद) :  (क)  तथा  (ख).  पाकिस्तान
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 को  गंग  नहर  अथवा  भाखड़ा  नहर  से  पानी
 नहीं  दिया  जाता  है  |  अप्रैल,  966  से
 20  जून,  966  तक  सतलुज  में,  किरोजपुर
 के  नीचे,  पानी  नहीं  छोड़  गया  था  ।

 (ग)  जी,  नहीं  ।

 (घ)  प्रश्न  नहीं  उठता  ।

 राजस्व  विभाग  में  हिन्दी  श्रधिकारी

 3354.  श्री  यु०  द्०  सिंह :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  श्रोंकार  लाल  बेरवा  :
 श्री  काशी  राम  गृप्त  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (%)  राजस्व  विभाग  में  हिन्दी  अधिकारी
 के  पद  के  लिये  मूलतः  कया  श्रेणी  तथा  वेतनक्रम
 स्वीकृत  किया  गया  था  ;  और

 (@)  क्‍या  इस  पद  का  दर्जा  ऊंचा  किया
 गया  है  और  वेतनक्रम  बड़ाया  गया  है  ।

 वित्त  मंत्री  (श्री  शचोन्द्र  चौघरी )
 ४57)  श्रेणी  II  में  350-25-500-30— 3  co
 590-द०  रो०  30-800-द०  TWo-30-
 830—-35-300  रुपये  के  वेतन-मान  में

 (ख)  जी,  हां  ।  कर्मचारी  निरीक्षण
 एकक  ने  राजस्व  तथा  बीमा  *  भाग  के  हिन्दी
 अनभाग  के  कार्य-भार  का  नाप-तोल  किया  था
 और  उसकी  सिकारिश  पर  हिन्दी  अधिकारी
 के  पद  को  I-7-66  से  700-40-00—
 50/2  259  रुपये  के  वेतन-मान  में  श्रेणी

 I  के  पद  में  उन्नत  किया  गया  था  1

 राजपत्रित  भ्रधिकारियों  और  झ्राशुलिपिकों  का
 कार्यभार

 3355.  श्री  यु०  द०  सिंह:
 श्री  हुकम  चन्द  कछदाय  :
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 श्री  ओंकार  लाल  बेरवा  :
 भरी  काशी  राम  गुप्त  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  सरकार  का  विचार  राजपत्षित
 अधिकारियों  शौर  आशुलिपिकों  के  कार्यभार
 का  अनुमान  लगाने  का  है,  जैसा  कि  अन्य
 श्रेणियों  के  कर्ंचारियों  के  मामले  में  किया
 गया  था  ;  और

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 वित्त  मंत्री  दुश्री  झाचीन्दर  चौथरी)  :
 (क)  और  (ख).  वित्त  मंत्रालय  का  कमंचारी

 निरीक्षण  एकक  (स्टाफ  इंस्पेैक्शन  यूनिट)  काम
 के  बंटे  हुए  क्रम  के  अनुसार  भारत  सरकार  के
 कार्यालयों  में  कर्मचारियों  के  कार्य-भार  का
 निर्धारण  करने  में  पहले  से  ही  लगा  हुआ  है  t
 इन  अध्ययनों  नें  राजपत्रित  अफसर  तथा
 आशुलिपिक  (स्टेनोग्राफर)  भी  आते  हैं  लेकिन
 संयुक्त  संचिवों  तथा  उनके  ऊपर के  स्तरों  के
 अकसरों  के  कार्य  का  अध्ययन  नहीं  किया  जाता,
 क्योंकि  साधारण  तरीके  से  उनके  काम  का
 नाप  तोल  संभव  नहीं  होता  ।

 Energisation  of  Pumping  Sets
 3356.  Shri  Brij  Basi  Lal:

 Shri  Vishwa  Nath  Pandey:
 Shri  Yamuna  Prasad  Mandal:
 Dr.  Mahadeva  Prasad:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  demand  for  electricity  for
 pumping  sets  in  the  country  upto  July,
 1966;

 (b)  how  many  pumping  sets  can  be
 energised  with  available  energy;
 and

 (c)  the  demands  and  allotments  of
 funds  for  this  purpose,  State-wise?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):  (a)

 AUGUST  25,  966  Written  Answers  70I8

 to  (c).  There  is  a  large  demand  for
 supply  of  electricity  for  the  pumping
 sets.  It  has  been  assessed  that  with  the
 outlay  of  Rs.  ‘44.39  crores  on  rural
 electrification  during  the  current  year
 about  99,580  pumpsets/tube-wells  can
 be  energised.  According  to  the  Chair-
 men  of  State  Electricity  Boards  ano-
 ther  additional  61,000  pumpsets|tube-
 wells  can  be  energised  during  the  cur-
 rent  year  if  additional  funds  are  made
 available.

 Generally,  if  can  be  stated  that  avai-
 lable  electric  power  is  sufficient  to
 meet  the  needs  of  agricultural  pump-
 ing  in  the  country.  Lack  of  power  has
 not  been  the  limiting  factor  for  ener-
 gisation  of  pumpsets.  The  main  bottle-
 neck  is  the  lack  of  necessary  net  work
 of  transmission  and  distribution  lines
 within  the  States.  However,  during
 the  last  two  years  of  the  Third  Plan  an
 additional  sum  of  Rs.  :2l  crores  over
 and  above  the  State  Plan  ceilings  was
 provided  for  specifically  energisation
 of  irrigation  pumps  and  _  tube-wells.
 The  State  authorities  have  also  been
 advised  that  during  the  Fourth  Plan,
 rural  electrification  schemes  should  be
 drawn  up  to  sub-serve  the  agricultu-
 ral  need  so  that  clusters  of  pump
 situated  in  a  group  of  villages  coald
 be  covered  for  energisation  as  far  as
 possible.  The  allocation  of  central
 assistance  relating  to  the  rural  electri-
 fication  programme  during  1966-67,  is
 indicated  below.  The  amounts  asked
 for  the  purpose  in  the  annual-plan  are
 also  indicated  in  a  separate  column.

 Demand  Allocation
 (Rs.  lakhs)  (Rs.  lakhs)

 i.  Andhra  Pradesh  200.00  300.00
 2.  Assam  00.00  90.00
 3.  Bihar  275.00  275.00
 4.  Gujarat  270.00  270.00
 Se  Jammu  &  Kashmir  50.00  59.20
 6.  Kerala  60.00  60.00
 7.  Madras  €00.00  600.00
 8.  Maharashtra  750.00  247-  73
 oe  Mysore  300.00  300.00

 Io.  Orrisa  I20.00  II0.00
 Ir.  Punjab  300.00  297.00
 82.  Uttar  Pradesh  900.00  900.00
 13,  West  Bengal  I00.Co  I00.c0
 14,  Rajasthan  250.00  250.00
 ‘1S.  Madhya  Pradesh  I06.52  75.00

 448I.52  3933-33,
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 Harijan  Members  of  Panchayats

 3357.  Shri  P.  Kunhan:  Will  ४6
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  Re-
 port  of  the  Commissioner  for  Schedul-
 ed  Castes  and  Scheduled  Tribes  for
 the  year  1963-64  wherein  it  is  stated
 that  Harijan  Members  of  certain  Pan-
 chayats  are  not  allowed  to  sit  at  meet-
 ings;  and

 (b)  if  so,  the  action  taken  to  put  an
 end  to  this  discriminatory  treatment?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b).  The
 observations  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tri-
 bes  have  been  brought  to  the  notice
 of  the  State  Governments  and  ४6
 Department  of  Community  Develop-
 ment  so  that  they  may  take  remedial
 measures.

 Educational  facilities  to  Scheduled
 Castes  and  Scheduled  Tribes

 3358.  Shri  P.  Kunhan:  Will  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  the  amount  provided  towards
 educaional  facilities  for  the  Schedul-
 ed  Castes  and  Scheduled  Tribes
 during  the  Third  Plan;

 (b)  the  actual  amount  spent;
 (c)  whether  there  is  any  shortfall

 in  the  amount;  and

 (d)  if  so,  the  names  of  _  States
 where  the  shortfall  has  occurred?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar)  :

 (a)  Sch.  Castes  1535.72,  Rs.inlakhs
 Sch.  Tribes  7303.76  35

 (०)  Sch.  Castes  1672. 28%  93
 Sch.  Trikes  1160.90%  5

 *Anticipated  expenditure.
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 (c)  I.  Sch,  Castes  No,  Sir.
 2.  Sch.  Tribes  Yes,  Sir.

 (d)  Andhra  __‘—  Pradesh,  Bihar,
 Maharashtra,  Madhya  Pradesh,  My-
 sore,  Orissa,  Rajasthan,  Himchal  Pra-
 desh,  Manipur,  Tripura  and  A  &  N
 Islands.

 The  above  information  is  only  in
 respect  of  the  State  Sector  of  Back-
 ward  Classes.

 As  regards  Central  Sector,  alloca-
 tions  were  made  for  the  schemes  of
 Post-Matric  scholarships  and  girls’
 hostels  for  Sch.  Castes  and  Sch.
 Tribes.  In  the  case  of  Post-Matrie
 scholarships,  the  Department  of
 Social]  Welfare  is  committed  to  bear
 the  entire  expenditure  over  and
 above  the  fixed  grants  released  by
 the  Ministry  of  Education  plus  State
 Governments’  share  of  expenditure
 to  be  borne  by  them  at  the  level
 of  1958-59.  In  view  of  this  question
 of  any  shortfalls  would  not  arise  so
 far  this  scheme  is  concerned.  The
 following  expenditure  is  likely  to
 have  been  incurred  during  the
 Third  Plan  period  on  this  scheme:—

 Scheduled  Castes
 Scheduled  Tribes

 Rs.  766.  50  lakhs
 Rs.  I25.38  lakhs

 As  regards  girls’  hostels,  no  State-
 wise  allocations  were  made  and  hence
 the  question  of  shortfall  does  not  arise.
 The  following  amounts  were  sanction-
 ed  and  are  likely  to  have  been  in-
 curred  during  the  Third  Plan  period
 on  this  scheme: ——

 Rs,  4.  57  lakhs
 Rs.  9.  54  lakhs.

 Scheduled  Castes
 Scheduled  Tribes

 आयातित  बस्तुों  को  बरामदगी

 3359.  श्री  do  qo  fag:
 डा०  लक्ष्मोमल  सिघवों
 श्री  काशी  राम  गुप्त:
 श्री  बड़े  :
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 श्री  हुकम  चन्द  कछवाय  :
 श्री  प्र०  चं०  बरुआ  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हाल  में  मद्रास
 में  नागपतीनाम  में  एक  कम्पनी  के  स्टोर  से
 4  लाख  रुपये  की  ग्राथ्ातित  वस्तुएं  बरामद
 की  गई  थीं  ;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  कितने
 व्यक्ति  गिरफ्तार  किये  गये  ;  और

 (ग)  इन  वस्तुओं  में  शामिल  विदेशी

 मुद्रा  का  विवरण  क्‍या  है  ?

 वित्त  मंत्री  (श्री  राचोनद्र  चोधरी)  :

 (क)  जा,  नहीं  1

 (ख)  और  (ग).  प्रश्न  नहीं  उठते  ।

 Hostels  for  Students  belonging  to
 Scavenger  Classes

 3360.  Shri  Mohan  Nayak:  Wil!  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Centra]  Government  sanctioned  grants
 to  the  States  to  start  special  Hostels
 for  the  students  belonging  to  scaven-
 ger  classes  in  the  Third  Plan  period;

 (b)  if  so,  the  amount  sanctioned  for
 the  said  Hostels  in  each  State  in  the
 Third  Plan  period;  and

 (c)  the  amount  spent  by  the  Orissa
 Government  for  the  said  purpose?

 (b)  and  (e).
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 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Post-Matric  Scholarships  to  Schedul-
 ed  Castes  Students  in  Orissa

 336l.  Shri  Mohan  Nayak:  Will  the
 Minister  of  Planning  and  Social
 Welfare  be  pleased  to  state:

 (a)  the  amount  sanctioned  towards
 the  post-Matiric  scholarships  for
 Scheduled  Caste  students  in  Orissa
 State  durnig  1965-66;

 (b)  the  number  of  Scheduled  Caste
 students  who  have  received  the  said
 scholarships  in  Orissa  State  during
 the  above  period;  and

 (c)  the  number  of  applications  re
 ceived  and  the  number  rejected?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  The  required  infor-
 mation  is  as  under:—

 (a)  Rs.  3.30  lakhs  have  _  been
 provisionally  released  to  the  Govt.
 of  Orissa  for  post-matric  scholarships
 to  Scheduled  Caste  students  for  the.
 year  1965-66.  This  is  over  and  above
 the  fixed  grant  of  Rs.  0.78  lakh  re-
 leased  by  the  Ministry  of  Education
 during  that  year  and  the  _  State
 Government’s  own  Share  of  expendi-
 ture  at  the  level  of  the  expenditure
 incurred  by  them  on  this  scheme

 (b)  and  (c).
 No.  of  applications  No.  of  applications  No.  of  Scholarships received  rejected  sanctioned

 Renewal  Fresh  Renewal  Fresh  Renewal  Fresh
 333  433  5  90  ‘198,  343
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 Colonies  for  Scavengers
 3362,  Shri  Mohan  Nayak:  Will  the

 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  the  amount  allotted  by  the  Cen-
 tra]  Government  to  the  States  for  the
 construction  of  colonies  for  scavengers
 in  the  First,  Second  and  Third  Five
 Year  Plans;

 (b)  the  amount  spent  for  the  said
 purpose  and  the  amount  lapsed  after
 the  Plan  periods;  and

 (c)  the  States  which  have  utilised
 the  total  grants?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  to  (c).  No
 specific  allocation  was  made  for  the
 construction  of  colonies  for  scavengers
 during  the  First  and  Second  Five  Year
 Plans.  Hence,  it  is  not  possible  to  as-
 sess  precisely  the  amount  actually
 spent  on  this  scheme  and  the  extent
 of  shortfall  during  these  two  plan
 periods.

 During  the  Third  P'an  also  onlv  a
 composite  provision  of  Rs.  299.00  lakhs
 was  made  for  the  scheme  of  subsidy
 for  housing  of  sweepers  and  scav  n-
 gers  and  provision  of  house  sites.  for
 Scheduled  Castes  (a)  who  are  engag-
 ed  in  unclean  occupations  or  (b)  wad
 are  landless  labourers.  A  statement
 showing  the  allocations  made  and  the
 expenditure  incurred  on  this  sche-ne
 is  placed  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-699/
 66].

 “Grow  More  Food”  Campaign
 3363.  Shri  Jedhe:  Will  the  Minister

 of  Works,  Housing  and  Urban  Deve-
 lepment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  during
 the  second  Wor'd  War,  the  lawns  on
 both  sides  of  Raj  Path  were  used
 for  growing  vegetables  and  other  food-
 grains  under  Grow  More  Food  Cam-
 ‘pagn;

 (b)  if  so,  whether  Government  pro-
 pose  to  utilise  these  lawns  for  grow-
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 ing  vegetables  or
 and

 other  foodgrains;

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Works,  Housing  and

 Urban  Development  (Shri  Meh
 Chand  Khanna):  (a)  to  (c).  Parts  of
 the  lawns  were  cultivated  for  grow-
 ing  foodgrains  and  vegetables.  The
 results  were  not  found  encouraging  as
 the  cost  of  production  was  high.

 Leprosy

 3364.  Shri  5.  Kandappan:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  the  incidence  of  'eprosy
 has  been  on  the  increase  in  the  State
 of  Madras  for  the  last  five  years;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  Government  propose
 to  take  or  have  already  taken  to
 check  the  spread  of  this  disease?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 There  is  no  evidence  to  warrant  the
 conclusion  that  the  incidence  of
 leprosy  is  on  the  increase  in  the  State
 of  Madras.

 (b)  Does  not  arise.
 (c)  Under  the  National  Leprosy

 Control  Programme  launched  through-
 out  the  country  in  1955,  2l  Leprosy
 Control  Units  and  8l  Survey  Educa-
 tion  and  Treatment  Centres  nave
 been  established  in  the  State  of
 Madras  upto  the  end  of  the  3rd  Five
 Year  Plan.  In  addition  to  this  5  vo-
 luntary  agencies  are  working  in  the
 fie’'d  of  leprosy,  and  the  following  in-
 stitutions  are  also  participating  in  the
 leprosy  Control  Programme:

 (i)  Belgium  Leprosy  Mission,
 Polambakkam.

 (ii)  Central  Leprosy  Teaching  &
 Research  Institute,  Chingleput.

 (iii)  Sacred  Heart
 Kumbakonam.

 (iv)  Control  Centre,  Wandiwash.

 Hospital,
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 (v)  St.  Anthony  Centre,  Tindi-
 vannam.
 There  are  26  Inpatient  Institutions

 where  patients  are  hospitalised  tempo-
 rarily  and  27  Rural  &  Urban  Leprosy
 Clinics  where  treatment  facilities  are
 available  to  the  out-door  patients.
 Till  the  end  of  the  Third  Five  Year
 Plan  period  39  lakhs  people  have  been
 surveyed  and  1,65.050  cases  have  been
 recorded.

 The  Leprosy  Control  Programme
 will  be  intensified  during  the  Fourth
 Five  Year  Plan.  The  D.D.S.  Prophy-
 laxis  programme  will  also  be  started
 in  the  State.  Children  upto  the  age
 of  0  years  will  receive  prophylactic
 treatment  with  D.D.S.  so  that  they  are
 protected  for  future.
 Dearness  Allowance  to  U.P  Govern-

 ment  Employees
 3365.  Shri  Mohammed  Koya:

 Shri  Vishwa  Nath  Pandey:
 Shri  Brij  Basi  Lal:

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  the  Central  Govern-
 ment  have  given  any  assistance  to  the
 U.P.  Government  to  meet  the  demands
 of  the  Government  employees  for  the
 recent  increased  dearness  al!owance;

 (b)  whether  similar  assistance  was
 given  to  all  the  States;  and

 (c)  if  so,  the  details  thereof?

 Finance  (Shri
 (a)  and  (b).

 The  Minister  of
 Sachindra  Chaudhuri):
 No,  Sir.

 (c)  Does  not  arise.

 Pazhassi  Project  in  Kerala  State

 3366.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pazhassj
 Project  approved  long  before  some
 other  projects  in  “Kerala  is  allotted
 only  rupees  one  lakh  during  the
 Fourth  Plan;

 (b)  if  so,  the  total  estimated  cost
 of  ‘the  project;  and
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 (९)  the  reasons  for  not  giving
 priority  to  this  project  though  it  is  in
 the  most  backward  region?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):  (a)
 The  amount  allotted  for  the  year  1966-
 67  is  Rs,  lakh  and  the  allocation  for
 the  balance  of  years  of  the  Fourth  Plan
 is  not  yet  settled.

 (b)  The  total  estimated  cost  of  the
 Project  is  Rs.  442.40  lakhs.

 (c)  Priority  has  been  accorded  te
 projects  which  are  in  an  advanced
 stage  of  construction  and  will  yield
 early  benefits.  Pazhassi  Project  is  in
 the  initial  stages  of  construction.

 Nagarjunasagar  Dam
 3367.  Shri  Yashpal  Singh:

 Shri  D.  C.  Sharma:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  whether  one  of  the  two  gates

 fixed  for  letting  out  water  at  Nagar-
 junasagar  Dam  did  not  go  down  when
 it  was  to  be  closed  after  the  water
 level  in  the  reservoir  had  risen  above
 the  tunnel;  and

 (b)  if  so,  the  reasons  therefor  and
 the  action  taken  in  the  matter?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):  (a)
 Two  gates  of  temporary  diversion
 tunnel  at  Nagarjunasagar  Dam  did  not
 go  down  when  the  water  level  rose
 above  EL,  412

 (b)  The  reasons  for  this  are  being
 investigated.

 Deputation  Allowance  on  Ex-Cadre
 Posts

 3369.  Dr.  Chandrabhan  Singh:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Deputa-
 tion  (duty)  Allowance  on  ex-cadre
 posts  on  izdentical  time  scales
 of  pay  is  being  stopped  with
 immediate  effect  for  the  per-
 sons  whose  tenures  are  expiring
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 now  or  within  a  maximum  period  of
 six  months;

 (b)  if  so,  whether  any  substantial
 economy  will  be  effected  ‘by  it,  and  if
 so,  what;

 (c)  whether  it  is  also  a  fact  that
 reversion  of  deputationists  will  lead  to
 the  dislocation  of  work  and  _  conse-
 quent  inefficiency  outweighing  the
 economy  effected;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The
 decision  not  to  allow  deputation
 allowance  in  ex-cadre  posts  on  identi-
 cal  or  equivalent  scales  of  pay  will  be
 applicable  to  existing  deputationists  if
 and  when  their  tenure  of  deputation
 is  extended  or  renewed.

 (b)  It  is  not  possible  to  estimate
 at  this  stage  the  extent  of  economy
 involved.

 (०)  and  (d).  Since  the  ceputationists
 will  be  sent  back  only  on  expiry  of
 their  existing  tenures,  the  question  of
 dislocation  of  work  does  not  arise.

 Research  Officers  in  Planning
 Commission

 3370.  Shri  Kishen  Pattnayak:
 Shri  Madhu  Limaye:
 Shri  Ram  Sewak  Yadav:
 Dr,  Ram  Manohar  Lohia:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  the  cadre  of  the  Inves-
 tigators  and  the  Research  Officers  in
 the  Committee  on  Plan  Projects  is  the
 same  as  that  of  Planning  Commission
 and  their  inter-seniority  and  inter-
 changeability  maintained;

 (b)  whether  the  recruitment  rules
 and  the  procedure  of  prcmotions  are
 the  same;

 (e)  if  not,  how  the  name  of  Plan-
 ning  Commission  is  associated  with
 the  Committee  on  Plan  Projects;  and

 (d)  the  reasons  why  the  posts  for
 the  Committee  on  Plan  Projects  are
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 advertised  in  the  name  of  Planning
 Commission  and  the  Officers’  appoint-
 ments  are  issued  by  the  Secretary,
 Planning  Commission?

 The  Minister  of  Planning  and
 Socia]  Welfare  (Shri  Asoka  Mehta):
 (a)  and  (b).  The  scales  of  pay  of
 Research  Officers  and  Investigators  in
 the  Committee  on  Plan  Projects  are
 the  same  as  those  within  the  Plan-
 ning  Commission.  Recruitment  rules
 and  procedures  for  promotions  are
 also  similar.  However,  in  meeting  the
 varying  needs  of  Study  Teams  consti-
 tuted  by  the  Committee  which  require
 different  types  of  personnel,  depend-
 ing  upon  the  subjects  and  87९85
 selected  for  study,  recruitment  has  to
 be  made  by  the  Committee  on  Plan
 Projects  independently.  In  view  of
 this  and  because  of  the  short-term
 nature  of  studies  undertaken  by  the
 Study  Teams,  seniority  lists  are  dis-
 tinct  from  those  of  the  Planning  Com-
 mission.

 (c)  and  (d).  The  Secretariat  of  the
 Committee  on  Plan  Projects  is  located
 in  the  Planning  Commission.  For
 current  work  it  functions  under  a
 Member  of  the  Planning  Commission,
 important  matters  being  referred  te
 the  Deputy  Chairman  of  the  Planning
 Commission  and  the  Chairman  of  the
 Committee  on  Plan  Projects  and,
 when  necessary,  to  the  Committee  as
 a  whole.  Under  the  Central  Civil
 Services  (Classification,  Control  and
 Appeal)  Rules,  1965;  Secretary,  Plan-
 ning  Commission,  is  the  appointing
 authority  for  certain  categories  of
 posts  in  the  Committee  on  Plan  Pro-
 jects  and  appointment  orders  in  these
 cases  are  issued  in  his  name.

 Committee  on  Plan  Projects

 उड1,.  Shri  Kishen  Pattnayak:
 Shri  Madhu  Limaye:
 Shri  Ram  Sewak  Yadav:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  the  action  taken  on  the  reports
 brought  out  by  the  teams  set  up  by
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 the  Committee  on  Plan  Projects  from
 time  to  time;

 (b)  whether  there  is  any  regular
 unit  either  in  the  Committee  on  Plan
 Projects  or  in  Planning  Commission
 responsible  for  the  follow-up  of  the
 implementation  of  the  recommenda-
 tions  made  by  the  teams  in  their
 reports;  and

 (c)  if  not,  how  the  Commission
 ensure  that  the  recommendations  made
 by  the  Teams  are  being  implemented
 by  the  concerned  Ministries  and  State
 Governments?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)  to
 (c).  Since  the  Committee  on  Plan
 Projects  was  set  Up  in  ‘1956,  as  a  Com-
 mittee  of  the  Nationa]  Development
 Council,  Study  Teams  constituted  by
 the  Committee  have  investigated  a
 number  of  important  subjects.  The
 secretariat  of  the  Committee  on  Plan
 Projects  brings  the  proposals  in  each
 report  to  the  attention  of  the  Minis-
 tries  and  the  States  concerned.
 Follow-up  action  on  the  reports  of
 Study  Teams  is  taken  by  the  Minis-
 tries  concerned  and  the  appropriate
 Divisions  of  the  Planning  Commission
 keep  in  touch  with  the  Ministries.
 When  each  report  is  completed,
 according  to  the  subject  investigated,
 careful  consideration  is  given  to  the
 manner  in  which  the  recommendations
 coula  be  best  pursued.

 Ramanadhi  and  Gadang  Reservoir
 Schemes  in  Madras

 3373.  Shri  M.  P.  Swamy:  Will  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Madras  have  impressed
 on  the  Planning  Commission  about  the
 contribution  which  the  Ramanadhi
 and  Gadana  Reservoir  schemes  in
 Tirunelveli  district  can  make  in  the
 development  of  economically  back-
 ward  tract;

 _(b)  the  estimated
 schemes;  and

 cost  of  these
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 (c)  whether  the  Planning  Commis-
 sion  have  given  technical  clearance  to
 these  schemes?

 The  Minister  of  Planning  and  Social
 Welfare  (Shri  Asoka  Mehta):  (a)  The
 Government  of  Madras  have  submitted
 proforma  reports  for  Ramanadhi  and
 Gadana  Reservoir  schemes.

 (b)  The  _  estimated  costs  of
 Ramanadhi  ang  Gadana_  Reservoir
 schemes  are  Rs.  87  lakhs  and  Rs.  58
 lakhs  respectively.

 (c)  Ramanadhi  project  was  approv-
 ed  by  the  Planning  Commission  for
 implementation  in  March,  966  and
 State  Government  informed  about  it.

 The  Gadana  Reservoir  scheme
 under  consideration.

 is

 Goods  exported  from  India  to  Nepal
 3374.  Shri  P.  G.  Sen:

 Minister  of  Finance  be
 state:

 Will  the
 pleased  to

 (a)  the  amount  Nepal  will  receive
 this  year  from  India  in  the  form  of
 central  excise  refund  on  goods  export-
 eq  from  India  to  Nepal;  and

 (b)  the  amount  thus  received  last
 year?

 The  Minister  of  Finance
 Sachindra  Chaudhuri):
 It  is  estimated  that  His  Majesty’s
 Government  of  Nepal  may  receive
 approximately  a  sum  of  Rs.  230  lakhs
 in  the  year  1966-67,  as  refund  of  cen-
 tral  excise  duty  on  exciseable  goods
 exporteq  from  India  to  Nepal.

 (Shri
 (a)  and  (b).

 The  amount  actually  paid  on  this
 account  in  the  year  1965-66,  was
 Rs.  246.6  lakhs.

 Out-of-turn  Allotment  of  Government
 Flat,

 3375,  Shri  Onkar  Lal  Berwa:  will
 the  Minister  of  Works,  Housing  and
 Urban  Development  be  pl  da  9
 state:

 (a)  whether  it  is  a  fact  that  out  ot
 turn  allotment  of  Government  flats  is
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 made  by  him  under  extraordinary
 circumstances  to  deserving  cases;

 (b)  if  so,  how  many  such  allot-
 ments  haye  been  made  during  the  last
 two  years;  and

 (c)  the  procedure  followed  in  this
 regard?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  Out  of  turn
 allotments  are  made  under  the  rules
 to  (i)  dependents  of  government
 servants  who  have  died  or  retired
 from  service  and  (ii)  personal  staff
 of  Ministers  limited  to  one  or  two  in
 the  interests  of  discharge  of  official
 business.  They  are  also  made  in  cases
 of  exceptional  hardship.

 (b)  29  to  dependents  of  govern-
 ment  servants  who  have  died  or  retir-
 ed;  ll  to  persona]  staff  of  Ministers
 etc.:  and  3!  to  other  deserving  per-
 sons.  The  total  number  of  allotments
 made  during  this  period  is  over  14,100.

 (c)  Each  case  is  examined  on  merits
 and  the  rules  and  orders  on_  the
 subject.

 Manager  of  Publications,  Delhi
 3376.  Shri  Onkar  Lal  Berwa:  Will

 the  Minister  of  Works,  Housing  and
 Urban  Develop  t  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  many
 complaints  of  corruption,  misuse  of
 Government  property  and  funds,
 favouritism,  etc.  have  been  received
 against  the  Manager  of  Publications,
 Delhi;

 (b)  if  so,  whether  any  investigation
 has  been  made;  and

 (c)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  Yes.

 have
 are (b)  Some  of  the  complaints

 been  investigated  while  others
 still  under  investigation.
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 (c)  Steps  are  being  taken  to  charge-
 sheet  the  officer  concerned  in  respect
 of  certain  allegations  already  investi-
 gated.

 Manager  of  Publications,  Delhi
 3377.  Shri  Onkar  Lal  Berwa:  Will

 the  Minister  of  Works,  Housing  and
 Urban  Development  be  pleased  to
 state:

 (a)  whether  the  Manager  of  Publi-
 cations  in  his  Ministry  has  _  been
 declared  physically  unfit  for  Govern-
 ment  service  by  the  Medical  Board;

 (b)  if  so,  on  what  ground  and  on
 what  date;  and

 (c)  the  reasons  for  his  being  allow-
 ed  to  continue  in  Government  service?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  Yes.

 (b)  On  the  24th  March,  1966;  on  the
 ground  that  the  officer  concerned  is
 not  reasonably  healthy  and  has  not
 the  physical  capacity  and  mental
 alertness  for  continuing  to  discharge
 satisfactorily  the  duties  expected  of
 him.  -

 (c)  The  medical  certificate  given  by
 the  Medical  Board  was  not  in  the
 prescribeq  form  as  required  by  the
 rules  applicable.  The  officer,  how-
 ever,  has  since  proceeded  on  leave
 with  effect  from  the  2lst  July,  1966.

 Engineers  in  C.P-W.D.
 3378.  Shri  Yudhvir  Singh:

 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Urban  Development  be  pleas-
 ed  to  state  the  rules  for  recruitment,
 confirmation  and  promotion  of  Assist-
 ant  Engineers,  Executive  Engineers
 and  Superintending  Engineers  (direct
 recruits  and  departmental  candidates)
 in  the  Central  Public  Works  Depart-
 ment?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chana  Khanna):  A  statement  is  laid
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 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-6920/66].

 Survey  Re.  Housing  and  Allotment  of
 Land  to  Landless  Tribals  of  Orissa

 3386.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  Government  have  made
 any  survey  regarding  housing  and
 allotment  of  land  to  the  landless
 Tribals  of  Orissa  State;

 (b)  if  so,  the  results  thereof;
 (c)  whether  any  tentative  provision

 995  been  made  in  the  Fourth  Five
 Year  Plan  to  provide  house  sites  and
 land  to  landless  tribals  of  Orissa  State;
 and

 (d)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Depart-

 ment  of  Socia]  Welfare  (Shrimati
 Chandrasekhar):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  No,  Sir.
 (d)  Does  not  arise.

 Rural  Electrification  in  Orissa

 3381.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 the  Government  of
 Orissa  have  requested  the  Central
 Government  for  the  grant  of  more
 funds  for  rural  electrification  in  the
 State  during  1966-67;

 (a)  whether

 (b)  if  so,  the  detai's  thereof;  and

 (c)  the  reaction  of  Government
 thereto?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):  (a)
 No,  The  Government  of  Orissa  had
 proposed  an  outlay  of  Rs.  20  lakhs
 for  rural  electrification  for  1966-67  in
 their  Annual  Plan  proposals.  Against
 this,  the  Working  Group  on  Power  set
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 up  to  consider  the  Annual  Plan  of
 Orissa  State  for  1966-67  recommend-
 ed  an  outlay  of  Rs.  0  lakhs,  which
 has  since  been  approved  and  the
 amount  has_  been  allocated  to  the
 State  Government.

 (b)  and  (c).  Do  not  arise.

 Extension  of  Service  to  Architects  in
 CP.W.D.

 3382.  Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavaiya:
 Wil!  the  Minister  of  Works,  Housing

 and  Urban  Development  be  pleased  to
 state:

 (a)  whether  there  are  Senior  Archi-
 tects,  Architects  and  Assistant  Archi-
 tects  in  C.P.W.D.  who  have  been
 granted  extension  of  service;  and

 (b)  if  so,  their  designations,  num-
 ber  and  the  period  for  which  exten-
 sions  have  been  granted  and  the  re-
 asons  therefor?

 The  Minister  of  |  Works,  Housing
 and  Urban  Deve  Cpmient  (Shri  Mehr
 Chand  Khanna):  (a)  There  are  no
 Senior  Architects  and  Assistant  Archi-
 tects  in  the  Central  Public  Works
 Department  who  have  been  granted
 extension  in  service.  There  is,  how-
 ever,  one  Architect  who  has  been
 granted  extension  in  service.

 (b)  One  Architect  in  the  scale  of
 pay  of  Rs.  700—1250.  who  attained  the
 age  of  55  on  9th  November,  96l  has
 been  granted  extension  in  service  from
 time  to  time,  up  to  8th  November,
 1966.  The  extension  has  been  grant-
 e€d  owing  to  shortage  of  experienced
 architects  in  the  department.

 Calicut  Municipal  Stadium
 3383.  Shri  Mohammed  Koya:  Will

 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Calicut  Municipal  Corporation  re-
 questing  for  more  aid  to  complete  the
 Municipal  Stadium;  and



 7035  Written  Answers

 (b)  if  so,  Government’s
 thereon?

 reaction

 The  Minister  of  Heaith  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 and  (b).  The  required  information  is
 being  collected  from  the  Government
 of  Kerala  and  will  be  laid  on  the
 Table  of  the  Sabha  as  soon  as  it  is
 received.

 Sea-Erosion  in  Visakhapatnam
 3384.  Shri  M.-S.  Murti:  Will  the

 Minister  of  Irrigation  and  Power  be
 peased  to  state:

 (a)  whether  it  is  a  fact  that  a  re-
 presentation  was  made  to  the  Prime
 Minister  when  she  visited  Visakha-
 Patnam  regarding  sea  erosion  in  Visa-
 khapatnam  town;

 (b)  whether  any  request  was  made
 by  the  State  Government  of  Andhra
 Pradesh  to  give  technical  and  finan-
 cial  aid  for  the  purpose;  and

 (c)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Abmed):
 (a)  The  problem  of  sea  erosion  in
 Visakhapatnam  town  was  brought  to
 the  notice  of  the  Prime  Minister
 during  her  visit  to  the  town  in  June
 last.

 (b)  The  State  Government  have
 made  a  request  to  the  Ministry  of
 Transport  &  Aviation  that,  as  the
 erosion  in  the  town  is  mainly  due  to
 harbour  activities;  the  Harbour  autho-
 rity  or  the  Central  Government  should
 bear  the  cost  of  the  protective  mnea-
 sures.  A  scheme  for  the  protection
 work,  based  on  the  recommendations
 of  the  American  Expert,  Dr.  George
 M.  Watts,  who  inspecteg  the  area  in
 1964,  is  under  the  consideration  of  the
 State  Government.

 (c)  The  representation  of  the  State
 Government  for  Central  financial  as-
 sistance  for  the  purpose  is  under  con-
 sideration,  The  Central  Water  &
 Power  Commission  are  rendering  such
 technical  assistance  as  is  sought  by  the
 State  Government,  who  have  been
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 advised  to  take  expeditious  action  for
 taking  up  protective  works.

 Vasectomy  Cases
 3385,  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Health  and  Family  Planning  be
 pleased  to  state:

 (a)  the  number  of  vasectomy  cases
 done  upto  the  end  of  July,  966  in
 the  country;

 (b)  the  number  of  camps  held  for
 this  purpose  in  Punjab;  and

 (c)  the  number  of  doctors  attend-
 ing  each  camp  and  expenses  incurred
 for  each  camp?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)  to
 (c).  The  information  is  being  colleci-
 ed  and  will  be  placed  on  the  Table  of
 the  House  as  soon  as  it  is  ready.

 Loop  Camps  in  Punjab
 3386.  Shri  Hem  Raj:  Will  the

 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  the  number  of  loops  camps
 held  during  965  and  upto  the  end  of
 July,  966  in  Punjab;  -

 (b)  the  number  of  loop  insertions
 there  during  the  above  period;

 (c)  the  number  of  lady  dectors  em-
 ployed  in  each  camp  and  the  re:nune-
 ration  paid  to  them  for  such  cases;
 and

 (d)  how  much  time  these  lady
 doctors  remain  absent  from  the  daily
 duties  in  the  Hospitals?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)  to
 (d).  The  information  is  being  col-
 lected  and  will  be  placed  on  the  Table
 of  the  House  as  soon  as  it  is  available.

 Pakistan’s  Demand  for  Compensation
 for  Loss  of  River  Waters

 3387.  Shri  P,  0.  Borooah:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Pakistan  Govern-
 ment  have  demanded  compensation
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 for  the  loss  of  river  waters  which  it
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 allegedly  suffered  during  the  Indo-
 Pak.  conflict  in  September,  1965;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 ६9)  No,  Sir.

 (b)  Does  not  arise.

 2.04  hrs.
 RE  QUESTION  OF  PRIVILEGE
 AGAINST  THE  MINISTER  OF

 HOME  AFFAIRS
 (Query)

 Shri  A.  K.  Gopalan  (Kasergod):
 On  ‘12-8-66,  I  had  given  notice  of  a
 motion  of  privilege  against  the  Home
 Minister

 Mr.  Speaker:  He  was  kind  enough
 to  see  me.  I  have  promised  him  that
 I  would  have  a  consultation  with  the
 Home  Minister.  He  should  wait  till
 I  have  had  that  consultation  and  then
 I  will  tell  him  what  is  the  result.

 Shri  S.  M.  Banerjee  (Kanpur):  I
 had  tabled  a  motion  of  breach  of
 privilege  against  two  newspapers,

 the  Dinman  and  the  Statesman.  It
 is  not  against  the  Minister;  it  is
 against  these  two  newspapers.

 Mr.  Speaker:  That  is  another  reflec-
 tion.  He  should  not  say  it  in  this
 manner,  that  it  is  not  against  the
 Minister  it  is  against  the  newspapers.

 Shri  S.  M.  Banerjee:  Do  not  be  ०
 touchy.  You  have  rejected  the  mo-
 tion  against  the  Minister.  That  is
 why  I  am  saying  that  it  is  not  against
 him,  but  against  the  newspapers.

 Mr.  Speaker:  Therefore  I  should
 not  Teject  this  one?

 Shri  S.  M.  Banerjee:  No,  no.
 Mr.  Speaker:  That  is  what  it

 means.  What  else  does  it  mean?
 Shri  S.  M.  Banerjee:

 consider  it.
 You  re-
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 2.05  hrs.
 RE  QUESTION  OF  BREACH  OF

 PRIVILEGE
 Mr.  Speaker:  Yesterday,  as  soon  as

 I  had  announced  my  decision  on  the
 notice  of  a  motion  of  privilege,  Shri
 Madhu  Limaye  said:

 इसीलिये,  अध्यक्ष  महोदय,  श्ाज  मैं
 मांग  करता  हूं  कि  आव  कांग्रेस  पार्टी  की
 सदस्यता  से  इप्तीफा  दी।जिय  ।  जब  तक  आप
 कांग्रेस  पार्टी  नहीं  छंड़ेंगे,  दस  सदन  की  शोभा
 और  शान  नहीं  बनी  रह  सकती  v

 मानतीय  सदस्य  ने  मुझे  एक  चिट्ठी
 भी  लिखी  थो  इस  बात  पर  ।

 It  came  immediately  after  I  had
 given  one  ruling.  Therefore,  the
 natural  implication  that  I  could
 understand  was  that  because  I  was
 a  member  of  the  Congress—though
 I  am  not....

 Shri  Shinkre
 you  denied  it?

 (Marmagoa):  Have

 Mr.  Speaker:  That  is  not  now  the
 question;  whether  I  am  a  member  of
 the  Congress  or  not,  that  is  not  in
 dispute.

 Shri  Hem  Barua  (Gauhati):  Are
 you  a  member  of  the  Congress  or  not?

 Mr.  Speaker:  No,  I  am  not.

 श्री  मु  लिसये  (मुंगेर)  :  आप  ने  ही
 कहा  था  हम  से  एक  कमेटी  में  ।  अगर  नहों  हैं
 तो  मैं  वापस  लेता  हुं  ।  मैंने  पत्र  भो  लिखा  है
 आप  को।...  व्यवबान  )  t  हल्ला  करने
 से  क्‍या  होगा  ।

 Mr,  Speaker:  For  the  present  pur-
 pose,  that  is  beside  the  point,  whe-
 ther  I  am  a  member  of  the  Congress
 or  not,

 इस  बक्‍्त  सवाल  इतना  है  कि  जब  मैंने  एक
 फैसला  दिया  तो  उन्होंने  वह  लफ्ज  कह  जो  मैंने
 पढ़  कर  सुनाये  हैं,  जिस  का  मतलब  सिवाय
 इस  के  कुछ  नहीं  हो  सकता  कि  जब  तक  मैं
 कांग्रेस  का  मेम्बर  हूं  तव  तक  मैं  इन्साफ  नहीं
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 करता  और  जो  फैपला  दिया  है  वह  मैंने
 पक्षयात  से  द्विय्रा  है।  इम  के  सिवा  इप  का  कोई
 दूसरा  मतलब  नहीं  हो  संकता  था  |  इमलिए
 मैंने  कहा  था  कि  मैं  इपको  भेजता  हूं  ।  कल
 मुम  से  पूछा  गया  कि  किस  स्वन  के  अन्डर
 मैंने  रूत  कहा  |  श्री  कामत  ने  इस  पर
 प्वाइंट  आफ  आईर  उठाया  था  मैं  अब  उनको
 सुनूंगा  और  कहूंगा  कि  वे  वताप्रें  कि  क्‍या
 वह  कहना  चाहते  हैं  ।

 श्री  स०  मो०  बनर्जी  :  हमें  भो  चांस
 दीजिये  1

 ब्र-यक्ष  महूंदय :  बहुत  ब्रोफ  हो  |

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  I  will  finish  in  a  minute
 and  a  half.  I  will  invite  attention  to
 rules  222  and  223.

 Shri  Hem  Barua:  It  is  high  time
 that  Mr.  Kamath  gets  a  new  book,  it
 is  completely  torn.

 Shri  Hari  Vishnu  Kamath:  There
 are  only  six  months  more.  I  will
 accept  it  with  thanks,  I  do  not  wish
 to  buy  a  new  one  for  six  months
 only.  Rule  222  says:

 “A  member  may,  with  the
 consent  of  the  Speaker,  raise  a
 question  involving  a  breach  of
 privilege,  either  of  a  member  or
 of  the  House  or  of  a  Committee
 thereof.”

 Apparently  you  took  action  yester-
 day‘  under  rule  227.  I  have  got  the
 record  with  me  also,  but  I  do  not
 want  to  tire  the  House  with  the  re-
 cord.  Ag  soon  as  you  said  that  you
 would  refer  this  to  the  Committee
 of  Privileges,  I  think  my  hon.  friend,
 Shri  S.  K.  Patel,  got  up  and  moved  a
 motion,  “I  move  that  it  be  referred
 to  the  Committee  of  Privileges.”  By
 the  time  the  General  Secretary  of  the
 Congress  Party,  Shri  Raghunath
 Singh,  had  to  say  anything,  perhaps
 there  was  an  uproar,  the  record  is
 silent  on  the  point,  what  he  said,  but
 Mr.  Patil’s  statement  appears  on
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 record.  Even  assuming  that  the  mo-
 tion  was  made  by  Mr.  Patil,  the
 Minister  of  Railways—we  are  happy
 he  is  present  in  the  House  now  day
 after  day,....

 7०4०

 Mr.  Speaker:  I  immediately  said
 that  I  was  not  relying  on  any  motions
 having  to  be  made.

 Shri  Hari  Vishnu  Kamath:  Then,
 you  took  action  suo  moto  under  rule
 227.  What  does  rule  227  say?  In  _  ali
 humi  ity,  my  understanding  of  the
 rule  is—first  of  all,  let  me  reag  the
 rule:

 ‘Notwithstanding  anything  con-
 tained  in  these  rules  that  means
 those  that  have  gone  before....

 “...the  Speaker  may  refer  any
 question  of  privilege  to  the  Com-
 mittee  of  Privileges  for  examina-
 tion,  investigation  or  report.”
 What  does  this  mean,  “any  ques-

 tion  of  privilege’?  How  does  any
 question  of  privilege  arise  before  the
 House?  That  is  a  moot  point.  If  you
 wil]  bear  with  me  for  a  while,  how
 does  it  arise?  That  arises  only  if  the
 conditions  in  ru'es  222,  223  and  224
 are  fulfilled,  not  before,  |  submit  that
 unless  conditions  are  fulfilled,  no  ques-
 tion  of  privilege  can  arise  before  the
 House  because  the  procedure  is  laid
 down  as  to  how  any  question  of  pri-
 vilege  should  be  brought  before  the
 House.  What  does  it  say?  Rule  222  I
 have  read.  Rule  223  I  will  read  for
 the  benefit  of  the  Members  and  col-
 leagues  who  are  going  to  follow  me
 to  be  able  to  make  up  their  minds
 also,  because  it  is  not  you  alone,  in
 all  humility,  in  all  earnestness  I  sub-
 mit.

 Rule  223  reads:
 “A  member  wishing  to  raise  a

 question  of  privilege....
 —it  applies  to  Mr.  Patil  also,  [  hope

 there  will  be  no  two  standards  here,
 and  knowing  you  as  I  do.

 Mr.  Speaker:  That  might  be  taken
 apart  when  I  have  said  that  I  am  not
 relying  on  that.
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 Shri  Hari  ‘Vishnu  Kamath:  That
 might  help  you.

 Mr.  Speaker:
 out.

 Shri  Vasudevan  Nair  (Ambalapu-
 zha):  Why  are  two  Members  stand-
 ing  like  that  when  he  is  on  his  legs?

 Mr.  Speaker:  Others  should  sit
 down.

 Shri  Hari  Vishnu  Kamath:  Just  as
 we  have  equality  before  the  law  and
 the  Constitution,  there  is  equality  be-
 fore  the  rules  for  all  Members  on  ail
 sides  of  the  House,

 That  might  be  left

 “A  member  wishing  to  raise  a
 question  shall  give  notice  in  writ-
 ing  to  the  Secretary  before  the
 commencement  of  the  sitting  or.
 the  day  the  question  is  proposed
 to  be  raised.  If  the  question  rais-
 ed  is  based  on  a  document,  the
 notice  shal]  be  accompanied  by
 the  document.”
 Now,  a  question  of  privilege  en-

 visaged,  visualised  in  rule  227—‘the
 Speaker  may  refer  any  question  of
 privilege’—how  does  that  question
 come  before  the  House?  We  cannot
 go  outside  the  rules  surely,  rules  that
 have  been  enforced  by  you  as_  the
 presiding  deity  of  the  Rules  Commit-
 tee.

 The  House  has  accepted  that;  we
 are  governed  by  the  rules.  Unless
 therefore  the  motion  is  made  by  8
 Member  of  the  House  by  a  formal
 notice  to  the  Secretary.

 Shri  Heda  (Nizamabad):
 is  also  a  Member.

 Spcaker

 Shri  Hari  Vishnu  Kamath:  He  can
 make  a  motion.  But  the  motion  was
 made  by  Mr.  Patil,  not  by  him.

 Mr.  Speaker:  I  am_  hearing,
 Mr.  Kamath  may  continue.....
 (Interruptions.)

 Shri  Hari  Vishnu  Kamath:  A  chair-
 man  on  the  panel  is  interrupting  me.
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 Shri  C.  K.  Bhattacharyya  (Rai-
 ganj):  Mr.  Kamath  said  that  he
 would  take  only  one  minute.  Has  that
 one  minute  expired?

 Shri  Hari  Vishnu  Kamath:  I  know  it
 is  the  Speaker,  not  you,  who  should
 conduct  the  business.  I,  therefore,
 submit  that  rule  227  cannot  be  enforc-
 ed  in  a  vacuum;  as  I_  submitted
 yesterday,  it  cannot  be  enforced  in
 isolation  from  the  other  rules.  No
 notice  of  the  motion  was  given  yester-
 day,  because  you  ignored  Mr.  Patil’s
 motion;  I  presume  you  _  ignored
 Mr  Patil’s  motion.  Is  that  so?

 Mr.  Speaker:  I  have  said  that  I  am
 not  taking  that  into  consideration,

 Shri  Hari  Vishnu  Kamath:  You
 acted  suo  moto.  Unless  there  is  a  mo-
 tion  before  the  House  to  refer  this
 matter  to  the  Committee  of  Privileges
 there  cannot  be  any  decision  by  the
 Speaker  or  by  the  Chair  (Interrup-
 tions).  Therefore,  I  submit  that  your
 announcement  or  ruling—I  do  not
 know  what  you  call  it—or  decision  to
 refer  the  matter  to  the  Committee  of
 Privileges  was  not  quite  in  accordance
 with  the  rules  and  not  in  order.

 Shyi  5.  M,  Banerjee  (Kanpur):
 Yesterday,  when  my  hon.  friend
 Mr,  Limaye  made  this  suggestion,  I
 thought  it  was  a  suggestion  for  action.
 Sometimes  some  people  say:  why
 don’t  you  join  us?  So,  it  is  a  sugges-
 tion  for  action.

 Mr.  Speaker:  That  is  a  different
 question.  I  want  to  make  it  clear  to
 the  hon.  Member:  whether  those
 remarks  constitute  a  breach  of
 privilege  or  not  is  one  thing.  The
 other  things  might  be  left  separately.
 The  Committee  may  say:  no,  it  is  not
 a  breach  of  privilege;  that  is  a  different
 thing.  We  are  not  discussing  that.
 The  question  is  whether  I  can  refer
 a

 Shri  S.  M.  Banerjee:  I  am  coming
 to  that......  (Interruptions.)  I  am
 also  relying  on  rules  223  and  224.
 (Interruptions.)  I  will  read  rule  223.
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 Under  rule  227  you  have  a  right  to
 refer  anything,  any  question  to  the
 Committee  of  Privileges  suo  motu;
 that  is  the  inherent  right  which  you’
 are  able  to  use.  Mr.  Kamath  referred
 to  rule  223  which  clearly  states:

 “If  the  question  raised  is  based
 on  a  document  the  notice  shall  be
 accompanied  by  the  document.”
 The  document  is  only  available

 today  and  if  I  wanted  to  raise  it  I
 will  get  it  from  the  Lok  Sabha  Secre-
 tariat  or  from  the  publications  branch.
 What  document  is  available  today?
 Yesterday,  when  you  referred  it  to  the
 Committee  without  that  document,  it
 was  only  in  shorthand  before  the
 parliamentary  reporter,  not  before  us.

 My  second  point  is  about  224  which
 says  that  the  right  to  raise  a  question
 of  privilege  shall  be  governed  by  the
 following  conditions,  namely,  not  more
 than  one  question  shall  be  raised  at
 the  same  sitting.  Yesterday,  one
 question  of  privilege  was  before  the
 House  in  which  you  gave  the  ruling.
 Secondly,  we  came  to  know  _  that
 without  notice  or  anything  you  refer-
 red  the  matter  to  the  committee.  This
 will  be  something  unprecedented  if
 such  matters  are  referred  immediately
 after  they  occurred.  We  must  be  very
 frank  if  the  Minister  says  anything,
 you  will  also  immediately  move  the
 motion.  Though  we  have  not  the
 inherent  powers,  we  can  imme-
 diately  send  a  motion  to  the  Secretary
 ang  say  that  it  may  be  sent  to  the
 Privileges  Committee.  That  will  be  a
 dangerous  thing.

 Shri  D.  9,  Puri  (Kaithal):  The
 distinction  between  rules  222  and  223
 on  the  one  hand  and  rule  227  on  the
 other  is  very  clear.  Rules  222  and  223
 apply  to  the  Members,  When  a  Member
 wants  to  raise  a  question  of  privilege,
 he  has  to  undergo  certain  formalities
 and  give  notice  in  writing,  etc.,  etc.
 He  should  also  observe  the  limitation
 that  not  more  than  one  motion  of
 privilege  shall  be  taken  up  on  any  one
 particular  day.  There  is  a  distinction
 between  the  Speaker  raising  a  ques-
 tion  of  privilege  and  the  Members
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 raising  a  question  of  privilege.  In  so  far
 as  the  right  of  the  Speaker  is  con-
 cerned,  it  is  unfettered  and  there  is  no
 limitation  that  not  more  than  one
 question  shall  be  taken  up.  Therefore,
 the  distinction  between  223  on  the
 one  hand  and  227  on  the  other  has  to
 be  borne  in  mind.

 As  a  matter  of  fact,  Shri  Kamath
 has  pointed  out  that  certain  things
 cannot  happen  in  a  vacuum.  It  is
 very  clear  that  a  Member  can  com-
 mit  a_  breach  of  privilege  while
 sitting  in  the  House.  It  is  for  the
 Committee  to  decide  as  to  whether
 under  those  circumstances  the  words
 spoken  by  the  Member  «constitute  a
 breach  of  privilege  or  not.  But  we  are
 at  this  moment  limited  to  the  ques-
 tion  of  reference,  and  therefore  the
 reference  by  the  Speaker  under  rule
 227  has  got  nothing  to  do  with  rules
 222  and  223.

 Shri  D.  C.  Sharma  (Gurdaspur):
 I  may  submit  very  respectfully  that
 I  agree  with  Shri  D.  D.  Puri  that  a
 distinction  has  to  be  made  between
 a  private  Member  of  the  House  and
 the  Speaker.  I  think  this  is  a  conven-
 tion  held  sacred  in  all  the  democra-
 cies  of  the  world.  .

 The  second  point  is  that  sometimes
 a  privilege  motion  arises  out  of  priv-
 ilege  motion,  as  sometimes  a_  decree
 arises  out  of  a  decree.  So,  this  pri-
 vilege  motion  which  we  are  sending
 to  the  Committee  of  Privileges  is
 something  that  is  the  consequential
 result  of  what  happened  in  the  House
 today,  and  I  think  in  your  capacity
 as  Speaker,  you  are  perfectly  justi-
 fied  in  sending  it  to  the  Privileges
 Committee.

 Thirdly,  There  is  no  convention  in
 this  country  that  the  Speaker  of  the
 Lok  Sabha  or  the  Speakers  of  the
 Legislative  Assemblies  should  be
 returned  unopposed  to  the  Lok  Sabha
 or  the  Assemblies.

 Mr.  Speaker:  That  is  not  material
 here.
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 Shri  D.  C.  Sharma:  Since  there  is
 no  convention  like  that  here—we
 tried  to  build  up  that  convention  and
 our  late  Prime  Minister  Jawaharlal
 Nehru  wanted  to  have  that  conven-
 tion  but  unfortunately  we  did  not
 succeed—the  Speaker  of  the  Lok
 Sabha  or  the  Speakers  of  the  Assem-
 blies  have  to  fight  the  election  on
 one  ticket  or  another  ticket.  It  does
 not  matter  on  what  ticket  they  fight
 the  election,  but  after  they  are
 returned  to  the  Assembly  or  the  Lok
 Sabha  as  the  case  may  be....

 Mr.  Speaker:  Shri  Sharma  would
 realise  that.  that  is  not  relevant
 here.

 Shri  D.  C.  Sharma:  That  point  was
 raised  by  Shri  Kamath  and  Shri
 Banerjee,  and  therefore  I  think  that
 as  Speaker  you  do  not  belong  to  any
 party  and  you  are  not  affiliated  to
 any  party  in  this  House.

 श्री  मौर्य  (अलीगढ़  )  :  श्रीमन्‌,  मैं  श्राप
 का  ज्यादा  समय  नहीं  लूंगा  |  इस  सदन  को
 कार्यवाही  को  चलाने  के  लिए  जो  नियम  बनाए
 गए  हैं,  उन  से  ऊपर  उठ  कर  ग्रीर  अध्यक्ष  के
 पद  के  महत्व  को  समझते  हुए  अगर  इस  बात
 को  मान  भो  लिया  जाये  कि  ग्रध्यक्ष  किसी
 भी  समय,  किसी  भो  क्षण,  किसी  भी  सदस्य
 या  किसी  भी  शक्ति  या  ओहदे  के  खिलाफ़
 कोई  प्रिविलिज  मोशन  इस  हाउस  को  प्रिवि-
 लेजिज  कमेटी  को  दे  सकते  हैं,  तो  भी  मैं  एक
 ही  बात  कहना  चाहता  हूं  कि  जिस  विषय  पर
 आप  इस  श्रिविलेज  मोशन  को  ले  रहे  हैं,  वह
 सीधे-सीधे  अप  से  सम्बन्ध  रखता  है,  इसलिए
 अपनी  शक्ति  का  इस्तेमाल  करते  ह्य  आप  का
 इस  अशविलेज  मोशन  को  लेना  कुछ  ठीक  नहीं
 जचेगा'  |  जिस  विषय  पर  यह  प्रिविलिज  मोशन
 दिया  जा  रहा  है,  जिस  बात  पर  इस  सदन  को
 निगाह  में  या  आय  की  निगाह  में  आपत्ति  है,
 उस  का  सम्बन्ध  सो्े-सोधे  आप  के  अपने  पद
 से  है,  इसलिए  ाप  उस  के  बारे  में  प्रिविलिज
 मोशन  की  आजा  दें,  यह  मुझे  जंचता  नहीं  है  ।
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 श्री  फर  खो०  सेन  (पूर्णियां)  :  अध्यक्ष
 महोदय,  माननोय  सदस्य,  श्र  मधु  लिमये,
 ने  आग  पर  जो  चारोप  लगाया  है,

 श्री  मधु  लिमये  मैंने  कोई  ऑ्रारोप  नहीं
 लगाया  है  ।

 श्री  फर  गो०  सेन  :  आप  ने  जो  पैन्‍ज
 श्ाफ़  चेयरमैन  बताथा  है,  वह  आरोप  उस
 के  सब  सदस्यों  पर  भा  लागू  होगा  ।

 Shri  Sivamurthi  Swamy  (Koppal):
 Assuming  that  you  have  got  every
 authority  to  bring  or  refer  any  ques-
 tion  to  the  Privileges  Committee,  I
 request  you  to  reconsider  the  latest
 sentence  said  by  Mr.  Madhu  Limaye
 when  he  saiq  that  he  was  not  under
 the  impression  that  you  belong  to  the
 Congress  organisation.  Yourself,
 your  predecessors  and  all  the
 Speakers  in  this  country  have  laid
 down  a  very  good  convention  that
 they  do  not  belong  to  the  Congress.
 You  yourself  do  not  belong  to  any
 party  when  you  sit  on  that  Chair.  If
 you  are  in  the  Congress,  then  this
 motion  may  be  considered.  When  you
 are  not  in  the  Congress,  when  he
 says  himself  that  he  is  withdrawing
 those  words,  there  is  no  point  in  pur-
 suing  this  matter.

 Shri  Kapur  Singh  (Ludhiana):  As  I
 see  the  matter,  the  questions  involved
 are  three.  The  first  question  is
 whether  under  the  rules,  you  can  suo
 motu  refer  a  question  of  privilege  to
 the  Committee  of  Privileges.  The
 second  question  is  whether  in  this
 particular  case,  you  may  refer  this  to
 the  Committee  of  Privileges.  The
 third  question  which  I  pose  is  whether
 in  the  particular  circumstances  of  the
 case,  you  ought  to  refer  it  to  the  Com-
 mittee  of  Privileges.  To  these  three
 questions,  [  would  like  to  give  very
 brief  replies.

 With  regard  to  the  first.  question,  I
 have  listened  very  carefully  to  the
 interpretations  made,  by  my  _  hon
 friend,  Shri  Kamath  and  it  is  for  you
 to  decide  whether  they  are  relevant
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 here.  As  I  read  Rule  227,  I  remember
 that  the  words  “notwithstanding  any-
 thing  comtained  in  these  rules”  are
 there.  In  the  light  of  those  words,  it
 would  seem  to  me  that  it  is  competent
 for  you  suo  motu  to  refer  any  matter
 to  the  Committee  of  Privileges.

 With  regarg  to  the  second  ques-
 tion,  as  to  whether  you  may  refer
 this  particular  case  to  the  Committee
 of  Privileges,  my  reply  is  that  the
 principle  of  privilege  being  that
 wherever  there  is  an  imputation
 against  the  Speaker,  that  may  be
 referred  to  the  Committee  of
 Privileges...

 Shri  Sinhasan  Singh  (Gorakhpur):
 On  a  point  of  order,  Sir.

 Mr.  Speaker:  Let  Mr.  Kapur  Singh
 finish.

 Shri  Sinhasan  Singh:  The  point  of
 order  itself  is  about  his  right  to  speak
 on  this  matter.  I  want  to  know
 whether  a  member  of  the  Committee
 of  Privileges,  to  whom  you  have  to
 refer  this  matter,  can  take  part  in  this
 discussion,  because  he  is  prejudging  a
 point  that  is  being  sent  to  the  commit-
 tee  whether  this  constitut  a
 privilege  or  not.  So  far  as  I  know,  he
 is  a  member  of  the  Committee  of
 Privileges.

 Mr.  Speaker:  A  member  of  the
 committee  should  not  give  his  opinion
 in  advance,  but  this  is  not  what  he  is
 doing.  He  is  not  giving  his  view
 whether  it  is  a  question  of  privilege
 or  not.

 Shri  Bhagwat  Jha  Azaq_  (Bhagal-
 pur):  There  should  be  some
 convention.

 Mr.  Speaker:  I  say  that  he  should
 not  give  his  opinion  in  advance  when
 a  question  is  to  go  there.  He  has
 only  posed  three  questions,  whether
 the  rules  apply,  whether  I  can  refer
 it  and  whether  I  ought  to  refer  it.  He
 is  giving  answers  to  these  questions.
 Once  it  is  referred  to  the  Committee,
 these  questions  will  disappear.
 (Interruptions)
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 Shri  Kapur  Singh:  Sir,  I  was

 on  the  second  question,  whether
 you  may,  and  the  reply  was  that
 you  may,  because  in  every  ques-
 tion  where  it  seems  that  prima  facie
 imputation  is  made  against  the  fides
 of  the  Speaker  that  is  a  question  of
 privilege.  The  reasons  are  known  to
 the  House.  The  third  question  is
 whether  you  ought  to,  and  it  is  on
 that,  because  that  is  not  a  formal
 question  but  the  material  question,
 that  I  want  to  make  my  submission
 before  you.  My  submission  is,  in  the
 context  of  the  facts  of  this  case  and
 particularly  in  the  context  of  what
 Shri  Madhu  Limaye  has  just  now  said,
 it  seems  to  me  that  it  would  perhaps
 be  more  proper  if  you  drop  the
 matter...  (Interruptions).

 Shri  Vasudevan  Nair:  Sir,  I  am  not
 a  great  expert  on  rules.  It  is  said
 “notwithstanding”  you  can  refer  it  to
 the  Privileges  Committee,  But  I  should
 like  you  to  consicer  that  even  when
 you  make’  use  of  such_  exceptional
 rules  you  should  keep  it  in  mind  that
 an  extraordinary  situation  has  arisen.
 Otherwise,  normally,  it  is  better  for  all
 of  us  to  make  use  of  normal  rules
 and  I  personally  believe  that,  in  Spite of  whatever  has  happened  yesterday
 and  the  excitement  created,  it  is  better
 that  you  consider  it  with  a  broad
 heart,  because  many  of  us,  not  only
 Shri  Madhu  Limaye,  were  under  the
 impression  that  the  Speakers  of  this
 House  were  continuing  to  be  mem-
 bers  of  the  Ruling  Party  (Interrup-
 tions).  Sir,  they  should  not  interrupt
 us  like  this,  We  are  trying  to  express
 our  mind.

 Mr.  Speaker:  I  have  tried  to  make
 it  clear  that  that  would  not  be  rele-
 vant.

 Shri  Vasudevan  Nair:  I  said,  Sir
 I  am  trying  to  make  an  appeal  to  you.
 I  am  not  very  much  trying  to  inter-
 pret  the  rules.  You  are  trying  to  nake
 use  of  an  extraordinary  weapon,  an
 extraordinary  rule  in  the  Rules  of  Pro-
 cedure,  to  refer  this  issue  to  the  Pri-
 vileges  Committee,  In  that  connection,
 I  should  like  you  to  consider  whether
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 Shri  Vasudeva  Nair),
 from  the  developments  yesterday  you
 could  not  and  the  House  could  not
 appreciate  why  some  Members  or  one
 Member  gave  expression  to  such  a
 feeling,  because  an  impression  has  gone
 wrong,  and  very  often  in  Speakers’
 Conferences  also  these  issues  have
 been  raised,  that  for  the  healthy
 grouth  of  parliamentary  democracy  the
 Speakers  should  keep  out  of  political
 parties.  Whatever  it  is,  since  vou
 have  now  made  the  position  very
 clear—we  were  happy  to  hear  that—
 and  since  Shri  Madhu  Limaye,  follow-
 ing  your  observations,  said:  “I  with-
 draw  my  remarks”,  in  view  of  his
 withdrawal  of  the  remarks  being  very
 substantial  and  significant,  I  would
 request  you  to  drop  the  matter,  and
 not  to  proceed  with  the  matter.

 Some  hon,  Members  rose—
 Mr.  Speaker:  Shri  Bagri—

 Shri  Bagri  rose—

 Shri  Tyagi  (Dehra  Dun):  Sir  I  rise
 to  a  point  of  order  on  this  procedure
 followed  by  you  just  now.

 Mr.  Speaker:  Shri  Bagri  may  re-
 sume  his  seat,  Let  me  hear  Shri
 Tyagi  first.

 Shri  Tyagi:  Sir,  it  is  an  old  con-
 vention,  both  here  and  in  other  demo-
 cracies  of  the  world,  particularly  in
 England,  that  everyone  who  gets
 elected  to  the  House  of  the  People
 comes  on  some  ticket  of  the  other,  but
 the  Speaker,  once  he  is  elected  to
 that  post,  ceases  to  be  an  _  active
 member  of  the  party,  whatever  the
 party  may  be.  That  is  one  under-
 standing  and  there  is  no  doubt  about
 it.  As  everybody  knows,  you  have
 not  participated  in  any  meeting  of
 the  Congress  Party  or  any  other
 party.  That  is  obvious.  There  is
 nothing  to  doubt  it.

 About  the  procedure  I  want  to
 submit  one  thing.  The  House  has
 vested  in  you,  by  conventions  and
 traditios,  all  powers  of  giving  your
 rulings.  What  I  am  fee  ling  is—per-
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 haps  it  is  our  fault  because  we  some-
 times  take  to  discussing  things—the
 House  is  being  reduced  to  the  posi-
 tion  of  a  court  where  lawyers  argue
 and  then  a  judgment  is  given.  Sir,
 we  have  all  confidence  in  you.  I
 suggest  that  as  soon  as  a  question
 comes  before  you,  because  you.  are
 more  acquainted  with  the  rules  and
 regulations  of  the  House,  you  may
 please  directly  give  your  ruling  ins-
 tead  of  holding  a  regular  debate  on
 what  the  ruling  should  be.  It  is  not
 for  us  to  say  what  the  ruling  should
 be,  it  is  for  you  to  give  the  ruling
 (Interruptions)

 Shri  Kapur  Singh:  We  have  a  right
 to  argue  .(Interruptions)

 Shri  Hari  Vishnu  Kamath:  Yester-
 day,  he  walked  out  against  your
 Tuling.

 Shri  Umanath  (Pudukkotti):  Sir,
 There  is  no  guarantee  that  he  will
 abide  by  your  decision.....  (Interrup-
 tions).

 Mr.  Speaker:  Order,  order,  I  am
 now  calling  Shri  Bagri.

 श्री  बागड़ी  (हिसार)  :  श्री  मधु  लिमये
 जी  के  वाक्यों  से  जो  विशेषाधिकार  की  बात
 आप  ने  कही  है,  उस  के  तीन  अर्थ  निकलते
 हैं--इच्छा  स्थिति  और  जनता  का  प्रभाव  ।
 इच्छा  को  न  लिया  जा  कर  के  स्थिति  और
 जनता  के  प्रभाव  की  बात  पर  ज्यादा  ध्यान
 देना  चाहिए  क्‍योंकि  इच्छा  एक  चीज  है,
 स्थिति  दूसरी  चीज  है  और  जनता  का  प्रभाव
 दूसरी  चीज  है  ।  आप  का  किसी  विशेष  दल
 से  सम्पर्क  अगर  हो  तो  स्थिति  कया  होती  है,
 उस  स्थिति  के  मुताबिक  ही  कुछ  बातें  बन
 सकती  हैं  और  जनता  के  ऊपर  प्रभाव  क्‍या  है
 वह  भी  एक  चीज  है  ।  श्री  मधु  लिमये  की  बात
 को  इच्छा  पर  न  लेकर  स्थिति  पर  और  जनता
 के  प्रभाव  के  नाते  से  लिया  जाय  तो  इस  के
 बारे  में  कोई  विशेषाधिकार का  प्रश्न  रह  ही
 नहीं  जाता  है
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 चला  सकते  हैं  ?  तो झाप को  जिताने  के  लिए
 मैं  प्रयास  करने  के  लिए  तैयार  हूं  ।

 है  251  Re.

 अध्यक्ष  महोदय  :  अब  मैं  और  ज्यादा
 डःफ़शन  नहीं  सुतूंगा ।

 4
 शी  मधु  लिसपे  :  आप  मुझे  सुनिए  ।

 Some  hon.  Members  rose—
 सवाल  भ्रध्यक्ष  महोदय,  यह  है  कि  यह

 एक  बहुत  ही  सैद्धान्तिक  मामला  है,  इस  के
 बारे  में  4  जनवरी  i966  को  सदन  के  नेता Mr.  Speaker:  I  cannot  carry  on  this
 श्री  सत्यनारायण  सिन्हा  ने  एक  वाक्य  कहा discussion  any  further.  Since  Shri

 Madhu  Limaye  wants  to  say  some-  था  आलइंडिया  ब्ह्प्सि  कान्फरेंस  में
 thing,  I  will  hear  him.

 Shri  Nambiar  (Tiruchirapalli):  प्रष्यक्ष  महोदय  :  झब  यह  सब  मैं  नहीं
 What  about  me,  Sir?  I  have  got  a
 point  to  make.

 Mr.  Speaker:  I  am  sorry.  No  more
 should  hear  Shri discussion.  I

 Madhu  Limaye.

 श्री  मबु  लिमरे  :  अध्यक्ष  महोदय,  आप
 स्वयं  जानते  हैं

 एक  माननीय  सदस्य  :  छोटा  भाषण
 होना  चाहिए  ।

 शी  क॒त्रु  लिम पे:  देखिए,  मंत्री  जब  अपनी
 ते  हैं  तो  छोटा  भाषण  दो”  नहीं

 :  ज्यादा  समय  तो  लेने  वाला
 हूं  नहीं  t

 अध्यक्ष  महोदय,  आप  स्वयं  जानते  हैं
 कि  संसदीय  प्रणालियों  के  सुधार  के  लिए  मैं
 अपने  दृष्टिकोण  से  एक  अरसे  से  कोशिश  कर
 रहा  हूं  ।  एक  दफा  कमेटी  में  भी  यह  सवाल
 उठाया  था  तो  उस  वक्त  आप  ने  हमसे  कहा  था
 कि  मैं  कांग्रेस  पार्टी  का  सदस्य  हूं  लेकिन  उनकी
 कार्यवाही  में  मैं  हिस्सा  नहीं  लेता  ।  फिर  आपने
 यह  भी  कहा  कि  जत्र  चुनाव  आ  जायेगा  तो  फिर
 मुझको  कौन  जितायेगा,  कौन  मशीनरी  मेरे
 लिए  काम  करेगी  |  तब  मैं  ने  कहा  था  कि  मेरे
 जैसे  आदमी  और  दूसरे  विरोधी  दल  के  लोग
 भी  आपको  जिताने  के  लिए  प्रयास  करेंगे।  ग्राज
 भी  मैं  कहता  हूं  न  केवल  मैं  आप  की  चुनाव
 कोष  में  मदद  करने  के  लिए  तैयार  हूं  बल्कि
 आप के  क्षेत्र  में  श्राकर  आपको  (व्यवधान  )
 अब  यह  गम्भीर  मामले  को  इस  तरह  कंसे

 सुन  सकता  हूं

 शी  aa fend  :  इस  तरह  कंसे  होगा  ।
 मुझे  प्रपनी  सफाई  देने  दीजिए  w:  मिनट  मुझे
 दे  दीजिए  tv  उन्होंने  कहा  है  :

 “Some  of  the  conventions  and
 powers  which  the  Indian  Speakers
 has  come  to  enjoy  and  exercise
 by  convention  and  practice  are
 strictly  outside  the  sphere  of  the
 Constitution  and  have  been  given
 to  him  by  executive  dispensation,
 because  he  belongs  to  the  majo-
 rity  party  and  does  not  sever  con-
 nections  with  it,  even  after
 occupying  his  higher  office.  Fur-
 thermore,  he  is  included  to  exer-
 cise  more  powers’  outside  the
 chamber;  he  has  to  look  to  the
 Government  to  get  them.  These
 facts  gave  rise  to  suspicion  of
 subtle  influence  being  reflected  in
 his  ruling.”

 यह  हमारे  सदन  नेता  ने  कहा  है  और  यह
 संद्धांतिक  सवाल  है,  इसको  आप  व्यक्तिगत
 रूप  में  न  लें।  क्योंकि  जब  से  यह  लोक-सभा
 बनी  हैं  तब  से,  आपने  स्वयं  कहा  है,  कि
 मावलंकर  जी  के  जमाने  में  भी  और  झ्रायंगर
 जी  के  जमाने  में  भी  इसकी  चची  थी  6
 प्रगस्त  को  मैं  ने आप  को  एक  चिट्ठी  लिखी  थी
 में  सब  तो  नहीं  पढ़ना  चाहता,  केवल  जो
 संबधित  हिस्सा  है,  वही  पढ़ गा,  इसकी  सफाई
 के  लिए  :

 “We  talk  day  in  and  day  out  of
 decorum  and  dignity  and  the  high
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 traditions  of  the  House  of  Com-
 mons  which  we  have  to  follow  and
 emulate  in  this  Parliament  of
 ours.”

 एक  माननोय  सदरय  :  किसने  लिखा  था?

 श्री  मसब  लिमये  :  मैं  ने  स्पीकर  साहब  को
 लिखा  था  :

 “Why  don’t  you,  Sir,  then  set  a
 novel  example  by  severing  your
 connection  with  the  Congress
 Party,  altogether  and  becoming
 the  first  non-party  Speaker  of  Lok
 Sabha?  No  single  action  wi!l  en-
 hance  the  dignity  and  prestige  of
 the  Speaker’s  Office  than  your
 resignation  from  the  Congress
 Party  and  your  liberation  from
 the  shackles  of  party  discipline
 and  party  loyalty.  Incidentally,
 this  would  also  be,  I  have  no
 doubt,  an  act  of  great  self-
 abnegation  on  your  part.”

 इस  ऊंचे  स्तर  पर  जाकर  मैंने  अपको
 यह  चिट्ठी  लिखी,  यह  ie  तारीख  को  मैंने

 झापको  लिखी  थी  ।  इस  में  मैंने  यह  भी  लिखा  है  :

 “You  had  told  us  previously
 that  you  have  not  given  up  your
 membership  of  the  Congress
 Party.”

 यह  आप  को  मैं  ने  ता०  i6  को  लिखा
 था,  इन  पिछले  9  दिनों  में  अगर  आप  मुझ
 को  बुला कर  कहते  कि  कांग्रेस  पार्टी  से  झ्रापका
 कोई  सम्बन्ध  नहीं  है,  तो  मैं  इस  तरह  से
 बात  कभी  नहीं  करता  ।

 मैं  फिर  एक  बहुत  ही  सिद्धान्त  के  स्तर
 पर  जाकर  आप  से  विनय  करूंगा  कि  इस
 का  जनता  के  मन  पर  क्‍या  असर  होता
 है  ।  जब  हम  हाउस  ाफ़  कामन्ज
 की  परम्पा  पर  चल  रहे  हैं,
 विशेषाधिकार  भी  वही  है  जो  हाऊस  आफ़
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 कामन्ज  के  हैं,  सारी  बातें  उस  से  जुड़ी  हुई  2
 तो  वहां  कि  जो  परम्परा  है,  उस  में  एक
 बुनियादी  बात  यह  है  कि  स्पीकर  निईलीय
 या  दल  के  ऊपर  होना  चाहिये  इस  में  कोई
 व्यक्तिगत  बात  नहीं  है,  नीयात  पर  हमला
 नहीं  है,  ,  और  मैं  फिर  अ्दब  से  आपके  सामने
 विनय  करूंगा  कि  आप  एक  स्वस्थ  परम्परा  यहा
 पर  कायम  कीजिये।  ,  जिससे  हम  जो  अल्प
 संख्यक  लोग  हैं,  उन  के  मन  में  तसल्ली  हो  ।

 Shri  Nambiar:  J  shall  read  ru'es  226
 and  227  again.  There  is  some  mis-
 understanding  about  it.  It  ig  misin-
 terpreted  and,  therefore,  I  strongly
 hold  that  this  cannot  be  referred  to
 the  Privileges  Committee  as  ig  being.
 done  now.

 Rule  226  says:—
 “If  leave  under  rule  225  is  grant

 ed,  the  House  may  consider  the
 question  and  come  to  a  decision  or
 refer  it  to  a  Committee  of  Pri-
 vileges  on  a  motion  made  _  either
 by  the  member  who  has  _  raised
 the  question  of  privilege  or  by  any
 other  member.”

 That  is  the  procedure,  how  it  has  to
 be  referred  to  the  Committee.

 Rule  227  states:—
 “Notwithstanding  anything  con-

 tained  in  these  rules,  the  Speaker
 may  refer  any  question  of  pri-
 vilege  to  the  Committee  of  Pri-
 vileges  for  examination,  investi-
 gation  or  report.”

 Rule  227  states  “Notwithstanding
 anything  contained  in  these  rules”,
 meaning  that  all  the  rules  which  are
 stated  earlier  about  the  matter,  as  to
 the  procedure  how  it  is  to  be  put
 etc.,  can  be  done  away  with  by  the
 Speaker  and  ‘Tefer  any  question”.
 That  is,  there  must  be  a  question  and
 then  only  it  can  be  referred  to  the
 Committee.  In  this  case  there  is  no
 question  put  to  the  Houke  on  any
 mater.  The  Speaker  cannot  suo  motu-
 refer  the  matter  and  there  is  no  ques-
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 tion  put.  The  Speaker  himself  can-
 not  automatically  get  up  and  put  a
 question  and  create  a  question  and
 thereby  refer  it  to  the  Committee.
 That  means,  it  is  a  wrong  procedure
 undoing  all  the  provisions  of  the  rules.
 Therefore,  I  submit  that  it  is  irregular
 if  it  is  referred  to  the  Privileges  Com-
 mittee.

 BHADRA  3,

 श्री  शिवनारायण  (बांसी)  :  मैं  भी
 एक  लफ्ज  कहना  चाहता  हूं  ।

 Shri  Shivaji  Rao  S.  Deshmukh
 (Parbhani):  Now  that  you  have  listen-
 ed  to  Shri  Nambiar....

 अ्रध्यक्ष  महोदय:  मैं  ने  सुन  लिया  है.
 अगर  जवाब  की  जरूरत  हो  तो  मैं  आप
 से  कहूं  कि  जवाब  दें,  लेकिन  मैं  नहीं  समझता
 कि  इसकी  कोई  जरूरत  हैं।

 First  a  question  has  been  put  to  me
 and  Shri  Madhu  Limaye  has  read  that
 letter  as  well.  So  far  as  I  can  recol-
 lect,  I  never  said  that  I  was  a  mem-
 ber  of  the  Congress  though  when  he
 put  that  question  that  the  Speaker
 should  dissociate  himself  from  the
 party,  I  related  to  him  the  whole  story
 how  it  has  gone  on,  what  Shri  Mava-
 lankar  had  said  and  both  things  can
 go  together,  namely,  firstly  that  the
 Speaker  should  dissociate  himself
 from  the  party  which  sponsors  him
 and,  secondly,  that  he  must  also  not
 be  opposed  in  the  election  by  other
 parties.  But  I  had  said  that  the  posi-
 tion  is  that  as  soon  as  I  was  elected
 I  said  that  thence  forward  I  shall  not
 be  a  member  of  any  political  party.
 I  had  said  that.  Since  then  I  have
 not  paid  a  single  pie  even  as  a  pri-
 mary  member  as  my  subscription.  So,
 that  is  the’  position.  Whether  my
 name  is  being  carried  on  or  not,  I  do
 not  know;  but  that  is  not  material
 here.  As  I  have  said,  that  is  not  in
 question  here  at  all.  Whether  I  am
 a  member  of  the  Congress  or  not,
 that  is  not  in  question  here.  The
 question  is  that,  as  soon  as  a
 ruling  was  given,  Mr.  Madhu  Limaye
 uttered  these  words  which,  in  my
 opinion,  cast  reflection  and  any  reflec-

 888  (SAKA)  Question  of
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 tion  cast  on  the  Speaker  is  a  breach
 of  privilege  of  the  House.  Now  this
 has  been  said  again  and  again....

 7056

 Shri  Kapur  Singh:  He  is  withdraw-
 ing  it.

 Shri  8.  M,  Banerjee:  He  is  with-
 drawing  it.

 Mr.  Speaker:  Let  me  first  meet  the
 arguments.  Rule  227  says,  “Notwith-
 standing  anything  contained  in  these
 rules”  and  again  those  rules  are
 being  quoted  to  me.

 Shri  Hari  Vishnu  Kamath:
 question  of  privilege.

 The

 Mr.  Speaker:  One  is  the  question  of
 privilege.  The  question  is  not  to  be
 put  by  me.  The  question  of  privi-
 lege  means  that  some  issue  has  arisen
 where  there  is  a  breach  of  privilege;
 that  is  all.  The  heading  is  “Questions
 of  Privilege”.  Then  Rule  222  says
 how  a  question  of  privilege  can  be
 raised  by  a  member.  The  second  one
 is  what  are  the  conditions  that  are  to
 be  fulfilled.  Rules  225  and  226  are
 there  laying  down  conditions  as  to  how
 a  Member  can  raise  a  question  of
 privilege  and  then  after  those,  over-
 riding  every  other  thing,  it  is  said,
 ‘Notwithstanding  anything  contained
 in  these  rules”.

 Shri  Hari  Vishnu  Kamath:  Pro-
 cedure,  Sir.

 Mr.  Speaker:  No;  nothing  of  that
 sort.  It  looks  rather  queer  that  this
 is  read  again  and  again  “Notwith-
 standing  anything  contained  in  these
 rules”  and  then  again  those  rules  are
 quoted  to  me.

 Shri  Nambiar:  The  ‘question’.
 Mr.  Speaker:  Nothing  contained  in

 those  rules  would  apply  to  these  rules.
 This  is  what  ‘notwithstanding’  means
 Then  why  should  those  be  quoted?

 There  have  seen  at  least  nine
 instances—I  have  read;  I  studied  last
 night—where  this  question  has  been
 directly  referred  to  the  Committee  by
 the  Speakers  before.  Therefore,
 there  are  instances  as  well.  Whether
 this  amounts  to  a  breach  of  privilege
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 (Shri  Speaker.)
 or  not,  that  is  a  different  thing
 altogether;  that  has  to  be  seen  or
 inquired  into.

 Now  the  question  which  wag  raised
 by  Mr.  Kapur  Singh  and  then  again
 by  Mr.  Limaye  that  he  withdraws
 what  he  said,  comes.  J  do  not  know
 what  that  would  mean.  It  was  only  a
 reflection  on  the  House  and,  therefore,
 if  the  House  deems  it  sufficient,  I  have
 no  objection;  I  have  no  particular
 malice.  (Interruptions)  .

 Order,  order.  But  there  is  one  advice
 that  I  would  give:  if  he,  in  specific
 ‘terms,  says  that  he  regrets  it,  then  it
 ‘might  be  excused,

 श्री  मधु  लिमये  :  अ्रध्यक्ष  महोदय,  आपने
 'मुझ  से  कहा  था,  मुझे  अच्छी  तरह  याद  है,
 मैं  ने  पत्र  भी लिखा  है  कि  आपने  हम  को  कहा
 किकांग्रेस  पार्टी  से  आपने  सम्बन्ध  विच्छेद
 नहीं  किया  ।  अभी  आप  कहते  हैं  कि
 कांग्रेस  पार्टी  से  आपका  सम्बन्ध  नहीं  है,
 तो  मैं  बिला  शर्त  मैं  नेजो कहा  है,  वह
 वापस  लेता  हूं  t

 Mr.  Speaker:  He  may  say  that  he
 regrets  it.

 श्री  मबु  लिमये  :  अगर  आप  कांग्रेस  के
 सदस्य  नहीं  हैं  और  आपने  सम्बन्ध  छोड़ा
 हुआ  है,  तो  में  बिला  शत  वापस  लेता  हूं  ।

 Shri  Kapur  Singh:  He  has  regretted.
 The  matter  might  be  dropped.

 श्री  के०  दे०  मालवीय  (बस्ती)  :  क्‍या
 मैं  आशा  करूं  कि  आपने  इस  मामले  को  खत्म
 कर  दिया  है,  अगर  आपने  आखीरी  फैसला
 नहीं  किम  है  तो  में  थोड़ा  सा समय  चाहूंगा।

 श्रध्यक्ष  महोदय  :  मैं  ने  फ़ैसला  दिया  है
 कि  कमेटी  को  रेकर  किया  जाय  कमेटी  में

 -भी  अगर  कोई  मेम्बर  रिग्रेट  कर  ले  तो  हम
 आम  तौर  पर  उसको  वहीं  छोड़  देते  हैं  t

 श्री  के०  qo  मालवीय  :  लेकिन  वह  तो
 यह  कह  रहे  हैं  (व्यवधान)

 7058

 भ्रध्यक्ष  महोदय  :  इसका  सवाल  पैदा  नहीं
 होता  ।  कन्‍्डीशनल  कोई  चीज़  नहीं  होगी  ।

 He  says  that  he  puts  that  condition
 व्यवधान  |

 श्री  के०  दे०  मालवोय  :  अध्यक्ष  जी,
 झापने  जो  कहा  है  (व्ययघान)

 अध्यक्ष  महोदय  :  वह  कन्डीशन  लगाते
 हैं

 श्री  के०  दे०  मालवीय  :  मैं  भी  यही  कह
 रहा  हूं

 /  में  कांग्रेस  पार्टी  में  नहीं  हूं
 me

 चूंकि  आपने  यह  कहा  है,  इसलिये
 वह  वापस  लेने  को  तैयार  हैं,  हम  लोगों  ने
 तो  यही  समझा  है  ।

 भ्रध्यक्ष  महोदय  :  अगर  आप  कांग्रेस
 पार्टी  के  भेम्बर  नहीं  हैं,  इस  आधार  पर  कहा
 है।

 श्री  फे०  दे०  मालवोय  :  जी,  हां;  उन्होंने
 यही  कहा  हैं  ।

 झच्यव  महोदय  :  The  ruling  stands
 as  it  is  unless  the  House  accepts  that
 (Interruptions)

 डा०  राम  मनोहर  लोहिया  (फरुंखाबाद  ):
 यह  एक  ऐसा  प्रश्न  है,  जिस  पर  अच्छा  हो  कि
 ठण्डे  दिल  से  बातचीत  की  जाय  और  विचार
 हो  जाय  ।  श्री  मधु  लिमये  ने  साफ़  शब्द  इस  वक्‍त
 कहे  हैं  कि  वह  बिना  शर्त  अपने  वाक्य  को  वापस
 लेते  हैं  ख्राली  वाक्य--इतना  ही  नहीं,  बल्कि
 अपने  वाक्य  को  वापस  लेता  हूं  ।  इसके  श्रलावा
 उन्होंने  अपने  बयान  में  बिल्कूल  साफ़  कहा  है-
 जब  उन्होंने  वह  वाक्य  कहा  था
 (व्यवधान  )

 अध्यक्ष  महोदय,  देखिये,  मेरा  वाक्य
 पूरा  हो  नहीं  पाता  और  इस  तरह  से  टोका
 जाता  है  ।  मैं  श्रापो  याद  दिलाता  हूं  कि

 मधु  लिमये  ने  यहां  पर  साफ़  कहा  है  कि
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 उनको  आपकी  नोयत  या  इच्छा  से  बिल्कुल
 मतलब  नहीं  था  और  जब  तक  कोई
 आदमी  किसी  नीयत  के  बारे  में  न  कहे  किसी
 इच्छा  के  बारे  में  न  कहे  कि  भ्रध्यक्ष  की  इच्छा
 और  नीयत  ख़राब  रही  हैं  तब  तक  कंसे
 आप  इसे  विशेषाधिकार  का  मामला  बना
 सकते  हैं?  उन्होंने  बिल्‍्कूल  साफ़  कह  दिया
 ह्

 भ्रध्यक्ष  महोदय:  भ्रब॒  उनकी  इच्छा
 है  या  नहीं,  उन  की  नीयत  है  या  नहीं  वह
 तो  उन  के  लफ्जों  में  से  ही  नतीजा  निकाल
 सकते  हैं  Vv

 डा०  राम  मनोहर  लोहिया  :  अब  यह
 आप  की  चीज़  है  t  मधु  लिमये  ने  आप  की
 इच्छा  और  आप  की  नीयत  के  बारे  में  कभी
 कोई  शक़  नहीं  कहा  |।  झाज  नहीं  कहा,
 कल  नहीं  कहा  था  ।  आपकी  इच्छा  और
 नीयत के  बारे  में  मधु  लिमये  ने  कभी  कोई  शब्द
 नहीं  कहा  ।  इसलिये  आप  को  इसे  प्रीविलेज
 कमेटी  को  नहीं  भेजना  चाहिए  ।

 Shri  Kapur  Singh:  I  would  appeal
 to  the  House  not  to  treat  it  as  a  party
 issue.  This  is  a  non-party  issue.

 Shri  Shivaji  Rao  S.  Deshmukh:  May
 I  have  just  one  minute?

 Mr.  Speaker:  What  is  there  to  be
 discussed?  I  am  asking’  the  other
 Members  also  not  to  discuss  it  fur-
 ther.  There  is  nothing  that  has  to
 be  discussed.

 Shri  Shivaji  Rao  S.  Deshmukh:  I
 shall  not  take  more  than  a  minute.

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  Unfortunate-
 ly,  Shri  Madhu  Limaye  did  not  quote
 me  properly.  I  had  expected  some-
 thing  better  from  him.

 aft  मधु  लिसये:  मैं  ने  प्रीविलेज  कमेटी  की
 फोर्थ  रिपोर्ट  स ेकोट  किया  है  ।
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 Shri  Satya  Narayan  Sinha:  |  had
 said:

 “It  may  be  the  view  of  some
 people....”

 But  he  has  omitted  it.

 श्री  मधु  लिमये  :  मेरे  शब्द  नहीं  हैं, वह
 कोथ  रिपोर्ट  में  है  v

 Shri  Satya  Narayan  Sinha:  I  may
 read  out  that  sentence.  It  reads  thus

 “It  may  be  the  view  of  some
 people  that  some  of  the  functions.  m4

 Shri  Madhu  Limaye  has  read  out
 already  the  remaining  part  of  that
 sentence,  but  he  has  put  all  those
 things  into  my  mouth  as  if  it  was  my
 opinion.

 I  had  further  said:

 “Furthermore,  if  he  is  inclined
 to  exercise  more  powers  outside
 the  Chamber,  he  has  to  look  to  the
 Government  to  get  them.  These
 two  factors,  in  the  view  of  some
 thinkers,  which  in  my  opinion,  is
 not  correct,  give  rise  to  the  sus-
 picion  of  subtle  influence  being oo reflected  in  his  rulings.  ”
 Shri  Hem  Barua:  Before  you  pro-

 ceed  to  take  the  opinion  of  the  House,
 may  I  submit  that  we  have  all  heard
 the  discussion  and  seen  the  course  of
 events  and  you  have  also  said  that
 you  do  not  belong  to  the  Congress
 Party?  Whatever  that  might  be,  may
 I  draw  your  attention  to  what  Chur-
 chill  said,  namely  ‘In  _  victory,
 magnanimity’?

 डा०  महादेव  प्रसाद  (महाराजगंज  h
 माननीय  सदस्य  ने  मिनिस्टर  को  मिस्कोट
 कर  के  विशेषाधिकार  का  हनन  किया  है  |

 श्री  मधु  लिसये:  यह  प्रीविलेज  कमेटी  कौ
 रिपोर्ट  से  है,  मेरे  शब्द  नहीं  हैं  ।

 Shri  Hem  Barua:  May  I  submit  in
 all  humility  that  we  have  heard  the
 discussion.
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 Shri  J.  P.  Jyotishi  (Sagar):  Shri
 Madhu  Limaye  has  committed  a
 breach  of  privilege  against  the  Minis-
 ter  of  Parliamentary  Affairs  because
 he  has  misled  the  House  by  misquoting
 the  hon.  Minister.

 Mr.  Speaker:  The  hon.  Member  can-
 not  move  it  unless  he  gives  a  notice
 first.

 Shri  Hem  Barua:  May  I  submit  for
 your  consideration  that  we  have  all
 heard  the  discussion  in  the  House  and
 now  you  are  about  to  take  a  decision
 and  you  are  within  your  powers  to
 take  a  decision,  but  whatever  that
 might  be,  may  I  draw  your  attention
 to  what  Mr.  Winston  Churchill  said,
 namely  ‘In  victory,  magnanimity’?
 May  I  appeal  to  you  to  be  magnani-_
 mous  and  generous  and  to  leave  the
 matter  here?

 Shri  D.  0.  Sharma:  Let  my  hon.
 friend  Shri  Hem  Barua  tell  us  in  what
 connection  and  in  what  context
 Churchil!  had  made  that  statement.

 Shri  Shivaji  Rao  S.  Deshmukh:  May
 I  draw  the  attention  of  the  House  to
 the  initial  remarks  that  you  were
 pleased  to  make  on  the  day  you  were
 elected  as  the  Speaker  of  the  House,
 when  neither  Shri  Madhu  Limaye  nor
 Dr.  Ram  Manohar  Lohia  was  here?
 You  had  saiq  at  that  time  hencefor-
 ward,  ‘I  am  not  a  Member  of  the  Con-
 gress  Party;  I  shall  be  a  member  of
 all  the  parties  put  together,  and  I  will
 be  impartial’.  Can  this  House  pre-
 clude  from  consideration  what  you
 had  said  on  the  floor  of  this  House?

 Mr.  Speaker:  But  then,  again,  as  I
 have  said,  that  is  not  material  here.
 Even  if  I  were,  though  I  am  not,  a
 member  of  the  Congress,  then  too,  to
 say  like  that  is  a  reflection.  That  is
 the  main  question,  and,  therefore,  I
 have  been  repeating  again  and  again
 that  my  being  a  member  or  not  is  not
 relevant.

 I  had  just  given  that  decision  yes-
 terday  that  I  referred  it  to  the  Pri-
 vi'eges  Committee.  That  stands  there.

 Shri  Hem  Barua:  But  what  about
 my  appeal?
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 Mr.  Speaker:  And  today,  my  con-
 victions  are  confirmed  that  I  was  right in  doing  that.  But  now  the  only  ques-
 tion  is  that  Shri  Madhu  Limaye.

 An  hon.  Member:  He  has  withdrawn
 it  already.

 Mr,  Speaker:  I  cannot  interpret  it.
 Magar,  that  is  not  showing  regret.

 The  Deputy  Minister  in  the  Minis--
 try  of  Home  Affairs  (Shri  P.  S.  Nas—
 kar):  That  is  not  regret.

 Mr.  Speaker:  I  must  say  that  if  Shri
 Madhu  Limaye  regrets,  I  would  re-
 quest  the  House  to  leave  the  matter
 here.

 Shri  Hem  Barua:  What  about
 appeal  to  you?

 Mr.  Speaker:  Now,  it  is  not  within
 me...

 my

 श्रो मधु  लिमपे:  आप  क्‍या  कह  रहे  हैं  ?

 अध्यक्ष  महोदय  :  मैं  न ेकहा  कि  अगर  आप
 अफसोस  जाहिर  करें

 श्री  सघु  ल्मिये  :  मुझे  कोई  अ्रफसोस  नहीं
 है,  मैं  बिना  शर्त  वापिस  लेरहा  हूं  ।

 अध्यक्ष  महोदय  :  :  तो  किर  वह  खड़ा
 रहे  |  जो  मैं  ने पास  किया  है  वसा  ही  रहेगा  +

 42.56  hrs.

 RE:  QUESTION  OF  PRIVILEGE
 AGAINST  AIYANA,  URDU  NEWS-

 PAPER  OF  SRINAGAR.
 Mr.  Speaker:  Then,  there  is  another

 notice  of  breach  of  privilege,  given  by
 Shri  Prakash  Vir  Shastri  on  Kashmir.
 I  have  given  my  consent  because  I
 find  that  the  article  itself  is  so  offen-
 sive  and  a  breach  of  privilege  is  com-
 mitted.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  What  is  that  matter?

 Mr.  Speaker:  I  have  given  my  con-
 sent,  Now,  Shri  Prakash  Vir  Shastri
 will  raise  it  and  ask  for  leave.
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 Shri  Kapur  Singh  (Ludhiana):  Now
 that  you  have  given  your  decision
 that  under  rule  227  you  have  referred
 this  matter  to  the  Committee  of
 Privileges,  may  I  request  you  to  give
 us  one  clarification?  There  are  three
 matters  mentioned  in  rule  227,  name-
 ly  ‘for  examination’,  ‘for  investigation’
 and  ‘for  report’,  May  I’  know  which
 of  those  three  things  apply  to  the
 present  reference?

 Shri  Hari  Vishnu  Kamath:  The
 terms  of  reference  should  be  made
 «clear  and  should  be  accurate.

 Mr.  Speaker:  For  examination,  in-
 ~vestigation  and  report.

 Shri  Kapur  Singh:  Al]  these?

 Mr.  Speaker:  Yes,  all  these.

 श्री  प्रकाशवीर  श्ञापत्रो  (बिजनौर)  :
 अध्यक्ष  महोदय,  मैं  सदन  की  प्रक्रिया-संहिता
 के  नियम,  223  के  अन्तर्गत  श्रीनगर  से
 प्रकाशित  होने  वाले  उर्दू  के  पत्र  आईना”
 एवं  उस  के  सम्पादक,  प्रकाशक  और  मूद्रक
 के  विरुद्ध  संसद्‌  के  विशेषाधिकार  के  हनन
 का  प्रस्ताव  उपस्थित  करता  हूं  ।

 इस  प्रस्ताव  को  उपस्थित  करते  समय
 मैं  यह  स्पष्ट  रूप  से  कहना  चाहता  हूं  कि
 यह  उर्दू  का  पत्र  “आईना”  जो  कि  श्रीनगर
 से  प्रकाशित  हगता  है  और  काश्मीर  सरकार

 द्वारा  समधथित  है  उत  के  विपरोत  मैं  विशेषा-
 घिकार  का  प्रस्ताव  प्रस्तुत  कर  रहा  हूं  |
 कश्मीर  सरकार  द्वारा  समपित  शब्द  का  प्रयोग
 मैने  जानबूझ  कर  किया  है  इस  दृष्टि  से
 कि  इस  6  पृष्ठ  के  पत्न  में  2  पृष्ठ  ऐसे  हैं  कि
 जिन  पर  सरकारी  विज्ञापन  पूरे  पृष्ठों  के
 ऊपर  दिया  हुआ  है  1  उस  से  भी  स्पष्ट
 ग्रतीत  होता  है  कि  वह  कश्मीर  सरकार  द्वारा
 समथथित  है  दूसरे  उस  में  कश्मीर  सरकार  के
 मुख्य  मंत्री  साहब  का  एक  लेख  भी  है  जिससे
 -भी  यह  जाहिर  होता  है  कि  यह  कश्मीर  सरकार
 का  समर्थित  पत्र  है।
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 अध्यक्ष  महोदय  :  उस  पत्र  में  जो
 लिखा  है  उस  में  से  सिर्फ  दो,  तीन  जुमले  पढ़
 कर  सुना  दीजिए  ।

 श्री  प्रकाशवोर  श्ञारत्रो  :  इस  के
 मुख  पृष्ठ  के  ऊपर  जब  यहां  संसद्‌  में  कश्मीर
 सरकार  द्वारा  पढ़ाई  जा  रही  पाठ्य  पुस्तकों
 को  लेकर  चर्चा  हुई  थी  और  उस  चर्चा  के
 सम्बन्ध  में  यहां  पर  जो  एक  वातावरण
 बना  उस  को  ले  कर  इस  पत्र  ने संसद्‌  और
 संसद  सदस्यों  की  मानहानि  की  है  जहां
 इस  में  यह  कहा  है  और  अध्यक्ष  महोंदय,
 आप  के  ऊपर  भी  उस  में  दो,  तीन  जगह  पर
 लांछन  लगाया  है  ।  एक  जगह  उप  में
 यह  कहा  गया  है  —

 “ऐवाँन  ही  नहीं  हिन्दुस्तान  के  सब  से
 जी-इज्जत  शहरी  सरदार  हुकमर्सिह  (स्पीकर  )
 ने  फ़तवा  सादिर  कर  दिया  कि  कुछ  भी  हो
 इनके  ख्याल  में  इस  किस्म  के  दस्तावेज़ात
 के  निसाब  में  शामिल  किये  जाने  से  बच्चों
 के  जहन  पर  ब्रा  असर  पड़ता  है  rua

 उसी  पत्र  में  इंदिरा  सरकार  को  यह
 कहा  गया  है  :--

 “क्या  इंदिरा  सरकार  रियासत  जम्मू
 व  कश्मीर  को  मनीपुर,  हिमाचल  प्रदेश
 और  पांडिचेरी  की  तरह  मरकज़ी  तहवील
 में  लेने  का  इरादा  रखती  है

 ?”
 यह

 इंदिरा  सरकार  पता  नहीं  जम्मू  कश्मीर  को
 क्या  पांडेचरी,  मनीपुर  और  न्िपुरा  बनाना
 चाहती  है?  लेकिन  जो  सब  से  बड़ी
 आपत्तिजनक  बात  जिसे  कि  मैं  विशेष  रूप  से
 कहना  चाहता  हूं,  मैं  उन  शब्दों  को  पढ़  कर
 सुनाना  चाहता  हूं  ।  उस  पत्र  ने  एक  स्थान
 पर  यह  लिखा  है:--

 “हमें  मेम्बरान  पालियामेंट  की  नाजुक-
 मिज।जी  का  भी  अहसास  है।  लेकिन  हम
 उन्हें  कभी  यह  हक़  देने  के  लिए  तैंयार  नहीं
 कि  वह  अपने  हकूक  का  गलत  इस्तेमाल  करके
 दूसरों  के  हक्‌क  पामाल  करने  की  सई  करें।
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 [att  प्रकाशवीर  शास्त्री]

 बहुत  से  मुअज़िज  मैम्बरान  ने  अपने  गैंजो-

 गज़व,का  इज्हार  करने  से  पहले  “नया  कश्मीर”
 का  मसौदा  एक  बार  भी  न  पढ़ा  होगा  और
 जिन  हज़रात  ने  इसे  पढ़  कर  अपने  गमोगुस्से
 की  नुमाइश  की  है  उनकी  खिदमत  में  हम
 यह  अर्ज  करेंगे  कि  एक  पालियामेंट  क्या  इस
 जैंसी  हजारों  पालियामेंट  भी  तारीख  को
 मसख  करने  की  कोशिश  में  कामयाब  नहीं
 हो  सकती  है  nas

 3.00  hrs.

 यह  भी  कहा  गया  है  कि  अगर  पालियामेंट
 ने  किसी  भी  प्रकार  का  कोई  प्रश्न  उठाया
 तो  इसके  ख़िलाफ़  एक  बहुत  बड़ी  बगावत
 होगी  और  तख्ता  उलट  देने  की  धमकी  दी
 गई  है  V

 लेकिन  इस  से  भी  बड़ी  चीज़  जिस  से
 पालियामेन्ट  के  सम्मान  को  ढस  पहुंची  है
 वह  यह  है  कि  इस  में  एक  स्थान  पर  कहा
 गया  है  कि  :

 “जो  लोग  ताकत  और  इक्तदार  के
 नशे  में  बदमस्त  हो  कर  काश्मीर
 को  अपनी  जागीर  समझ  रहे  हैं  हम
 उन  पर  यह  बाजे  कर  देना  चाहते
 हैं  कि  वह  हिन्दुस्तान  और  काश्मीर
 के  बुनियादी  ताल्लुक  नजरयाती
 हम  आंहगी  की  जड़ें  काट  रहे  हैं  ।
 इनका  हर  कदम  गलत  रास्ते
 पर  पड़  रहा  है।  वो  काश्मीर  को
 हिन्दुस्तान  से  दूर  करने  के
 नाकाबिले  मुआफी  जुर्म  का
 अरतिकाव  कर  र  हैं  in  श्री
 काशीराम  गुप्ता,  सरदार  हुकम,
 सिंह,  प्रकाशवीर  शास्त्री  और
 भागवत  झा  को  क्‍या  मालूम  कि
 “नया  काश्मीर”  किस  जानवर
 का  नाम  है.।”

 इसके  आगे  भी,  अध्यक्ष  महोदय,  मैं  आप  को
 सुनाना  चाहता  हूं  कि  जिस  पालियामेंट  का
 हम  और  आप  इतना  आदर  करते  हैं  उस  की
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 चर्चा  इस  अखबार  ने  किस  तरह  की  है  और
 काश्मीर  से  जो  हमारा  सम्बन्ध  है  उस  के  बारे
 में  अखबार  क्‍या  लिखता  है  :

 “दाज  श्री  नन्‍्दा  इसे  एक  मतरूक
 तारीखी  दस्तावेज  करार  दे  कर
 नजरसअन्दाज  कर  दें  तो  हिन्दुस्तान
 और  कार्श्म;र  के  दरन्यान  कोई
 कदरमुश्तरक  ही  बाकी  नहीं
 रहती  ।  हम  बखूबी  समझते  हें
 कि  पालियामेंट  का  हंगामा  दर-
 असल  इस  तंगनजर  हंगामा  परवर
 कौमियत  का  बुखार  है  vr

 यह  एक  ऐसी  चीज  हैं  जो  कि  पालियामेंट  के
 सम्मान  को  ठेस  पहुंचाती  हैँ  |

 इस  के  बाद  दूसरे  स्थान  पर  यदि  इस  में
 केवल  पांडीचेरी,  मणिपुर  आदि  की  चर्चा
 होती  तो  शायद  किसी  को  इतनी  आपत्ति  न
 होती  लेकिन  इस  में  कुछ  माननीय  सदस्यों
 के  नामों  की  चर्चा  करता  हुआ  यह  अखबार
 लिखता  हूँ  कि  :

 “सरदार  हुकम  सिंह,  प्रकाशवीर
 शास्त्री,  मि०  हेम  बरुआ  और  श्री
 काशीराम  गुन्ता  यह  सब  कुछ
 बर्दाश्श  कर  सकते  हैं  लेकिन
 कश्मीर  को  दरसी  किताबों  में
 यहां  के  अवाम  की  जह्ोजह॒द,
 आजादी  और  इनको  तमन्नाश्ं
 16  जिक्र  गवारा  नहीं  कर
 सकते ।””

 इस  के  साथ-साथ  यहां  एक  चर्चा  आई
 थी  कि  इन  किताबों  में  चीन  का  विशेष
 रूप  से  चर्चा  है  जिस  के  ऊपर  वहां  के  एक
 ऐडवोरकट  को  गिरफ्तार  भी  किया  गया  था,
 इस  के  मुताल्लिक  यह  अखबार  लिखता
 हे;

 “सु्खे  चीन  का  इनकलाब  इस  सदी
 का  सबसे  अहम  नाकाबिले  फरा-
 मोश  और  तारीखो  वाकया  है 1
 यह  कैसे  हो  सकता  हैं  कि  चीनी:
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 हुकमरातों  को  बेएतदातियों  का
 इंतिकाम  लेने  के  लिए  हम  अपनी
 नयी  नस्ल  को  इस  अहम  इन-
 कलाब  से  बेखबर  रखें।  ऐसा
 करके  हम  चोनी  लोडरों  से  नहीं
 अपने  इन  नौजवानों  से  इंतिकाम
 लेंगे ।”

 इन  शब्दों  को  पढ़ते  से  जो  मालूम  होता
 है  वह  यह  कि  चीन  के  इंकलाब  का  जिक्र
 इन  किताबों  में  होता  चाहिए।  यह  अखबार
 आगे  कहता  है  कि  :

 “हमारी  नई  नस्ल,  हमारे  बाज
 मेम्बरान  पालियामेन्ट  की  तरह
 जाहिल  नहीं  रह  सकती  ।”

 इस  के  अन्दर  यह  साफ  बतलाया  गया
 है  कि  मैम्बरान  पालियामेन्ट  जाहिल  हैं  ।
 इंस  के  साथ-साथ  मैं  यह  भी  कहना  चाहूंगा
 कि  ऐसा  एक  पत्र  नहीं  है,इस  तरह  के
 और  पत्र  भी  हैं  1

 अ्रध्यक्ष  महोदय  :  किसी  माननीय
 सदस्य  को  इस  मोशन  पर  ऐतराज  तो  नहीं
 है  सारा  हउस  यूनाइटेड  है  कि  इस  को
 कमेटी  को  भेज  दिया  जाये  |

 Mr.  Speaker:  Papers  to  be  laid  on
 the  Table.

 श्री  दलजोत  खिहू  (उना)  :  इस  के
 साथ  मैं  भी  कुछ  अर्जे  करना  चाहता  हूं  ।

 अध्यक्ष  महोदय  :  अब  वह  खत्म  हो
 गया  v

 श्री  दलजीत  सिह  :  मेरा  इस  के  साथ
 सम्बन्ध  है  ।  पय्रायना'  में  लोक-सभा  व
 सिख  राज़  के  खिताफ  जो  लिखा  है  उसके
 इस  प्रस्ताव  में  मेरा  नाम  भी  है  ।

 अध्यक्ष  महोदय  :  आडेर,  आडेर  ।
 और  स्परीचेज़  की  इजाजत  नहीं  दी  जा  सकती  t
 जहां  श्री  प्रकाशवीर  शास्त्री  का  नाम  है

 Privilege
 Shri  Kapur  Singh:  You  have  refer-

 red  the  matter  to  the  Privileges  Com-
 mittee.  Since  we  will  not  have  an
 opportunity  to  hear  you  in  the  Com-
 mittee,  you  might  make  it  clear  on  the
 floor  of  the  House  now  as  to  whether
 you  know  what  species  of  animal
 Kashmir  is.

 att  दलजीत  सिह  :  उन्होंने  जम्म
 काश्मीर  की  वीं  श्रेणी  को  इतिहास  की
 किताब  में  महाराजा  रणजीत  सिंह  को  बेईमान
 आर  विदेशी  हुक्मरां  लिखा  है।  इस  के
 अ्रलावा  बहादुर  जनरल  हरी  सिंह  नलवा
 जिस  ने  मरते  दम  तक  देश  की  रक्षा  को  थी,
 उम्र  को  जालिम  लिखा  है  देश  को  आजाद
 कराने  वाला  और  देश  का  रक्षक  होते  हुए,
 यह  कितनी  खराब  बात  है  ।

 एक  साननोय  सदस्य  :  कहीं  नहीं
 लिखा  है,  यह  गलत  है  ।

 अध्यक्ष  महोदय  :  अब  रहने  दीजिये  1
 इन  नामों  के  साथ  श्री  पुरी  का  नाम  भी  था  1

 श्री  दलजोत  सिह  :  मैं  पढ़  देता

 अ्रध्यक्ष  महोदय  :  आप  आपस  में
 पढ़  लीजिये  ।  यहां  पढ़ने  को  बात  नहीं
 है  1

 श्री  दलजोत  सिंह  :  महाराजा  रणजीत
 सिह  के  खिलाफ  भो  बहुत  सारे  शब्द  लिखे
 हैं  1

 श्रच्यक्ष  महोदय  :  अब  यह  चीज  खत्म
 हो  गई  ।

 श्री  दलजोत  सिह  :  पंजाब  में  इस
 की  चर्चा  चल  रही  हैं,  सारे  देश  में  चल  रही
 है  -  शिरोमणि  गरुद्वारा  प्रबन्धक  कमेटी
 और  अन्य  संस्थाओं  ने  भी  कई  खत  लिखे

 हैं  परन्तु  सादिक  सरकार  चुप  है  |

 अध्यक्ष  महोदय  :  यहां  सारी  बातें
 नहीं  कह  सकते  ।  कमेटी  के  सामने  जो
 बतलाना  हो  बतलाइयेगा  |
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 श्री  बलजीत  सिंह  :  वह  जो  गलत
 बयानी  करते  हैं,  वह  जो  तवारख  को  तोड़
 मरोड  रह  हैं,  सारे  हिन्दुस्तान  के  सामने
 बह  चोज  आनो  चाहिए  1

 13.04  hrs.

 PAPERS  LAiD  ON  THE  TABLE
 Annual  Report  of  DVC  and  audit  re-

 port  and  supplementary  statement
 on  flood  situation  in  the  country.
 The  Minister  of  Irrigation  3nd

 Power  (Shri  Fakhruddin  Ahmed);  [
 beg  to  lay  on  the  Table:—

 ()  A  copy  of  the  Annual  Re-
 port  of  the  Damodar  Valley  Cor-
 poration  and  Audit  Report  on  the
 accounts  thereof  for  the  year
 (1964-65,  under  sub-section  (5)  of
 section  45  of  the  Damodar  Valley
 Corporation  Act,  1948.  [Placed  in
 Library.  See  No.  LT-6899|].

 (2)  A  supplementary  statement
 on  the  flood  situation  in  the  coun-
 try.  [Placed  in  Library.  See
 No.  LT-6900/66].

 Notifications  under  Government  Sav-
 ings  Bank  Act,  Income  Tax  Act  Cus-
 toms  Act  and  Central  Excises  and

 Salt  Act
 The  Minister  of  State  in  the  Minis-

 try  of  Finance  (Shri  B.  R.  Bhagat):
 I  beg  to  lay  on  the  Table:

 (1)  The  Post  Office  Savings  Banks
 (Amendment)  Rules,  966
 published  in  Notification  No.
 G.S.R.  208  in  Gazette  of
 India  dated  the  6th  August,
 1966,  under  sub-section  (3)  of
 section  5  of  the  Government
 Savings  Bank  Act,  1873.

 [Placed  in  Library.  ‘Ser  No.  LT—
 690]  86.)

 (2)  The  Income-tax  (Second
 Amendment)  Rules,  1966,
 published  in  Notification  No.
 8.0.  245l  in  Gazette  of  India
 dated  the  l0th  August,  1966,

 AUGUST  25,  966  Papers  Laid  7070

 under  section  296  of  the  In-
 come-tax  Act,  96l.

 [Placed  in  Library.  See  No.  LT—
 6902/66.]

 (3)  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962:—

 (i)  G.S.R.  237  published  in  Ga-
 zette  of  India  dated  the  l3th
 August,  1966.

 Gi)  G.S.R.  296  published  in
 Gazette  of  Indig  dated  the
 l7th  August,  1966.

 (iii)  G.S.R.  297  published  in
 Gazette  of  India  dated  the
 l7th  August,  1966.

 [Placed  in  Library.  See  No.  LT—
 6903  /86.]

 (4)  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962  and
 section  38  of  the  Central  Ex-
 cises  and  Salt  Act,  944:—

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Sixty-
 seventh  Amendment  Rules,
 1966,  published  in  Notifi-
 eation  No.  G.S.R.  3238  in
 Gazette  of  India  dated  the
 3th  August,  1966.

 (ii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Sixty-
 fourth  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  239  in  Ga-
 zette  of  India  dated  the
 i3th  August,  1966.

 (iii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Sixty-fifth
 Amendment  Rules,  1966,
 published  in  Notification
 No.  G.S.R.  240  in  Gazette
 of  India  dated  the  l3th
 August,  1966.

 (iv)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Sixty-sixth
 Amendment  Rules,  ‘1966,
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 (v)

 (vi)

 (vii)

 (viii)
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 published  in  Notification  No.
 G.S.R.  24  in  Gazette  of
 India  dated  the  l3th  August,
 1966.
 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Sixty-
 eighth  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  242  in  Ga-
 zette  of  India  dated  the  3th
 August,  1966.
 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Sixty-ninth
 Amendment  Rules,  9€6,
 published  in  Notification  No.
 G.S.R.  243  in  Gazette  of
 India  dated  the  3th  August,
 1966.

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventieth
 Amendment  Rules,  1966,
 published  in  Notification  No.
 G.S.R.  244  in  Gazette  of
 India  dated  the  3th  August,
 1966.

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 first  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  245  in  Ga-
 zette  of  Indig  dated  the  I3th
 August,  1966.

 (ix):  The  Customs  and  Central

 (x)

 502  (Ai)

 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 second  Amendment  Rules,
 ‘1966,  published  in  Notifica-

 ‘tion  No.  G.S.R.  246  in  Ga-
 zette  of  India  dated  the
 3th  August,  1966.

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 third  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  247  in  Ga-
 zette  of  India  dated  the  3th
 August,  1966.

 LSD—6.

 (xi)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 fourth  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  248  in  Ga-
 zette  of  India  dated  the  3th
 August,  1966.

 (xii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 fifth  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  249  in  Ga-
 zette  of  India  dated  the  3th
 August,  1966.

 (xiii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 sixth  Amendment  Rules,
 ‘1966,  published  in  Notifica-
 tion  No,  G.S.R.  250  in  Ga-
 zette  of  India  dated  the
 3th  August,  1966.

 (xiv)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 seventh  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  25l  in  Ga-
 zette  of  India  dated  the
 3th  August,  1966.

 (xv)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 eighth  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No.  G.S.R.  252  in  Ga-
 zette  of  India  dated  the  3th
 August,  1966.

 [Placed  in’  Library.  See  No.  LT—
 6904/66.)

 PunsaB  STATE  Facutry  oF  AYURVEDIC
 AND  UNANI  SysTeEMS  OF  MEDICINE
 (AMENDMENT  AND  VALIDATION)  OrDI-

 NANCE

 The  Deputy  Minister  in  the  Ministry
 of  Health  and  Family  Planning  (Shri
 B.  S,  Murthi):  On  behalf  of  Dr.  Su-
 shila  Nayar,  I  beg  to  lay  on  the  Table
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 (Shri  B.  S.  Murthy}
 a  copy  of  the  Punjab  State  Faculty  of
 Ayurvedic  and  Unani  Systems  of  Me-
 dicine  (Amendment  and  Validation)
 Ordinance,  966  (No.  3  of  966)  pro-
 mulgated  by  the  Governor  of  Punjab
 on  the  3rd  June,  1966,  under  provi-
 sions  of  article  213 (2)  (a)  of  the
 Constitution  read  with  clause  (c)  (iv)
 of  the  Proclamation  dated  the  5th
 July,  1966,  issued  by  the  President,  in
 relation  to  the  State  of  Punjab.

 [Placeq  in  Library,  See  No,  LT—
 6905  ‘/86.)

 NorIFICATION  UNDER  KERALA  [LAND
 Conservancy  Act

 The  Deputy  Minister  in  thé  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  I  beg  to  lay
 on  the  Table  a  copy  of  Noti-
 fication  S.R.O.  No.  289/66  pub-
 lished  in  Kerala  Gazette  dated  the
 2nd  August,  1966,  making  certain
 amendment  to  the  Kerala  Land  Con-
 servancy  Rules,  1958,  under  sub-sec-
 tion  (2)  of  section  3  of  the  Kerala
 Land  Conservancy  Act,  1957,  read  with
 clause  (c)  (iv)  of  the  Proclamation
 dateq  the  24th  March,  1965,  issued  by
 the  Vice-President,  discharging  the
 functions  of  the  President,  in  relation
 to  the  State  of  Kerala.

 {Placed  in  Library,  See  No.  LT-
 6906/66.)

 3.06  hrs.

 COMMITTEE  ON  PETITIONS

 Minutes  OF  TWENTY-THIRD  SITTING

 Shri  Thirumala  Rao  (Kakinada):  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Minutes  of  the  Twenty-third  sitting.
 of  the  Committee  on  Petitions  held
 during  the  current  Session.

 25,  966  7074

 3.063  hrs,
 -CORRECTION  OF  ANSWER  TO  S.  Q.

 NO.  87  RE  Mis.  BIRD  &  CO.
 Mr.  Speaker:  Shri  8.  R.  Bhagat.
 Shri  Hari  Vishnu  Kamath  (Ho-

 shangabad):  On  a  point  of  order,  be-
 fore  he  makes  the  statement.  I  draw
 your  attention  to  Direction  17  by  the
 Speaker.  There  must  be  somebody  in
 the  Department  of  Parliamentary  Af-
 fairs  or  in  every  Ministry  to  ensure
 that  the  officials  concerned  study  these
 Rules  of  procedure  and  Directions  and
 comply  with  them.  These  rules  and
 directions  apply  not  only  to  us,  Mem-
 bers,  but  to  the  Ministers  also.  Direc-
 tion  7  reads:

 “Copies  of  the  statement  proposed
 to  be  made  by  ६  Minister...  .shall
 be  placed  in  the  Notice  Office  half
 an  hour  before  the  sitting  of  the  Lok
 Sabha  on  the  day  on  which  the
 statement  is  to  be  made,  for  the
 information  of  members.”

 This  is  because  after  the  statement
 has  been  made,  under  —  sub-direction
 (3),  the  Speaker  may  permit  members

 to  ask  supplementary  questions  which
 are  strictly  relevant  to  the  subject
 matter  of  the  correction  made  by  the
 Minister.  Since  we  have  not  seen  the
 statement,  we  are  unable  to  ask  sup-
 plementaries.

 Mr.  Speaker:
 correction.

 This  is  simply  a

 Shri:  Hari  Vishnu  Kamath:  This  is
 an  jmportant  matter  concerning  Bird
 and  Company.  We  should  have  got
 copies  of  that.  Otherwise,  how  can
 we  ask  questions?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):  I
 am  sorry.  Usually  copies  are  sent.

 Shri  Hari  Vishnu  Kamath:  He  has
 been  a  Member  of  the  Lok  Sabha  for
 the  last  5  years.  He  should  kndw  the
 rules  and  directions,
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 Shri  B.  R.  Bhagat:  I  agree  with  tie
 hon.  Member.  Normally  it  is  done.  2
 will  find  out  how  this  happened.

 Shri  Hari  Vishny  Kamath:  Let  me
 do  it  tomorrow.
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 Mr,  Speaker:  Allow  him  to  do  -  it
 today.

 Shri  Harj  Vishnu  Kamath:  Then
 how  can  we  ask  supplementary  ques-
 tions  today?

 Shri  B,  R,  Bhagat:  Arising  out  of
 My  replies  to  certain  Supplementaries
 on  the  Starred  Question  No,  57  ans-
 wered  in  the  Lok  Sabha  on  ‘18-8-1966,
 I  would  like  to  make  the  following
 corrections:

 Shri  Madhu  Limaye  had  wanted  to
 know  the  amount  that  was  involved
 in  the  appeal  filed  by  M/s.  Bird  &  Co.
 I  had  stated  that  the  fine  which  had
 been  imposed  on,  and  paid  by,  them
 Was  approximately  Rs.  +1,20,00,000  and
 that  in  another  place  the  fine  was  ap-
 proximately  Rs.  -1,60,00,000.  The  cor-
 rect  position  is  that  the  total  penalty
 imposed  on  M/s.  Bird  &  Co.  and  their
 associates  and  On  the  persons  con-
 cerneg  is  Rs.  +1,65,35,000  out  of  which
 the  penalty  on  MIs.  Bird  &  Co.  alone
 is  Rs,  +1,20,00,000.

 The  penalty  on  M/s.  Bird  &  Co.  has
 been  paid  by  them  partly  in  cash  and
 the  rest  has  been  secured  by  bank
 guarantee.

 Shri  Bhagwat  Jha  Azad  wanted  to
 know  the  delay  since  the  appeal  had
 been  filed,  I  had  stated  that  it  must
 have  been  three  or  four  months.  The
 correct  position  is  that  the  appeal
 was  filed  on  24-11-1965.  Under  section
 429  of  the  Customs  Act,  1962,  how-
 ever,  he  appeal  could  not  be  taken  up
 for  consideration  till  the  penalty  had
 been  paid  or  otherwise  secured,  These
 fomalities  were  completed  by  M/s.
 Bird  &  Co.  only  on  7-5-1966,  and  my
 mention  of  “three  or  four  months”
 was  with  reference  to  this  date.  The
 appeal  is  likely  to  be  heard  by  the
 Central  Board  of  Excise  &  Customs
 some  time  in  September,  1966.

 888  (SAKA)  Appropriation
 (No.3)  Bill,  966

 Shri  Hari  Vishnu  Kamath:  We  can
 not  carry  the  figures  in  our  heads.  This
 certainly  proves  how  necessary  it  is
 that  copies  should  be  made  available
 in  the  Notice  Office.  Will  you  permit
 us  to  put  questions  tomorrow  morn-
 ing?
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 Mr.  Speaker:  If  there  is  something,
 I  will  allow.

 Shri  D.  Cc.  Sharma  (Gurdaspur):
 The  statement  may  be  circulated  to
 all  of  us  because  we  want  to  put
 questions.

 APPROPRIATION  (NO.  3)  BILL,
 1966-67,

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 On  behalf  of  Shri  Sachindra  Chau-
 dhuri,  I  beg  to  move.*

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1966-
 67,  be  taken  into  consideration.”
 Shri  S.  M.  Banerjee  (Kanpur):  I[

 want  to  say  something.

 Mr.  Speaker:  Ordinarily  not
 speeches  are  allowed.

 Shri  Ss.  M,  Banerjee:  You  have  al-
 lowed  in  the  past.

 Mr.  Speaker:
 this  moment.

 No  speeches  here  at

 Shri  S.  M.  Banerjee:
 mit  me  for  five  minutes.

 Please  per-

 Shri  Hari  Vishnu  Kamath  (Ho-
 shangabad):  Two  or  three  minutes
 you  can  permit,  the  rules  permit  it.

 Mr.  Speaker:  In  extraordinary
 cases.  There  is  no  bar  about  that,
 Members  have  a  right,  but  ordinarily
 we  do  not  allow  in  the  Appropriation
 Bill.

 *Moved  with  the  recommendation  of  the  President.
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 Shri  S.  M.  Banerjee:  In  the  whole
 of  the  three-hour  debate,  the  Minis-
 ter  did  not  reply  to  any  point  prac-
 tically,  We  have  every  right  to  ask.

 ‘Mir.  ‘Speaker:  The  question  in  this
 Bill  is  whether  in  respect  of  the
 amounts,  payments  that  have  been
 passed,  that  authorisation  should  be
 given  that  the  money  should  be  taken
 out.  There  is  nothing  beyond  that.
 What  is  he  going  to  discuss  in  that
 matter?  He  can  discuss  only  when
 we  authorise;  that  we  have  done  al-
 ready.

 Shri  Umanath  (Pudukkottai):  If  I
 want  to  say  that  it  should  not  be  au-
 thorised,  I  can  be  permitted.

 Mr.  Speaker:  The  House  has  taken
 a  decision,  he  should  realise  it  is  the
 decision  of  the  House.

 Shri  S.  M,  Banerjee:  May  I  invite
 your  attention...

 Mr.  Speaker:  Motion  moved:
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certain
 further  sumg  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1966-
 67,  ‘be  taken  into  consideration.

 Yes,  what  is  it?
 Shri  S.  M.  Banerjee:  I  only  refer

 to  three  points.  One  is  that  during
 the  discussion  on  the  Supplementary
 Demands  for  Grants....

 .  Shri  Tyagi  (Dehra  Dun):  All  con-
 ventions  stand  violated  now.

 Mr.  Speaker:  There  are  rules  that
 permit  discussion,  if  there  is  some-
 thing.

 Shri  Tyagi:  It  has  not  been  per-
 mitted  so  far.

 Shri  Ss.  M.  Banerjee:  We  have  been
 permitted.

 Shri  Tyagi:  All  the  traditions  are
 being  violated.

 Shri  S,  M.  Banerjee:  May  I  actu-
 ally  try  to  educate  Mr.  Tyagi?
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 Mr.  Speaker:  I  want  to  know  what
 is  the  question  that  he  wants  to  put.
 There  are  two  conditions  that  should
 be  fulfilled.  He  cannot  question
 the  decisions  that  have  been  taken.
 The  decisions  have  been  taken,  those
 amounts  have  been  passed,  therefore
 he  cannot  question  them.  The  second
 thing  is  that  an  earlier  notice  must
 have  been  given  to  the  Speaker  that
 he  wants  to  raise  any  questions,  and
 those  questions....

 Sbri  S.  M.  Banerjee:  You  kindly
 hear  me.  If  you  ask  me  like  this,  let
 me  889  that  I  came  here  in  1958,  be-
 fore  that  I  do  not  know  what  hap-
 pened.  In  1958...

 Mr.  Speaker;  He  will  tell  me  the
 question  that  he  wants  to  raise.

 Shri  S.  M.  Banerjee:  I  want  to
 raise  two  or  three  questions.  One  is
 about  the  D.A.  Commission.

 Shri  B.  R.  Bhagat:  I  have  answer-
 ed  that.

 Shri  S.  M.  Banerjee:
 get  upset.

 Mr.  Speaker:  Order,  order.  One
 by  one.  So,  the  D.A.  question  was
 raised  by  the  Member.

 Shri  5.  M.  Banerjee:  Yes.
 Mr.  Speaker:  And  the  answer  has

 come
 Shri  S.  M.  Banerjee:  Incomplete.
 Mr,  Speaker:  So,  that  is  ruled  out.

 Let  him  not

 Shri  Ss.  M.  Banerjee:  The  second
 thing  I  raised  is  about  gold  control,
 no  answer  was  given.

 Mr.  Speaker:  About  Gold  Control,
 we  have  already  heard.

 Shri  S.  M.  Banerjee;  All  right,  that
 is  ruleq  out.  The  third  thing  is  that
 on  Supplementary  Demand  No.  66,  I
 and  many  Members  raised  the  ques-
 tion  of  certain  glaring  discrepancies  in
 the  Steel  Ministry,  and  we  demanded
 a  Commission  to  go  into  these,  and
 the  service  conditions  of  the  emplo-
 yees....

 Mr..  Speaker:  He  himself  admits
 that  he  had  raised  those  questions,
 and  severa]  other  Members  also.
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 Shri  S.  M.  Banerjee:  But  no  reply’
 hag  come.

 Mr.  Speaker:  Answer  has  also
 come.  They  may  be  incomplete,  they
 may  not  satisfy  them.

 Shri  S.  M.  Banerjee:
 66  there  is  no  reply.

 On  Demand

 Mr.  Speaker:  Then  he  ought  to
 have  given  earlier  intimation.  I  can-
 not  allow  that.

 The  question  is:
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certam
 further  sums  from  and  out  of  the
 ‘Consolidated  Fund  of  India  for  the
 services  of  the  financia]  year  -1966-
 67,  be  taken  into  consideration.”

 Those  in  favour  will  please  say
 “Aye”.

 Some  hon.  Members:  Aye.
 Mr.  Speaker:  Those  against  will

 please  say  “No”.
 Some  hon.  Members:  No.
 Mr.  Speaker:  The  Ayes  have  it.

 Noes Shri  S.  M.  Banerjee:  The
 have  it.

 Mr.  Speaker:  Let  the  lobbies  be
 cleared.

 Shri  S.  M.  Banerjee:  Has  Mr.  Tyagi
 become  really  a  Public  prosecutor  or
 what?  This  has  been  raised  by  Mr.
 Naushir  Bharucha  previously,  it  was
 allowed  in  1958.  You  can  kindly  al-
 low.

 Division  No.  36]
 Achal  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Basappa,  Shri
 Bhagat,  Shri  8.  R.
 Bhakt  Darshan,  Shri
 Bhanu  Prakash  Singh,  Shri

 Chavda,

 BHADRA  3,  888  (SAKA)

 AYES
 Chaudhuri,  Shri  D.  S.
 Chavan,  Shri  D.  R.
 Chavan,  Shri  Y.  B.

 Shrimati  Joraben
 Chuni  Lal,  Shri
 Daljit  Singh,  Shri

 (No.3)  Bill,  966  7089

 Mr.  Speaker:
 points.

 I  have  heard  his

 Shri  Tyagi:  Are  you  an  accused.
 Shri  B.  R.  Bhagat:  On  the  point

 raised  by  Shri  Kamath,  75  copies  of
 my  statement  were  delivered  to  the
 Lok  Sabha  Secretariat  at  8a.m.  I  am
 sarry  the  hon,  Member  referred  to
 me.

 Shri  Hari  Vishnu  Kamath:  I  did
 not  get  a  copy.  I  can  only  go  by  what
 happens  there.

 Shri  Ss.  M.  Banerjee:  The  hon.  Mi-
 nister  says  it  has  been  delivered
 yesterday.  When  he  is  making
 the  statement  today,  how  can  he  give it  yesterday?

 Shri  B.  EB.  Bhagat:  It  is  not  yes-
 terday,  it  is  today  at  8  a.m.  The  hon.
 Member  does  not  hear.

 Shri  com  K.  Bhattacharyya  (Rai-
 ganj):  The  demands  have  been  not-
 ed.  Why  should  there  be  a  vote  on
 appropriation?

 Mr.  Speaker:  It  is  a  Bill  after  all.
 The  lobbies  have  been  cleared.

 The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1966-
 67,  be  taken  into  consideration.”

 The  Lok  Sabha  divided

 (12.19.  hrs.
 Gajraj  Singh  Rao,  Shri
 Garapati  Ram,  Shri
 Gandhi  Shri  Vv.  B.
 Ghosh,  Shri  P.  K.
 Goni,  Shri  Abdul  Ghani.
 Gupta,  Shri  Shiv  Charan
 Harvani,  Shri  Ansar Bhattacharyya,  Shri  C.  K.  Das,  Dr.  M.  M.

 Birendra  Bahadur  Singh,  Shri  Das,  Shri  B.  K.  Hem  Raj,  Shri
 Bist,  ShriJ.B.S.  Das,  Shri  Sudhansu  Himatsingka  Shri
 Borooah,  Shri  P.  C.  Dass,  Shri  C.  Jagiivan  Ram,  Shri
 Brij  Basi  Lal,  Shri  Deshmukh,  Shri  Shivaji  Rao  S.  Jedhe,  Shri

 Deshmukh,  Shrimati  VimalabaiP.  Jena,  Shri Brij  Raj  Singh,  Sbri
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotana
 Chandrabhan  Singh,  Shri  Gahmari,  Shri

 \

 Blayaperumal,  Shri
 Gaekwad,  Shri  Fatehsinhrao

 Jha,  Shri  Yogendra
 Jyotishi,  Shri  J.  P.



 7081

 Kami  Singhji,  Shri
 Khadilkar,  Shri
 Krishnamachari,  Shri  T.  T.
 Kureel,  Shri  B.  N.
 Lalit  Sen,  Shri
 Lsskar,  Shri  N.  R.
 Mahadeva  Prasad,  Dr.
 Mahishi,  Dr.  Sarojuni
 Malaviya,  Shri  K.  D.
 Manaen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shri  J.
 Maniyangadan,  Shri
 Masuriya  Din,  Shri
 Mehdi,  Shri  S.  A.
 Mehrotra,  Shri  Braj  Bihari
 Mengi,  Shri  Gopal  Datt
 Minimata,  Shrimati
 Mishra,  Shri  Bibhuti
 Misra,  Shri  Shyam  Dhar
 More,  Shri  K.  L.
 Munzni,  Shri  David
 Naskar,  Shri  P.  5.
 Pandey,  Shri  Vishwa  Nath
 Pant,  Shri  K.  C.
 Patil,  Shri  S.  K.

 Alvares,  Shri
 Banerjee,  Shri  S.  M.
 Brij  Raj  Singh,  Shri
 Chatterjee,  Shri  H.  P.
 Gopalan,  Shri  A.  K.
 Gupta,  Shri  Indrajit
 Gupta,  Shri  Kashi  Ram
 Kamath,  Shri  Hari  Vishnu

 Mr.  Speaker:
 division  is:

 Ayes:  121;

 Appropriation  (No.3)
 Bill,  966

 The  result  of  the

 AUGUST  25,  966

 Pattabhi  Raman,  Shri  C.  R.
 Pratap  Singh,  Shri
 Rajdeo  Singh,  Shri
 Raju,  Shri  D.  B.
 Ram  Subhag  Singh,  Dr.
 Ramshekhar  Prasad  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  Jaganatha
 Rao,  Shri  Muthyal
 Rao,  Shri  Thirumala
 Reddi,  Dr.  B.  Gopala
 Reddiar,  Shri
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Samanta,  Shri  S.  C.
 Samnani,  Shri
 Saraf,  Shri  Sham  Lal
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  P.  G.
 Sheh,  Shri  Manubhai
 Shah,  Shrimati  Jayaben
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma  Shri  D.  ८
 Sheo  Narain,  Shri

 NOES
 Kandappan,  Shri
 Kunhan,  Shri  P.
 Lakhan  Das,  Shri
 Limaye,  Shri  Madhu
 Lohia,  Dr.  Ram  Manohar
 Nair,  Vasudevan
 Nambiar,  Shri
 Rajaram,  Shri

 Mr.  Speaker:

 Jayanti  Shipping
 Company  etc.  Bill

 Shree  Narayan  Das,  Shri
 Siddananjappa,  Shri
 Siddhanti,  Shri  Jagdev  Singh
 Siddiah,  Shri
 Singh,  ‘Shri  D.  N.
 Singh,  Shri  K.  K.
 Singhvi,  Dr.  L.  M.
 Sinha,  Shri  Satya  Narayan
 Sinhasan  Singh,  Shri
 Sivappraghassan,  Shri  Ku.
 Snatak,  Shri  Nardev
 Sonavane,  Shri
 Soundaram-  Ramachandran, Shrimati
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 Subramaniam,  Shri  C.
 Sumat  Prasad,  Shri
 Tahir,  Shri  Mohammad
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tiwary,  Shri  R.  S.
 Tyagi,  Shroj
 Uikey,  Shri
 Ulaka,  Shri  Ramachandra
 Venkatagubbaiah,  Shri  P.
 Virbhadra  Singh,  Shri
 Yadab,  Shri  B.  P.

 Reddy,  Shri  Yallamanha
 Ray,  Dr.  Saradish
 Swamy,  Shri  Sivamurthi
 Umanath,  Shri
 Utiya,  Shri
 Venkaish,  Shri  Kolla
 Vishram  Prasad,  Shri
 Yashpal  Singh,  Shri

 The  question  is:
 “That  the  Bill  be  passed.”

 Noes:  24;
 The  motion  was  adopted,
 Mr.  Speaker:  The  question  is:

 “That  Clauses  l  to  3,  the
 Schedule,  the  Enacting  Formula
 and  the  Title  stand  part  of  the
 Bill.”
 The  motion  was  adopted.

 Clauses  to  3,  the  Schedule,  the
 Enacting  Formula  and  the  Title  were

 added  to  the  Bill.

 Shri  B.  R.  Bhagat:  I  beg  to  move:

 “That  the  ‘Bill  be  passed.”

 The  motion  was  adopted.

 3.20  hrs.
 JAYANTI  SHIPPING  COMPANY

 (TAKING  OVER  OF  MANAGE-
 MENT)  BILL.
 Mr.  Speaker:  Shri  Biren  Dutt  is  not

 present  I  am  told.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  On  a  point  of  order  with
 regard  to  this  Bill.

 Mr.  Speaker:  We  have  not  yet  taken
 it  up.

 Shri  Hari  Vishnu  Kamath:
 why  we  cannot  take  it  up.

 That  is
 I  have
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 no  desire  whatsoever  to  delay  the
 passage  of  this  Bill,  but  I  think  it  is
 your  anxiety  as  well  as  the  anxiety
 of  the  House,  to  ensure  that  the  Trea-
 sury  Benches  no  less  than  the  private
 Members  on  this  side  or  that  side  of
 the  House.

 Mr.  Speaker:  There  is  one  appeal  I
 have  to  make  to  the  hon.  House,  that
 when  we  take  so  long  a  time  in  these
 miscellaneous  discussions,  we  should
 sit  a  little  longer  so  that  we  can  do
 some  legislative  business  also.

 Shri  K.  N.  Tiwary  (Bagaha):  Sir,
 you  have  maintained  that  when  there
 is  no  business,  there  could  be  no  point
 of  order.  What  is  the  business  before
 the  House  on  which  this  point  of
 order  is  raised?

 Mr,  Speaker:  He  says  that  the  House
 could  not  proceed  with  this  Bill.

 श्री  शिवनारायण  (बांसी  )  :  अ्रध्यक्ष
 महोदय,  जब  ह्उस  के  सामने  कोई  बिजिनेस
 ही  नहीं  है,  तो  यह  पायंट  आफ़  आर्डर  किस
 बारे  में  है  ?

 What  is  he  saying?

 Mr.  Speaker:  He  says  that  this  could
 not  be  proceeded  with.

 Shri  Hari  Vishnu  Kamath:  I  am
 in  possession  of  the  House.  I  was  sub-
 mitting  in  all  humility  that  the  ruies
 should  cover  the  procedure  of  this
 House  as  long  as  they  are  enforced,
 whether  it  concerns  the  Treasury
 Benches  opposite  or  the  private  mem-
 bers  of  the  Ruling  Party  of  the  Op-
 position  Party,  there  is  equality  be-
 fore  the  rules  just  as  equality  before
 law.  There  was  the  broad  hint  that
 was  given  yesterday  by  you.  that  the
 Minister  would  have  the  wisdom  to
 comply  with  the  rules  and  regularise
 what  was  irregular.  Yesterday,  I  am
 sorry,  I  could  not  put  my  finger  and
 spot  the  rule  and  so  I  quoted  from
 memory  but  then  you  perhaps
 thought  that  it  was  not  enough  and
 80  you  over-ruled  the  objection.  May

 BHADRA  3,  888  (SAKA)  Shipping  Company  7084 etc,  Bill
 I,  therefore,  invite  your  attention  to
 Tule  68:

 “The  order  of  the  President
 granting  or  withholding  the  sanc-
 uon  or-  recommendation  to  tne
 introduction  or  consideration  of  a
 Bill  shal!  be  communicated  to  +he
 Secretary  by  the  Minister  con-
 cerned  in  writing.”

 Mark  these  words,  Sir;  they  are  so
 comprehensive—granting  or  withhold.
 ing  the  sanction  or  recommendation  to
 the  introduction  or  consideration—and
 then  it  shall  be  in  ‘writing’.  You  were
 pleased  to  allow  a  letter  written  by
 somebody—I  do  not.  know—and  the
 Minister  read  it.  We  did  not  see  the
 letter  ourselves.  It  is  established  in
 the  procedure  of  the  House  that  every
 Member  should  have  it;  it  is  there  in
 all  the  money  Bills  and  _  Financial
 Bills;  we  get  it  printed  or  cyclostyl-
 eq  if  there  is  no  time—the  copy
 of  the  letter  from  the  President
 sanctioning  it  and  communicated  by
 the  Minister  to  the  Secretary;  we  get
 it  every  time,  Here,  you  only  saw  it.
 I  have  full  confidence  in  you;  there
 is  no  question  on  that  point;  we  have
 the  fullest  confidence  possible  on  this
 earth  in  you.  But  still  we  have  not
 seen  that  letter  of  the  President.  At
 first  it  was  said  they  would  need  no
 money,  then  they  said  ten  lakhs  but
 afterwards  they  said  one  lakh.  What
 the  President  was  apprized  of,  God
 only  knows  and  he  only  knows.  In
 these  circumstances,  unless  there  is  a
 formal  communication  from  the  Mi-
 nister  to  the  Secretary  that  the  Pre-
 sident  had  recommended  considera-
 tion  ०6  this  Bill,  I  am  afraid  we  can-
 not  consider  it  unless  of  course,  you
 allow  it;  you  are  supreme  here  शान
 sconced  in  that  high  chair  below  the
 limpid,  mellow  light,  you  can  do
 whatever  you  like,  but  still  I  submit
 that  unless  you  waive  or  suspend
 this  rule,  it  is  not  possible.  There
 is  no.  loophole  as  in  regard  to
 the  other  matter,  as  you  said  the  other
 day;  there  is  no  escape  for  you;  there
 is  no  loophole.  You  have  got  to  up-
 hold  this  rule.
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 Mr.  Speaker:  This  question  was
 Taised  yesterday.

 Shri  Hari  Vishnu  Kamath:  This
 rule  was  not  quoted.

 Mr.  Speaker:  It  is  not  necessary.
 After  a  decision  has  been  taken,  it
 cannot  be  raised  again,  It  has  al-
 ready  been  decided.  The  Minister
 placed  it  before  the  House.

 Shri  Hari  Vishnu  Kamath:  I  do  not
 know;  it  is  not  before  the  House;  I
 have  not  seen  it  myself.

 Mr.  Speaker:  If  he  did  not  quote
 one  rule,  it  is  not  necessary  it  should
 be  done  again.  Because  he  had  not  had
 the  advantage  of  having  that  rule  be-
 fore  him  at  that  time,  I  cannot  reopen
 it...  Interruptions.)

 Shri  Hari  Vishnu  Kamath:  May  I
 take  it  that  the  House  can  take  it  in
 future...

 Mr.  Speaker:  The  hon.  Member
 raised  a  question;  it  was  decided.  He
 cannot  come  up  again  saying  that  he
 had  not  had  the  benefit  of  that  rule
 at  that  time.

 Now,  three  hours  were  allotted  but
 we  exceeded  that  time  and  we  have
 taken  three  hours  and  55  minutes.

 Shri:  Hari  Vishnu  Kamath:  I  have
 not.  spoken;  it  is  very  unfair.

 Mr.  Speaker:  I  can  extend  the  time
 for  a  Bill  only  by  one  hour...
 (Interruptions.)  The  one  hour  that  I
 had  in  my  hand  had  already  been
 taken;  I  cannot  extend  the  time.  The
 House  only  can  do  so.

 Shri  Hari  Vishnu  Kamath:  You  will
 recall  that  on  the  Delhi  Administra-
 tion  Bill,  only  two  hours  were  allotted
 but  we  sat  the  whole  day  and  took
 much  time  beyond  the  allotted  time.

 Mr.  Speaker:  It  is  the  privilege  of
 the  Houga.

 Siri  Masi  Vichnu  Kamath:  You
 always  guide  the  House.
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 All  the  sections  of  the  House  want
 the  time  to  be  extended.

 The  Minister  of  Parliamentary
 Affairs  ang  Communications  (Shri
 Satya  Narayan  Sinha):  Sir,  in  the
 Business  Advisory  Committee  you  pre-
 side  and  the  Committee  allotted  this
 time.  The  report  comes  before  the
 House  and  the  House  approved  it.  It
 is  always  your  prerogative  to  give  one
 hour  more.  We  have  all  agreed  in
 that  Committee  that  if  you  find  that
 the  discussion  on  some  Bill  is  not
 adequate.  you  can  extend  the  time  by
 one  hour.  But  beyond  one  hour,  I
 submit,  you  have  also  no  authority  to
 extend  unless  the  House  itself  wants.
 Beyond  that  time,  it  is  not  the  pre-
 rogative  of  the  Speaker,
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 Mr.  Speaker:  That  is  what  I  have
 said;  it  could  not  be  extended.  The
 one  hour  that  [  had,  that  also  had  been
 exhausted.

 Shri  Hari  Vishnu  Kamath:  Yester-
 day,  we  began  at  five  minutes  past
 two.  e

 Mr.  Speaker:  We  have  taken  three
 hours  and  55  minutes.

 Shri  Hari  Vishnu  Kamath:  You
 cannot  count  the  time  taken  on  points
 of  order.  Another  one  hour  should
 be  given....(Interruptions.)

 Mr.  Speaker:  Three  hours  had  been
 allotted  and  3  hours  55  minutes  had
 been  taken,  I  can  only  put  it  to  the
 House;  I  cannot  extend  the  time  my-
 self.

 Shri  Hari  Vishnu  Kamath:  It  is
 only  gagging  the  Members;  I  am  sorry
 to  say  so.

 Shri  Satya  Narayan  Sinha:  If  the
 time  is  extended  by  half  an  hour,  we
 have  no  objection.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  But  it  will  be  taken  by  the
 Minister;  he  has  to  reply  to  the  main
 points  raised.

 Mr,  Qpeaker:  Is  the  House  aprop-
 able  to  hava  half  an  hour  to  the  pri-
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 vate  Members  and  then  to  have  the
 Minister’s  reply?  Is  it  agreed?

 श्री  मघ  लिमये  (मुंगर)  :  अध्यक्ष
 महोदय,  मैं  एक  ब्यवस्था  का  प्रश्न  उठाना
 चाहता  हूं  ।  मैं  विवाद  स्थगन  का,  एडजनेमेंट
 का  मोशन  रख  रहा  हूं।  आप  जरा  उस  को
 सुन  लोजिए  ।

 श्रच्यक्ष  महोदय  :  एजनेंमेंट  कैसा  ?

 श्री  मु  लिसथे  :  इस  विधेवक  पर  जो
 बहस  चल  रही  है,  मैं  चाहता  हूं  कि  उस
 को  मुल्तवी  रखा  जाये  |  आप  उस  के  कारण

 सुन  लीजिए  और  फिट  इस  बारे  भ॑  अपना
 फंपला  दीजिए  v

 मैं  आप  का  ध्याव  नियम  संख्या  340
 की  ओर  दिलाना  चाहता  हूं,  जो  इस
 प्रकार  है  :

 “At  any  time  after  a  motion  has
 been  made  a  member  may  move
 that  the  debate  on  the  motion  be
 adjourned.”

 रल  09  इस  प्रकार  है  :

 “At  any  stage  of  a  Bill  which  is
 under  discussion  in  the  House,  a
 motion  that  the  debate  on  the  Bill
 be  adjourned  may  be  moved  with
 the  consent  of  the  Speaker.”

 ैं  शाप  की  इजाजत  मांग  रहा  हूं,  उसका
 कारण  यह  है  कि  कल  मैं  ने  शिपिंग  कारपो-
 रेशन  आफ़  इंडिया,  जो  जयन्ती  शिपिंग
 कम्पनी  के  म॑नेजिंग  एजेण्ट  हैं,..

 अध्यक्ष  महोदय  :  अगर  माननीय
 सदस्य  इस  बहस  को  मुल्तवी  करना  चाहते
 हैं,  तो  वह  अपना  मोशन  मूव  करें

 श्री  मधु  लिमये  :  मैं  प्रस्ताव  रख  रहा
 हूं,  मोशन  पर  बोल  रहा  हूं  ।

 ग्रध्यक्ष  महोदय  :
 द  जिए  t

 आप  बहस  न
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 करवाना  हमारे  हाथ  में  नहीं  है

 Shipping  Company  7088
 etc,  Bill

 श्री  मधु  लिसथे  :  मैं  कारण  बता  रहा
 हैं  कि  क्‍यों  इस  बहस  को  मुल्तवी  किया
 जाये।  कल  मैं  ने  शिपिंग  कार्पोरेशन  आफ़
 इंडिया  का  एक  बहुमूल्य  दस्तावेज़  सदन  के
 सामने  रखा  था।

 मैं  चाहता  हुं  कि  इस  दस्तावेज  को,
 मैंने  प्रमाणित  भी  किया  है,  हमारा  जो  सचिवा-
 लय  है  वह  उस  को  छापे  या  साइकलो-
 स्टाइल  करे  और  सदस्यों  के  बीच  में  बाटे  ।
 और  दूसरी  बात  मुझकों  यह  कहनी  है  कि
 कल  प्रधान  मंत्री  जा  ने  निम्न  वाक्य  कहे  थे
 कि  “बाहर  से  डाक्टर  तेजा  को  गिरफ्तार

 हम  उन  को
 गिरफ्तार  करने  के  खिलाफ  नहीं  हैं  मगर
 म्‌श्किल  यह  है,”  यहां  बाद  में  कुछ  व्यवध।न
 है,  आगे  वह  कहती  हैं  :

 “There  have  to  be  extradition
 orders  if  Dr.  Toja  is  in  France.
 We  have  no  such  treaty  with
 France.”

 कल,  अध्यक्ष  महोदय,  आप  यह  नहीं
 थे,  मैंने  यह  अ्रजं  किया  था  कि  जब  डाक्टर
 तेजा  इस  देश  में  मौजूद  थे  तो  'एन्फोस मेंट
 ब्रांच  ने  सुझाव  दिया  था  उन  को  गिरफ्तार
 करने  केलिए.....  (व्यवधान  )

 श्रध्यक्ष  महोदय  :  अब  इस  सब  की  मैं
 इजाजत  नहीं  दे  सकता

 श्री  मध्‌  लिमये  :  अध्यक्ष  महोदय,
 मैं  खत्म  कर  रहा  हूं  t

 अ्रष्यक्ष  महोदय  :  जो  चीज  रेलीवेंट
 नहीं  है  कह  ाप  उठा  रहे  हैं.

 श्री  मच  लिसये  :  'रेलीवेंट  कैंसे  नहीं
 है?  ~  (व्यवधान )

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy);  He  does  not  give  us  a  chance
 to  reply.  He  makes  some  wild  allega-
 fions.  (Interruptions).
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 at  सघु  लिमये  :  इसमें  निर्गल  आरोप
 क्या  है  ?  यह  जो  मैंने  कहा  है  इसका
 खुलासा  किया  जाय  गिरफ्तारी  के  सुझाव
 क्यों  ठुकराबवे  ?  और  मेरा  ऐडजनंमेंट
 मोशन  लिया  जाय  ।

 Mr.  Speaker:  The  motion  is:

 “That  further  discussion  on  this
 Bill  be  adjourned.”
 Shri  Tyagi  (Dehradun):  I  have  an

 objection.  It  is  in  contradistiction  to
 the  decision  we  have  taken.  We  have
 taken  a  decision  that  we  discuss  it
 half  an  hour  more  and  then  the  reply
 should  be  given,  This  motion  goes
 immediately  against  the  decision  which
 we  have  taken  just  now.

 25,  966  Shipping  Company
 etc,  Bill

 Mr.  Speaker:  At  any  time  a  motion
 can  be  moved.  The  rule  says  that  at
 any  stage  it  can  be  moved;  what  shall
 I  do?
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 Shri  Shivaji  Rao  S.  Deshmukh  (Par-
 bhani):  Before  you  put  it  to  the
 House,  J  want  to  request  you  to  see
 that  you  have  got  your  discretion  to
 refuse  to  put  a  motion  if  it  is  an  abuse
 of  the  power  to  move  fér  closure.

 Mr.  Speaker:  I  am  putting  it  to  the
 House.  The  question  is:

 “That  further  discussion  on  the
 Bill  be  adjourned.”

 Division  No.  77]

 Banerjee,  Shri  S.  M.
 Chatterjee,  Shri  H.  P.
 Gupta,  Shri  Indrajit
 Gupta,  Shri  Kashi  Ram
 Kandappan,  Shri
 Kapur  Singh,  Shri
 Limaye,  Shri  Madhu

 Abdul  Rashid,  Bakhshi
 Alva,  Shri  Joachim
 Bal  Krishna  Singh,  Shri
 Balmiki,  Shri
 Basappa,  Shri
 Bhakt  Darshan,  Shri
 Bhanu  Prakash  Singh,  Shri
 Bhattacharyya,  Shri  C.  K.
 Birendra  Bahadur  Singh,  Shri
 Borooah,  Shri  P.  C.
 Brij  Raj  Singh,  Shri
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotsna
 Chaudhuri,  Shri  D.  S.
 Chuni  Lal,  Shri
 Daljit  Singh,  Shri
 Das,  Shri  B.  K.
 Dass,  Shri  C.
 Deshmukh,  Shri  Shivaji  Roa  S.
 Elayaperumal,  Shri
 Ganapati  Ram,  Shri
 Gandhi,  Shri  V.  B.
 Hem  Raj,  Shri
 Himatsingka,  Shri
 Jedhe,  Shri
 Jena,  Shri

 The  Lok  Sabha  divided:

 AYES

 Lobia,  Dr.  Ram  Manohar
 Nair,  Shri  Vasudevan
 Rajaram,  Shri
 Roy,  Dr.  Saradish
 Shinkre,  Shri
 Swamy,  Shri  Sivamurthi

 NOES

 Karni  Singhji,  Shri
 Khanna,  Shri  Mehr  Chand
 Krishna,  Shri  M.  R.
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Mahadeva  Prasad,  Dr.
 Manaen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shri  J.
 Maniyangadan,  Shri
 Maruthiah,  Shri
 Mehdi,  Shri  S.  A.
 Mehrotra,  Shri  Braj  Bihari
 Minimata,  Shrimati
 Mukerjee,  Shrimati  Sharda
 Munzni,  Shri  David
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Parashar,  Shri
 Pratap  Singh,  Shri
 Raju,  Shri  D.  8.
 Rane,  Sbri
 Rao,  Shri  Jaganatha
 Reddy,  Shrimati  Yashoda
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.

 [73.35  hrs

 Umanath,  Shri
 Utiya,  Shri
 Venkaiah,  Shri  Kolla
 Vishram  Prasad,  Shri
 Warior,  Shri
 Yashpal  Singh,  Shri

 Samanta,  Shri  S.  C.
 Sen,  Shri  P.  G.
 Shah,  Shrimati  Jayaben
 Shankaraiya,  Shri
 Sheo  Narain,  Shri
 Shree  Narayan  Das,  Shri
 Shukla,  Shri  Vidya  Charan
 Siddananjappa,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  K.  K.
 Sinha,  Shrimati  Ramdulari
 Sinhasan  Singh,  Shri
 Sivappragghassan,  Shri  Ku.
 Snatak,  Shri  Nardeo
 Sonavane,  Shri
 Sumat  Prasad,  Shri
 Swamy,  Shri  Sivamurthi
 Tahir,  Shri  Mohammed
 Tiwary,  Shri  K.  N.
 Tyagi,  Shri
 Uikey,  Shri
 Ulaka,  Shri  Ramachandra
 Venkatasubbaiab,  Shri  P.
 Virbhadra  Singh,  Shri
 Yadeva,  Shri  B.  P.
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 Mr.  Speaker:  The  result  of  the
 division  is:  Ayes  19;  Noes  78

 The  motion  was  negatived,

 *Shri  Thirumalg  Rao;  My  vote  is
 not  registered  at  all.

 Mr,  Speaker:  Shri  Kamath.

 Shri  Hari  Vishnu  Kamath:  Mr.
 Speaker,  Sir,  the  Bill  before  the  House
 is  one  of  those  Bills  which  seldom
 come  before  the  Parliament,

 3.34  hrs.

 [Mr.  Deputy-SpeaKer  in  the  Chair]

 The  Bill  casts  a  sadly  revealing,
 lurid  and  almost  agonizing  light  on  the
 reckless  manner  in  which  the  Govern-
 ment  and  its  predecessors  enjoying  a
 moribund  conscience  for  public  money
 have  played  ducks  and  drakes  with
 the  poor  Indian  tax-payers’  money.
 The  Statement  of  Objects  and  Reasons
 itself  is  adequate  to  convict  the  Gov-
 ernment  of  profound  negligence  or  a
 near  criminal  collusion  with  a  buccan-
 ner  in  the  grand  style.  The  statement
 reads  as  follows:

 “For  sometime  past,  complaints
 had  been  made,  both  in  the  Parlia-
 ment  and  outside,  against  the
 management  of  this  company.

 Now,  a  series  of  crimes  .follaw—

 “alleging  mismanagement,  mis-
 use  of  company’s  funds,  leakage  of
 foreign  exchange,  non-deposit-
 of  Provident  Fung  and  income-tax
 deductions,  non-payment  of  bills
 for  supplies  and  services,  non-
 payment  of  salaries  and  family
 allotments,  non-payment  of  premia
 for  insurance  of  ships  and  so  on.”

 It  is  not  complete.  It  is  so  on  and  so
 forth.  I  do  not  know  what  the  _  full
 list  will  contain.

 BHADRA  3,  888  (SAKA)  Shipping  Company  7092
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 “An  Enquiry  Committee  was  ap-
 pointed  to  go  into  these  complaints,
 but  they  could  not  make  much  head-
 way  due  to  the  non-cq-operation  of  the
 company.”  The  committee  was  ap-
 pointed  very  late  in  the  day.  It  was
 suggested  by  the  Board  of  Control  at
 that  time—lend  me  both  your  ears  if
 you  can—that  the  committee  should
 be  assisted  by  a  CBI  expert  and  also,
 I.believe,  by  a  nominee  or  a  represen-
 tative  of  the  Comptroller  and  Auditor-
 General.  This  was  not  heeded.

 Long  before  that,  I  believe  it  was
 sometime  in  April—]  wrote  to  the
 Prime  Minister,  and  sent  her  some
 photostat  copies,  documents,  which
 showed  the  underhand  dealings  bet-
 ween  a  Japanese  firm  and  this  shipping
 adventurer,  Dr.  Dharma  Teja  of  the
 Jayanti  Shipping  Company.  I  sent  a
 letter  in  April,  but  I  am  sorry  to  say
 that  unlike  her:father  who  used  to
 acknowledge  the  receipt  of  the  letters
 immediately,  within  24  hours  or  48
 hours,  I  did  not  get  even  an  acknow-
 ledgment  for  nearly  three  weeks  or
 more.  I  sent  her  a  reminder,  and  then
 ‘she  expressed  regret  for  the  delay.
 This  is  what  she  wrote  on  the  490
 May:

 “Your  letter  of  the  6th  May—
 I  wrote  reminding  her  again  on  the
 l6th  May—

 “and  I  have  received  the  docu-
 ments  you  sent.”
 Then  she  gave  a  plausible  reason

 for  the  delay...
 ‘J  should  have  acknowledged

 your  letter  immediately  but  the
 delay  was  because  I  wanted  to

 -find  out  more  about  the  case  before
 replying...”

 She  could  have  acknowledged  the
 letter  and  then  she  could  have  sent
 her  reply  later  on.  She  said:

 “I  understand  that  the
 port  Ministry....”

 That  is,  Mr.  Reddy’s  Ministry—
 ee is  examining  the

 Trans-

 matter—

 *Shri  Thirumala  Rao  wantex  to  vote  for  ‘NOES’.
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 (Shri  Hari  Vishnu  Kamath]
 that  was  about  the  photostat
 ments  sent  to  her—

 “with  the  assistance  of  the  ap-
 propriate  police  agencies  of  the
 Home  Ministry.”
 Shri  Sanjiva  Reddy:  That  was  in

 July?
 Shri  Hari  Vishnu  Kamath:  On  the

 \9th  May.  I  wrote  to  her  on  the  460
 May  reminding  her  of  what  I  had  sent
 in  April,  She  wrote  a  reply  saying  it
 was  being  investigated  into.  I  would
 like  to  know  whether  the  investigation
 has  been  completed  and  with  what
 result.  Now,  a  demand  has  come  from
 all  sides  of  the  House,  that  because
 that  committee  was  not  a  Commission
 of  Inquiry,  Dr.  Dharma  Teja  and
 others  could  go  jscot-free  and  they
 could  even  defy  the  summons
 of  the  committee  and  then  go  away  to
 a  foreign  country.  In  the  other  place—
 I  do  not  mention  the  Rajya  Sabha  by
 name—there  was  a  demand  made
 by  a  Member  that  his  passport
 should  be  impounded.  We  have
 done  it  before,  I  believe  in  the
 case  of  Sheikh  Abdullah  in  a  different
 context.  Why  was  it  not  done,  when
 there  were  so  many  complaints  and
 charges  on  the  files  of  Government?

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  It  is  said,  he  is  a  French
 national.

 Shri  Hari  Vishnu  Kamath:  He  holds
 an  Indian  passport  also,  I  am  told—
 multiple  nationality,  perhaps!  The
 member  of  the  Rajya  Sabha  did  make
 that  demand,  but  nothing  was  done.
 I  am  sorry  to  say  the  planned  plunder
 of  the  public  exchequer  through  a
 conspiratorial  alliance  between  this
 grand  adventurer  of  the  shipping  com-
 pany  and  certajn  high-ups  in  the  ad-
 ministration  stinks  to  high  heaven.  It
 has  sky-rocketed  and  reached  colossal
 proportions.

 Yesterday  Gen.  Kaul’s  name  was
 mentioned.  He  used  to  get  a  salary  of
 Rs.  8,000  a  month—Rs.  4,000  net  after
 tax  deductions.  He  used  to  stay  here
 in  Ambassador  Hotel,  all  bills  paid.
 The  poor  Indian  tax-payer  had  to  pay
 all  these  things,  When  Gen.  B.  M.

 docu-
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 Kaul—I  think  his  initials  are  B.M—
 was  appointed,  I  have  reasons  to  be-
 lieve  at  the  request  of  the  then  Prime
 Minister  Mr.  Nehru  himself  made  to
 Dr.  Teja,  Gen,  Kaul  was  as  ignorant of  shipping  as  he  was  of  war  when  he
 was  appointeq  General  Commander  of
 NEFA.  I  remember  when  a  question was  put  in  this  House  in  November, 962  about  his  active  field  experience the  Prime  Minister  scratched  his  head
 —perhaps  he  was  trying  to  recollect
 his  thoughts—and  said,  “Yes;  he  wasa
 Military  Attache  in  our  Embassy  in
 Washington  and  somewhere  in  Ran-
 goon  also  before  that.”  But  he  had
 no  war  experience  as  such.  That  is
 why  the  debacle  took  place.  He  lost  a
 big  battle  but  won  a  fat  job.  He  was
 equally  ignorant  of  shipping,  when  he
 was  appointed  as  personal  adviser  to
 Dr.  Teja,  but  all  his  salaries  were  paid
 out  of  the  funds  of  the  company.
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 Tt  is  not  only  one  Kaul  that  has  been
 connected  with  this  company,  but

 there  is  another  high-placed  Kaul.  I
 am  sorry  to  say  this,  but  in  the  public
 interest,  in  the  highest  national  inte-
 rest  I  wish  to  bring  it  before  the
 House.  Before  that,  it  strikes  me—
 the  great  man  he  was,  our  former
 Prime  Minister,  Jawaharlal  Nehru;  he
 was  great  in  India  and  all  over  the
 world—if  we  read  his  autobiography,
 we  find  that  he  was  also  ancestrally  a
 Kaul.  Because  there  was  a  nehar—
 a  canal—by  the  side  of  his  ancestral
 house  in  Kashmir,  his  ancestor  was
 called  Nehru.

 Shri  Sham  Lal  Saraf:  That  canal
 was  dug  out  in  Agra,  where  the  House
 was:

 Shri  Hari  Vishnu  Kamath:  Wher-
 ever  it  was.  I  do  not  want  to  forge
 any  links  in  the  chain,  but  his  ance-
 stors  were  Kauls,  It  is  strange  that
 our  Embassy  in  Moscow  should  place
 orders  for  anything  they  ‘want  not
 with  the  Governmert,  but  with  this
 private  shipping  company.  I  have  a
 photostat  copy  of  a  letter  written  by
 Ranjit  Teja—Mrs.  Dharma  Teja—to
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 Captain  Kothawala,  the  representa-
 tive  of  the  Jayanti  Shipping  Com-
 pany  in  Tokyo.  It  is  not  very  long;
 I  will  read  it  in  full.  This  is  dated  4th
 November,  1963,  If  you  so  direct  me,
 Sir,  I  will  lay  it  on  the  Table.  It  says:

 “Dear.  Captain  Kothawala,
 Could  you  kindly  buy  the  fol-

 lowing  two  items  and_  parcel
 them  by  air  to  our  Indian
 Ambassador  at  Moscow  at  the
 following  address:

 His  Excellency  Ambassador T.  N.  Kaul,  Indian  Embassy,
 Moscow,  USSR.”

 (Interruptions).  Ambassadors  are  all
 Excellencies,  whether  our  ambassadors
 or  foreign;  J  am  sorry  if  the  hon.  mem.
 ber  does  not  know  it.  ५

 What  are  the  two  items,  Sir?
 They  are:

 “y,  0  portable  loudspeaker
 microphone  for  220  volts  and  27
 volts  (adjustable  voltage  if  pos-
 sible).  This  is  needed  for  con-
 certs  and  variety  shows  the  Indian
 Embassy  put  up.  Try  to  get  one
 that  will  reproduce  human  voice
 well,
 2.  A  movie  projector  of  8  mm.

 Please  buy  them  as  soon  as  you  can
 and  airmail  them  to  him.
 Dr.  Teja  and  I  will  be  in  Moscow
 from  7th  November  to  17th  Nov-
 ember  and  spend  another  3  days
 in  Europe.  Then  Dr.  Teja  will  be
 back  in  New  York.
 With  best  wishes  to  you  and  your
 wife”,  etc.
 There  is  an  acknowledgment  in-

 directly  by  Mr.  T,  N.  Kaul,  our  former
 Ambassador  in  Moscow.  Now  he  is
 very  close,  almost  a  confidant  of  the
 Prime  Minister  herself.  I  do  not
 know  what  position  he  occupies  in  the
 Ministry,  but  I  believe  he  is  althost  a
 confidant  of  the  Prime  Minister.  On
 the  27th  April  1964,  some  six  months
 after  the  above  letter  was  written,
 Mr:  T.  N.  Kaul  wrote  a  letter  to  Cap-
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 tain  Kothawala,  which
 follows:

 reads  as

 “Dear  Captain  Kothawala,

 Thank  you  for  your  letter  of
 i7th  April  and  the  English  instruc-
 tion  book  for  the  Elmo  projector.
 I  am  afraid  it  is  not  working  pro-
 perly  and  |  do  not  know  what  is
 wrong  with  it.

 I  have  not  been  able  to  use  the
 amplifier  for  want  of  instructions.

 Actually  it  is  not  the  thing  I  want-
 ed,  but  I  shall  discuss  it  with  Dr.
 Teja  when  he  comes  here.”

 Just  imagine,  Sir,  the  Ambassador
 discussing  with  Dr.  Teja  what  he
 wanted  for  the  Embassy  or  for  him-
 self,  I  do  not  know.  It  can  be  checked
 up  by  the  CBI  or  by  somebody.

 An  ‘hon.  Member:  He  must  have
 paid  for  it.

 Shri  Hari  Vishnu  Kamath:  Even
 then,  why  should  our  Embassy  arrange
 with  a  private  company  to  supply
 what  it  wants?

 Mr.  Deputy-Speaker:  What  has  this
 to  do  with  the  Bill?

 Shri  Hari  Vishnu  Kamath:  This  Bill
 has  thrown  lurid  light  on  the  high
 level  conspiracy  between  Jayanti
 Shipping  Company  and  the  high-ups  in
 the  administration  of  the  Government.
 Mr.  Thirumala  Rao  yesterday...said—
 you  were  here,  Sir,  perhaps  in  the
 Chair  or  below,  I  do  not  remember—
 that  Dr.  Teja  was  a  good  man  to  start
 with,  but  he  fell  in  bad  company.  He
 became  friendly  with  the  Prime  Minis-
 ter  and  other  Ministers  and  since  then
 something  happened,  I  do  not  want  to
 go  into  details.  When  he  became
 friendly  with  the  Prime  Minister  and
 other  Ministers,  what  planned  plunder
 of  the  public  exchequer  has  taken
 place,  I-would  like  to  tell  you.  There
 is  another  very  revealing  letter.

 An  Hon,  Member:  How  did
 get  it?

 you
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 Shri  Hari  Vishnu  Kamath:  Just  as
 I  got  the  CBI  report,  so  did  |  get  this
 also,

 Sir,  Gen.  Kaul’s  name  was  mention-
 ed  yesterday.  The  other  Kaul  may  not

 be  in  the  company,  but  this  Kaul  is  in
 the  company.  It  is  very  wrong  that
 our  Embassy  should  deal  with  a  pri-
 vate  company  for  small  things.  A
 check  should  be  made  where  the  am-
 plifier  and  movie  projector  are  today,
 whether  they  are  with  the  Embassy  or
 with  Shri  Kaul.  Why  shoule  he  get
 it  from  Dr.  Teja  and  not  from  the
 Government  itself?  The  External
 Affairs  Ministry  is  here;  he  could
 have  referred  to  it  whatever  he  want-
 ed.

 Shri  Kapur  Singh  (Ludhiana):  He
 wanted  it  from  Mrs.  Teja,  not  from
 Dr.  Teja,

 Shri  Sanjiva  Reddy:  For  a  bachelor
 it  is  worse.

 Shri  Hari  Vishnu  Kamath:  Now,  Sir,
 J.  Dharma  Teja  has  written  on  Nov-
 ember  18,  1963,  from  Ashoka  Hotel
 here  like  this:

 “Dear  Capt.  Maneck:
 Give  the  enclosed  letter  to

 Mr.  Matsushita  or  Mr.  Sato....”
 ~—not  the  Prime  Minister  but  some-
 body  else,  because  the  Japanese
 Prime  Minister  is  also  Mr.  Sato—

 “.,..and  see  to  it  that  they  give
 you  One  Million  Yen.”

 For  what?  He  writes:
 “....Give  these  Yen  to  Gen.

 Kaul.  I  do  not  want  Gen.  Kaul
 to  ask  for  this  from  Matsushita
 himself.”

 t  do  not  know  what  the  exchange  rate
 is.  Then  he  has  thanked  him  for  the
 good  work—this  good  work  of  getting
 the  Yen  and  passing  them  on  to  Gen.
 Kaul,  the  very  good  work  he  was
 doing.

 Now,  Sir,  that  is  the  grand  con-
 spiracy  that  has  worked  to  the  detri-
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 ment,  to  the  planned  plunder  of  the
 public  exchequer  over  these  years.

 What  has  the  Government  done,
 during  these  years?  During  the  last
 few  months,  when  it  came  to  their
 notice,  what  they  did  was  to  have  a
 committee,  but  without  any  powers
 under  the  Commission  of  Inquiry  Act.
 The  Committee  could  not  do  anything.
 I  learn  from  reliable  sources  that  they
 did  not  have  the  powers  of  summon-
 ing  him,  and  without  let  or  hind-
 rance....

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  try  to  conclude  now.

 Shri  Hari  Vishnu  Kamath:  Sir,  you
 may  go  on  ringing  the  Bell,  but  I
 will  take  three  or  four  minutes  more.

 I  am  sorry  ‘to  say  this.  The  Ship-
 ping  Corporation  of  India,  the  manag-
 ing  agents,  they  have  listed  this.  It
 is  a  lurid  document.  I  do  not  know
 how  after  this  anybody  who  has  had
 anything  to  do  with  this  company,  the
 grand  adventurer  himself  and  those
 who  were  in  collusion  with  him,  can
 go  about  without  hanging  his  head
 in  shame.  It  is  only  in  our  country
 that  this  kind  of  thing  can  happen.
 Some  heads  should  have  rolled  by.
 now,  but  they  do  not  roll,  they  roll
 on  the  red  carpet.  I  am  sure,  if  a
 Commission  of  Inquiry  is  appointed
 with  the  fullest  powers,  with  the
 assistance  of  CBI,  Interpol  and  other
 agencies,  many  more  facts  will  come
 to  light.  The  Shipping  Corporation
 itself—it  is  our  own  Corporation—has
 said  in  its  report:

 ‘Further  inquiries  by  the
 Managing  Agents  are  continuing
 and  more  facts  may  come  to
 light.”

 It  is  their  own  wording.  So  far  what
 facts  have  come  to  light?  Then  they
 say:

 “However,  the  data  already  col-
 lected  reveal  that  the  funds  in-
 volved  in  the  misappropriations

 .ete.  add  up  to  a  substantial
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 amount  of  the  order  of  Rs.  294-31
 lakhs......  ”

 That  is,  nearly  Rs,  3  crores......

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  should  conclude  now.

 Shri  Hari  Vishnu  Kamath;  Sir,  this
 is  a  very  important  issue.  Once  in
 a  generation,  so  to  say...

 Mr.  Deputy-Speaker:  The  time  is
 limited.  You  must  close  now.

 Shri  Sanjiva  Reddy:  It  is  all  repeti-
 tion.  This  was  said  by  Shri  Madhu
 Limaye  ang  it  was  placed  on  the
 Table.

 Shri  Hari  Vishnu  Kamath:  It  was
 not  read  out  at  all.  Why  are  you
 afraid  of  this  being  read  out?

 Shri  Sanjiva  Reddy:  Some  of  thcse
 things  |  placed  on  the  Table  myself?
 They  have  come  to  light.  I  agree.  4
 have  only  said,  please  do  not  repeet.

 Shri  Hari  Vishnu  Kamath:  I  am
 not  repeating  at  all.  Nobody  has  said
 jt  in  this  House  before.  I  have  been  in
 the  House  all  the  time;  you  have  not
 been.

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Hari  Vishnu  Kamath:  Sir,  why
 don’t  you  call  him  to  order?  Are  you
 afraid  of  calling  him  to  order?

 Shri  Sanjiva  Reddy:  I  am  not  order-
 ing  at  all.

 Shri  Hari  Vishnu  Kamath:  You  in-
 .terrupted  me.  Sir,  when  the  CBI
 report  was  here,  the  Speaker  permit-
 ted  me  to  go  beyond  the  time  limit
 and  I  hope  you  will  emulate  his
 example.  Here  is  a  cesspool  of  cor-
 ruption,  and  you  want  to  call  me  to
 order......  (Interruptions).

 Shri  J.  B.  Kripalani  (Amroha):  Sir,
 if  this  document  hag  been  placed  on
 the  Table,  it  should  be  distributed  to
 all  of  us  so  that  we  may  be  able  to
 read  it  and  see  what  is  contained  in
 it.  It  is  very  strange  that  such  a  very
 important  document  has  not  been
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 given  to  us.  The  documents  are  not
 before  us  and  we  are  discussing  this.

 Mr.  Deputy-Speaker:  The  Govern-
 ment  must  demand,  otherwise  I  can-

 Shri  Hari  Vishnu  Kamath:  If  it  is
 going  to  be  circulated  to  Members  I
 do  not  want  to  take  the  time  of  the
 House.  These  are  very  important
 things.

 Mr.  Deputy-Speaker:  Please  finish.
 Shri  Hari  Vishnu  Kamath:  I  am

 going  to  finish,  sometime  I  must
 finish.  If  you  do  not  allow  me  now,
 I  will  speak  on  my  amendments.  I
 have  tableqg  8  number  of  amendments.

 Shri  J.  B.  Kripalani:  Why  are  the
 Government  not  distributing  docu-
 ments  given  by  their  own  agency?

 Shri  Hari  Vishnu  Kamath:  If  that
 is  going  to  be  circulated......

 Mr.  Deputy-Speaker:  Unless  it  is
 demanded  by  the  Government  I  can-
 not  allow.

 Shri  J.  B.  Kripalani:  What  has  the
 Government  to  do  with  it?

 श्री  मधु  लिमये  :  सरकार  तो  छिपाना
 चाहती  थी  ।

 Shri  Hari  Vishnu  Kamath:  May  I
 recall,  Sir,  what  happened  on  the  3rd
 March,  1965.  The  Government  object-
 ed  to  the  CBI  report  being  placed  on
 the  Table.  Shri  Swaran  Singh  made
 a  rigmarole  of  a  speech  opposing  the
 placing  of  the  CBI  Report  on  the
 Table.  In  spite  of  the  Government’s
 opposition,  the  House  wanted  it.  Even
 my  colleague,  Shri  Sinhasan  Singh  of
 the  Congress  Party  demanded  it.
 That  is  why  it  was  placed  on  the
 Table.

 Mr.  Deputy-Speaker:  I  will  see  the
 rules.

 Shri  Hari  Vishnu  Kamath:  You
 have  been  so  long  Deputy  Chairman
 in  the  other  place  and  Deputy  Speaker
 here,  and  you  do  not  know  the  rules?
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 Shri  Rajaram  (Krishnagiri):  He
 collected  jt  through  FBI.

 Shri  Hari  Vishnu  Kamath:  |  piead
 guilty  to  the  charge.  I  col'etced  with
 the  help  of  CBI,  FBI,  Interpo]  and  all
 these  agencies....

 Shri  J.  B.  Kripalani:  They  are  more
 patriotic  than  the  Government.

 Shri  Hari  Vishnu  Kamath:  The
 Government  has  lost  the  sense  of
 shame,  Here  things  happen,  here  is
 a  cesspool  of  corruption  and  they  sit
 on  the  ‘Treasury  Benches  without
 batting  an  eyelid.  Here  it  is  said  that
 these  things  add  up  to  a  substantial
 amount  of  the  order  of  Rs.  294-91
 lakhs—nearly  Rs.  3  crores—interest  on
 this  account  being  extra—interest  is
 not  included—and  most  of  it  in
 foreign  currency.  Look  how  much  we
 have  been  cheated  in  foreign  curre-
 ncy.  How  much  of  this  is  deposited  in
 foreign  banks,  in  the  number  accounts
 in  Swiss  banks,  we  do  not  know.  The
 Finance  ‘Minister  told  us  _  before,
 earlier  in  this  House,  that  the  number
 accounts  in  Swiss  banks,  in  which
 Hitler  and  the  Nazis  too  dealt,  can
 never  be  unearthed.  I  do  not  know
 how  much  has  been  deposited  in  this
 way,  how  much  our  poor  country  has
 been  deprive  of,  cheated  of,  robbed
 and  plundered.  These  facts  are
 brought  to  light  by  the  Shipping  Cor-
 poration.  They  say  that  more  will
 come  to  light  later  on  and  inquiries
 will  reveal  them.  These  are  the  few
 facts  that  they  have  garnered.  Sir,  as
 ‘you  have  decideg  not  to  circulate  this
 to  the  Members  of  the  House,  I  am
 -constrained  to  read  these  few  lines.
 Here  it  is  said:

 (l)  Borrowing  of  dollars  12  mil-
 lion  from  Mitsubishi  Interna-
 tional  Corporation  in  964  in
 the  name  of  the  company,  but
 misappropriated  by  Dr.  Teja
 as  his  personal  money......
 (Interruption.  )

 I  .am  not  saying  this,  this  is  said  by
 the  Shipping  Corporation,
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 Shri  Hari  Vishnu  Kamath:  The  next
 one  is:

 (2)  |  Sh.  per  DWT  charter  hire
 of  “Chandragupta  Jayanti”
 taken  by  Dr.  Teja  personally
 for  9  months.

 (3)  Amount  of  Dollars
 stated  by  Am-Indo,  New
 York,  as  paid  to  Mitsubishi
 Heavy  Industries,  but  not  re-
 ceived  by  Mitsubishi.

 486906

 (4)  Amount  of  Dollars  95i26
 stated  by  Am-Indo,  New
 York,  as  paid  to  Mitsubishi
 Shoji  Kaisha  of  Tokyo,  but
 not  received  by  Mitsubishi
 Shoji.”

 Then,  £0,000  claimed  by  Dr.  Teja
 to  have  been  paid  as  part  payment  for
 purchase  of  Adi  Jayanti  to  the  sellers,
 but  not  actually  paid  by  him.  Then,
 secret  commissions  received  by  Dr.
 Teja  from  Mitsubishi  Heavy  In-
 dustries  personally  or  through  nomi-

 An  hon.  Member:  It  was  all  men-
 tioned  yesterday.

 Shri  Hari  Vishnu  Kamath:  If  some
 one  has  mentioned,  I  will  not  read  it.

 Mr.  Deputy-Speaker:  He  should
 conclude  now.

 Shri  Hari  Vishnu  Kamath:  |  will
 wing  up  in  three  minutes.

 Yesterday,  there  was  a  reference
 by  my  hon.  friend,  Dr.  Lohia,  to  Dr.
 Teja’s  presence  in  ‘Tashkent  and  there
 was  a  clarification  by  Shri  Swaran
 Singh,  Perhaps,  there  was  a_  slight
 lapse  of  memory  somehere.  But  it  is
 a  fact  that  ten  days  before—this  can
 be  checked  from  the  records  of  the
 Company  at  Delhi,  at  their  Jorbag
 office,  Dr.  Teja  was  in  Moscow;  not
 when  Shastriji  was  there,  but  a  few
 days  before.  He  had  gone  to  Moscow
 and  from  there  he  wrote  to  his  office

 .
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 here,  of  course  a  few  days  before  the
 Tashkent  Agreement,  There  was  a
 slight  error,  there  was  a  slight  mis-
 take  of  which  much  was  made  by
 Shri  Swaran  Singh.

 I  will  now  come  to  the  end  and
 wind  up  my  speech.  I  will  take  up
 other  matters  when  I  move  the
 amendments.  I  would  demand,  there-
 fore,  that  the  Prime  Minister  give  up
 her  shilly-shallying  and,  may  I  say
 dilly-dallying  also,  and  ensure—yes-
 terday  the  reference  to  want  of  extra-
 dition  treaty  with  France  was  an  eye-
 wash;  did’  we  not  carry  out  negotia-
 tions  with  other  governments  for  the
 extradition  of  Walcott,  who  is  now
 standing  trial  in  Madras?—I  do  not
 know,  but  I  do  hope  that  President
 De  Gaulle  will  not  stand  in  our  way
 that  we  get  hold  of  that  person  whom
 even  Shri  Thirumala  Rao,  a  former
 Director,  describes  as  a  near  criminal,
 who  is  a  plunderer  of  the  exchequer.
 Therefore,  |  demand,  first,  that  the
 Government  appoint  a  Commission  of
 Inquiry  under  the  Commissions  of
 Inquiry  Act  consisting  of  the  highest
 personnel  who  will  inspire  confidence,
 assisteq  by  the  CBI  and  Interpol  in
 this  matter,  and  nobody  who  has  been
 associated  with  Dr.  Teja  himself
 should  be  allowed  to  go  scotfree.  Even
 the  provident  fund  trustees—I  am
 sorry  to  see  that  our  colleague,  Shri
 Thirumala  Rao  was  also  a  provident
 fund  trustees—must  be  asked  to  ex-
 plain  why  the  provident  fund  has  not
 been  utilized  for  the  purpose  for
 which  it  was  intended.  That  is  the
 information  I  have  got.  We  must  get
 a  clear  account  from  him  and_  his
 colleagues.  Knowing  him  as  I  do,  I
 am  sure  he  will  do  it,  sooner  or  later.
 I,  therefore,  demand  that  these  trans-
 actions  dating  from  96l  should  be
 properly  accounted  for.

 I  am  given  to  understand  that  Dr.
 Subbarayan,  who  was  the  Minister  of
 Transport  then,  was  opposed  to  these
 transactions,  Yet,  jt  went  through.

 Lastly,  a  person  who  was  working
 on  the  secret  files  of  Shri  Jawaharlal
 502  (Ai)  LSD—7.
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 Nehru  during  his  time  and  after  his
 death,—He  was  dealing  with  secret
 letters,  arranging  them,  and  collecting
 them  for  historical  purposes—a  man
 called  Rajan,  was  suddenly  drafted  by
 the  shipping  company  ang  enployed
 there;  he  is  s#ill  employed  there.  He
 was  doing  a  good  job  in  the  Museum.
 I  do  not  know  whether  he  carried  any
 letters  with  him  when  he  went.  For-
 merly,  he  was  only  a  stenographer,
 but  today  he  is  in  that  company,  work-
 ing  on  a  sa’ary  of  Rs.  2,000  a  month.
 These  facts  are  lurid  facts.  And  !
 would  not  be  surprised  if  the  letters,
 correspondence  between  Dr.  Teja  and
 Shri  Jawaharlal  Nehru  have’  been
 spirited  away  or  have  disappeared;  3
 do  not  know  what  has  happened.

 It  is  a  very  sad  story,  lurid  story.
 one  of  the  worst  brought  to  light
 after  the  CBI  episode,  and  yet  the
 Government  still  continues  to  sit  in
 the  treasury  benches.  I  demand  that
 they  should  resign  as  a  token  of  ato-
 nement.  Let  the  party  re-elect  them
 and  let  them  come  to  power  again.
 But,  let  them  come  to  power  again.
 But,  let  them  resign,  in  the  first  place,
 as  a  token  of  atonement  for  the  cri-
 minal  conspiracy,  with  a  buccaneer  in
 the  grand  style.

 Mr.  Deputy-Speaker:
 Reddy.

 Shri  Shinkre  (Marmagoa):  Since
 for  no  fault  of  ours,  our  Group  was
 not  permitted  to  take  part  in  this  de-
 bate,  I  would  request  you  to  permit
 us  to  ask  one  or  two  questions.

 Mr.  Deputy-Speaker:  He  may  ask
 one  question.

 Shri  Shinkre;  I  want  only  a  clarifi-
 cation.  Yesterday,  while  Shri  Harish
 Chandra  Mathur  ang  some  other  mem-
 bers  asked  the  question  repeatedly
 why  the  Government  dig  not  take
 over  the  company,  why  they  restrict-
 ed  the  take-over  to  only  manage-
 ment,  the  Minister,  if  I  heard  him
 correctly,  saiq  something  to  the
 effect....

 Shri  Sanjiva  Reddy:  I  wil]  tell  wou
 again.  Why  do  you  depend  on  me-
 mory?  I  will  answer  that  point.

 Shri  Sanjiva
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 Shri  Shinkre:  In  this  connection,  I
 would  like  to  point  out  that  the
 Metal  Corporation  of  India  was  taken
 over  for  more  or  less  the  same  rea-
 sons.  At  that  time,  the  Government
 did  not  feel  any  hesitation  in  taking
 over  the  whole  compan},  nationalising
 ft.

 Then,  in  clause  (4),  sub-clause  (l)
 (d)  it  is  stated:

 “as  from  the  date  of  the  noti-
 fieq  order,  all  the  properties,
 assets  and  effects  of  the  company
 shall  be  deemeg  to  be  in  the  cus-
 tody  of  the  Board  of  Control....”

 l  want  to  know  why  the  word  “liabi-
 lities”  has  not  been  mentioneq  here.
 Does  that  mean  that  Government  oniy
 want  to  take  over  the  assets  of  the
 company  and  do  not  want  to  take  over
 the  liabilities?  Because,  all  the  liabi-
 lities  of  the  company  are  the  moral
 responsibility  of  this  Government.  I
 am  saying  this  because  Dr.  Teja  was
 shrewd  enough  in  projecting  the  im-
 pression  all  over  the  country,  and
 abroad  too,  that  this  is  practically  a
 Government  of  India  enterprise,  This
 standing  guarantee  of  the  order  of
 Rs.  20.25  crores  was  an  easy  weapon
 to  convince  everybody  at  large  that
 this  is  really  a  Government  of  India
 concern.  So,  Government  cannot  shirk
 its  responsibility  regarding  these  lia-
 bilities.  |  think  the  Minister  must
 make  jt  clear  in  his  reply  that  the
 Government  will  stand  by  every  liabi-
 lity  of  this  company,  which  is  a  bona
 fide  liability.

 The  third  and  final  point  is  that
 the  Minister  should  also  enlighten  the
 House  as  to  who  is  morally  respon-
 sible  or  the  creation  or  existence  of
 this  situation.  Unfortunately,  some
 of  them  belong  to  this  House  also.
 Are  they  not  morally  responsible  tor
 the  growth  of  tycoons  like  Dr.  Teja?
 ‘his  point  should  also  be  clarified.

 Shri  Sanjiva  Reddy:  I  think  the
 history  of  this  company  was  an  un-~-
 fortunate  history.  It  was  started  with
 2  very  great  ideal,  the  development
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 of  shipping  in  this  country,  We  were
 short  of  tonnage  and  we  were  depend-
 ing  on  foreign  ships,  India  had  to
 develop  shipping  ang  great  fforts
 were  being  made  in  that  dire:tion.  I
 am  really  happy  to  say  that  Pandit
 Jawahatlal  Nehru  himself  took  sum2
 initiative  in  the  matter.  He  was  very
 anxious  to  build  up  the  tonnage  of
 shipping  in  this  country  so  that  arti-
 cles  could  be  carried  to  India  and
 from  India  under  Indian  flag.  So,
 offers  or  inducements  were  given  to
 shipping  companies  to  bui'd  up  ton-
 nage.  Some  companies  wanted  con-
 cessions  like  interest-free  loans  and
 other  facilities.  Here  was  a  company
 which  came  forward  with  a  new  offer.

 Shri  J.  B.  Kripalani:  At  that  time,
 the  Prime  Minister  as  warned  against
 giving  such  large  sums  to  one  com-
 pany  which  had  no  standing  at  all.

 Shrj  Sanjiva  Reddy:.  If  the  hon.
 Member  will  bear  with  me  for  a  few
 minutes,  I  will  explain  everything.
 The  same  point  was  made  by  some
 Members  yesterday  also,  In  fact,  Shri
 Mathur  referred  to  the  proceedings  of
 the  House  a  few  years  ago  ang  the
 questions  ang  ansWers,  If  hon.  Memb-
 ers  think  that  Dr.  Teja  was  given
 a  loan  when  the  company  was  started,
 they  are  making  a  mistake.  All  the
 precautions  were  taken  at  the  time
 of  grant  of  loan.  The  grant  of  0  per
 cent  of  the  price  was  on  delivery
 when  the  ship  was  handed  over  to  ihe
 representative  of  the  SDFC.  He  went
 there  on  behalf  of  the  Government
 and  took  charge  of  the  ship.  It  is  only
 then  that  a  guarantee  of  paying  90
 per  cent  was  given  to  the  ccmpany
 by  the  S.D.F.C.

 Shri  J..B.  Kripalani;  Let  me  igain
 inform  you  that  the  Prime  Minister
 considered  this  Teja  as  a  great  genius
 in  shipping.

 Shri  Sanjiva  Reddy:  May  be  so.

 Sir,  when  a  great,  elderly  leader
 gets  up  I  do  not  want  to  stand;  I  will
 certainly  yielg  to  him  any  number  of
 times  that  he  gets  up,  but  I  will  only
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 appeal  to  him  to  wait  for  a  few  mi-
 nutes  and  hear  me.  1  have  been  hear-
 ing  all  the  speeches,  Of  course,  when
 an  elder  leader  like  him  gets  up,  3)
 cannot  be  standing  and  blocking  him

 It  may  be  a  matter  of  opinion  and
 whether  who  had  high  opinicn  about
 whom,  At  times  I  have  a  wronz  opi-
 nion  about  some  people  and  I  discovet
 that  they  are  crooks.  We  do  make
 mistakes  about  the  assessment  cf  peo-
 ple.  It  is  quite  possible  that  Dharma
 Teja  as  assesseq  in  a  wrong  way  and
 today  we  have  discovered  that  he  is  a
 crook.  Nobody  is  anxious  to  protect
 him  and  say  that  he  is  a  great  man.
 He  gave  a  fresh  and  a  new  idea  which
 caught  the  imagination  of  Panditji.
 He  wanted  to  deve'op  shipping.  His.
 only  interest  was  that  shipping  ir
 India  should  be  developed  so  that  we
 may  not  be  dependent  on  foreign  flag:
 coming  to  India  carrying  our  goods  in
 and  out  of  India.  That  was  the  noble
 attitude  that  Panditji  took.  Unfortu-
 nately,  this  man  did  things  which
 were  wrong.  He  is  a  bad  man.  The
 mistakes  he  committed  and  the  part
 he  played  was  not  known  even  to  the
 directors,  let  alone  Pandit  Jawaharlal
 Nehru,  The  directors  of  the  company
 dig  not  know  that  this  man  had  some
 secret  dealing  with  so’  many  different
 companies  in  different  countries.  He
 dig  all  this.

 Shri  Madhu  Limaye  placed  on  the
 Tab'e  a  report  of  the  Shipping  Cor-
 poration.  It  is  no  secret  document.

 at  मधु  लिमये  :  तो  उसको  टेबल  पर
 क्यों  नहीं  रखा  ?

 Shri  Sanjiva  Reddy:  I  placed  on  the
 Table  some  things  which  came  to  my
 notice  earlier.  There  is  absolutely  no
 secret  document.

 (Badagara):
 the

 Shri  A.  V.  Raghavan
 Why  did  you  not  place  it  on
 Table?

 Shri  Sanjiva  Reddy:  I  am  not  yield-
 ing,  Sir  If  I  yieldeq  to  Kripalaniji,  it
 was  a  different  thing.  All  the  Memb-

 BHADRA  3,  888  (SAKA)  Shipping  Company  7108 etc.  Bill
 ers  had  the  privilege  of  spealing.  }
 would  appea!  to  them  to  hear  me.

 The  serious  instances  were  brought
 to  my  notice.  For  instance,  he  took  a
 loan  from  the  Mitsubishi  Finance
 Corporation  in  America  of  Rs.  90
 lakhs.

 Shri  Indrajit  Gupta  (Calcutta  South
 West):  Japan,  not  America,

 Shri  Sanjiva  Reddy:  But  just  ima-
 gine,  they  did  not  know  that  he  forged
 a  resolution  of  the  Company,  gave  it
 to  the  company  in  America  and  took
 Rs.  90  lakhs  on  the  basis  of  a  reso!u-
 tion  of  the  company  to  the  effect  that
 the  money  must  be  handed  over  to
 Dr,  Teja—not  to  the  Chairman  of  the
 Company,  not  to  the  Company  but  to
 Dr.  Teja.  In  his  personal  name  he
 took  the  money  and  put  it  in  the  State
 Bank  of  Indian  in  London.  Rs.  20
 lakhs  were  withdrawn  ang  Rs.  70  lakhs
 are  still  there.  He  wanted  to  withdraw
 that.  At  that  stage  we  took  it  over,
 went  to  the  court  ang  got  a  stay  order
 in  a  matter  of  hours.  We  knew  pretty
 well  that  immediate’y  after  the  com-
 pany  was  taken  over  he  would  with-
 draw  that  Rs.  70  lakhs  also;  so,  we
 went  to  the  court  and  got  a_  stay
 order.  It  is  a  civil  case.

 About  the  commission  of  chartering
 to  foreign  firm  and  5  shillings  to  be
 credited  to  the  company  and  one  shil-
 ling  to  be  credited  to  his  personal  ac-
 count  which  means  a  few  lakhs  of
 rupees,  it  is  also  discovered  and  I
 placed  some  time  ago  that  informa-
 tion  also  on  the  Table  of  the  House.
 A  criminal  case  has  already  been  in-
 stituteq  against  him.  Wherever  pos-
 sible  criminal  cases  have  been  _insti-
 tuted.

 All  these  defects  came  to  our  notice
 and  these  defects  were  not  known

 even  to  the  directors.  He  was  dealing
 separately,  behind  the  back  of  the
 directors  and  everybody,  with  foreign
 companies  in  different  countries  about
 chartering  in  different  countries,  about
 Mitsubishi,  commission  for  purchasing
 the  ships.  All  these  things  were  done
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 by  him  and  Rs.  3  crores  were  collected
 by  him  in  this  manner  without  the
 company  knowing  about  it.

 All  these  things  came  to  light  only
 after  the  company  was  taken  over.
 They  were  not  known  because,  after
 all,  there  was  only  one  Government
 representative  on  the  company  and  he
 Was  dealing  with  everything.  Every-
 body  thought  that  the  whole  money,
 the  share  capital,  belonged  to  him
 and  Mr.  Kulukundis.  Therefore  the
 other  directors  who  had  absolutely  no
 interest  in  the  company  did  not  rather
 know  the  nefarious  activities  of  this
 Dr.  Teja.

 Shrimati  Yashoda  Reddy  (Kurnool):
 Why  are  you  calling  him  Dr.?

 Shri  Sanjiva  Reddy:  I  do  not  know
 whether  he  is  a  doctor,  but  he  calls
 himself  a  doctor  and  we  lose  nothing
 by  saying  that..

 Anyway,  these  things  came  to  light.
 Are  we  keeping  quiet?  Apart  from
 the  whole  history  of  Kaul  being  ap-
 pointed  or  somebody  purchasing  a
 transistor,  ete  (Interruption)

 Shri  Hari  Vishnu  Kamath:
 lusion,  conspiracy.

 In  col-

 Shri  Sanjiva  Reddy:  These  things
 will  be  answered  by  other  people,
 about  the  Indian  Embassy  and  all
 that;  the  Transport  Ministry  cannot
 answer  them.

 हैं  सदन  में  ।

 Shri  Sanjiva  Reddy;  Perhaps  I  will
 not  be  able  to  answer  those  small
 things  of  something  being  purchased
 ang  all  that.  Perhaps  the  other  min-
 istries  wi!l  answer  them  at  the  appro-
 priate  time.

 Shri  Hari  Vishnu  Kamath:  You  know
 that  Shri  Venkataraman  was  sacked
 for  taking  bush-shirts  etc.
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 Shri  Sanjiva  Reddy:  Did  the  Gov-
 ernment  take  any  action  or  not  the
 moment  we  came  to  know  of  it?  The
 moment  there  was  suspicion  we  took
 over  this  company.  Within  eight  days
 we  took  action,  I  would  remind  this
 House,  with  the  permision  of  the  Prime
 Minister.  It  is  not  as  though  the
 Minister  concerned  or  the  Transport
 Department  took  action  by  itself,
 independently,  No.  Specifically  I  with
 the  permission  of  the  Prime  Minister
 action  was  taken  and  a  committee
 was  appointed  within  eight  days.

 श्री  सबु  लिमये :  जब  एन्फ़ोसं मेंट  ब्रांच
 ने  सरकार  को  कहा  था,  तो  फिर  तेजा
 को  गिरफ्तार  क्‍यों  नहीं  किया  गया  ?  मंत्री
 महोदय  इस  का  जवाब  दें  |

 Shrj  Sanjiva  Reddy:  I  am  not  pre-
 pared  to  yield.  I  have  heard  enough
 from  Shri  Madhu  Limaye.  I  am  not
 prepared  to  yield  to  him.  I  have  heard
 enough  of  these  charges  from  him.
 He  has  been  repeating  the  slogans  and
 the  same  scandals.  All  that  is  being
 repeated  on  the  floor  of  this  House.  I
 am  not  prepared  to  hear  any  more;  I
 have  heard’  enough.

 श्री  मघु  लिमये  :  मंत्री  महोदय  को
 गुस्सा  क्‍यों  ञ्  रहा  है।

 Mr.  Deputy-peaker:
 down.  Hear  him  now.

 Please  sit

 श्री  मधु  लिमये  :  मंत्री  महोदय  ने
 कहा  है  कि  मैं  स्कडल  am  फैला  रहा  हूं  ।
 मैंने  कौनसा  स्केंडल  फैलाया  है  ?

 Shri  Sanjiva  Reddy:  This  action  was
 taken  within  eight  days  with  the  spe-
 cific  permission  of  the  Prime  Minister.
 I  took  the  file  to  her  and  requested  her
 that  I  am  taking  this  action.  She  said,
 “Go  ahead  now”.  The  Committee  must
 say  what  is  wrong  with  the  company
 if  I  have  to  come  and  say  it  on  the
 floor  of  this  House.  Who  am  J  to  do
 that?  What  do  I  know?  At  least,
 what  do  many  Members  know?  So,
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 let  Shri  Sukhtankar  and  a  representa-
 tive  of  the  Auditor-General  go  into  it.
 It  was  only  then  that  Teja  came.  Once
 he  saw  me  and  I  said,  “No,  Mr.  Teja,
 I  cannot  say  anything  hand  off  what-
 ever  proposal  you  have,  I  am  prepared
 to  have  it  examined.”

 Shri  Indrajit  Gupta:  Why  did  you
 not  arrest  him?

 Shri  Sanjiva  Reddy:  There  was  no
 question  of  arresting  him.  There  was
 absolutely  nothing  before  us  then  ex-
 cept  the  papers  given.  You  cannot
 arrest  a  person  without  establishing
 something.  I  was  trying  to  collect  in-
 formation  to  arrest  him.  It  is  only
 after  collecting  information  that  he  can
 be  arrested.

 st  मु  लिसये  :  एन्फ़ोसंमेंट  ने  कहा
 था  कि  उस  को  गिरफ्तार  कर  लिया  जाये  1

 Shri  Raghunath  Singh:  (Varanasi):
 It  is  a  peculiar  procedure  adopted  by
 him.  He  has  got  a  chance  to  ask  any
 question  in  the  end,  not  now.

 Shri  Sanjiva  Reddy:  I  had  been
 hearing  what  all  they  said.  They  must
 patiently  hear  me  also.  It  is  not  as
 though  anybody  had  any  soft  corner
 for  him.  We  can  arrest  him,  but  we
 must  first  gather  the  material.  Of
 course,  the  anonymous  petitions  are
 there.

 डा०  राम  मनोहर  लोहिया  :  (फरुखाबाद )
 अब  तो  यह  मैटीरियल  झा  गया  है  |

 Shri  Sanjiva  Reddy:  Hear  the
 please.

 Shri  Narayan,  supposed  to  be  the
 General  Manager  of  this  firm,  his
 nephew  or  somebody,  had  given  some
 papers  in  the  office  of  late  Lal  Baha-
 durji  Shastri,  But  would  you  believe
 it  that  the  same  Shri  Narayan  writes
 to  us  again  saying  that  he  never  gave
 any  paper  in  anybody’s  office?  It  is  in
 writing,  While  those  pefitions  or  alle-
 gationg  are  unsigned,  the  papers  sup-
 posed  to  be  given  to  Lal  Bahadurji’s
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 office,  which  were  handed  over  to  the
 Transport  Ministry  after  Lal  Baha-
 durji  died,  the  same  man  wirtes  offi-
 cially  again  under  signature  that  he
 never  gaVe  any  paper  to  anybody,  not
 even  to  Lal  Bahadurji’s  office.  Here  is
 the  man  who  makes  the  allegations.
 But  still  we  wanted  to  make  use  of
 the  allegations  and  inquire  into  them.
 That  is  why  we  appointed  a  com-
 mittee  of  Shri  Sukhtankar  and  a  re-
 presentative  of  the  Auditor-General.
 But  this  Dr.  Teja  and  his  office  did
 not  co-operate  with  them.  They  did
 not  give  the  necessary  material  and
 the  papers.  Therefore  we  said  that  the
 best  way  of  getting  the  information
 was  to  take  it  over.  The  preliminary
 information  the  Government  had  was
 that  there  was  something  suspicious,
 but  unless  you  took  over  ang  had  the
 full  information,  you  will  not  be  able
 to  prosecute  hit,  civil  or  criminal.
 Therefore,  we  had  a  conference.  The
 Cabinet  appointed  a  committee,

 Shrj  Hari  Vishnu  Kamath:  Why  not
 appoint  a  Commission  of  Inquiry
 straightaway?

 Shri  Sanjiva  Reddy:  The  Cabinet
 consideregq  this.  We  had  a  meeting—
 the  Finance  Minister,  the  Law  Minis-
 ter  and  the  Transport  Minister.  The
 officials  also  met,  We  took  a  decision
 that  before  we  dig  anything  we  must
 immediately  take  it  over  without  giv-
 ing  him  any  time  so  that  we  might
 get  at  the  truth,  You  cannot  get  at  the
 truth  without  looking  into  the  things
 and  getting  these  things.  We  would  not
 have  known  this  that  he  had  _  secret
 dealings  outside  India  but  for  our
 snatching  these  papers  and  all  that.
 Therefore  we  took  this  decision.

 One  frieng  has  asked:  Why  is_  it
 that  we  have  taken  five  years;  why
 is  it  that  it  was  not  nationalised?  Et
 was  discussed  in  the  sub-commiitee.
 The  Law  Minister  was  there.  We  made
 a  mistake  in  that  case  and  then  it  was
 stayed  in  the  court.  I  was  in  charge
 of  that  also,  the  Metal  Corporation
 case.  Therefore  if  you  wanted  to  get
 hold  of  it  immediately,  without  any
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 waste  of  time,  and  discover  the  mis-
 take  that  he  had  committed,  the  best
 way  was  to  take  it  over  for  a  short
 Period  so  that  no  court  will  interfere
 and  no  stay  order  will  be  given.
 Ater  taking  over  the  Company,  if  you
 want  to  nationalise,  you  may  do  that.
 The  Company  has  to  be  taken  over  so
 that  we  know  what  is  the  liability,
 how  much  he  has  swindled  and  where
 are  the  ships.  If,  suppose,  he  had  gone
 to  the  court  and  if  there  was  a  stay
 order,  all  the  ships  of  this.  Company
 numbering  about  22  would  have  been
 stayeq  in  different  ports;  they  would
 not  have  come  under  our  control.  We
 were  anxious  to  see  that  the  accounts
 and  the  ships  were  taken  over  by  Gov-
 ernment  first,  so  that  we  can  get  at
 the  truth  ang  also  get  the  ships  run-
 ning,  earning  money.  The  annual  in-
 come  of  the  Company  is  Rs.  3,50,00,000
 and  you  cannot  allow  ‘the  ships  to  be
 impounded  in  different  ports  because
 of  litigation.  Therefore,  we  had  to
 take  over  for  a  limited  period  to  begin
 with.  When  there  is  a  civil  case  pend-.
 ing,  the  ownership  is  not  decideq  and
 any  foreign  company  wanting  money—
 there  are  a  number  of  liabilifies  by
 this  man  purchasing  ships,  particul-
 arly  servicing  in  different  ports—
 could  impound  them.  It  was  jimpound-
 ed  twice  before  we  took  over  because
 he  hag  not  paid  money  to  different
 foreign  companies.  Therefore,  it  was
 decided  that  we  should  take  over  the
 Company  for  five  years  initially  to  be
 extended  by  another  five  years,  within
 which  time  we  can  easily  find  out  the
 position.  This  is  very  simple  and  I
 do  not  know  why  my  hon.  friends  do
 not  understand  this  fact.  Rs.  3  crores
 have  been  swindled  by  him.  We  have
 discovered  that  and  that  money  has
 to  be  recovereg  from  him.  How  are
 you.  going  to  recover  that  from  him?
 He  is  in  a  foreign  country;  he  does
 not  have  property  here.

 Shri  Hari  Vishnu  Kamath:  No  be-
 nami  property  even?

 Shri  Sanjiva  Reddy:  The  only  way
 by  which  we  can  recover  the  money
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 from  him  is  by  attaching  his  shares  in
 this  Company;  he  is  ‘supposed  to  have
 Rs.  2.2  crores  here.  In  addition  we
 have  attached  about  Rs.  70  lakhs  in
 the  courts.  Therefore,  if  we  attach  his-
 shares  through  courts,  he  will  have
 absolute y  no  interest  in  the  Company
 in  future;  then  it  will  be  in  the  public
 sector  automatically  without  your  ask-
 ing  for  it.  Company  had  _  lost  about
 Rs.  3  crores  and  we  have  to  recover
 that  money.  He  has  no  other  pro-
 perty  in  India.  We  can  only  attach
 the  shares  in  the  company  which  are
 standing  in  his  name  ang  also  in  the
 name  of  Kulkundis,  which  are  sup-
 posed  to  be  Rs.  2.2  crores  and  Rs.
 70  lakhs  respectively.  Then  automa-
 tically  the  Company  will  be  ours.

 He  may  have  swindled  the  money;
 he  may  be  a  cheat,  but  I  may  tell  this
 hon.  House  that  the  Company  is
 there  and  the  ships  for  which  we  have
 given  loans—ll  ships—are  there;  they
 are  running;  they  are  good  ships.  He
 may  have  taken  2  per  cent  commis-
 sion  on  each  ship,  about  Rs.  20  or  30
 lakhs,  but  the  ships  are  there  flying
 the  Indian  flag.  They  are  bulk  car-
 riers.  For  the  first  time  the  Company
 took  this  adventure  of  building  buik
 carriers  so  quickly  and  50  well.
 The  man  may  _  be  _  bad;  you  pro-
 secute  him;  you  put  him  in  jail.  I
 will  assure  Mr,  Lohia  and  _  other
 friends  (Interruptions)  that  a  meeting
 was  held  in  the  Home  Minister’s
 house—I  was  unfortunately  not  there—
 and  nobody  stood  in  the  way  of  this
 man  being  arrested.  Before  we  took
 over  this  Company,  the  Police  was
 doubtful  because  there  was  no  point  or
 any  specific  charge  against  him.  (In-
 terruptions)

 Shri  Nambiar  (Tiruchirapalli):
 Why  did  you  not  detain  him  under
 D.LR.?

 Shri  Sanjiva  Reddy:  That  is  a  diffe-
 rent  thing—detaining  a  person.and  all
 that.
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 डा०  राम  सम.हर  लेहिया  :  अब
 अध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  1

 (ब्यवधान)  :  मैं  व्यवस्था  का  प्रश्न
 रख  रहा हूं  |  मंत्री  महोदय  दो  बातों  को
 मिला  रह  हैं।  एक  बात  तो  यह  है  कि
 कंपनी  लेने  के  पहले  जो  उन  के  पास  इत्तिला
 थी  और  एक  कंपरन  के  लेने  के  बाद  जो
 इत्तिलायें  हो  गई  ।  श्रब  उन  को  पता  है  कि
 यह  धोखेबाज़  हैँ,  चोर  हैँ,  इस  ने  तरह  तरह
 की  बदमाशो  की  है,  इसने  दस्तावेज  जाली
 बनाये  हैं,  इप  ने  कमोशन  लिया  है,  चेयर-

 मैन  रहते  हुए  इपने  अ्रमानत  में  खयानत
 की  है,  मैंने  ताजोरात  हिग्द  को  चार  पांच
 दफ़्य  बतायी  हैं,  तो  इस  के  बाद  इसकों
 गिरफ्तार  करने  में  एक  मिनट  की  भी  देर
 क्‍यों  लग  रही  है  और  एक  इस  के  साथ
 साथ  मैं  कह  कि  जब  यह  कहते  हैं  कि  फ्रांस
 के  साथ  हमारा  कोई  एक्सट्रेंड/शन  =  ट्रीटी
 नहीं  है  इसलिये  उस  को  बला  नहीं  सकते
 यहां  से  तो  मैं  आपको  लारेंस  के  हूँड  बुक
 आफ  पब्लिक  इन्ठरनशनल  ला  का  एक  वाक्य
 सुना  ते  देता  हूं,  वह  भयप्रेज़ी  में  है  :

 “The  best  authorities  hold  that  in
 the  absence  of  special  treaty  stipu-
 lations,  such  surrender  cannot  be
 demanded  as  a  right,  though  it  may
 be  granted  as  a  matter  of  comity.”

 हरएक  आदमी  आपने  हाइन  से  लेकर  के  जितने
 भी  बड़  बड़  कानून  के  वत्ता  हैं  वह  कहते  हैं
 कि  साध।रण  अपराध  के  मामलों  में  अपराधी
 को  चाहे  दो  देशों  की  आपस  में  संधि  हो  या
 न  हो,  वह  दूसरे  देश  दे  दिया  करते  हैं,  सौप
 दिया  करते  हैं  1  इपलिये  श्री  रेड्डी  को
 तब  यह  साफ  जवाब  देना  चाहिए  कि  क्‍यों
 नहीं  गिरफंतार  कर  रहे  हैं  ।  गिरफ्तार
 नहीं  करते  हैं,  तो  पूरा  शक  इन  लोगों  के  ऊपर
 जाता  है  1

 Shri  Raghunath  Singh:  Is  it  a  speech
 or  a  point  of  order?  What  is  the  point
 of  order  in  that?
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 Mr.  Deputy-Speaker:  There  is  no
 point  of  order.  He  may  please  sit
 down,

 Bo  राम  मतोहर  लोहिया  :  दो
 चोजों  को  मिला  रहे  हैं।  मैं  आपसे
 झपील  करता  हूं  कि  इस  का  अच्छी  तरह  से
 जवाब  दिलाइए  ।

 Shri  Sanjiva  Reddy:  When  it  is
 accepted  that  criminal  cases  have  been
 registered  against  him,  then  he  has  to
 be  arrested.  The  only  point  is  how
 he  can  be  arrested.  Dr.  Lohia  has
 suggested  a  way  of  doing  it.  If  it  can
 be  done,  we  shall  be  very  happy.  We
 shall  examine  that  with  the  Home
 Ministry.

 Bio  राम  मनोहर  लोहिया:  मुझे
 कहें  तो  मैं  एक  मिनट  में  उप्त  को  गिरफ्तार
 करके  दिखाता  हूं  |

 Mr.  Deputy-Speaker:  He  cannot  go
 no  like  this.  He  may  resume  his  seat.

 Shri  Sanjiva  Reddy:  Dr.  Lohia  has
 suggested  a  way  of  doing  it.  I  have
 got  it  before  me.  We  attach  a  great
 value  for  his  opinion.  We  shall  see  if
 it  is  legally  possible.

 Shri  Nambiar:  It  is  a  genuine  ques-
 tion.

 Shri  Sanjiva  Reddy:  What  is  genuine
 question,  after  all  these  explanations?
 He  has  not  come  to  India  after  we  took
 over  this  Company.  (Interruptions).
 He  only  came  to  negotiate  about  selling
 ships.  He  wanted  loan  first.  I  shall
 tell  you.  Mr.  Mehrotra  or  somebody
 who  was  mentioned  as  Vice  Chairman
 came  only  for  a  few  weeks;  he  came
 for  an  assistance  of  Rs.  3  crores.  But
 Government  refused  saying,  “We  have
 already  given;  nothing  more  wiil  be
 given”.  Then  came  Dr.  Teja  with  a
 new  offer  that  he  may  be  permitted  to
 sell  the  ships  in  India  and  outside
 India.  It  was  then  that  he  came  here
 last  with  some  representatives  of  some
 English  company  and  he  was  here  for
 a  week  or  so.
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 श्री  सघु  लिसये  :  उसी  वक्‍त  एन्फोर्समेंट
 ब्रांच  ने  कहा  था  कि  गिरफ्तार  कीजिए।
 आप  न  नहीं  किया  |

 Shri  Sanjiva  Reddy:  That  is  totally
 wrong.  I  do  not  know  how  my  hon.
 frieng  gets  such  ideas.  He  gets  only
 such  ideas.  Nobody  saiq  that  he
 should  not  be  arrested.  He  must
 accept  the  information  that  is  before
 me.  They  never  said  that  he  is  going
 to  be  arrested  and  nobody  said,  “Do  not
 arrest”.  It  was  discussed  in  the  Home
 Minister’s  house  and  it  was  decided
 that  we  may  get  better  information  and
 more  material.  It  was  the  Enforce-
 ment  people  who  gave  this  information
 and  said,  “wait  for  some  time,  now
 gather  more  material  ang  evidence  and
 information;  and  then  we  shall  pick
 him  up”.  At  that  stage  he  was  in
 India  to  seek  the  permission  of  the
 Government  to  sell  his  ships.

 Shri  Hari  Vishnu  Kamath:  [I  am
 sorry  to  interrupt.  I  will  take  only
 half  a  minute.  Is  it  a  fact  that  Mr.
 Sukhthankar,  the  Chairman  of  the
 Committee,  suggested  to  the  Govern-
 ment  that  the  Committee  should  be
 empowered  under  the  Commission  of
 Inquiry  Act  so  as  to  enforce  attend-
 ance  of  persons  and  all  that,  and  the
 Government  decided  not  to  invest  it
 with  such  powers?

 Shri  Sanjiva  Reddy:  He  came  to  me
 and  .he  discussed.  Thereupon  we  de-
 cided  on  the  extreme  step  of  taking
 over  the  Comparry.

 Any  delay  would  have  been  danger-
 ous  because  the  ships  were  impounded
 in  different  ports  and  he  would  be
 swindling  further  money.  Why  do  you
 want  a  Commission  to  take  over  every
 thing?  We  took  the  extreme  step  of
 taking  over  the  Company;  my  friend
 May  not  agree  with  me,  but  it  was
 necessary.  If  somebody  was  to  look
 into  it  first  or  if  we  were  to  appoint
 a  Commission,  the  Commission  would
 quote  the  rules  and  then  he  would  go
 on  dodging.  Therefore,  we  thought
 that,  instead  of  resorting  to  this,  we
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 should  take  over  the  whole  Company;
 instead  of  trying  to  find  out  the  mis-
 takes  so  that  we  might  take  over  the
 Company,  we  took  the  final  step  of
 taking  over  the  Company.  Mr.
 Kamath  wants  me  to  take  the  first  step,
 the  second  step  and  so  on,  by  appoint-
 ing  a  Commission.  (Interruptions)

 Shri  Hari  Vishnu  Kamath  rose—

 Shri  Sanjiva  Reddy:  I  am  not  yield-
 ing.  As  I  said,  instead  of  finding  out
 the  mistakes  and  then  taking  over  the
 Company,  Government  took  the  deci-
 sion  that  taking  over  the  Company
 would  be  the  first  and  the  last  step,  so
 that  we  seize  the  Company.  If  we  had
 appointed  a  Commission,  what  would
 have  happened?  They  would  have
 said,  “Condemn  the  man  he  has  swind-
 led  so  much  of  money;  he  has  done
 this  and  he  has  done  that;  therefore,
 the  Company  should  be  taken  over.”
 But  then  we  woulg  have  had  to  wait
 for  six  months  for  the  report  to
 come.

 Shri  Hari  Vishnu  Kamath:  Why  did
 you  appoint  the  committee  first?

 Shri  Sanjiva  Reddy:  and
 during  that  period,  more  of  these
 things  might  have  happened,  and  then
 we  would  have  taken  over  the  Com-
 pany.

 Shri  Hari  Vishnu  Kamath:  Why  did
 you  appoint  the  commitee  first?

 Shri  Sanjiva  Reddy:  I  am  not  pre-
 pared  to  yield.  Shri  Kamath  has  had
 his  say  for  two  days.

 Shri  Hari  Vishnu  Kamath:  I  have
 not  spoken  for  two  days.  I  spoke  only
 today.

 Shri  Sanjiva  Reddy:  Then,  the
 charge  has  been  made  that  everybody
 is  trying  to  be  soft  to  this  man.  Why
 should  anybody  be  soft  to  this  man?
 After  all,  the  defects  in  the  company
 have  been  found  out  and  we  are  still
 probing  and  finding  out  what  action
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 shoulg  be  taken.  We  have  sent,  or
 rather  the  corporation  has  sent  its
 representatives  to  other  countries
 also,  such  as  Japan,  America  etc.
 Civil  suits  are  being  filed.  Criminal
 suits  are  filed  against  Dr.  Teja,  and
 if  any  possibility  is  there  either  for
 extradition  or  for  some  other  thing
 under  some  other  provision,  Govern-
 ment  will  not  shirk  their  duty  in
 bringing  him  to  India.  How  best  it
 can  be  done  is  a  point  which  the  Home
 Ministry  will  examine,

 Therefore,  [  may  assure  this  House
 that  tnere  is  absolutely  no  softness  to
 him  at  all.  He  is  a  cheat,  but  he  has
 cheated  not  the  Government  and  the
 people,  because  the  people’s  money  is
 safe  and  the  ships  are  there;  even  the
 loan  ‘amount  which  we  gave  was  not
 to  Dr.  Teja,  but  it  is  only  a  guaran-
 tee  to  the  ship-building  company.
 Everybody  has  been’  saying  that
 Rs.  20  crores  has  been  given.  It  is  only
 Rs.  5  crores  odd  that  has  been  given
 and  that  too  is  there  in  the  ships  and
 the  ships  are  with  us.  They  are  ply-
 ing.  All  the  captains  and  seamen  and
 everybody  who  is  manning  the  ships
 are  giving  ‘  their  total  co-operation.
 The  other  companies  also  are  co-cpe-
 rating  with  us.  Mitsubishis  whe  gave
 all  this  commission  and  al]  this  noney
 to  this  man  has  given  us  all  papers
 including  the  letters  written  by  Dr.
 Teja  asking  them  to  pay  the  connis-
 sion  and  all  that.  They  have  given  the
 originals  also,  apart  from  these  things.

 Shri  Indrajit  Gupta:  Why  did  they
 give  him  ante-dated  receipts?

 Shri  Sanjiva  Reddy:  That  is  exactly
 the  point,  Therefore,  we  are  getting
 all  co-operation.  Crimina]  cases  also
 have  been  registered  against  this
 man.  I  can,  therefore,  assure  the  House
 that  he  is  not  going  to  be  spared  and
 he  has  to  face  the  consequences  of  the
 law,  both  civil  and  criminal.

 My  friend  Dr.  Teja,  J  am  sorry,  my
 friend  Shri  Kamath.

 Shri  Hari  Vishnu  Kamath:  Truth
 comes  out  first.
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 Shri  Sanjiva  Reddy:  Shri  Kamath
 had  said  something  about  our  Ambas-
 sador  getting  the  articles  that  were
 given  to  the  Embassy,  or  the  articles
 that  were  supposed  to  be  given  to  the
 Embassy.  I  am  told  that  they  are  gifts
 by  Mrs.  Teja  to  the  Embassy.  It  is
 not  personal  gifts  to  the  Ambassador.
 That  is  what  I  am  told.  That  is  the
 information  that  J  have,  None  of  then
 is  her  to  defend  himself.  Mr.  Kaul  is
 not  here.  I  am  told  that  those  things
 were  gifts  to  the  Embassy  fron  Mr.
 and  Mrs.  Teja.

 Shri  Nambiar:  Mrs.  Teja  too?  Is
 Mrs.  Teja  in  France  or  in  Indiu?

 An  hon.  Member:  Why  is  Shri  Nam-
 biar  interested  in  that?

 Shri  Sanjiva  Reddy:  I  think
 must  be  with  her  husband.

 she

 Shri  Hari  Vishnu  Kamath:  The
 hon.  Minister  says  that  they  were
 things  for  the  Embassy,  May  I  know
 whether  it  was  proper  or  in  ord2r  for
 an  Emabssy  to  place  orders  for  its
 requirements  with  a  private  shipping
 company  or  to  accept  things  from  a
 private  shipping  company?

 Shri  Sanjiva  Reddy:  The  Ambassa-
 dor  is  not  here  to  defend  him-
 self

 Shri  Hari  Vishnu  Kamath:  Was  it
 proper  for  the  Embassy  to  place  or-
 ders  with  the  private  shipping  com-
 pany  for  an  8  mm.  projector  or  a  6
 mm,  projector  and  so  on?

 Shri  Nambiar:  My  humble  request
 to  the  hon.  Minister  is  this.  In  order
 to  apprehend  Dr.  Teja,  it  is  neves-
 sary  to  know  where  Mrs.  Teja  is.  Is
 she  in  India  or  in  France?  I  am  asking
 this  question  in  all  seriousness

 Shri  Sanjiva  Reddy:  I  think  the
 police  will  take  care  of  it.  If  Shri
 Nambiar  has  any  information,  he  can
 pass  it  on  to  the  police,  and  they  will
 be  very  very  happy  to  know  it,
 pecause  I  amtold.
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 Mr.  Deputy-Speaker:  It  is  a  matter
 for  the  husband  and  wife  and  not  for
 us,

 Shri  Sanjiva  Reddy:  One  hon.  Mem-
 ber  had  suggested  that  Shri  Narayana
 was  removed  ‘because  he  had  given  in-
 formation.  Between  the  uncle  and  the
 nephew  |  do  not  know  what  happened.
 Shri  Narayana  was  an  employee  of  the
 Khadi  Board  somewhere  in  Hyderabad,
 and  all  of  a  sudden  he  came  and  be-
 came  general  manager  on  a  salary  of
 a  few  thousands  of  rupees  a  month.
 Then,  he  left  him  again.  Why  he  came
 in  and  why  they  quarrelled  is  a  family
 ‘affair  between  the  uncle  and  the  ne-
 phew.  Anyway,  the  information  that
 ‘Shri  Narayana  gave  was  very  useful.

 डा०  राम  मनोहर  लं,हिया  :  उपाध्यक्ष
 महे,दव,  फ्रयड  साहब  का  नाम  आपने  ज़रूर

 सूता  होगा,  इत  के  मन  के  अन्दर  वह  बात  हैं।
 बहुत  अच्छा  ह्प्रा  अब  जागे  कहते  की
 आदइपकता  नहीं  है  ।

 Shri  Sanjiva  Reddy:  It  led  us  to  dis-
 -cover  some  things,  though  later  on  he
 wrote  to  us  Officially  saying  that  he
 never  gave  any  paper  to  anybody.  But
 the  papers  were  luckily  with  us,  and
 those  papers  led  us  to  find  out  the
 criminal  acts  committed  by  this  gentle-
 man.

 Zio  राम  मोहर  लोहिया  :  लक्ष्मी
 लड़ाई  करतो  है,  रेंड्री  साहब  ।  मंत्रियों  में
 भी  लड़ाई  हो  जाती  है,  लक्ष्मी  को  लेकर  |

 Shri  Sanjiva  Reddy:  Shri  Harish
 Chandra  Mathur  is  unfortunately  not
 present  here  in  the  House.  He  had
 made  some  very  good  _  suggestions.
 One  was  that  he  had  asked  whether
 when  the  loan  was  given  a  proper
 scrutiny  had  been  made.  I  think  it

 -was  before  the  Cabinet  more  than  once,
 and  it  was  discussed  by  the  whole
 Cabinet;  the  Finance  Ministry  had
 -examineg  it;  the  Finance  Ministry  had
 cleared  it,  and  they  had  laid  down  so
 many  conditions  that  the  money  should
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 not  be  given  to  ther  until  a  certain
 Stage  and  that  the  money  should  be
 given  to  the  ship  building  company
 when  the  ship  was  handed  over  to  a
 Government  representative,  not  to  Dr.
 Teja.  Therefore,  to  that  extent,  we
 have  taken  precautions.  l  ships
 are  good,  and  they  are  there.  Then
 the  loan  money  that  was  given  to  this
 company  is  also  safe;  it  was  only  a
 loan  given  to  them,  ang  by  instalments
 it  will  be  repaid.  Therefore,  we  had
 taken  a  lot  of  precautions.  So,  it  is  not
 as  though  people’s  money  has  been
 squandered  away.  What  Dr.  Teja  as
 chairman  did  was  that  he  swindled  the
 company.  The  Government  money  is
 itself  safe;  the  public  money  is  safe;
 but  he  swindled  the  company.  Over
 90  per  cent  is  supposed  to  be  his  own
 and  Mr.  Kulakundis’s  share  money;
 there  is  there  involved  in  the  share
 money  at  least,  which  is  about  Rs.  2
 srores  odd.  He  says  that  it  is  Rs.  2.8
 crores,  but  the  Transport  Ministry  and
 the  S.D.F.C.  accept  that  it  is.  only
 Rs,  2.02  crores.  Except  Rs.  l  or  2  lakhs,
 the  rest  is  supposed  to  be  his  money
 and  that  of  Mr.  Kulakundis.  It  is  true
 that  the  company  lost  Rs,  3  crores
 odd,  But  I  have  got  all  those  things
 here  before  me.  I  do  not  know  why
 Dr,  Ram  Manohar  Lohia  has  not  got
 that  paper  from  the  Shipping  Corpo-
 ration;  somehow,  he  managed  to  get
 one  paper  and  lay  it  on  the  Table  of
 the  House,  but  he  has  not  got  this
 paper.  There,  they  have  worked  out
 the  whole  thing.  It  is  not  a  secret
 document.  They  have  worked  out
 that  in  five  years  we  shall  be  able  to
 wipe  off  part  of  the  deficit,  and  that
 in  ten  years  we  shall  be  able  to  bring
 it  up  as  a  public  concern.  But,  znean-
 while,  it  is  not  as  though  this  com-
 pany  is  going  to  be  handed  over,  ifter
 it  is  brought  to  that  level,  again  to
 Dr.  Teja.  ‘He  will  not  have  one
 rupee,  because  I  am  sure  the  courts
 are  going  to  give  a  decree  in  our
 favour,  and  then  we  shall  take  Dr.
 Teja’s  share  money  and  take  it  over
 completely  that  way,  legally  and  con-
 stitutionally,  through  a  court,  Ulti-
 mately  it  is:  going  to  be  a  very  good
 company,  It  is  going  to  be  a  public
 sector  company.  Whether  the  corpo-
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 tation  js  going  to  manage  it  or  it  will
 be  a  separate  company  ig  a  different
 matter,  There  is  ample  time  for  us  to
 decide  on  that.  When  we  take  over
 this  company,  the  question  whether  it
 should  be  built  up  as  a  separate  com-
 pany  can  also  be  considered  and  that
 also  can  be  done.  But  I  am  glad  that
 the  ships  are  there:  the  Indian  flag  is
 not  dishonoured;  the  ships  are  plying
 ang  they  are  carrying  goods  ang  they
 are  earning  foreign  exchange,  every
 year  at  the  rate  of  about  Rs.  3.7
 cores.  If  there  are  mistakes,  my  hon.
 friends  may  help  the  Ministry  to  cor-
 rect  those  mistakes.

 Hf,  as  Dr,  Ram  Manohar  Lohia  says,
 ‘we  van  arrest  him  under  some  other
 section,  that  can  be  examined;  in  the
 absence  of  an  extradition  treaty,  if  he
 suggests  some  other  method,  if  it  is
 vessible,  we  shall  adopt  that;  I  shall
 pass  it  on  to  the  Home  Ministry  and
 ask  them  to  take  all  possible  action.
 We  are  anxious  to  bring  him  back  to
 India  so  that  he  may  answer  all  these
 charges  not  only  before  Government
 but  because  it  is  a  public  company  now
 before  the  people  at  large  and  before
 the  shareholders  of  the  company,  who-
 ever  they  may  be,  we  are  anxious  to
 do  that.

 Already,  criminal  cases  have:  been
 registered  against  him.  It  is  not  a
 thing  that  we  are  going  to  do  tomor-
 tow.  Even  before  this  debate  began,
 the  moment  we  came  to  know  about
 ail  these  activities,  criminal  cases  had
 been  registered;  civil  suits  also  have
 been  registered,  and  our  representa-
 tives  have  gone  to  different  countries
 like  America,  Japan  etc.  so  that  we
 may  contact  some  lawyers  in  those
 countries  and  institute  cases  there  also.
 What  better  thing  could  have  been
 done?  We  are  as  anxious  as  env
 other  Member  here  to  recover  the
 money  and  to  see  that  the  criminal
 is  prosecuted  and  punished.  There-
 fore,  at  least  in  this  matter,  let  my
 hon.  friends  give  the  credit  that  is  due
 to  this  Government  and  help  us  to  save
 this  company  so  that  the  ships  may
 ply  gloricusly.
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 Mr.  Deputy-Speaker:  I  shall  now
 put  the  consideration  motion  to  vote

 Shri  Indrajit  Gupta:  May  I  put  one
 question  ta  the  hon,  Minister?

 Shri  8.  C.  Samanta  (Tamluk):  I
 want  to  ask  only  one  question.  I  was
 not  allowed  to  speak.  Therefore,  may
 I  put  only  one  question?

 Mr.  Deputy-Speaker:  I  am  sorry.
 There  is  no  time  for  it  now.
 There  is  an  amendment  seeking  to
 circulate  the  Bill  for  eliciting  opinion
 thereon.  Is  Shri  Vishwanath  Pandey
 pressing  it?

 Shri  Vishwanath  Pandey  (Salem-
 pur):  I  beg  leave  of  the  House  to
 withdraw  my  amendment.

 Mr,  Deputy-Speaker:  Has  the  hon.
 Member  leave  of  the  House  to  with-
 draw  his  amendment?

 Several  hon.  Members:  Yes.
 Amendment  No.  |  was,  by  leave,

 withdrawn.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  the  Bill  to  provide  for

 the  taking  over  of  the  manage-
 ment  of  the  undertaking  of  the
 Jsyanti  Shipping  .Company  Limit-
 ed  for  a  limiteg  period  in  order  to
 secure  the  proper  management  of
 the  same  be  taken  into  considera-
 tion”.

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  We  shall  now

 take  up  the  clauses.
 There  are  no  amendments  to  clause

 2.  So,  I  shall  put  clause  2  to  vote.
 The  question  is:

 “That  clause  2  stand  part  of  the
 Bil.”

 The  motion  was  adopted.
 Clause  3—Board  of  Control  to  take
 over  the  management  of  the  undertak-

 ing  of  the  Company)
 Shri  s.  C.  Samanta:  I  beg  to  move:
 Page  8,  line  5  for  ‘ten’  substitute

 ‘fifteen’.  (6).
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 Shri  V.  B,  Gandhi  (Bombay  Central
 South):  I  beg  to  move:

 (i)  Page  2,  after  line  2l,  insert:
 three  of  the  members  of  the  Board

 “Provideg  that  not  less  than
 three  of  the  members  of  the  Board
 of  Control  shall  be  non-officiais
 having  commercial  experience  and.
 for  experience  of  shipping  busi-
 ness.”,  (2)

 (ii)  Page  2,  line  22,  for  ‘may’  substi-
 tute  ‘shall’.  (3)

 Mr.  Deputy-Speaker:
 amendment  to  be  moved?

 Any  other

 Shri  Hari  Vishnu  Kamath:  I  won’t
 take  time  again  and  again.  I  move
 all  the  amendments  standing  in  my
 name.

 Mr.  Deputy-Speaker:  No  please  give
 the  numbers.

 Shri  Hari  Vishnu  Kamath:  You  are
 hurrying,  We  can’t  keep  pace,  with
 you.  The  difficulty  is  that  when  we
 Bive  notice  of  amendments  to  clauses,
 unfortunately  the  new  system  adopt-
 ed  by  the  Notice  Office  is  only  to  give
 the  page  number......

 Mr,  Deputy-Speaker:  His  amend-
 ments  Nos,  are  5,  ll  and  12.

 Shri  Hari  Vishnu  Kamath:  I  move:
 (i)  Page  2,—after  line  2l,  add—

 “Provided  that  in  the  Board
 there  shall  be  one  member  of  Lok
 Sabha,  one  member  of  Rajya
 Sabha,  one  member  of  the  National
 Shipping  Board,  one  member  of
 the  Federation  of  Chambers  cf
 Commerce  and  Industry,  and  one
 ‘member  of  the  National  Union  of
 Seamen  of  India.

 Provided  further  that  one  of
 the  two  members  of  Parliament
 specified  in  the  foregoing  priviso
 shall  be  chosen  from  among  the
 opposition  groups  in  Parliament.”
 (5)
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 (ii)  Page  2,  line  6—omit  “of  the
 company”,  (l)

 (iii)  Page  42,  line  37—omit  “of  the
 company”.  (12)

 Mr.  Deputy-Speaker;  Clause  3  as
 well  as  amendments  Nos,  2,  3,  5,  6,  l
 and  2  are  before  the  House.

 Shri  V,  B.  Gandhi:  In  support  of  my
 amendment  No,  2  I  only  want  Gov-
 ernment  to  give  an  assurance  to  this
 House  that  they  will  accept  the  prin-
 ciple  underlying  it,  that  is,  that  on
 the  beard  of  control,  there  should  be
 an  element  of  non-official  representa-
 tion,  non-officials  who  possess  com-
 mercial  andjor  shipping  business  ex-
 perience.  As  regards  the  other  amend-
 ment,  the  clause  says  that  Government
 may  appoint  whole-time_  directors.
 My  amendment  seeks  to  say  that  Gov-
 ernment  shall  specify  that  there  be
 whole-time  directors.  If  we  had  these
 whole-time  directors  in  the  old  com-
 pany,  I  am  sure  things  would  have
 come  to  light  much  earlier,  If  Gov-
 ernment  could  give  the  House  an  as-
 surance  that  they  will  accept  the  prin-
 ciple  underlying  these  two  amend-
 ments,  I  shall  be  glad  to  withdraw
 them.
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 Shri  S.  C,  Samanta:  I  have  vropus-
 ed  that  instead  of  0  years  it  should
 be  5.  There  will  be  no  difficulty  in
 the  way  of  Government  accepting  it
 because  with  that  anything  can  be
 done.

 Shri  Hari  Vishnu  Kamath:  I  have
 moved  amendments  Nos.  5  as  well  as
 7]  ang  12,  Amendments  Nos.  1  and
 2  being  more  or  less  verbal,  I  shall
 dispose  of  them  first.  It  is  obvious  to
 the  mednest  intelligence  that  under
 clause  2,—the  defintions  clause—
 please  see  clause  2,  because  with  your
 assistance  I  can  dispose  of  it  sooner
 and  quicker—‘undertaking’  has  been
 defined  as:

 “undertaking”  means  the  pro-
 perty  and  assets  of  the  company”.

 This  is  strange,  Whoever  has  drafted
 it,  God  bless  him.  Everywnere,
 throughout  the  Bill,  wherever  the
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 word  ‘undertaking’  occurs  it  is  follow-
 ed  by  ‘of  the  company’,  See  how  ridi-
 culous  it  is.  Where  is  clause  3?

 “The  Central  Government....”
 Eureka!  You  remember  Archimedes

 jumped  out  of  the  bath-tub  in  his
 birthday  suit;  here,  I  coulg  not  even
 jump  over  the  desk....

 An  hon.  Member:  Into  the  Treasury
 Benches!

 Shri  Himatsingka  (Godda):  Line  ‘16.
 Shri  Hari  Vishnu  Kamath:  Thank

 you,  Himatsingkaji,  These  words
 ‘undertaking  of  the  company’  occur
 about  a  dozen  times.  It  will  mean
 ‘property  and  assets  of  the  company
 of  the  company’,  This  is  ridiculous,
 preposterous.

 Shri  Alvares  (Panjim):  Who  is  the
 draftsman?

 Shri  Hari  Vishnu  Kamath:  ?  leave
 it  to  the  Minister  with  his  as  well  as
 hig  colleagues’  knowledge  of  English.
 My  knowledge  is  very  meagre.

 Shri  Nambiar:  If  it  is  bad  English,
 the  amendment  can  be  accepted  and
 the  correction  added.

 Shri  Hari  Vishnu  Kamath:  I  am  70
 match  for  his  prowess,  wisdom  and
 knowledge  of  English,  He  may  do  as
 he  likes.

 But  to  me  the  vital  amendment  is
 No.  5.  Ags  I  was  about  to  say,  clauses
 3  and  7  together  form,  in  my  humble
 judgement,  the  linchpin....

 Shri  Shinkre:  Please  see  clause  2(a).
 There  ‘company’  is  defined;  here
 ‘company’  is  not  the  same  as  in  2(a).

 Shri  Hari  Vishnu  Kamath:  I  leave
 it  to  them.

 As  I  said,  No.  5  is  the  most  crucial
 amendment.  I  appeal  to  my  hon.
 colleagues  in  the  House  to  pay  close
 attention  to  what  I  am  about  to  say,
 and  I  will  crave  your  indulgence—-
 please  relax  and  have  patience.

 Now  they  are  appointing  a  Board  of
 Control  with  all  sort  of  miscellaneous
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 people  in  it.  But  in  addition  to  that,
 I  seek  to  make  this  proviso:

 “Provided  that  in  the  Board
 there  shall  be  one  member  of  Lok
 Sabha,..”
 We  had  one  formerly,  Shrj  Thiru-

 mala  Rao,
 Shri  Thirumala  Rao

 You  can  take  my  place.
 Shri  Hari  Vishnu  Kamath:  God  save

 me  from.  that.

 (Kakinada):

 Shrj  Thirumala  Rao:  You  are  wel!
 advised  to  be  there.

 Shri  Hari  Vishnu  Kamath:
 “.one  member  of  Rajya  Sabla,

 one  member  of  the  National  Ship-
 ping  Board,  one  member  of  the
 Federation  of  Chambers  of  Com-
 ‘merce  and  Industry,  and  one
 member  of  the  National  Union  of
 Seamen  of  India..”

 Shrj  Nambiar:  Very  good.
 Shri  Hari  Vishnu  Kamath:  There  is
 further  proviso: bo]

 “Provided  further  that  one  of
 of  the  two  members  of  Parliament
 specified  in  the  foregoing  proviso
 shall  be  chosen  from  among  the
 opposition  groups  in  Parliament”.
 Shri  M.  R.  Krishna  (Peddapalli)s

 Why  opposition  only?

 Shri  Nambiar:  So  that  we  can  keep
 a  check  on  these  mala  fide  activities.

 Shri  Hari  Vishnu  Kamath:  One  of
 the  two.  May  I  briefly  explain  the
 purport  of  the  amendment,  and  the
 neeg  for  accepting  it?  May  I  urge
 briefly  that  it  is  the  highest  national
 interest  that  JI  have  moved  this
 amendment?  With  all  the  earnestness
 at  my  command,  may  I  appeal  to
 members  on  both  sides  of  the  House  to
 accept  this  amendment?  Why  do  I
 want  it?  On  the  board  of  directcrs,
 formerly  there  were  many  worthy
 men,  including  aristrocrats,  or  some
 other  ‘rats’,  to  which  my  hon.  friend,
 Shrj  Indrajit  Gupta  referred  yester-
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 day,  But  let  us  have  a  truly  national.
 Board  of  Control  representing  every
 cross-section  of  our  national  life,  Al-
 ready  in  the  Bill  itself,  they  have  a
 Board  of  control.  I  do  not  know

 whom  they  have  appointed.  So  far
 they  ‘have  appointed  five  persons,  {f
 hear,  There  is  a  provision  for  ten
 members.

 Shri  Warior  (Trichur):
 they?

 Who  are

 Shri  Hari  Vishnu  Kamath:  I  do  not
 know.  The  Minister  may  throw  some
 Jight  on  that  when  he  replies,  about
 those  who  have  been  appointed.  Five
 are  yet  to  be  appointed,

 Now  breathes  there  a  Member  with
 soul  so  dead  that  he  will  vote  against
 this  amendment?

 Shri  Alvares:  Congress  Benches.
 An  hon.  Member:  Dead  or  dull?

 Shri  Hari  Vishnu  Kamath:  Did  I
 Say  ‘dead’?  Then  the  next  is  ‘dull’.
 Breathes  there  a  Member  with  soul  so
 dull  that  he  cannot  appreciate  the
 spirit  of  this  amendment,  What  do  I
 want,  what  do  I  ask  for?  Two  Mem-
 bers  of  Parliament  to  be  on  the  Board.
 They  wouid  stultify  themselves  if  they
 vote  against  it.  Each  Member  who
 takes  it  into  his  head  to  oppose  this,
 has  the  temerity  to  oppose  this,  wili
 stultify  himself,  stultify  Parliament.  it-
 self.

 The  Minister  of  Railways  (Shri  S.
 K.  Patil):  09,  yes.

 Shri  Hari  Vishnu  Kamath:  I  hope
 you  say  yes  for  once,

 Shri  S.  K.  Patil:  Not  for  voting.
 Shri  M,  R.  Krishna:  Shri  Kamath

 does  not  smile.

 Mr,  Deputy-Speaker:
 Shri  Hari  Vishnu  Kamath:  You  are

 ordering  me  or  ordering  him?
 Mr.  Deputy-Speaker:  Ordering  those

 who  interrupt.

 Order,  order.
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 Shri  Hari  Vishnu  Kamath:  I  am
 grateful  to  you  for  the  very  kind  as-
 sistance  you  are  rendering,

 Two  Members  of  Parliament,  one
 Member...

 Mr,  Deputy-Speaker:  It  is
 planatory.

 self-ex-

 Shri  Hari  Vishnu  Kamath:  It
 so  self-explanatory.  I  wil]  take
 minutes  and  a  half.

 is  not
 two

 Why  do  I  want  the  National  Union
 of  Seamen  of  India?  Because  this
 company  by  its  criminal  misdeeds,
 with  which  our  Government  has  been
 in  collusion,  some  of  the  high-placed
 in  the  administration  have  been  in
 collusion,  has  forfeited  public  confi-
 dence  in  more  ways  than  one,  and
 the  National  Seamen  represents  8  vast
 organisation,  of  the  sea-going  men,
 seamen  of  India;  it  is  upto  us  as  the

 -highest  legislature  in  the  country  to
 so  act  as  to  inspire  confidence  in  the
 seamen  of  India  also,

 Shri  A.  P.  Sharma  (Buxar):  Bom-
 bay  or  Calcutta?

 Shri  Hari  Vishnu  Kamath:  You  have
 no  sea,  otherwise  you  could  have  it.
 I  remember  a  former  Minister  said  he
 would  send  the  Navy  to  Kashmir;  I  do
 not  know,  a  former  Defence  Minister.
 not  the  present,  is  reported  to  have
 said  that.

 I  therefore  think  that  this  amend-
 ‘ment  is  very  important,  a  vital  amend-
 ment,  so  that  the  Board  of  Control
 may  be  truly  representative,  and  I
 commend  this  amendment  for  the  ac-
 ceptance  of  the  house.

 श्री  समव  लिमये  :  यह  जो  धारा  3
 है  इतके  छठवें  हिस्से  का  विरोध  करने  के
 लिए  मैं  खड़ा  हुम्ना  हूं

 श्री  mo  प्र०  शर्मा:  किस  चोज  का
 समयंन  भी  करेंगे  ?
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 श्री  सघु  लिसये:  जब  अच्छा  काम
 करोगे  तब  करुगा  ।

 इस  में  यह  सुझाव  हैं  कि  पांच  साल  के
 लिए,  एक  स॑मित  अवधि  के  लिए  इस
 कम्पनी  का  इंतजाम  हम  अपने  हाथ  में  ले
 रह  हैं  और  इंडस्ट्रज oT  डिवलेपमेंट  कानून  के
 मातह॒त  हर  दो  दो  साल  के  लिए  इस  मियाद
 को  बढाने  का  और  दस  साल  तक  अपने
 हाथ  में  रखने  का  सरकार  को  अधिकार
 है।  कई  बार  इस  सदन  में  मैं  अर्ज  कर  चका
 हूं  कि  जब  तक  संविध,न  की  घारा  3  में
 परिवतंन  नहीं.  किया  जाता  है  तब  तक  यह
 खतरा  बना  रहेगा  कि  जिन  निजी  क्षेत्र  की
 कम्पनियों  को  आप  अपने  हाथ  में  लेंगे,  जब
 वे  अच्छी  स्थिति  में  आ  जाएंगी,  उनको  आप
 अच्छी  स्थिति  में  ला  देंगे  तो  फिर  आप  उन्हीं
 लोगों  को  उन्हें  वापिस  दे  देंगे  ।  सूती
 मिलों  के  बारे  में  ऐसा  हो  चुका  है।  अभी
 रेड्डी  साहब  ने  आश्वासन  दिया  है  कि  उनको
 पूरा  विश्वास  है  कि  अदालतों  के  द्वारा  ऐसा
 हुकम  जारी  होगा  कि  जिस  के  मात्तहत  उनके
 जो  हिस्से  हैं  1 सरकार  को  मिल  जायेंगे  t
 लेकिन  इसके  लिए  यह  जरूरी  होगा  कि  इन
 के  खिलाफ  जितने  मुकदमें  हैं  वे  श्रच्छी  तरह
 से  चलाये  जायें।  इसलिये  फिर  मैं  इस  बात
 पर  जोर  दंगा  कि  उनकी  गिरफ्तारी  होना
 निहायत  जरूरी  है।  इसलिए  श्री  रेड्डी
 की  जानकारी  के  लिए  मैं  अंग्रेज़ी  में  प्रश्न
 पूछना  चाहता  हूं  -  मेरी  और  कोई  इच्छा
 नहीं  है,  .केवल  मात्र  यह  इच्छा  है  कि  मामला
 साफ  हो  जाए,  नहीं  तो  बाद  में  जब  मैं  कोई
 विशेष।धिकार  का  प्रस्ताव  देता  हूं  तो  आप
 कहते  हैं  कि  मैं  प्रक्रिया  का  दुरुपयोग  करता
 हूं।  इस  वास्ते  मैं  चाहता  हूं  कि  मेरे  प्रश्न
 का  उत्तर  वह  सोच  समझ  कर  दें  ।  उनकी
 जानकारी  के  लिए  मैं  अंग्रेज़ी  मे ंसवाल  उनके
 सामने  रख  देता  हूं  :

 (a)  When  was  Dr.  Teja  in  India
 last;  and....

 etc.  Bill

 उपाध्यक्ष  महीदय  :  इसका  इसके  साथ
 कैसे  सम्बन्ध  जुड़ता  है  ?  हैं

 श्री  मघ  लिसये  :  जुड़ता  है।  मैं
 बताता  हूं।  मेरा  प्रश्न  आप  सुन  लें  ।

 (b)  whether  the  Enforcement
 Directorate  suggested  his
 arrest  before  his  departure
 from  India  last  and....

 Shri  Sanjiva  Reddy:  He  raised  it,
 and  I  answered  it.

 Shri  Madhu  Lithaye:..whether  the
 Government  curned  it  down.

 मैं  यह  रखना  चाहता  हूं  कि  उनको
 गिरफ्तार  करके  उनको  सजा  दिलाने
 और  मुकदमों  को  अच्छी  तरह  से
 चलाने  का  काम  ठीक  ढंग  से  नहीं  हुआ  ता
 जो  आप  बात  कर  २६  हैं  कि  उनके  हिस्से  हमें
 मिल  जायेंगे  और  यह  कम्पनी  फिर  साव॑ं-
 जनिक  क्षेत्र  में  ग्रा जाएगी,  यह  काम  नहीं  होने
 वाला  है  -  इतलिये  मैं  चाहता  हूं  कि आप
 इसकी  सफ  ई  कर  दें  V

 Mr,  Deputy-Speaker:  Are  you  ac-
 cepting  any  of  the  amendments?

 Shri  Sanjiva  Reddy:  I  ‘would  as-
 sure  myshon.  friend  Shri  Gandhi
 that  he  need  not  press  his  amend-
 ments.  We  have  got  5  seats  vacant
 on  the  Board  just  only  to  take  in
 later  on;  we  want  to  associate  non-
 Official  element,  therfore  he  need  not
 press.  I.  am  not  accepting.  There-
 fore  I  would  request  him  to  withdraw.

 As  for  withdrawal  of  that  word
 “undertaking”,  after  all,  he  is  an  ex-
 ICS  officer,  and  a  very  great  schoJar
 in  English;  when  he  corrects,  natu-
 rally  our  present  ICS  officers  have
 to  accept  it  because  he  is  an  ex-ICS;
 therefore  I  am  prepared  to  bow  to
 him  and  accept  it.

 Shri  Warior:  Only  because  he  is
 an  ex-ICS  you  accept.

 Shri  Nambiar:  That  is  the  first
 victory  from  the  opposition  side.

 Shri  Sanjiva  Reddy:  But  I  would
 request  him  not  to  press  this  one
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 Member  Lok  Sabha,  Rajya  Sabha  etc.
 After  all,  the  House  is  much  bigger
 than  asking  for  one  seat  in  a  corpo-
 artion.  After  all,  if  anybody  is  giv-
 en,  the  others  will  say.  Leave  it  to
 the  Government  to  take  in  the  non-
 official  element,  it  may  be  one  Mem-
 ber  or  somebody,  but  the  non-offi-
 cial  element  must  be  associated,  I
 accept  to  that  extent.  I  would  re-
 quest  him  not  to  press  that.

 Shri  Nambiar:  Will  you  agree  to
 one  Member  from  the  opposition?

 Shri  Sanjiva  Reddy:  No,  I  am  not
 accepting,  I  am  not  prepared  to  ac-
 cept  it.

 Shri  Warior:  We  want  to  know
 who  are  the  members  at  present.

 Shri  Sanjiva  Reddy:  The  amend-
 ment  of  Mr.  Samantha,  No.  6.  I  ac-
 cept  that  also.

 Mr.  Deputy-Speaker:  Mr.  Gandhi,
 do  you  press  them?

 Shri  V.  B.  Gandhi:  I  withdraw.
 Mr.  Deputy-Speaker:  Has  he  the

 Yeave  of  the  House  to  withdraw?

 Hon,  Members:  Yes.

 Amendments  Nos.  2  ang  3  were
 withdrawn  by  leave.

 Mr.  Deputy-Speaker:  The  question
 is:

 (i)  Page  2,  line  6,—
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 (ii)  Page  2,  line  37,—
 omit  “of  the  company”.  (12).

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  3,  line  5,—
 for  “ten”  substitute—

 “fifteen”.  (6).
 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  No.  5.  Do
 you  press?

 Shii  Hari  Vishnu  Kamath:  Of  course.

 Mr,  Deputy-Speaker:  The  question
 is:

 Page  2,—
 after  line  21,  add—

 “Provided  that  in  the  Board
 there  shall  be  one  member  of
 Lok  Sabha,  one  member  of  Rajya
 Sabha,  one  member  of  the  National
 Shipping  Board,  one  member  of
 the  Federation  of  Chambers  of
 Commerce  and  Industry,  and  one
 member  of  thé  National  Union  of
 Seamen  of  India.

 Provided  further  that  one  of  the
 two  members  of  Parliament  speci-
 fied  in  the  foregoing  proviso  shall
 be  chosen  from  among  the  opposi-
 tion  groups  in  Parliament.”  (5)

 omit  “of  the  company”.  (ll).  The  Lok  Sabha  qivided:

 Division  No.  8]  AYES  [15.02  hrs.

 Alvares,  Shri  Koya,  Shri  Mohmmed  Shinkre,  Shri
 Gupta,  Shri  Indrajit  Munzni,  Shri  David  Swamy,  Shri  Sivamurthi
 Kamath,  Shri  Hari  Vishnu  Nambiar,  Shri  Umanath,  Shri
 Kandappan,  Shri  Rajaram,  Shri  Warior  Shri

 NOES
 Alva,  Shri  Joachim  Bha  taclFaryye.  Shri  ८.  K.  Das,  Shri  B.  K.
 Azad,  Shri  Bhagwat  Jha  Das,  Shri  Sudhansu
 Bal  Krishna  Singh,  Shri
 Balmiki,  Shri
 Basappa,  Shri
 Bhanu  Prakash  Singh,  Shri
 Bhatkar,  Shri

 Chanda  =  Shrima‘i,  Jyotsna
 Chandritha  =  Singn  ,Shri
 Chaudburi,  Shri  D.  S.
 Chaudhuri,  Shrimati  Kamale
 Chavda,  Shrimati  Joraben
 Chuni  Lal,  Shri

 Dass,  Shri  C.
 Elayaperumal,  Shri
 Ganapati  Ram,  Shri
 Gandhi,  Shri  V.  B.
 Gupta,  Shri  Badshah
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 Hansda,  Shri  Subodh
 Heda,  Shri
 Himatsingke,  Shri
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jena,  Shri
 Kedaria,  Shri  C.  M.
 Koujalgi,  Shri  H.
 Lalit  Sen,  Shri
 Mahadeo  Prasad,  Shri
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 Panna  Lal,  Shri
 Patil,  Shri  D.  S.
 Patil,  Shri  S.  B.
 Patil,  Shri  5.  K.
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Rajdeo  Singh,  Shri
 Raju,  Shri  D.  B.
 Ram,  Shri  T.
 Ram  Subbhag  Singh,  Dr.
 Ramshekhar  Prasad  Singh,  Shri

 ete,  Bill
 Saha,  Dr.S.K.
 Samanta,  Shri  S.  C.
 Satyabhama  Devi,  Shrimati
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma,  Shri  K.  C.
 Shree  Narayan  Das,  Shri
 Sidbeshwar  Prasad,  Shri
 Singh,  Shri  K.  K.
 Sinha,  Shrimati  Ramdulari Malaichami,  Shri

 Mandal,  Dr.  P.
 Mehrotra,  Shri  Braj  Bihari

 Rane,  Sbri

 Mebta,  Shri  J.  R.  Rao,  Sbri  Rameshwar
 Mengi,  Shri  Gopal  Datt  Rao,  Shri  Thhirumala
 Minimata,  Shrimati  Redddy,  Shri  Surendra
 Mirza,  Shri  Bakar  Ali  Reddy,  Shrimati  Yashoda
 Mishra,  Shri  Bibhuti  Roy,  Shri  Biswanath
 Muthiab,  Shri  Sadhu  Ram,  Shri
 Pandey,  Shri  Vishwa  Nath

 5.00  brs.
 Mr.  Deputy-Speaker:  The  result  of

 the  division  is:

 Ayes  :  12;  Noes:  78.
 The  motion  was  negatived.

 *Shrji  Joachim  Alva  (Kanara):  In-
 stead  of  sitting  there,  I  sat  here.  My
 friend  who  sits  here  usually—Shri  M.
 L.  Dwivedi—may  get  into  trouble.  I
 regret  the  mistake.

 Mr.  Deputy-Speaker:  It  will  be  cor-
 rected.  The  question  is:

 “That  clause  3,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  3,  as  amended,  was  added  to

 the  Bill.
 Clause  4—  (Effect  of  notified  order

 issued  under  section  3.)
 Mr.  Deputy-Speaker:  We  take  up

 clause  4,  Are  you  accepting  amend-
 ment  No.  3  to  clause  4?

 Shri  Sanjiva  Reddy:  Yes,  Sir.
 Amendment  made:
 Page  3,  line  0,—

 omit  “of  the  company”.  (I3).
 (Shri  Hari  Vishnu  Kamath)

 Rao,  Shri  Jaganatba
 Sinhagan  Singh,  Shri
 Sivappraghassan,  Shri  K
 Sonavane,  Shri
 Sumat  Prasad,  Shri
 Tiwari,  Shri  D.  N.
 Tiwari,  Shri  K.  N.
 Upadhyaya,  Shri  Shiva  Dutt
 Varma,  Shri  Ravinira

 Mr.  Deputy-Speaker:  The  question
 is:

 ‘That  clause  4,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  4,  as  amendei,  was  added  to
 the  Bill.

 Clause  5—(Power  of  Board  of  Con-
 trol  to  appoint  managing  agents)
 Shri  Sanjiva  Reddy:  I  accept  amend-

 ments  14,  5  and  I6  to  clause  5.
 Amendments  made:

 (i)  Page  4,  line  5,—
 omit  “of  the  company”.  (14).

 (ii)  Page  4,  line  20,—
 omit  “of  the  company”.  (15).

 (iii)  Page  4,  line  25,—
 omit  “of  the  company”.  (I6).

 (Shri  Hari  Vishnu  Kamath)
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clausé  5,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 *The  name  of  Shri  Joachim  Alva  has
 Dwivedi  in  Division  No.  18,

 502  (Ai)  LSD—8.

 been  substituted  for  that  of  Shri  M.  L.
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 Clause  5—as  amended,  was  added  to
 the  Bill.

 Clauses  6  to  8  were  added  to  the  Bill.

 Clause  9—  (Power  of  Central  Govern-
 ment  to  cancel  order  notified  under

 section  3).

 Shri  Sinhasan  Singh  (Gorakhpur):
 I  have  an  amendment  to  clause  9.

 Mr.  Deputy-Speaker:  It  is  the  same,
 I  think,  as  17  of  Mr.  Kamath.

 Shri  Sanjiva  Reddy:
 amendment.

 I  accept  that

 Amendment  made:

 Page  5,  line  37,—

 omit  “of  the  company”.  (17).

 (Shri  Hari  Vishnu  Kamath)

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  9,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  9,  as  amended,  was  added  to

 AUGUST  25,  966  Shipping  Company
 etc,  Bill

 7138

 (ii)  Page  6,  lines  ]  and  12,—
 for  “company  shall  be  liable  to

 account  for  the  said  books,  docu-
 ments  and  papers”

 substitute—

 “company,  including  any  letters,
 memoranda,  notes  or  other  com-
 munications  between  him  and  the
 company  shall,  notwithstanding
 anything  contained  in  any  law  for
 the  time  being  in  force,  be  liable
 to  account  for  the  said  books,
 documents  and  other  papers  (in-
 cluding  such  letters,  memoranda,
 notes  or  other  communications)”.
 (10).

 (Shri  Sanjiva  Reddy)
 Amendment  made:

 Page  6,  line  l,—
 omit  “of  the  company”.  (18).

 (Shri  Hari  Vishnu  Kamath)

 .  Mr.  Deputy-Speaker:  The  question
 is:

 “That  Clause  10,  as  amendéd,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  10,  as  amended,  was  added  to
 the  Bill. the  Bill.

 Clause  10o—  (Duty  to  deliver  po  sion
 of  property  ang  documents  relating

 thereto.)

 Mr.  Deputy-Speaker:  We  go  to
 clause  10.  Shri  Gandhi  is  not  here;
 so  amendment  No.  4  is  not  moved.
 There  are  Government  amendments
 Nos.  9  and  10.  Mr.  Kamath’s  amend-
 ment  is  No.  18.

 Shri  Sanjiva  Reddy:  I  accept  that
 amendment.  Government  amendments
 are  Nos.  9  and  10.
 Amendments  made:

 (i)  Page  6,  line  5,—
 after  “any  property”  insert—

 “of  the  company”.  (9).

 Cla  ll  and  72  were  addeg.  to
 the  Bill.

 Clause  3—  (Penalty  for  false  state-
 ments.)

 Shri  Hari  Vishnu  Kamath:  Sir,  I
 have  some  amendments  to  clause  13.
 I  beg  to  move:

 (i)  Page  7,  line  mM

 for  “two  years’  substitute  “five
 years”.  (19).

 (ii)  Page  7,  line  n—

 for  “two  thousand”  substitute
 “five  thousand”.  (20).
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 (iii)  Page  7,  line  31
 for  “two

 “five  years”.
 years”,  substitute

 (2I).
 (iv)  Page  7,  line  3l,—

 for  “two  thousand”
 “five  thousand”.  (22).
 You  will  be  pleased  to  see,  so  will

 the  House  I  am  sure,  that  this  clause
 relates  to  penalties  to  be  imposed  in
 certain  circumstances.

 substitute

 “If  any  person,  (a)  when  .re-
 quired  by  this  Act  or  by  any  order
 made  under  this  Act  to  make  any
 statement  or  furnish  any  informa-
 tion  which  is  false  in  any  material
 particular  ang  which  he  knows  or
 believes  to  be  false  or  does  not
 believe  to  be  true;  or  (b)  makes
 any  such  statement  as  aforesaid
 in  any  book,  account,  reccrd,
 return  or  Other  document  which
 he  is  required  by  any  order  made
 under  this  Act  to  submit,  he  shall
 be  punishable  with  imprisonment
 for  a  term  which  may  extend  to
 two  years,  or  with  fine  which  may
 extend  to  two  thousand  rupees,  or
 with  both.”

 The  Government  has  always  had  a
 soft  corner  for  these  criminals  in
 Many  sectors  of  activity,  whether  it  is
 adulteration  or  hoarding  or  profiteer-
 ing.  When  we  had  moved  the  amend-
 ments  in  the  Joint  Committees  and
 Select  Committees  of  Parliament—I
 have  had  the  honour  of  serving  on
 Select  Committees—when  we  decided
 on  more  drastic  punishment,  the  Min-
 isters  came  saying:  no,  two  years
 maximum  is  sufficient.  I  remember  an
 occasion  in  this  Parliament;  you  were
 also  in  the  Chair,  I  believe,  I  remem-
 ber  very  well,  some  years  ago,  before
 the  Kamraj  plan  came  into  operation,
 when  the  Finance  Minister  Shri
 Morarji  Desai  was  still  in  his  seat,  I
 suggested  that  for  offences  like  cor-
 ruption,  hoarding,  profiteering,  black
 marketing,  adulteration  there  should
 be  public  flogging  or  hanging.  Some-

 etc.  Bill
 body  said  that  I  was  like  Judge  Jeffries
 of  the  Bloody  Assizes;  I  did  not  mind.
 But  we  have  reached  a  stage,  we  have
 reached  such  a  sorry  pass  due  to  the
 mis-government  of  this  clique  here,  we
 have  come  to  such  a  sorry  pass,  there
 is  no  way-out  except  to  adopt  drastic
 methods  for  desperate  diseases.

 Nanyah  Pantha  vidhyate  ayanaya.
 When  I  suggested  this,  the  Finance

 Minister,  Mr.  Morarji  Desai,  all
 honour  to  him;  peace  be  with  him;
 he  got  up  and  said  that  he  appre-
 ciated  the  spirit  of  it.  (Interrup-
 tions.)  I  said  peace  be  with  him.

 Mr.  Deputy-Speaker:  Do  not  be
 diverted.

 Shri  Hari  Vishnu  Kamath:  It  is  no
 diversion.  It  is  of  vital  consequence
 here.  There  should  be  no  softness
 on  the  part  of  the  Government  to
 some  of  these  undesirable  elements,
 anti-social  elements.  I  remember
 last  time,  a  year  and  a  half  ago,  I
 said,  I  repeat  it,  that  on  the  Treasury
 Benches  are  some—I  do  not  say
 all—**

 Shri  S.  K.  Patil:
 point  of  order;  this
 drawn  or  expunged.

 Sir,  I  rise  on  a
 should  be  with-

 Shri  Harj  Vishnu
 some,  not  all.

 Kamath:  I  said,

 Shri  Sanjiva  Reddy:  Even  that
 word  ‘some’  must  be  withdrawn....
 (Interruptions).

 Shri  Hari  Vishnu  Kamath:  It  is  on
 record;  it  has  not  been  expunged.  I
 know  what  I  am  saying;  I  will  point
 out  to  you  that  it  had  not  been  ex-
 punged.

 Shri  S.'K.  Patil:  It  has  got  to  ke
 expunged.

 Shri  Hari  Vishnu  Kamath:  I  said
 that  once  before  in  December  1964;
 I  remember  the  date,  9th  December,
 1964.  It  was  not  expunged.

 **Expunged  as  ordered  by  the  Chair.
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 Mr.  Deputy-Speaker:  Please  with-
 draw  that  word.

 Shri  Hari  Vishnu  Kamaih:
 what  rule?

 Shri  Joachim  Alva:  It  is  dishonour-
 ing  your  fellow  Members.

 Under

 Mr.‘  Deputy-Speaker:  Order,  order.
 Such  words  should  not  be  used.
 Please  withdraw  those  words,

 Shri  Hari  Vishnu  Kamath:  You
 may  do  what  you  like.  I  am  not  with-
 drawing  it.

 Shri  Raghunath  Singh:  It  should
 be  expunged.

 Shri  Hari  Vishnu  Kamath:  I  do  not
 mind.  It  is  already  on  record.  You
 May  expung>  if  you  want.  I  wil  use
 any  word  I  like.

 Mr.  Deputy-Speaker:  They  are  ex-
 punged.

 Shri  Hari  Vishnu  Kamath:  I  know
 a  little  of  the  English  language;  I
 know  the  British  Parliament.  If  you
 éxpunge,  you  are  at  liberty  to  do  so;
 the  powers  are  with  you.

 Shri  A.  P.  Sharma:  Sir,  I  want  to
 raise  a  point  of  order.  (Interrup-
 tion).

 Mr.  Deputy-Speaker:  There  is  no
 Point  of  order.  Those  words  are
 expunged.  Please  sit  down.

 Shri  A.  P.  Sharma:  Shri  Kamath
 has  said  just  now  that  “I  will  use  any
 word  I  like”.

 Shri  Nambiar:  How  is  it  wrong?
 Why  should  they  call  us  traitors?
 We,  hon.  Members  of  Parliament,  are
 called  traitors.

 aShri  Umanath:  We  ‘were  called  so
 in  our  absence.  (Interruption).

 Several  hon.  Members  rose—

 Mr,  Deputy-Speaker:  I  have  ex-
 punged  those  words.

 Shri  Nambiar:  “Traitor”  must  also
 be  expunged.

 AUGUST  25,  966  Shipping  Company  7742
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 Mr.  Deputy-Speaker:  If  anybody
 is  called,  I  will  expunge  it.

 Shri  Hari  Vishnu  Kamath:  Now,
 Sir—(Laughter)-you  may  jaugh  now
 but  I  will  have  the  last  laugh,  I  was
 saying  that  when  I  made  a  suggestion
 here  in  the  House,  when  Shri  Morarji
 Desai,  the  then  Finance  Minister,  was
 sitting  there,  he  said  “I  appreciate
 Shri  Kamath‘s  suggestion.”  He  how-
 ever  said  that  flogging  is  barbarous
 and  added  that  “I  do  not’mind  hang-
 ing.”  This  is  what  he  said.  I  asked
 “Is  it  your  view  or  is  it  the  Govern-
 ment’s  view?”  He  fumbled  a  little
 and  then  said,  “I  cannot  say  that,  but
 this  is  the  view  I  hold.  I  hold  that
 view.”  He  is  no  longer  in  the  Trea-
 sury  Benches,  and  others  have  taken
 his  place.  This  is  the  attitude  that
 the  Government  of  the  people,  for  the
 people,  by  the  people,  have  taken.
 (Laughter)  Do  not  laugh.  I  will  come
 to  you  now.  An  attitude  of  stricter
 punishment  should  be  adopted  in
 democracy  if  they  want  to  ensure  that
 our  public  life  or  administration
 become  honest  and  clean.

 May  I  point  out  one  historic  exam-
 ple  in  favour  of  public  flogging?  Mus-
 tafa  Kamal  Ataturk,  when  he  became
 President  of  Turkey,  issued  an  ordi-
 nance,  Some  of  the  habits  of  the
 Turkish  people  were  perhaps  as  good
 or  as  bad  as  some  of  our  habits  here.
 He  issued  an  ordinance  that  whoever
 is  caught  spitting  in  the  streets  will
 be  flogged,  His  biography  has  it  that
 in  the  whole  of  Turkey  some  twelve
 people  were  flogged  and  that  put  an
 end  to  the  habit  of  public  spitting  in
 the  whole  of  Turkey.

 An  hon,  Member:  Even  now  there
 is  flogging  in  Saudi  Arabia.

 Shri  Hari  Vishnu  Kamath:  Only
 yesterday,  we  heard’  of  the  lurid,
 sordid  story  of  corruption  and  mis-
 appropriation  that  was  being  prac-
 tiseq  by  this  company  in  collusion
 with  high  circles  in  our  country.  I
 have  read  from  the  photostat  docu-
 ments  today  to  show  in  what  way  it
 was  all  connected  with  high  circles.
 I  do  not  know  what  the  enquiry  will
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 do,  what  the  terms  of  reference  will
 be,  but  I  hope  that  in  all  this,  whether
 they  are  officials  or  whether  they  are
 private  persons  who  had  anything  to
 do  with  Dr.  Teja  in  collusion,  direct
 or  indirect,  they  should  be  flogged.
 First  of  all,  they  should  all  be  brought.
 summenegd  before  the  enquiry’  com-
 mittee  and  once  their  guilt  is  proved—
 I  know  they  will  go  to  court,  and  let
 them  go  in  appeal  to  the  highest
 court,  the  Supreme  Court—(Inter-
 ruption)  have  patience—once  their
 guilt  is  proved,  I  demand  and  it
 is  my  firm  conviction,  that  consi-
 dering  the  pass  that  this  government,
 this  mis-government  has  brought  us
 to,  there  is  no  otherway  than  to  in-
 flict  the  highest  panalty,  even  capital
 punishment,  on  some  guilty  people,
 but  I  am  not  going  that  far  in  this
 amendment,  Here  are  these  soft
 people,  soft  towards’  corruption  but
 they  are  harg  on  political  opponents
 and  soft  towards  criminals,  anti-
 national  elements,  hearders,  black-
 marketers  and  profiteers.

 There  was  a  question  put  here  the
 other  day  about  pressure  being  brought
 to  bear  on  Shri  Dharma  Vira,  Gov-
 ernor  of  the  Punjab,  and  the  answer
 was,  “Nothing  new  was  done;  we  have
 been  doing  that  in  every  State.”  Have
 you  come  across  such  instances  in
 your  State  of  Mysore,  where’  the
 hoard-rs  and  profiteers  are  taken
 through  the  streets?  Not  to  my  know-
 ledge.  If  you  know  better,  please
 enlighten  us,  Therefore,  what  I  have
 suggested—

 Mr.  Deputy-Speaker:  You  must  con-
 clude  now.

 Shri  Hari  Vishnu  Kamath:  You  can-
 not  hustle  us  like  this.  It  is  an  impor-
 tant  amendment.  Parliament  would
 be  reduced  to  naught  if  you  start
 hustling  like  this.  I  would  appeal  to
 all  hon,  Members  to  consider  this
 matter,  this  very  important  matter,
 in  a  proper  spirit.

 Shri  P,  Venkatasubbaiah:  Why  are
 you  touchy?
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 Shri  Hari  Vishnu  Kamath:  I  am  not;

 I  have  got  a  thick  skin,  almost  hide.
 It  is  you  who  are  touchy,  I  am  fond
 of  interruptions.  I  like  them.  I  want
 more  of  them  so  that  I  can  speak.
 longer.

 Shri  Sham  Lal  Saraf:  Do  you  listen
 to  them?

 Shri  Hari  Vishnu  Kamath:  Yes;  if
 they  are  worth  listening  to.  So,  Sir,
 I  would  appeal  to  hon,  Members  on
 both  sides  of  the  House,  earnestly,
 sincerely  that  if  they  mean  to  do  well
 by  the  common  citizen  of  India,  they
 must  ensure  that  criminals  of  this  type
 are  not  treated  lightly.  Therefore,  I
 suggested  that  instead  of  two  years,  the
 period  of  imprisonment  should  be  five
 years.  (Interruption).  I  do  not  want
 flogging  or  hanging,  but  I  have  sug-
 gested  that  instead  of  Rs,  2,000,  it
 should  be  Rs.  5,000  in  respect  of  the
 fine.  If  they  do  not  accept  this,  Goa
 help  them  and  God  help  our  country!

 Shri  Sanjiva  Reddy:  I  am  extrem-
 ly  sorry  that  I  cannot  accept  these
 amendments,  If  a  man  is  not  afraia
 of  two  years  imprisonment  in  this
 country,  he  will  not  be  afraid  of  five
 years  imprisonment.  I  am  not  pre-
 pared  to  accept  these  amendments.

 Shri  Nambiar:  It  is  easier  to  make
 it  five  years.  It  should  be  a  deterrent
 punishment.

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  amendments  to  the  vote,

 Shri  Hari  Vishnu  Kamath:  Please
 put  them  separately.

 Mr.  Deputy-Speaker:  T  will  put
 amendmen's  9  and  2]  together.  He
 wants  the  imprisonment  to  be  a0-
 creased  from  2  to  5  years.
 The  question  is:

 (i)  Page  7,  line  17,  for  “two  years”
 substitute  “five  years”  (19)

 (ii)  Page  7,  line  31,  for  “two
 years”  substitute  “five  years”
 (21),

 The  Lok  Sabha  divided:



 7745  Jayanti

 Division  No.  79]
 Alvares,  Shri
 Gupta  Shri  Indrajit
 Kamath,  Shri‘Hari  Vishnu
 Kandappan,  Shri
 Kapoor  Singh,  Shri
 Koya,  Shri  Mohammed

 Alva,  Shri  Joachim
 Babunath  Singh,  Shri
 Bal  Krishna  Singh,  Shri
 Balmiki,  Shri
 Battacharyya,  ShriC.K.
 Brij  Basi  Lal,  Shri
 Chanda,  Shrimati  Jyotsna
 Chandrabhan  Singh,  Shri
 Chaudhuri,  Shri  0.5.
 Chaudhuri,  Shrimati  Kamala
 Chavda,  Shrimati  Joraben
 Dag,  Shri  Bo  K.
 Das,  Shri  Sudhansu
 Dass,  Shri  C.
 D  kh,  Shri;  iVimalabai  P.
 Ejayaperumal,  Shri
 Gandhi,  Shri  V.B.
 Gupta,  Shri  Badshah
 Heda,  Shri
 Hi  matsingka,  Shri
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jena,  Shri
 Kadaria,  Shri  C.  M.
 Khanna,  Shri  P.K.

 Mr.  Deputy-Speaker:  The  result  of
 the  division  is:
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 AYES

 Krishnapal  Singh,  Shri
 Kunhan,  Shri  P.
 Nair,  Shri  Vasudevan
 Nambiar,  Shri
 Rajaram,  Shri
 Reddy,  Shri  Yallamanda

 NOES

 Kindar  Lal,  Shri
 Koujalgi,  Shri  H.  द
 Lalit,  Sen,  Shri
 Laskar,  Shri  N.R.
 Mahadeo  Prasad,  Shri
 Malaichami,  Shri
 Mandal,  Dr.  ९.
 Maniyangadan,  Shri
 Mehrotra,  Shri  Braj  Bihari
 Minimata,  Shrimati
 Mirza,  Shri  Bakar  Ali
 More,  Shrik.  L.
 Munzni,  Shri  David
 Pandey,  Shri  Vishwa  Nath

 il,  Shri  D.S.
 ,Shri  S.B.

 Patil,  Shri  S.K.
 Pattabhiraman  Shri  C.  R.
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Rajdeo  Singh,  Shri
 Raju,  Shri  D.  8.
 Ram  Subhag  Singb,  Dr.
 Ramshekhar  Prasad  Singh,  Shri
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 Roy,  Dr.  Saradish
 Singhiv,  Dr.  L.M.
 Umanath,  Shri
 Venkaiah,  Shri  Kolla
 Warior,  Shri

 Ranen,  Shri
 Rao,  ShriJaganatha
 Rao,  Shri  Thirumala
 Reddy,  Shri  Surendra
 Roy,  Shri  Bishwanath
 Saha,  Dr.  S.  K.
 Samanta,  Shri  5.  ८.
 Sarf,  ShriSham  Lal
 Satyabhama  Devi,  Shrimati
 Sen,  ShriP.  0.
 Shakuntala  Devi,  Shrimati
 Sharma,  ShriA.  P.
 Shree  Narayan  Das,  Sbri
 Singh,  ShriD.N.
 Singh,  Shrik.K.
 Sinha,  Shrimati  Ramdulari
 Sinhasan  Singh,  Shri
 Sivappraghassan,  Shri  Ku.
 Sonavane,  Shri
 Sumat  Prasad,  Shri
 Tiwary,  ShriK.N.
 Upadhyaya,  Shri  Shiva  Dutta
 Venkatasubbaiah  Shri  P.

 increased  from  Rs.  2000  to  Rs.  5000.

 Ayes  :  1;  Noes  :  73.
 The  motion  was  negatived.

 shri  A.  V.  Raghavan  (Badagara):
 One  more  may  be  added  to  the  ‘Ayes’.

 The  question  is:
 (i)  Page  7,  line  vy,  for  “two

 thousand”  substitute  “five  thou-
 sand”.  (20).

 (ii)  Page  7,  line  31,  for  “two
 Mr.  Deputy-Speaker:  That  will  be

 noted.
 I  will  now  put  amendments  20  and

 22  together.  He  wants  the  fine  to  be

 Division  No.  20]

 Alvares,  Shri
 Gupta,  Shri  Indrajit
 Heda,  Shri
 Kamath,  Shri  Hari  Vishnu

 Kapoor  Singh,  Shri
 Kandappan,  Shri
 K  oya,  Shri

 AYES

 Kunhan,  Shri  P.
 More,  ShriK.L.
 Nair,  Shri  Vasudevan
 Nambiar,  Shri
 Raghavan,  Shri  A.  ५.
 Rajaram,  Shrik.
 Reddy,  Shri  Yallamanda

 thousand”  substitute  “five  thou-
 sand”,  (22).

 The  Lok  Sabha  divided:

 (15.23,  hrs.

 Reddy,  Shrimati  Yashoda
 Roy,  Dr.  Saradish
 Sinhasan  Singh,  Shri
 Singbvi,  Dr.  L.  M.
 Umanath,  Shri
 Venkaiah,  Shri  Kolla
 Warior,  Shri
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 Alva,  Shri  Joachim
 Badaiath  Siagh,  Shri
 Bal  Kisi2a  3i233,  Shri
 Balmiki,  Shri
 Battactaryya,  Shric.  K.
 Brij  Basi  Lal,  Shri
 Chandrabhan  Singh,  shri
 Chaudhuri,  500  0.  5.
 Crrrtri-i,  3३4  mati  Kamala
 Chavda,  Shrimati  Joarben
 Das,  Shri  B.  K.
 Das,  Shri  Sudhansu
 Dass,  Shri  C.
 Elayaperumal,  Shri
 Gandhi,  Shri  ५.  8.
 Gita,  Sei  Badshah
 Hi  natsiagka,  Shri
 Ja  ni224:vi,  Shrimati
 Jedhe,  Shri
 Jena,  Shri
 Ke  daria,  SariC.M.
 Ki,  5  asi  Pe  Ke

 BHADRA  3,  888  (SAKA)  ShippingCompany  7148

 NOES
 Koujalgi,  Shri  H.  V.
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Mahadeo  Praad,  Shri
 Malaichami,  Shri
 Mandal,  Dr.  P.
 Maniyangadan,  Shri
 Mehrotra,  Shri  Braj  Bihari
 Minimata,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Munzni,  Shri  David
 Pandey,  Shri  Vishwa  Nath
 Patil,  Shri  D.S.
 Patil,  Shri  S.B.
 Patil,  Shri  S.  K.
 Pattabhi  Raman,  Shri  C.R.
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Rajdeo  Singh,  Shri
 Raju,  Shri  D.  B.
 Ram  Subhag  Singh,  Dr.

 etc,  Bill

 Rane,  Shri
 Rao,  Shri  Jaganatha
 Rao,  Shri  Thirumala
 Reddy,  Shri  Surendra
 Saha,  Dr.  S.  K.
 Samanta,  Shri  S.C.
 Saraf,  Shri  Sham  Lal
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  P.G.
 Shakuntala  Devi,  Shrimati
 Sham  Nath,  Shri
 Sharma,  Shri  A.P.
 Shree  Narayan  Das,  Shri
 Singh,  Shri  D  N.
 Singh,  Shri  K.  K.
 Sinha,  Shrimati  Ramdulari
 Sivappraghassan,  Shri  Ku.
 Sonavane,  Shri
 Sumat  Prasad,  Shri
 Tiwary,  Shri  K.  N.
 Upadhyaya,  Shri  Shiva  Dutt
 Venkatasubbaiah,  Shri  P.

 Ramshekhar  Prasad  Singh,  Shri
 (ii)  Page  8,—

 after  line  15,  add—
 “Provided  that  the  Central  Gov-

 ernment  may  if  necessary  meet  any
 initial  expenditure  from  the  Con-
 solidated  Fund  of  India  which  shall
 later  be  re-imbursed  from  the

 “That  clause  43  stand  part  of  the  funds  of  the  company.”  (8)
 Bill”.  Shri  Hari  Vishnu  Kamath:  I  beg  to

 move:
 Page  8,  for  clause  7  substitute—
 “17,  The  expenditure  incurred  to

 meet  the  salaries,  allowances
 and  other  remuneration  paid
 to  the  Chairman  and  other
 members  of  the  Board  of  Con-
 trol,  the  managing  agent  or
 any  other  person  who  may  be
 appointed  or  employed  in  con-
 nection  with  the  affairs  of  the
 management  of  the  company,
 and  all  other  expenses  duly
 incurred  in  connection  with
 such  management  shal]  initial-
 ly  be  paid  out  of  the  Consoli-
 dated  Fund  of  India,  but  the
 amount  shall  be  recovered
 from  Jayanti  Shipping  Com-
 pany  within  one  year  from  the
 date  of  such  drawal.”  (26)

 Shri  Sinhasan  Singh:  Clause  7  does
 not  provide  for  withdrawal  from  the
 Consolidated  Fund  of  India.  There

 Kindar  Lal,  Shri
 Mr.  Deputy-Speaker:  The  result  of

 the  division  is:  Ayes  21;  Noes  68.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 The  motion  was  adopted,

 Clause  3  was  added  to  the  Bill.

 Clauses  4  to  6  were  added  to  the  Bill.

 Clause  7—(Payment  of  remuneration
 and  expenses  out  of  the  funds  of

 the  company)

 Shri  Sinhasan  Singh:  |  beg  to  move:

 (l)  Page  8,  line  5,—

 for  “shall  be  paid  out  of  the
 funds  of  the  company”

 substitute—

 “may  initially  be  withdrawn,  if
 need  be  from  the  Consolidated
 Fund  of  India,  to  be  reimbursed
 later  out  of  the  funds  of  the  com-
 pany”.  (7)
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 (Shri  Sinhasan  Singh)
 should  be  some  provision  for  that  to
 bring  it  in  accordance  with  the  sanc-
 tion  given  by  the  President  and  the
 Financial  Memorandum.  My  amend-
 Ment  says  that  provisonally,  for  the
 time  being,  some  amount  may  be
 withdrawn  from  the  Consolidated
 Fund,  which  later  on  can  be  recouped
 from  the  company’s  funds.  If  the
 Government  accepts  my  amendment, that  difficulty  would  be  removed.

 Shri  Hari  Vishnu  Kamath:  Sir,  by
 this  amendment  hangs  a  tale.  Mem-
 bers  shall  bear  with  some  repetition,
 because,  may  be,  not  all,  but  some
 Members  have  very  short  memories
 and  I  would  refresh  them  briefly  with
 some  background  material.  You  were
 in  the  Chair  on  Tuesday  last  week  and
 you  will  remember......

 Shri  Himatsingka:  Be  brief.
 Shri  Hari  Vishnu  Kamath:  No  ques-

 tion  of  hustling  me.  The  Chair  is  con.
 ducting  the  business,  not  you.  I  like
 solid,  substantial  interruptions,  not  of
 this  kind.

 When  the  Financial  Memorandum
 was  called  into  question  at  that  time,
 you  in  your  wisdom  upheld  my  point
 of  order  and  then  came  a  revised
 memorandum.  It  admitted  that  the
 Government  and  their  advisers  were
 in  the  wrong.  We  were  told  that  the
 initial  expenditure  would  be  incurred
 from  the  Consolidated  Fund  and  they
 gave  a  larger  sum  of  0  lakhs.  Sir,
 you  must  have  read  Alice  in  Wonder-
 land—it  became  curioser  and  curioser.
 The  very  next  day,  within  less  than
 24  hours,  came  aq  re-revised  memoran-
 dum  where  it  was  said,  for  “Ten”  read
 “one”;  it  did  not  say  for  “l0”  read
 “I"—which  could  have  been  a  human
 error—but  it  said,  for  “Ten”  read
 “one”.

 Mr.  Deputy-Speaker:  Who  go  into
 that?

 Shri  Hari  Vishnu  Kamath:  That  is
 very  relevant—the  manner  in  which
 they  are  malfunctioning.  Mr,  Tyagi
 rightly  said  the  other  day,  “Whoever
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 committed  such  mistakes,  they  should
 be  punished.  We  are  ashamed  of  it”.
 He  is  an  ex-minister  and  when  he  said
 “we”  I  believe  he  spoke  for  more  Cong-
 Tess  members  than  he  did  as  a  Minister.

 Clause  47  deals  with  “All  salaries,
 allowances  and  other  remuneration”—
 we  are  in  the  dark;  we  do  not  know
 what  other  remuneration  means;  it  is
 very  vague.  We  should  not  be  asked
 to  vote  on  it  till  we  are  told  what  it
 means,  because  there  are  all  kinds  of
 under  hand,  under  the  table  dealings—
 not  under  the  Table  of  the  House,  but
 under  the  table  outside—night  by
 night,  rather  than  day  by  day.

 Shri  Kapur  Singh:  Is  it  parliamen-
 tary  to  say  “night  by  night”?

 Shri  Hari  Vishnu  Kamath:  Sardar
 Vallabhai  Patel  used  that  phrase  once.
 When  a  question  was  asked,  “Is  it  a
 fact  that  the  Nizam  is  getting  stronger
 day  by  day”,  in  his  own  characteristic
 way,  with  out  a  smile,  he  said,  “It  is
 truer  to  say  ‘night  by  night’,  not  ‘day
 by  day’.”.

 Then  the  clause  goes  on  to  say:
 “....paid  to  the  Chairman  and

 other  members  of  the  Board  of
 Control,  the  managing  agent  or
 any  other  person  who  may  be
 appointed  or  employed....”
 See  how  vague  and  indefinite  it  is.

 “in  connection  with  the  affairs
 of  the  management  of  the  company
 and  all  other  expenses  quly  incur-
 red  in  connection  with  such  mana-
 gement  shall  be  paid  out  of  the
 funds  of  the  company.”

 Look  at  that.  It  is  said:  “all  other
 expenses”.  Is  this  the  way  to  treat
 Parliament?  Is  this  not  a  cavalier  way
 of  treating  Parliament?  Would  you,
 Sir,  if  you  were  a  Minister,  do  such
 a  thing?

 Sir,  Shri  Sinhasan  Singh,  yesterday,
 raised  an  important  issue.  The  Spea-
 ker  ruled  it  out  in  his  wisdom,  that  is
 another  matter.  He  said  that  the  re-
 vised  financial  memorandum  is  incon-
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 sistent  with  the  provisions  of  the  Bill.
 The  Speaker  assured  us  that  he  would
 let  us  bring  up  the  issue  later  on  when
 the  Bill  is  discussed.  That  is  why,  Sir,
 there  are  two  or  three  counts  on  which
 I  want  to  flay  the  Government.

 One  is,  they  sent  it  to  some  under-
 ling  in  the  Ministry,  they  prepared  a
 revised  memorandum,  changed  it  from
 ‘ten’  to  ‘one’  and  they  did  not  bother
 to  see  what  the  relevant  clause  in  the
 Bill  is.  They  did  not  bother  to  change
 it  in  clause  ln  Now,  Sir,  is  it  not  a
 mockery  of  the  legislative  process,  is
 it  not  almost  a  mockery  of  parliamen-
 tary  procedure,  to  suggest  that  the
 clause  says  something,  the  Financial
 Memorandum  says  quite  a  different
 thing  and  we  are  asked  to  consider  the
 Bill?  This  is  wonderful.  I  do  not
 know  how  to  make  head  or  tail  of  it.

 Shri  Joachim  Alva:  The  hon.  Mem-
 ber  must  know  that  the  President  has
 given  his  approval  (Interrup-
 tions)

 Shri  Hari  Vishnu  Kamath:  We  have
 not  got  even  the  President’s  letter.  We
 have  not  seen  it  so  far.

 Mr.  Deputy-Speaker:  He  may  speak
 on  the  amendments  now.

 Shri  Hari  Vishnu  Kamath:  This  is
 the  kingpin  of  the  whole  Bill.  I  have
 a  right  to  speak  on  my  amendments.

 Mr.  Deputy-Speaker:  He  has  already
 spoken.

 Shri  Hari  Vishnu  Kamath:  I  have
 not  spoken  on  the  clause  at  all.  I
 reserved  it  when  J  spoke  during  the
 general  discussion  of  the  Bill.  If  you
 want  me  to  sit  down,  Sir,  I  will  walk
 out,  I  will  withdraw  in  protest  against
 the  way  you  treat  us.  I  do  not  want
 criminals  to  go  scotfree  like  this.

 Now,  look  at  the  Statement  of  Ob-
 jects  and  Reasons.  They  have  made  a
 bigger  mess  of  this  Bill  than  what  Dr.
 Teja  made  of  the  company.

 Mr.  Deputy-Speaker:  You  come  to
 the  present  memorandum,
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 Shri  Hari  Vishnu  Kamath:  J  cannot

 do  it  in  qa  vacuum.  Sir,  you  under-
 stand  things  very  well,  |  do  not  under-
 stand  why  you  do  not  follow  me.

 Mr.  Deputy-Speaker:  I  am  not  as
 clever  as  you,  but  to  the  best  of  my
 ability  I  am  trying  to  follow  you.

 Shri  Hari  Vishnu  Kamath:  I  am  try-
 ing  to  say  those  things  to  the  best  of
 my  ability.  Look  at  the  Statement  of
 Objects  and  Reasons.  It  says:

 “Meanwhile,  the  pressure  of  the
 creditors  on  the  company  became
 so  great  that  it  was  on  the  verge
 of  being  dragged  into  insolvency
 proceedings.  Accordingly,  to  pay
 off  its  creditors  the  company  appli-
 ed  to  Government  for  permission  to
 sell  four  of  its  ships—two  to  three
 abroad  and  one  or  two  in  India.”

 It  is  admitted  by  Government  that  the
 pressure  felt  was  so  great  that  it  was
 reduced  to  the  verge  of  bankruptcy,
 insolvency.  The  Financial  Memoran-
 dum  says  that  Rs,  0  lakhs  is  going  to
 be  the  expenditure  incurred.  Sir,  they
 are  misleading  the  House,  they  are  tel-
 ling  a  lie  to  the  House  almost  border-
 ing  on  breach  of  privilege;  it  is  in  the
 border  land,  twilight  land  of  privilege.
 I  would  like  to  know,  therefore,  first,
 on  what  basis—I  know  they  have  a
 bull-dozer  behind  them  and  they  would
 not  answer  our  points—they  arrived
 at  this  figure  of  Rs.  ]  lakh  to  be  initial-
 ly  drawn  out  of  the  Consolidated  Fund
 of  India,  when  not  merely  salaries  and
 allowances—I  do  not  know  how  much
 that  would  be  running  to—but,  apart
 from  them,  there  are  so  many  credi-
 tors  whom  they  have  to  pay  and  other
 things  to  do.  I  do  not  want  to  tire
 you  and  the  House  with  the  details  of
 the  debts  they  have  which  have
 brought  them  to  the  verge  of  insolven-
 cy,  as  they  themselves  admit.  But  is
 it  not  a  case  of  misleading  the  House
 when  in  the  Memorandum  they  say
 that  only  one  lakh  will  be  needed?  I
 think  they  are  trying  to  fool  the  House.
 This  is  not  the  way  to  treat  the  House.
 Therefore,  I  would  suggest,  in  the  first
 place,  if  you  are  agreeable,  that  they
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 (Shri  Hari  Vishnu  Kamath)
 should  give  further  consideration  to
 this,  I  almost  said  but  I  would  not  say,
 stupid  memorandum—I  would  not  say
 that—and  then  come  to  the  House  with
 a  proper,  precise,  memorandum.

 -Otherwise,  let  them  explain  today  on
 what  basis  they  have  come  to  one
 lakh—ten  lakhs  let  them  pay.  Only
 one  lakh  you  pay  from  the  Consoli-
 dated  Fund  of  India  for  these  initial

 _Salaries,  allowances  and  all  other  ex-
 penses  of  persons—we  do  not  know
 who  all  those  persons  are  and  what
 expenses  are  incurred,

 Now,  Sir,  the  Minister  while  reply-
 ing  to  the  debate  earlier  said  that  be-
 cause  expenses  have  been  incurred  in
 various  ways  that  will  be  enquired  in-
 to  by  a  Commission  of  Inquiry,  which
 is  going  to  be  set  up  I  hope,  and  he

 .said  we  need  not  bother  about  minor
 things,—little  drops  make  the  ocean—

 palavum  palla  samudravai

 hara  hara  sree  Channa  Someshwara

 You  know,  Sir,  the  very  classic  case
 of  Shri  Venkatraman,  former  Secretary
 in  the  Ministry  of  Industry,  who  was
 sacked  because  he  had  accepted  a  bush
 shirts  etc.,......

 Mr.  Deputy-Speaker:  All  those
 things  are  not  relevant:

 Shri  Hari  Vishnu  Kamath:  Certain-
 ly,  it  pinpoints  the  whole  issue.  The
 Minister  said  that  something  has  been
 supplied  to  the  Ambassador  of  USSR
 by  Dr,  Teja  and  Mrs.  Teja.  Now,  Sir,
 I  did  not  read  the  other  photostat
 copies  of  letters  which  I  have  got.  Dr.
 Teja  and  Mrs.  Teja  gave  him  some
 personal  gifts.  That  is  why  I  want  to
 enquire  now  whether  those  personal
 gifts  were  from  the  funds  of  the  com-
 pany,  whether  funds  of  the  company
 have  been  used  for  those  gifts.  That
 is  the  main  point.  Even  Gen.  Kaul’s
 personal  expenses  have  been  paid  from
 the  funds  of  the  company.  Here  is  a
 letter  from  the  Secretary,  Dinah
 ‘Micholson,  from  12,  Park  Street,  Lon-
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 don,  dated  20th  November,  1963,  to
 Captain  Kothawala.  It  reads:

 “Dear  Captain  Kothawala,
 I  have  been  instructed  by  Mrs.

 Teja  to  write  and  acknowledge
 your  cable  of  the  7th  November.
 Mrs.  Teja  wishes  that  you  air  par-
 cel  the  two  items  to  Ambassador
 Kaul  in  Moscow,  and  when  you
 have  done  so  would  you  cable  him
 to  that  effect  and  also  write  to
 Mrs.  Teja  informing  her.”

 Is  it  proper  for  an  Ambassador,  a  high-
 Placed  officer,  to  accept  presents  from
 Mrs,  Teja,  from  a  private  shipping
 company?  There  are  many  such  mat-
 ters.  They  are  legion,  galore,  and
 these  ought  to  be  enquired  into,  and
 what  will  have  to  be  paid  from  the
 Consolidated  Fund  of  India  because  of
 these  things.  These  will  have  to  be
 gone  into  very  very  closely.  I,  there-
 fore,  recommend  that  my  amendment,
 which  reads  as  follows,  be  accepted.

 Mr.  Deputy-Speaker:  You  need  not
 read.  Every  Member  has  got  it.

 Shri  Hari  Vishnu  Kamath:  It  is  my
 right.  Under  the  rules  J  am  entitled  to
 read  it.  My  amendment  reads  like
 this:

 “The  expenditure  incurreq  to
 meet  the  salaries,  allowances  and
 other  remuneration  paid  to  the
 Chairman  and  other  members  of
 the  Board  of  Control,  the  manag-
 ing  agent......

 I  am  using  their  own  phraseology.
 ......0r  any  other  person  who

 may  be  appointed  or  employed  in
 connection  with  the  affairs  of  the
 management  of  the  company,  and
 all  other  expenses  duly  incur-
 red......  हर

 Then  comes  the  difference.  It  reads:
 “shall  initially  be  paid  out  of

 the  Consolidated  Fund  of
 India......  ”

 Otherwise  they  will  have  the  feeling
 that  the  revised  Financial  Memoran-
 dum  says  that.
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 initially  be  paid  out  of  the
 Consolidated  Fung  of  India  but
 the  amount  shall  be  recovered
 from  Jayanti  Shipping  Company
 within  one  year  from  the  date  of
 such  drawal.”

 The  word  is  “drawal”.  I  am  using  the
 very  phraseology  they  have  used  in  the
 Revised  Memorandum.  Please  see  the
 Revised  Financial  Mmorandum;  |  have
 used  the  very  same  words.  If  they
 refuse  to  accept  this  amendment  they
 stultify  themselves.  Let  them  stew  in
 their  own  juice.

 Mr.  Deputy-Speaker:  Are  Govern-
 ment  accepting  any  of  the  amendments
 of  Shri  Kamath?

 Shri  Sanjiva  Reddy:  I  am  not  accep-
 ting  any  of  those  amendments.

 Mr.  Deputy-Speaker:  What  about  the
 amendments  of  Shri  Sinhasan  Singh?

 Shri  Sanjiva  Reddy:  No,  I  am  not
 accepting  them.

 Shri  Jaipal  Singh  (Ranchi  West):
 Sir,  I  rose  earlier  on,  not  today  but
 when  this  thing  first  came  up,  over  the
 question  of  the  first  Financial  Memo-
 randum.  It  is  very  unfortunate  that
 the  House  should  be  treated  like  this.

 Mr.  Deputy-Speaker:  We  are  not
 concerned  with  the  Memorandum  at
 this  stage.

 Shri  Jaipal  Singh:  It  is  a  vital  point.

 Mr.  Deputy-Speaker:  If  you  want  to
 speak  on  the  clause,  you  may  do  so,
 but  not  on  the  Financial  Memorandum.

 Shri  Jaipal  Singh:  I  am  speaking  on
 clause  17.  What  I  am  saying  is,  hav-
 ing  a  Financial  Memorandum,  it  is
 amusing  that  the  Government  should
 not  know  what  is  expected  of  it,  when
 things  like  this  are  presented  to  Par-
 liament.  Even  when  there  is  a  revised
 Memorandum,  we  are  still  confronted
 with  the  same  problem.  It  is  too  late
 for  us  to  stall  this  Bill.  It  has  gone
 too  far.  and  it  has  to  go  through,  I
 hope.  All  that  I  have  to  say  at  this
 Stage  is  that  such  things  are  not  re-
 peated,
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 They  are  playing  with  the  words

 initially  incurred”.  I  do  not  know
 what  exactly  they  mean  by  initially
 incurred.  “incurred”  should  have  been
 enough.  ‘initially’  is  not  going  to
 cover  what  their  liabilities  are.  In
 any  case,  I  am  pot  standing  in  the  way,
 let  it  go  through.  But  all  that  I
 retirerate  is,  after  the  warning  Shri
 Kamath  has  given  over  other  Bills,
 that  this  should  have  come  again,  to
 me  jis  a  great  surprise.  I  hope  it  is
 not  repeated.

 Mr.  Deputy-Speaker:  I  will  now  put
 it  to  the  vote,

 Shri  Shinkre:  Sir,  I  want  to  speak
 on  it.  I  do  not  care  whether  Govern-
 ment  accept  the  amendments  or  not.
 But  how  can  the  Government  touch
 any  money  out  of  the  Consolidated
 Fund?

 Shri  Sanjiva  Reddy:  We  do  not  want
 to.

 Shri  Shinkre:  Sir,  you  should  bear
 with  me  for  one  minute.  If  they  are
 not  going  to  touch  the  Consolidated
 Fund  of  India,  then  this  does  not  be-
 come  a  Money  Bill.  So,  there  is  no
 need  for  a  Financial  Memorandum.

 Mr.  Deputy-Speaker:  I  will  have  to
 put  the  amendments  to  the  vote.  Is
 Shri  Sinhasan  Singh  pressing  his
 amendments?

 Shri  Sinhasan  Singh:  No,  Sir.
 Mr.  Deputy-Speaker:  Has  the  hon.

 Member  the  leave  of  the  House  to
 withdraw  his  amendments?

 Some  hon.  Members:  Yes.
 ‘Amendments  nos.  7  and  8  were,  by

 leave,  withdrawn.

 Mr.  Deputy-Speaker:  I  will  now  put
 amendment  No.  26,  by  Shri  Kamath,
 to  the  vote  of  the  House.  The  ques-
 tion  is:

 “Page  8,—
 for  clause  7  substitute—
 “17,  The  expenditure  incurred  to

 meet  the  salaries,  allowances
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 (Mr.  Deputy-Speaker]
 and  other  remuneration  paid
 to  the  Chairman  and  other
 members  of  the  Board  of  Con-
 trol,  the  managing  agent  or
 any  other  person  who  may  be
 appointed  or  employed  in  con-
 nection  with  the  affairs  of  the
 management  of  the  company,
 and  all  other  expenses  duly
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 incurred  in  connection  with
 such  management  shall  initial-
 ly  be  paid  out  of  the  Consoli-
 dated  Fund  of  India.  but  the
 amount  shall  be  recovered
 from  Jayanti  Shipping  Com-
 pany  within  one  year  from  the
 date  of  such  drawal.”  (26)
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 The  Lok  Sabha  divided:

 Division  No.  2]

 Gupta,  Shri  Indrajit
 Kamath,  Shri  Hari  Vishnu
 Kandappan,  Shri
 Kapoor  Singh,  Shri
 Koya,  Shri

 Alva,  Shri  Jochim
 Bal  Krishna  Singh,  Shri
 Bhattacharyya,  Shri  0.  K.
 Brij  Basi  Lal,  Shri
 Chandrabhan  Singh  Shri
 Chaudhuri,  Shri  0.  5.
 Chaudhuri,  Shrimati  Kemale
 Das,  Shri  B.K.
 Dass,  Shri  C.
 Gamhari,  Shri
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  V.  8.
 Himatsingka,  Shri
 Jamunadevi  Shrimati
 Jedhe,  Shri
 Jena,  Shri
 Jyotishi,  Shri  J.  P.
 Kedaria,  Shri  C.  M.
 Khadilkar,  Shri
 Kindar  Lal,  Shri
 Laskar,  ShriN.R.
 Mahadeo  Prasad,  Shri
 Mahadeva  Prasad,  Dr
 Malaichami,  Shri
 Matlaviya,  Shri  K.  D.

 AYES  (15.47  brs.
 Kunhan,  Shri  P.  Roy,  Dr.  Saradish
 Nair,  Shri  Vasudevan  Umanath,  Shri
 Nambiar,  Shri  Utiya,  Shri
 Raghavan,  Shri  A.V.
 Rajaram,  Shri  K.
 Reddy,  Shri  yallamanda

 NOES

 Mandal,  Dr.  P.
 Mandal,  Shri  J.
 Maniyangadan,  Shri
 Mathur,  Shri  Harish  Chandra
 Methrotra,  Shri  Braj  Bibari
 Minimata,  Shrimadl
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhutd
 Misra,  Shri  Mahesh  Dutta
 More,  Shri  K.L.
 Mungzni,  Shri  David
 Niranjan  Lal,  Shri
 Pandey,  Shri  Vishwa  Nath
 Pant,  Shri  K.C.
 patel,  Shri  Chhotubhai
 Patil,  ShriS.  K.
 Pattabhi  Raman,  Shri  C.R.
 Prabhakar,  Shri  Naval
 Pratap  Singh  Shri
 Puri,  Shri  0.0.
 Raghunath,  Singh,  Sbri
 Rajdeo  Singh,  Shri
 Raju,  ShriD.  8.
 Ram  Subhag  Singh  Dr.
 Ramshekhar  Prasad  Sinngh,  Shri
 Rane,  Shri

 Venkaiah,  Shri  Kolla
 Warior,  Shri  K.K.

 Rao,  Shri  Jaganatha
 Rao,  Shri  Thirumale
 Reddi,  Dr.  B.  Gopala
 Reddy,  shri  Linga
 Reddy,  Shri  Surendra
 Roy,  Shri  Bishwanath
 Saha,  Dr.  5.  K.
 Samanta,  Shri  5.  ८.
 Sarat,  Shri  Sham  Lal
 Sen,  Shri  P.  G.
 Shah,  ShrimatiJayaben
 Shakuntala  Devi,  Shrimati
 Sham  Nath,  Shri
 Sharma,  Shri  A.P.
 Sheo  Narain  ,Shri
 Shree  Narayan  Das,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.N.
 Singh  ShriK.  K.
 Sinha,  Shrimati  Ramdulari
 Sumat  Prasad,  Shri
 Tiwary,  Shri  0.  N.
 Tiwary,  Shri  K.N.
 Upadhyaya,  Shri  Shiva  Dutt

 Venkatasubbaiah,  Shri  P.
 Mr.  Deputy-Speaker:  The  result  of  Clause  18  Power  of  Central  Govern-

 the  division  is:  Ayes  16;  Noes  76.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 “That  clause  7  stand  part  of  the
 Bill”

 The  motion  was  adopted.

 ment  to  give  directions
 Mr.  Deputy-Speaker:  There  is  one

 amendment,  No.  24,  by  Shri  Kamath.
 Shri  Sanjiva  Reddy:  I  accept  it.
 Amendment  made:

 Page  8,  line  9,—

 Clause  77  was  added  to  the  Bill.
 omit  “of  the  company”

 (Shri  Hari  Vishnu  Kamath)
 (24)



 7I59  Jayanti

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  18,  as  amended,
 stand  part  of  the  Bill”

 The  motion  was  adopted.
 Clause  18,  as  amended,  was  added  to

 the  Bill.

 Clause  9.—  Power  to  make  rules.
 Mr.  Deputy-Speaker:  There  is  an

 amendment,  No.  25,  by  Shri  Kamath.
 Are  you  accepting  it?

 Shri  Sanjiva  Reddy:  No,  Sir.

 Shri  Raghunath  Singh:  Since  Gov-
 ernment  have  accepted  one  amend-
 ment,  he  should  withdraw  his  other
 amendment.

 Shri  Hari  Vishnu  Kamath:  I  am  not
 asking  for  your  favours.

 खंरात  देदो  बहार  जिसको  चाहो  Vv
 I  beg  to  move:

 Page  8,  line  26,—

 for  “Every  rule”  substitute—

 “Every  order,  notified  order,
 rule  and  direction”.  (25)

 The  relevant  clause,  clause  9  refers
 to  every  rule  made  by  the  Central
 Government  under  this  Act  shall  be
 laid  before  Parliament,  If  you  survey
 this  Bill  carefully,  you  will  find  not
 merely  rules,  but  there  are  orders,
 notified  orders  (separate  categories)
 and  directions.  Therefore,  I  seek  by
 my  amendment  to  ensure  the  supre-
 macy  of  Parliament.  Such  as  _  this
 amendment  has  been  accepteqd  and
 passeq  in  almost  every  piece  of  legis-
 lation  that  has  come  before  the  House
 —order,  or  rule  or  direction.  This
 only  seeks  to  ensure  that  Parliament,
 which  is  the  final  authority,  super-
 vises  every  act  of  the  executive.  If
 this  is  not  accepted  by  the  Govern-
 ment,  I  shudder  to  think  what  a  hash
 they  want  to  make  of  parliamentary
 democracy,  because  in  the  big  volume
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 of  Rulings  by  the  Speaker  which  I
 have  read,  there  are  certain  rulings
 given  by  the  Speaker,  right  from  Shri
 Mavalankar  to  the  present  day,  to  the
 effect  that  Parliament  must  scrutinise,
 scan  every  order,  every  rule,  every
 direction  made  by  the  executive  under
 the  Act.  It  is  empowered  to  do  so.
 They  are  given  powers  to  do  it,  but
 once  they  do  it  they  must  come  back
 to  the  House  with  that.  We  do  not
 want  to  deny  them  the  power;  let
 them  have  the  powers  to  make  rules,
 orders  etc.

 My  colleague,  Shrj  Mathur,  will
 agree  completely  with  me  in  this  res-
 pect  and  all  understanding  and  sensi-
 ble  Members,  irrespective  of  party,
 will  agree  with  me.  Those  who  are
 cussed  and  who  stand  on  false  pres-
 tige  may  not  agree.  May  I  appeal  to
 all  Members,  therefore,  to  give  a
 thought  to  these  things,  to  the  supre-
 macy  of  Parliament  in  a  parliamen-
 tary  democracy,  and  accept  this
 amendment  because  it  seeks  nothing
 else  but  that  every  order,  rule,  direc-
 tion  etc.  made  be  the  executive  must
 be  laid  before  Parliament  and  subject-
 ed  to  modification  and  if  the  Parlia-
 ment  does  not  want  to  modify  it  the
 Government  can  go  ahead  as  before?

 Also,  there  is  protection  given  to
 Government  under  the  Act.  What-
 ever  is  done  by  the  Government  under
 these  rules,  directions  or  amendments,
 shall  be  without  prejudice  to  the  vali-
 dity  of  anything  previously  done  un-
 der  that,  When  all  that  protection
 and  immunity  is  there,  I  do  not  see
 any  reason  why  Government  should
 not  accept  it,  except  sheer  cussedness,
 stupidity  and  false  prestige.

 Mr.  Deputy-Speaker:  It  has  provid-
 ed  for  rules  to  be  laid  on  the  Table
 of  the  House.

 Shri  Harj  Vishnu  Kamath:  But
 orders  are  not  there.  You  will  make
 a  distinction.  If  you  scan  the  Bill,  it
 says  “prescribed”  means  “prescribed
 by  rules  made  under  the  Act”  and
 this  clause  refers  to  rules  only,  but  in
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 {Shri  Hari  Vishnu  Kamath]
 the  body  of  the  Bill  there  are  referen-
 ces  to  orders,  notified  orders,  direc-
 tions  passed  by  Government,  I  want
 to  promote  parliamentary  democracy
 in  the  country  as  best  as  I  can.  I  am
 a  very  humble  Member  of  this  House.
 I  hope,  other  Members  too  will  share
 my  desire  and  aspiration  to  serve  the
 cause  of  parliamentary  democracy  to
 the  best  of  our  ability.

 Shri  Sanjiva  Reddy:  I  am  not  able
 to  accept  it.  Rules  are  to  be  placed
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 were  to  be  placed,  the  company  will
 not  be  able  to  function.
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 Mr.  Deputy-Speaker:  The  question
 is:

 Page  8,  line  26,—

 for  “every  rule”  substitute—.

 “Every  order,  notified
 Tule  and  direction”.  (25)

 order,

 here.  If  directions  ang  everything  The  Lok  Sabha  divided:

 Division  No.  22]  AYES  115.56,  hrs.

 Alvares,  Shri  Reddy,  Shri  Yallamanda  Umanath,  Shri
 Kamath,  Shri  Hari  Vishnu  Roy,  Dr.  Saradish  Utiya,  Shri
 Kandappan,  Shri  Singhvi,  pr.  L.  M.  Warior,  Shri
 Nambiar,  Shri  Tyagi,  Shri  Yashpal  Singh,  Shri

 NOES
 Alva,  Shri  Joachim  Manda!  Shri,  J.  Reddi,  Dr.  B.  Gopala
 Bal  Krihsna  Singh,  Shri  Maniyangadan,  Shri  Reddiar,  Shri
 Bhattacharyya,  Shri  0.  K.  Mathur,  Shri  Shiv  Charan  Reddy,  Shri  Linga
 Brij  Basi  Lal,  Shri  Minimata,  Shrimati  Reddy,  Shri  Surendra
 Chandrabhan  Singb  Shri  Mishra,  Shri  Bibhuti  Roy,  Shri  Bishwanath
 Chaudhwri,  Shrimati  Kamala  Misra,  Shri  Mahesh  Dutta  Saha,  Dr.  S.K.
 Das,  Shri  B.K.  More,  Shri  K.  L.  Samanta,  Shri  S.C.
 Dass  Shri  C.  Niranjan  Lal,  Shri  Sen,  ShriP.  G.
 Gahmari,  Shri  Pandey,  Shri  Vishwa  Nath  Shah  Shrimati  Jayaben
 Gajraj  Singh,  Roa,  Shri  Pant,  Shri  K.  com  Shakuntala  Devi,  Shrimati
 Himatsingka,  Shri  Parashar,  Shri  Sham  Nath,  Shri
 Jaipal  Singh,  Shri  Patil,  ShriS.  K.  Sharma,  Shri  A.  P.
 Jadhe,  Shri  Prabhgkar,  Shri  Naval  Sheo,  Narain,  Shri
 Jena,  Shri  Pratap  Singh  Shri  Shree  Narayan  Das,  Shri
 Jyotishi,  Shri  J.P.
 Kedaria,  ShriC.  M.
 Khadilkar,  Shri
 Kindar  Lal,  Shri
 Laskar,  Shri  N.R.
 Mahadeo  Prasad,  Shri
 Malaichami,  Shri
 Malaviya,  Shri  K.  D.
 Mandal,  Dr.  P.

 Mr.  Deputy  Speaker:  The  result  of

 Raghunath  Singh,  Shri
 Rai,  Shrimati  Sahodra  Bai
 Rajdeo  Singh,  Shri
 Raju,  Shri  0.  8.
 Ram  Subhag  Singh,  Dr.
 Ram  Shekhar,  Prasad  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  Jaganatha
 Rao,  Shri  Tbirumala

 Sidheshwar  Prasad,  Shri
 Singh,  ShriK.  K.
 Sinha,  Shrimati  Ramdulari
 Sinhasan  Singh,  Shri
 Sumat  Prasad,  Shri
 Tiwary,  ShriK.N.
 Valvi,  Shri
 Venkatasubbaiah,  Shri  P.

 Mr,  Deputy-Speaker:  The  question
 the  division  is:  is:

 Ayes  u  “That  clause  9  stand  part  of
 the  Bill.”

 Noes  68

 The  motion  was  negatived.

 The  motion  was  adopted.

 Clause  9  was  added  to  the  Bill.
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 Clauses  20  and  2l  were  added  to  the
 Bill.

 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 Shri  Sanjiva  Reddy:  Sir,  I  move:

 “That  the  Bill,  as  amended,  be
 passed.”

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  the  Bill,  as  amended,  be

 passed.”

 Shri  Hari  Vishny  Kamath:  On  a
 point  of  order,  Sir.  I  invite  your
 attention  to  rule  93,  sub-rule  (2),
 which  says:—

 “Where  a  Bill  has  undergone
 amendments  the  motion  that  the
 Bill  as  amended  be  passed  shall
 not  be  moved  on  the  same  day  on
 which  the  consideration  of  the
 Bill  is  concluded,  unless  the  Spea-
 ker  allows  the  motion  to  be  made.”

 Mr,  Deputy-Speaker:  I  have  allow-
 ed  it.

 Shri  Nambiar:  You  have  to  an-
 nounce  that,

 Shri  Hari  Vishnu  Kamath:  You  have
 to  annornce  that  the  motion  be  so
 made.

 Mr.  Deputy-Speaker:  I  have  allow-
 ed  the  motion  to  be  made.

 The  question  is:

 Shrj  S,  C.  Samanta:  Sir,....

 Vishnu  Kamath: Shri  Hari  One
 minute  only.

 Shri  S.  C.  Samanta:  Sir..

 Mr,  Deputy-Speaker:  I  am  sorry.

 Shri  Hari  Vishnu  Kamath:  How
 can  you  bar  speeches?

 Mr,  Deputy-Speaker:  We  have  taken
 two  hours  extra.  I  am  not  allowing.
 I  am  sorry.
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 Shri  Harj  Vishng  Kamath:  Under
 the  rules,  how  can  you?

 Mr.  Deputy-Speaker:.  The  question
 is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 Shri  Hari  Vishnu  Kamath:  The
 whole  thing  is  out  of  order.  I  with-
 draw  from  the  House.

 Shri  Hari  Vishnu  Kamath  then
 the  House.

 left

 Shri  Jaipal  Singh;  It  is  not  right.
 Shri  Nambiar:  How  is  it  possible

 that  the  third  reading  is  completely
 ruled  out?  Third  reading  cannot  be
 compietely  denied,  There  must  be  an
 opportunity  given.

 Mr.  Deputy-Speaker:  We  have  taken
 two  hours  extra  and  I  said  that  I  am
 not  allowing  any  speech  on  the  third
 reading,  I  am  sorry.  If  you  want  to
 take  any  action  against  me,  you  can.

 Shri  Nambiar:  No  action.

 Shri  S.  C.  Samanta:  Let  it  be  re-
 corded  that  we  wanted  to  speak  on
 the  third  reading  and  we  were  not
 allowed.  Let  it  be  recorded,

 Shri  Jaipal  Singh;  It  is  not  a  queés-
 tion  of  time,  It  may  be  two  hours,
 three  hours  or  five  hours.  It  is  the
 first  time  that  any  Bill  is  going
 through  without  any  speeches  in  the
 third  reading.

 Mr.  Deputy-Speaker:  It  is  not  the
 first  time.

 Shri  Jaipal  Singh:  I  protest.
 Shri  Alvares:  That  may  be  with  the

 consent  of  the  Members  of  the  House,
 but  an  opportunity  should  be  provid-
 ed  for  the  third  reading  though  it
 may  be  a  brief  one.
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 46  hrs.
 MOTION  RE:  RECENT  RAILWAY

 ACCIDENTS—Contd.

 Mr,  Deputy-Speaker:  Now  we  take
 up  further  consideration  of  the  follow-
 ing  motion  moved  by  Dr.  L,  M.
 Singhvi  on  the  2th  August,  1966,
 namely:

 “That  this  House  takes  note  of
 the  statement  on  recent  railway
 accidents  laiq  on  the  Table  of  the
 House  on  the  25th  July,  1966.”

 Mr,  A.  P.  Sharma.
 Shri  A.  P.  Sharma  (Buxar):  Most

 of  the  railway  accidents  are  either
 due  to  human  failures  or  due  to  the
 failure  of  technical  or  mechanical  ins-
 truments  and  devices.  So  far  as  tech-
 nical  and  mechanical  devices  are  con-
 cerned,  I  will  speak  later  on,  First  of
 all,  I  will  deal  with  human  failures.

 When  numerous  accidents  took
 place,  the  Railway  Ministry  was  very
 much  worried  and  they  set  up  a  Com-
 mittee  known  as  the  Kunzru  Com-
 Mittee  to  find  out  the  causes  of  these
 accidents  ang  to  recommend  remedial
 measures.  The  Kunzru  Committee
 recommended  so  many  remedial  mea-
 sures  and  I  understand,  to  the  extent
 I  know  that  some  of  these  recommen-
 dations  have  been  implemented  and
 some  of  them  have  not  been  imple-
 mented  so  far  or  have  been  partially
 implemented.

 First  of  all  I  will  deal  with  the  re-
 commendations  of  the  Kunzru  Com-
 mittee  about  the  shortage  of  staff  and
 leave  reserve  on  the  Railways.  In  this
 connection  I  wish  to  point  out  that
 the  Kunzru  Committee  has  clearly  re-
 commendeg  that  the  present  leave  re-
 serve  on  the  Indian  Railways  is  not
 adequate  and  I  also  know  that  the
 Railway  Board  has  passed
 orders  to  increase  the  present  strength
 of  leave  reserve  in  the  various  catego-
 ries.  But  I  am  sorry  to  say  that  in  cer-
 tain  categories—as  a  matter  fact,  in
 many  categories—the  orders  of  the
 Railway  Board  have  not  so  far  been
 implemented.

 An.  hon.  Member;  Why?
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 Shri  A.  P.  Sharma:  That  is  what.

 I  am  pointing  out.  So  far  as  the  leave
 reserve  is  concerned,  if  the  recommen-
 dation  of  the  Committee  and  the  deci-
 sion  of  the  Railway  Board  have  not
 been  implemented,  the  Railway  Board
 should  see  that  these  recommendations
 are  implemented,  so  that  the  Railway
 administration  is  not  held  responsible
 for  these  lapses.

 The  next  recommendation  to  which
 I  want  to  draw  the  attention  of  the
 Railway  Minister  is  about  the  defec-
 tive  planning  in  regard  to  recruitment
 of  railway  staff.  According  to  the
 Kunzru  Committee,  the  planning  of  re-
 cruitment  on  the  various  railways  has
 not  been  found  to  be  okay.  In  many
 railways,  it  has  been  found  defective
 ang  today  also  I  know  that  in  certain
 railways,  the  recruitments  are  defec-
 tive;  on  some  railways,  more  number
 of  people  have  been  appointed  while
 on  others  the  people  in  the  panels
 have  not  been  provided  jobs  as  yet.
 If  you  look  at  the  recruitments  made
 on  the  various  railways,  you  will  find
 that  at  some  places  they  appoint  less
 number  of  people  and  donot  find  ade-
 quate  number  of  posts,  and  at  some
 other  places  unduly  large  number  of
 people  have  been  recruited  and  have
 not  been  provided  with  work.  I  will
 particularly  refer  to  Eastern  and
 South-Eastern  Railways.  Recently  I
 have  come  to  know  that  there  are
 panels  there,  but  the  difficulty  is  that
 the  life  of  these  panels  are  limited  for
 a  year  or  for  a  certain  period.  So,
 whereas  on  one  side  they  are  creating
 new  posts  and  making  new  recruit-
 ments,  on  the  other  side,  the  old
 panels  are  not  made  operative.  If  the
 life  of  those  panels  are  not  extend-
 ed,  then  those  who  had  appeared  in
 the  examinations  and  qualified  and
 recruited  for  various  purposes,  will  be
 rendered  job'ess.  I,  therefore,  request
 the  hon.  Minister  to  see  that,  the  life
 of  those  panels  is  extended  and  those
 who  have  already  been  recruited  in
 those  railways  are  provided  against
 the  new  vacancies.
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 Regarding  the  Service  Commissions
 von  the  various  railways,  the  Kunzru
 Committee  has  pointed  out  that  most
 of  these  Commissions  are  not  adequate-
 ly  staffed;  the  number  of  staff  in  these
 Commissions  is  not  adequate  and
 most  of  the  people  who  are  in  charge
 of  recruitment  in  the  Service  Commis-
 sions,  as  a  matter  of  fact,  are  either
 not  acquainted  with  the  working  of
 the  railways  or  have  got  no  know-
 ledge  about  the  working  of  the  rail-
 ways.  If  such  people  are  made  Chair-
 men  and  Members  of  these  Service
 Commissions,  you  can  understand
 what  will  be  the  fate  of  those  people
 who  are  recruited  through  these
 Service  Commissions  and  the  fate  of
 the  railways  after  the  recruitment  of
 these  people.  Therefore,  my  request
 to  the  Railway  Minister  is  that  care
 should  be  taken  to  see  that  only  those
 who  have’  got  adequate  know-
 ledge  about  the  working  of  the  rail-
 way  system  are  made  as  Chairmen
 and  Members  of  the  Service  Commis-
 sions;  whether  they  should  be  serving
 railway  officials  are  retired  officials,
 I  do  not  want  to  say  anything;  I  do
 not  want  to  make  any  concrete
 suggestion  regarding  that.

 In  this  connection  I  woulg  draw  the
 special  attention  of  hon.  Shri  Patil
 to  the  newly  set  up  Commission  at
 Danapur.  I  am  very  sorry,  and  most
 of  the  members  from  this  part  of
 Bihar  and  U-P.  are  also  not  be  happy,
 about  it.  During  the  debate  on  the
 budget.  the  Railway  Minister  made  an
 announcement  that  this  Commission
 would  have  the  advantage  of  both  the
 Commissions—Calcutta  Commission
 and  Allahabad  Commission.  For  the
 Danapur  Commission;  only  an  Assis-
 tant  Secretary  and  four  clerks  have
 been  posted;  it  is  like  a  post-office,
 like  a  post-box;  it  is  an  application-
 receiving  office;  applications  are  re-
 ceived  there  and  sent  either  to
 Allahabad  or  Calcutta  Service  Com-
 mission.  No  Member  is  in  charge  of
 this  Comrnission:  not  even  a  senior
 officer  has  been  appointed  as  Secretary.
 Therefore.  what  is  the  good  of  having
 such  a  Cuinmission  at  Danapur?  When
 502  (Ai)  LSD—9.
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 it  was  decided  to  have  a  Commission
 here,  we  were  definitely  given  the
 understanding,  and  the  Minister  also
 assured  us  so,  that  it  would  have  the
 advan’age  of  both  the  Commissions—
 Caicutta  and  Allahabad—and  this  is
 how  we  are  having  the  advantage  of
 these  Commissions?

 The  Minister  of  Railways  (Shri  S.  K.
 Patil):  Have  they  got  to  go  to  Calcutta
 or  are  they  examined  there?  That  is  the
 relevant  point  and  not  the  number  of
 clerks  or  officers.

 Shri  A.  P.  Sharma:  For  _  his  in-
 formation  I  may  say  that  even  when
 the  Calcutta  and  Allahabad  Commis-
 sions  were  there,  the.  examinations
 used  tg  be  held  in  Arrah,  Patna,  etc.
 That  was  not  the  advantage  that  we
 wanted.  We  wanted  at  least  a  Com-
 mission,  just  like  a  High  Court  Bench.
 If  there  is  any  difficulty  in  having  a
 full-fledged  Commission,  we  can  have
 at  least  an  one-member  Commision.

 Shri  Alvares  (Panjim):  What  is
 the  relation  between  Railway  Service
 Commission  and  Railway  accidents?

 Shri  A.  P.  Sharma;  If  he  reads  the
 Kunzru  Committee’s  repert,  then  he
 will  understand.

 Iam_  referring  to  Kunzru  Com-
 mittee’s  recommendation.  I.  will
 again  request  our  hon.  Minister  that
 there  should  be  some  arrangement
 by  which  the  peopie  should  have  the
 facilities  of  being  examined  there
 itself;  and  their  copies  be  examined
 they  should  be  made  to  appear  there;
 they  should  have  the  advantage  which
 was  intended.  I  know  what  was  the
 intention  of  the  Minister  and  I  hope
 he  will  look  into  it.

 The  Kunzru  Committee  made
 another  recommendation  about  keep-
 ing  25  per  cent  of  the  existing  vacan-
 cies  in  the  railwavs,for  the  children
 of  the  railway  employees.  Mr.  Kunzru
 has  written  an.  article  also.  This
 recommendation  inv:  heen  brushed
 aside  only  on  the  ground  that  it  re-
 quires  an  amendment  of  the  Consti-
 tution.
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 [Shri  A.  P.  Sharma]
 {  need  hardly  say  that  in  public

 undertakings  ang  private  undertak-
 ings  like  the  TISCO  and  others,  the
 employees’  children  are  given  prefe-
 rence  in  the  matter  of  recruitment.
 The  reason  why  J’  am  saying  this  is
 this.  In  the  railways  also,  there  is  a
 tradition  which  is  passed  on  to  the
 children  of  the  railwaymen,  as_  the
 children  of  the  legislature  also  know
 what  an  amendment  is  and  what  a
 Bill  and  so  on.  I  know  that  they
 know  these  things,  because  everyday
 in  the  house  also  these  things  are
 discussed.  The  children  of  the  rail-
 way  employees  have  got  very  little
 opportunity  to  go  outside  the  railway
 world;  they  are  mostly  confined  to  the
 railway  area  only.  First  of  all,  they
 do  not  get  adequate  education  and
 they  are  all  the  time  in  the  environ-
 ment  of  the  railways.  So,  they  know
 more  about  the  working  of  the  rail-
 ways  then  anybody  else.  As  a  matter
 of  fact,  the  children  of  the  railway
 employees  are  half  railwaymen.  They
 know  about  the  working  of  the
 railways.  In  the  past  if  there  was  any
 efficiency  in  the  working  of  the  rail-
 ways  it  was  only  because  of  the
 children  of  the  railway  employees,
 who  were  given  preference  in  the
 matter  of  recruitment;  by  the  time
 recruited  as  railwaymen,  they  became
 full-fledged  railwaymen  and  they
 used  to.  discharge  their  duties  and
 responsibilities  very  efficiently.

 Mr.  Chairman:  The  hon.  Member
 should  try  to  conclude  now.

 Shri  A.  P.  Sharma:  I  would  like
 to  have  a  few  more  minutes.

 Mr.  Chairman:  This  motion  relates
 to  railway  accidents.  So,  it  would  be
 better  if  the  hon.  Member  would  con-
 fine  himself  to  that.

 Shri  A.  P.  Sharma:  These  are  the
 causes  of  accidents  due  to  human
 failure,  which  have  been  mentioned
 by  the  Kunzru  Committee  on  railway
 accidents,  and  they  have  made  these
 recommendations.

 An  hon.  Member:  He  is  an  expert,
 and  so  he  may  be  allowed  some  more
 time.
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 Shri  A.  P.  Sharma:  Now,  I  shall
 deal  with  only  two  or  three  pojnts.

 My  next  point  is  about  the  recom-
 mendation  of  the  operating  commit-
 tees.  Recently,  there  was  a  meeting  of
 the  Chief  Operating  Superintendents,
 and  they  had  recommended  that  more
 than  0  hours  of  working  should  not
 be  resorted  to  at  one  stretch.  I  would
 request  the  Railway  Minister  also  to
 see  that  this  recommendation  is  im-
 plemented.

 Then,  there  is  the  question  of  fre-
 quent  transfer  of  people  from  one
 Place  to  another.  In  this  very  House
 the  hon.  Minister  of  State  had  assured
 us  that  this  matter  was  being  looked
 into  and  examined.  I  hope  that  this
 examination  will  be  expedited,  because
 at  present  what  is  happing  is  that
 people  are  transferred  from  one  place
 to  another  and  they  are  not  made
 acquainted  with  the  local  working
 rules  of  the  station,  and,  therefore,
 they  do  not  easily  pick  up  the  things.
 It  is  not  like  transferring  one  clerk
 from  one  table  to  another  table.
 There  are  different  local  working
 rules  in  different  stations.  Therefore,
 the  people  who  are  transferred  to  a
 new  station  must  have  adequate  know-
 ledge  of  the  working  rules  of  the  new
 station.  This  recommendation  has
 been  made  by  the  Kunzru  Committee
 already  that  frequent  transfers  should
 not  be  resorted  to.

 Since  I  have  very  little  time,  I  shall
 touch  only  two  more  points.  The  first
 is  about  the  zones.  The  other  day,
 Dr.  L,  M.  Singhvi  had  raised  a  question
 about  a  metre  gauge  zone.  The  Rail-
 way  Minister  had  said  that  he  was  no
 doubt  thinking  about  one  more  zone
 and  it  was  his  thinking,  but  he  had
 not  thought  about  a  metre  gauge  zone.
 If  I  remember  aright,  while  making
 an  announcement  about  the  ninth
 zone,  he  said  that  he  himself  felt  that
 the  picture  of  the  railways  would  not
 be  completed  till  such  time  as  one
 more  zone  was  created.  The  Kunzru
 Committee  also  has  recommended  on
 these  lines.  The  Southern  Railway,
 the  Central  Railway  and  the  Northern
 Railway  are  too  unwieldy.  Therefore,
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 I  would  request  the  hon.  Minister  to
 consider  the  question  of  creation  of
 one  more  zone  in  the  interests  of  the
 efficient  working  of  the  railways.

 These  are  all  the  points  regarding
 the  causes  of  accidents  due  to  human
 failure  that  I  would  like  to  mention.
 I  shall  not  deal  with  the  causes  of
 mechanical  failure  because  there  is
 no  time.

 But  finally  I  would  just  mention  one
 thing  more  and  then  conclude.

 Both  the  Shanawaz  Committee  and
 also  the  Kunzru  Committee  have  re-
 commended  that  the  railway  workers
 should  be  made  safety-conscious,  and
 for  that  purpose,  joint  committees
 should  be  formed  consisting  of  the
 labour  representatives  and  the  Rail-
 way  Administration  at  the  various
 levels.  This  very  important  recom-
 mendation  to  educate  the  people  and
 to  make  the  people  safety-conscience
 has  not  so  far  been  implemented  by  the
 railway  Administration.  J  would  re-
 quest  the  hon.  Minister  to  examine
 the  matter  and  see  that  this  recom-
 mendation  js  also  implemented.

 Since  I  do  not  have  time,  I  shall
 deal  with  the  technical  points  now,  but
 I  hope  I  shall  be  able  to  do  so  at  some
 future  stage.

 Shri  Sheo  Narain  (Bansi):  Mr.
 Chairman.  I  am  very  thankful  to  you
 for  giving  me  a  chance  to  speak  on  the
 subject  of  railway  accidents.

 I  am  very  sorry  that  Shri  Sharma
 was  afraid  of  the  Kunzru  Committee
 on  railway  accidents.  I  hove  the
 Railway  Minister  will  remove  this
 Kunzru  Committee  from  the  railway
 department.

 Shri  S.  K.  Patil:  It  is  removed,

 Shri  D.  C.  Sharma  (Gurdaspur):  He
 should  not  say  ‘Shri  Sharma’,  but
 ‘Shri  A.  P.  Sharma’.

 Shri  Sheo  Narain:  Shri  A.  P.
 Sharma—excuse  me.
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 Speaking  about  the  incidents  of
 accidents,  I  have  before  me  a_  chart.
 I  divide  it  into  four  portions.
 From  1948-49  to  950-5i,  the  figures
 were  24,000,  20,000  and  21,000;  in  the
 second  category  the  figures  are  16,000,
 12,000,  l,000,  and  10,000;  in  the  third
 category,  the  figures  vary  between
 9,000  and  8,000;  in  the  last  category,
 that  is,  from  1963-64  to  1964-65,  the
 number  of  accidents  annually  are
 7,000  and  6,000.  You  will  see  that
 from  the  day  Shri  S.  K,  Patil  and  Dr.
 Ram  Subhag  Singh  took  charge,  the
 incidents  of  accidents  came  down  to
 6,466.  It  was  24,120  in  1942-49.  And
 what  about  the  mileage?  While  the
 total  number  of  train  kilometres  (in
 millions)  was  263.0  in  1948-49,  it  was
 433.7  in  1964-65.

 Shri  Nambiar  (Tiruchirapalli)  :
 Practically  no  accidents  now!

 Sbri  Sheo  Narain:  What  is  the  real
 cause  for  these  accidents?  My  hon.
 friend  knows  well.  They  are  playing
 the  game  today  with  the  railways.  I
 would  request  the  Railway  Minister
 to  take  keen  interest  in  these  com-
 munist  fellows.  They  are  responsible
 for  the  accidents  taking  place  in  the
 country.  It  is  their  act  of  sabotage.
 If  they  give  up  these  tactics,  there
 will  be  no  accidents.

 Now  I  would  request  the  Railway
 ‘Minister  to  give  us  a  free  Zone...

 Shri  S.  K.  Patil:  Not  free  Zone.
 Shri  Sheo  Narain:

 Zone.  You  may  kindly  double
 line  from  Lucknow  to  Siliguri.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  On  a  point  of  order.  This  is
 a  discussion  on  railway  accidents.

 Shri  Sheo  Narain:  We  have  a  small
 single  line  there  now.

 I  mean  New
 the

 Mr.  Chairman:  He  probabily  means
 that  because  of  small  lines,  accidents
 take  place.  So  if  there  was  a  double
 line,  accidents  would  not  take  place.

 Shri  Sheo  Narain:  I  can  say  that
 these  accidents  are  not  due  to  these
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 {Shri  Sheo  Narain)
 Ministers.  It  is  due  to  the  department.
 Behind  me  is  my  friend,  Shri  Sharma.
 He  is  a  labour  leader  of  the  railway
 workers.  He  should  first  try  to  con-
 trol  his  workers  and  maintain  disci-
 pline  among  them.

 Yesterday  I  requested  the  Prime
 Minister  in  our  party  meeting  to  try
 and  create  discipline  in  this  country.

 -{  am  making  the  same  request  to  my
 friend.  If  discipline  goes,  the  country
 eannot  survive.  The  great  leader  and
 commander,  Napolean,  had  said  that
 those  who  obey  can  give  order,  those
 who  do  not  obey  cannot  give  orders.

 We  are  deeply  obliged  to  our  rail-
 way  officers.  They  are  trying  their
 level  best.  But  you  see  the  orders
 are  not  carried  out  by  those  who  are
 serving  in  the  railways.  I  have  my
 own  experience  in  this  regard.  When
 we  used  to.  make  complaints,  in
 Lucknow  the  babu  used  to  say,  ‘I  am
 not  traveling  by  first  class.  I  do  not
 know’.  But  when  Dr.  Ram  Subhag
 Singh  took  over,  he  changed  the  staff.
 Now  they  say,  ‘maaf  karna,  Saheb’
 Now  they  ask  for  sifarish.
 I  would  request  my  hon,  friend  Shri
 Sharma  that  he  should  create  discip-
 line  in  the  country,  and  then  there
 would  be  no  accidents.  At  least  Gov-
 ernment  should  be  cautious  about  this.

 Sbri  A,  P.  Sharma:  You  should  also
 know  how  to  take  work  from  them.

 Shri  Sheo  Narain:  I  know.  he
 very  day  you  give  me  charge,  I  will
 show  you  how  to  take  work.

 I  have  been  an  old  disciplinarian
 and  I  know  what  is  called  discipline.
 I  will  obey  my  elders  and  I  follow
 them.  I  will  support  the  Government
 right  and  left  and  support  the  party
 also.  I  advise  my  friend  he  should
 do  this.  And  I  say’  to  the  friends
 sitting  there:  be  loyal  to  your  coun-
 try  and  try  to  make  the  railways
 perfect  and  correct.  We  are  in  great
 danger  today  and  we  should  protect
 the  railway  and  save  the  railway  from
 accidents  and  the  people  who  in  this
 department.  There  are  communist
 ‘people  working  in  the  railway  depart-
 ment,  and  they  are  responsible  for
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 sabotage.  The  big  officers  in  the  rail-
 way  department  should  find  out  these
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 people.  The  police  working  in  the
 railway  should  be  more  helpful,
 and  they  should’  be  _increas-
 ed,  They  should  get  some  more  daily
 allowance  and  allowances  for  cnild-
 ren.  I  have  sympathy  for  railway
 workers!  children,  and  medical  aid
 should  be  provided  for  their  parents.
 I  hope  Mr,  Patil  will  help  them.
 With  these  words  I  hope  that  ‘in
 future  there  will  be  no  accident.

 Shri  Alvares:  We  are  grateful  to
 Dr.  Singhvi  for  having  introduced  tie
 debate  on  railway  accidents.

 Few  catastrophies  in  any  country
 cause  so  much  concern  and  raise  the
 sense  of  responsibility  as  railway
 accidents,  and  the  spate  of  railway
 accidents  that  we  had  within  the  last
 three  months  has  caused  such  a  lot
 of  concern  among  the  people  geneizal-
 ly  that  it  will  be  worth  while  if  Gov-
 ernment  paid  ३  little  attention  to  the
 question  of  rail  safety  in  the  country.

 The  cause  of  railway  accidents  are
 many  and  varied;  some  of  them  sre
 of  a  cumulative  character  like  mouo-
 tony  of  work,  fatigue,  wear  and  tear
 of  the  machinery,  while  some  others
 can  be  pinpointed  and  identified  as
 a  direct  cause  of  any  one  accident.
 It  is  with  a  view  to  examine  this  posi-
 tion  and  to  eradicate  the  cause  of
 accidents  that  I  have  suggested  to  the
 Railway  Minister  after  the  accident  in
 Bombay  at  Matunga  that  a  judicial
 enquiry  should  be  instituted  in  every
 case  of  accident,  so  that  the  blanket
 charge  that  the  Commissioner  of
 Railway  Safety  makes  may  not  ‘n  the
 first  instance  put  the  blame  upon  the
 unfortunate  worker  and  secondly  give
 us  a  false  sense  of  security  that  some-
 thing  is  being  done  in  order  to  eradi-
 cate  accidents.

 The  second  point  J]  would  like  to
 say  is  this.  I  deprecate  the  s2tisfac-
 tion  over  accident  statistics.  It  is  the
 practice  of  the  Railway  Boarg  and
 the  Ministrv  to  tell  us  how  :ew  acci-
 dents  we  have  compared  to  other
 countries.  This  sort  of  compiacency

 brings  about  a  situation  wher?  we  are
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 not  aware  of  the  danger  of  high  speed
 travel  and  density  of  travei  and  there-
 fore  when  we  feel  that  we  are  betier
 off  than  other  countries,  accidents
 will  occur  more  than  tney  ssid.
 Therefore,  staiistics  need  not  be  Auot-
 ed.  We  have  io  approacn  the  pryblem
 from  the  angle  taat  we  shall  our
 best  to  see  that  not  a  single  adhe occurs  in  this  count:y.  It  is  only  when
 there  is  such  a  mentality  to  do  our
 best  to  see  that  no  accident  occurs,
 that  we  can  bring  accidents  down  to
 the  minimum.  I  do  not  say  no  acci-
 dents  will  ever  occur,  that  is  not
 humanly  possible,  but  surely  J  say  we
 are  not  doing  everything  in  this  coun-
 try  to  see  that  accidents  do  not  occur,
 and  therefore  to  quote  statistics  that
 we  are  better  off  than  other  coun-
 tries  is  doing  a  disservice  to  railway
 personnel  and  also  evading  the  res-
 ponsibility  to  the  general  public.

 Iam  70  apologist  of  those  people
 whose  neglect  has  caused  accidents.
 Even  with  my  association  wiih  the
 All  India  Railwaymen’s  Federation,  I
 can  never  be  guilty  of  sheltering  any
 railwaymen  whose  neglect  causes  an
 accident,  but  having  said  tnat,  I  must
 say  that  the  administration’s  blanket
 assessment  of  accidents  being  a:l  sue
 to  human  failures  is  an  equaliy  ‘rres-
 ponsible  assessment  of  the  things  as
 they  obtain  today,  What  is  human
 failure?  It  can  be  attributed  to  so
 many  things  in  the  modern  world.
 We  must  understand  that  we  are
 trying  to  move  not  merely  heavy
 traffic  but  increasingly  high  speed
 traffic  without  modern  metaods  of
 communication  and  safety  devices.
 If  the  Railwav  Minister  has  put  up
 some  small  device  at  Kurla  or  intends
 to  tract  circuit  in  another  190  stations
 in  this  country,  it  may  be  good  enough
 but  the  fact  remains  that  accidents
 occur  at  the  most  unlikely  places  and
 therefore,  merely  track  circuit  will
 not  do.  Therefore.  the  word  human
 failure  should  not  be  used  by  the
 administration  in  order  to  throw  the
 blame  upon  the  railway  worker.
 Because  of  the  use  of  this  blanket
 phrase,  In  one  or  two  accidents  the
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 public  assiulted  the.  railway  staff
 without  trying  to  find  out  what  actu-
 uliy  happened.  I  can  say  with  a
 sense  of  information,  experience  and
 authority  that  not  all  accidents  can
 be  ascribeq  to  humen  fallure.  Just
 as  Ministers  make  mislakes,  Parlia-
 mént  Members  make  mistakes,  so
 also  railwaymen  make  mistakes.  Mis-
 takes  have  to  be  taken  into  account
 in  the  gamut  of  human  affairs.  We
 must  see  if  human  failure  could  be
 eliminated.  Let  us  take  a_  station
 master  who  occupies  one  of  the  most
 responsible  positions  in  the  movement
 of  traffic  day  in  and  day  for  about
 thirty  long  years  in  his  service;  he  has
 every  day  practically  to  do  about  00
 to  200  mechanical  movements.  Some
 of  these  movements  are  not  protected
 against  contradictory  moves.  All
 stations,  for  instance,  are  not  interlock-
 ed.  Threfore,  it  is  possible  that  in
 the  course  of  millions  of  operations
 within  the  course  of  a  life  time,  at
 one  crucial  fateful  moment,  he  makes
 a  mistake  and  there  is  an  accident.

 There  is  another  issue  of  the  run-
 ning  staff  being  made  to  work  over-
 time  or  also  wanting  to  wo:k  over-
 time  because  of  the  incentive  of
 increased  wages.  The  running  staff
 have  special  responsibility  towards
 safety.  Take  the  question  of  fatigue.
 The  running  staff  is  called  to  sign  on
 and  are  asked  to  wait  for  three  hours
 or  two  hours  before  the  train  starts
 from  the  starting  point.  It  is  well
 known  that  idle  time  also  to  acertain
 extent  causes  fatigue.  By  the  time
 the  driver  is  ab’e  to  take  the  engine
 out,  he  is  already  taken  uo  by  the  fati-
 gue  of  waiting;  he  is  already  tired
 by  the  time  he  starts.  All  these
 things  have  a_  great  contributory
 effect  in  the  cause  of  accidents  and
 it  would  be  in  the  interest  of  the
 safety  if  they  were  to  give  attention
 not  merely  to  the  immediate  causes
 of  accidents  but  also  to  those  causes
 which  have  their  cumulative  effect
 because  of  the  method  of  working  in
 the  country.  Let  there  be  ३  judicial
 enquiry  into  every  major  accident.  I
 had  issued  re  statement  after  the
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 Matunga  accident  and  also  written
 to  the  Minister.  I  had  pleaded  that
 a  judicial  eriquiry  should  instituted.
 Why?  I  have  gone  through  the  pro-
 ceedings  of  many  accidents  enquiry
 conducted  by  the  commissioner  of
 rai]  safety.  Some  of  these  are  re-
 tired  railway  officers;  there  is  a  fra-
 ternity  between  them  and  the  oflicers
 at  present  responsible  for  the  running
 of  the  railway  system  in  India  and
 it  is  unlikely  that  thése  persons
 ‘would  be  entirely  impartial  in  their
 assessment  of  the  cases.  I  had  drawn
 the  attention  of  the  Railway  Minister
 to  two  instances  where  the  commis-
 sioner  in  a  particular  enquiry  had
 said:  I  have  ascertained  trom  the
 divisional  superintendent  that  cvery-
 thing  was  in  order.  “I  have  as.er-
 tained  from  the  rai  way  officers  that
 the  track  was  in  order.”  If  the  Com-
 missioner  of  Railway  Safety  is  going
 to  take  his  evidence  secondhand  and
 say  that  everything  was  in  order,  ob-
 viously  the  railway  officer  will  say
 that  everything  is  in  order  because
 they  want  to  shift  the  blame  for  any
 large-scale  catastrophe  upon  the  poor
 workmen.  If  that  is  so,  then.  obvi-
 ously  one  can  assess  in  advance  what
 will  be  the  nature  of  the  enquiry  and
 the  findings  of  the  enquiry.

 Then  there  is  the  question  of  super-
 vision.  In  many  of  these  operations,
 (particularly  in  the  cities  of  Calcutta,
 Bombay,  Madras,  etc.,  many  trains
 run.  Particularly  on  the  Central
 Railway,  they  run  about  385--locals
 during  the  course  of  a  day.  In  this
 particular  accident  at  Matunga,  ac-
 cording  to  my  information,  the  relay
 box  signals  failed  and  the  ESM,  that
 is,  the  Electrical  Signal  Maintainer,
 was  asked  to  do  something  tu  by-
 pass  the  usual  safety  rule  and  tcst  the
 track  in  order.  He  did  set  the  track
 and  again  the  track  went  out  of  order
 and  that  is  why  one  train  crashed  into
 another  and  the  accident  took  place.

 Mr.  Chairman:  The  hon.  Member’s
 time  is  up.

 Shri  Alvares:  I  shall  conc'ude  now.
 So,  in  such  an  important  operation,
 when  the  automatic  relay  system  gets
 out  of  order,  why  is,  the  responsibility
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 being  fixed  on  the  Class  III  employee
 who  is  drawing  pay  just  on  a  scale  of
 Rs,  l0—80,  a  minimum  scale?  When
 an  ordinary  signal  maintainer  is  ask-
 ed  to  by-pass  the  safety  rules  with
 a  view  to  moving  the  maximum
 amount  of  traffic  in  that  area,  why  is
 it  that  a  supervisor  is  not  asked  to
 looki  after  that  work  and  do  the
 thing$  aright?  Because  of  ail  these
 irre  larities  that  are  done  at  the
 behest  and  at  the  command  of  the
 administration,  the  safety  rules  are
 not  being  observed,  and  the  ultimate
 responsibility  for  any  mishap  is
 thrown  upon  the  poor  workman  under
 the  term  “human  failure.”  We  do
 not  accept  human  failure  as  it  is  in-
 terpreted  by  the  administration.  I
 do  not  say  that  mistakes  should  rot
 occur.  I  am  only  pleading  both  in
 the  interests  of  the  working  class
 in  the  railways  and  of  greater  safety,
 when  accidents  occur,  in  every  case
 they  must  be  investigated.
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 In  a  minute  I  shall  wind  up,  but
 before  that,  I  should  like  to  tell  the
 House  that  the  All-India  Railway-
 men’s  Federation  and  its  affiliated
 unions  took  up  l0  cases  during  the
 course  of  the  last  five  years  where
 the  Commissioner  of  Railway  Safety
 had  said  that  due  to  human  fa‘lure
 and  identical  case  of  failure  and  neg-
 lect  by  a  railway  worker  two  acci-
 dents  occurred;  there  were  two  famous
 cases  in  Bombay—the  famous  Wadala
 accident.  The  Federation  went  up  to
 the  Supreme  Court  and  proved  that
 signa]  machinery  was  faulty  and  in
 eight  out  of  the  0  cases  that  went  to
 the  Supreme  Court,  we  got  an  acquit-
 tal  to  show  that  the  workers  on  the
 railways  were  not  guilty  of  neg  igence
 either  of  a  specific  type  or  of  a  cumv-
 lative  type  and  that  the  fault  lay  on
 the  signal  system.

 In  the  40,000  miles  of  railways  and
 2  lakh  of  railwaymen,  it  is  neces-
 sary  that  we  should  approach  this
 problem  with  more  objectivity  rather
 than  trying  to  throw  the  blame  on
 somebody  who  cannot  defend  himself.
 In  the  end,  I  say  that  railway  safety
 will  not  be  ensured  by  throwing  up
 their  responsibility  by  just  a  m2chani-
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 cal  or  automatic  approach  by  the  Com-
 missioner  of  Railway  Safety.  It  can
 only  be  established  by  a  judiciai  ea-
 quiry.  Therefo.e,  I  do  plead  that  jn
 all  such  serious  cases  of  railway  acci-
 dents,  a  judicial  enquiry  will  have  io
 be  set  up  to  assess  the  guilt  and

 ap
 50

 to  provide  for  safety  for  the  futute.
 Shri  Nambiar  (Tiruchirapalli):  #Xr.

 Chairman,  Sir,  the  report  submitted  by
 the  hon.  Minister  deals  with  five  acci-
 dents.  He  says  that  two  of  them  are
 due  to  sabotage  and  three  are  due
 to  human  failure.  Out  of  the  sabo-
 tage  cases  one,  is  in  respect  ७६  the
 Bangalore  Express  and  the  other  is
 in  respect  of  the  North-eastern  Rail-
 way.  Leaving  aside  the  question  of
 the  North-eastern  Railway  where
 there  was  an  explosion,  the  accident
 to  the  Bangalore  Express  can  never
 be  classified  as  that  of  sabotage,  be-
 cause  the  report  of  the  Commissioner
 of  Railway  Safety  cannot  be  taken
 for  granted  as  the  track  warranted
 through  scrutiny.  I  strongly  urge
 that  the  track  should  have  been  pro-
 perly  examined  to  find  out  whether
 it  was  a  failure  of  the  track  or  a
 failure  of  the  locomotive.  When  the
 public  had  got  some  reasonable
 suspicion  about  the  reasons  for  the
 accident,  Government  should  have
 atlowed  an  _  inquiry  under  the
 Commission  of  Inquiries  Act,  so  that
 the  public  would  get  an  oppcrtunity
 to  participate.  Simply  by  saying  that
 it  was  because  of  sabotage,  responsi-
 bility  could  not  be  shifted  from  the
 proper  quarters.  to  the  wrong  quar-
 ters.  In  this  case  that  is  what  the
 Minister  did.  In  the  Bangalore  Ex-
 press  accident,  23  died  according  to
 the  figures  submitted  by  the  Raiiways.
 You  know,  Sir.  in  such  cases  the  ac-
 tual  deaths  are  more  than  what  is
 Officially  given.  In  Matunga  68  peo-
 ple  died.  In  the  Ahmedabad-Delhi
 Express  accident,  5  died.  The  injur-
 ed  are  several  hundreds.  At  least  in
 such  major  accidents  where  large
 number  die,  an  inquiry  under  the
 Commission  of  Inquiries  Act  should  be
 held  so  that  the  truth  wou'd  come  out
 and  proper  remedies  could  be  found
 out.  That  is  why  all  of  us  including
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 Mr.  Alvares  ang  Mr.  Sharma  from
 that  side,  demand  that  there  must  be
 such  an  inquiry  in  such  cases.

 I  participated  in  the  public  inquiry
 into  the  Ariyalur  accident  for  47
 months.  J  appeared  before  the  learn-
 ed  Judge,  Mr,  Justice  Basu  of  the
 Calcutta  High  Court.  It  should  be
 said  to  the  credit  of  the  then  Rail-
 way  Minister,  who  subsequently  be-
 came  the  Prime  Minister  and  who  is
 no  more,  that  he  resigned  and  allow-
 ed  a  public  inquiry.  What  came  out
 of  the  inquiry  was  different  from
 what  was  said  before.  First  they  suid
 that  it  was  an  act  of  God;  the.e  was
 heavy  rain  and  floods  and  the  bridge
 was  washed  away  and  so  an  unrxpect-
 ed  railway  accident  happend.  But  the
 finding  of  the  inquiry  subsequently
 was  Gifferent.  It  showed  there  was
 neglect  on  the  part  of  the  Railway
 Engineer  in  charge  of  the  area,  He
 did  not  inspect  the  catchment  area
 periodically  and  did  not  know  what
 had  been  happening  behind  the  rail-
 way  line.  When  the  rain  came,  water
 rushed  into  the  small  area  and  there
 was  a  breach.  The  night  patrol
 system  was  wrong.  Even  a  light  was
 not  given  to  the  night  patrolman.
 He  did  not  even  have  a  whistle  to
 inform  the  other  party.  All  these
 things  came  out  and  were  rectified.
 Now  when  you  travel  in  the  night,
 you  will  hear  the  whistle  of  the  night
 patro'man  on  the  bridges.  It  was
 not  there  before.  So,  all  these  things
 were  done  after  that  inquiry,

 In  the  Dumraon  accident  case,  an
 enquiry  was  granted  and  Mr.  Thiru-
 mala  Rao  was  appointed  Chairman.
 But  on  the  plea  that  there  was  a
 case  pending  in  the  court,  the  enquiry
 was  shelved.  Subsequently  another
 accident,  which  is  unique  in  the  world,
 took  place—the  entire  train  g>t  into
 the  sea.  It  was  the  notorious  Danu-
 shkodi  accident.  After  the  acc:dent
 took  place,  I  immediately  went  there.
 I  was  there  on  the  night  of  29th
 December.  I  finished  my  enquirics
 ang  by  crossing  to  the  other  side
 into  the  Rameshwaram  island.  When
 I  returned  on  30th  morning,  I  was
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 arrested  under  the  DIR  and  taken  to
 jail.  Otherwise,  I  would  have  impres-
 Sed  on  this  House  the  nerd  for  a
 Public  inquiry  into  that.  Again  -it
 was  stated  that  it  was  an  act  of  God;
 but  it  was  not  that.  There  were
 heavy  storm  and  heavy  _  tides.
 Advance  warning  reports  came,  Every
 railwayman  was  finding  difficuities.
 They  were  telling  the  Controller,
 who  was  seated  in  Madurai,  00  miles
 away,  that  trains  could  not  be  sent.
 Certain  trains  had  to  be  stopped,
 because  trees  had  fallen  on  the  rail-
 waylines.  There  is  a  mechanism  on
 the  Pamban  bridge  by  which,  when
 the  wind  is  blowing  at  50  miles  an
 hour  or  more,  automaticaily  the
 bridge  is  put  under  danger  signal  and
 no  train  is  allowed  to  pass.
 When  the  wind  was  blowing  at  such
 a  high  speed,  this  fact  was  inform-
 ed  by  the  watchman  on  the  bridge
 saying  that  the  train  should  not  be
 sent.  The  train  which  was.  pro-
 ceeding  towards  Pamban  was  stopped,
 from  the  Mandapam  side,  whereas,
 unfortunately,  the  train  which  start-
 ed  from  Pamban,  within  the  island
 itself,  which  was  to  go  to  Dhanush-
 kodi,  which  should  not  go  after  27
 hours,  according  to  the  working
 system  on  the  Pamban-Dhanushkodi
 line,  was  allowed  to  go.  I  can  quote
 from  the  railway  time-tables  of  those
 davs  which  I  have  here  with  me.  I
 challenge  the  Railway  Administration
 to  contradict  me.  No  train  was  allow-
 ed  to  run  in  this  area  after  22  hours
 in  the  night  and  no  train  was  ailow-
 ed  to  run  before  5  hours  in
 the  morning.  This  was  the  nor-
 mal  working  system.  But  on
 that  fateful  day.  this  particular  pas-
 senger  train,  which  was  heading
 towards  Dhanushkodi,  which  ought  to
 have  gone  at  eight  o’clock,  was  sent
 after  23  hours  in  the  night.  I  know
 that  the  driver  and  the  guard  of  the
 train,  before  leaving  Pamban,  said
 that  they  could  not  take  the  train.
 But  the  Controller  from  Madurai
 instructed  and  goaded  the  driver  and
 the  guard  to  take  the  train.  They
 took  the  train  after  so  much  of  pro-
 test.
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 What  happened?  They  took  the
 train  to  the  next  stop.  That  was  the
 last  stop  before  Dhanushkodi—i.e,  Ra-
 Meshwaram  Road.  It  was  on  the  con-
 tro:  line.  Then  the  driver,  the  fire-
 Yhan,  the  guard  including  the  police

 cfpstable
 on  duty  went  and  begg-

 e@iof  the  Controller  not  to  send
 tit]  train.  They  told  him  that  the
 Am  was  blowing  at  a  great  speed,
 even  stone  pieces  were  flying  and
 nothing  vould  be  seen.  The  driver
 definitely  said  that  he  could  not  take
 the  train.  But  they  were  forced  to
 take  the  train.  We  know  what  hap-
 pened.  The  driver  died,  the  fireman
 died,  the  guard  died  and  all  others
 died.  But  the  Station  Master,  Ranicsh-
 waram  Road,  is  still  alive  and  the
 records  are  with  him.  I  met  some
 of  them  during  my  enquiry.  The
 Controller  told  the  driver  that  he
 must  take  the  train  otherwise  he
 woulg  be  suspended.  He  was  .oaded
 to  take  the  train.  What  happened?
 I  cannot  describe  what  happened  to
 the  train  further  after  leaving
 Rameshwaram  Road  but  I  can  des-
 eribe  what  happened  at  the  Dhanush-
 kodi  end.  Two  patrol  men  were
 asked  by  the  Sub-Inspector.
 Permanent  Way.  to  go  on  night  patrol
 from  Dhanushkodi.  They  started
 with  hurricane  lamps.  One  was
 washed  away  and  he  is  no  more.  The
 second  man  who  went  but  could  not
 move  further  returned  and  he  told
 Me  the  story  as  to  how  it  happened.
 When  that  patrol  man  was  peening
 through  from  the  hole,  he  found  a  big
 light  of  an  engine  coming  from  the
 other  side.  The  driver  wishtled  twice,
 then  the  light  fadeqd  away,  the  noise
 of  the  train  also  vanished,  the  ertire
 train  was  washed  away.  The  whole
 train  was  washed  away.  Not  even
 an  ant,  not  even  a  rat  or  even  a  bug
 in  the  train  survived.  Even  then  the
 Railway  Administration  did  not  aRow
 a  public  inquiry  into  this.  Who  died?
 50  students  from  North  India  who

 ‘went  to  see  Rameshwaram,  young
 students,  boys  ang  girls,  died,  so  many
 railwaymen  died,  their  children  died.
 The  entire  train  was  washed  away.
 Even  in  such  cases  an  inquiry  is  not
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 granted.  They  say  it  is  an  act  of
 God.  I  can  never  agree  to  that.  It
 was  never  an  act  of  God.

 Shri  Sheo  Narain:  You  have  ao
 ™..  faith  in  God,

 Shri  Nambiar:  Sir,  this  is  a  very
 serious  subect.  This  is  a  case  of
 which  there  is  nod  precedent  in  the
 world.  If  this  is  the  way  that  tne
 Railway  Administration  looks  at  these
 accidents,  the&  there  will  be  no  enc
 to  accidents.

 Coming  to  my  last  point,  on  the
 question  of  human  element,  J  have  to
 make  a_  submission.  That  human
 element  is  not  an  abstract  subject.  I
 woulg  like  to  know  whethey  the  hon.
 Minister  can  challenge  my  informa-
 tion  that  the  drivers  and  foremen  are
 asked  to  work  even  36  hours  continu-
 ously?  If  I  can  prove  it  what  will  be
 the  position?

 Will  he  tell  the  House  and  give
 a  guarantee  that  the  running  staff—
 driver,  fireman  or  the  guard—will
 not  be  asked  to  work  for  more  than
 2  hours  a  day?  Will  he  grant  them
 rest  after  72  hours?  That  was  the
 Tule  previously.  Now  the  rule  has
 been  changed.  Shri  Peter  A'‘vares
 said  that  the  working  hours  are  cal-
 culated  from  the  time  the  engine
 wheel  moves.  The  engine  wheel
 moves  after  it  waits  for  six  or  eight
 hours  in  the  yard.  That  priod  is  not
 counted  for  the  purpose  of  rest.  That
 period  used  to  be  counted  in  the
 days  of  the  British.  I  know  the  rail-
 way  system.  In  the  British  company-
 Managed  period  they  were  allowed
 4  minutes  prior  to  the  starting  of
 the  engine  in  the  loco  shed,  which
 was  known  as  engine  attendance
 time.  Time  is  calculated  from  that
 minute  and  twelve  hours  are  calcu-
 lated  continuously,  whether  the  en-
 gine  was  stopped  or  delayed  in  the
 yard  or  not.  That  was  the  position.

 Now,  will  the  Minister  give  a
 guarantee?  I  am  not  thinking  only

 about  the  railwaymen  in  this  case.
 I  am  speaking  for  railway  safety,  not
 only  in  the  interest  of  railwaymen
 but  for  the  poor  people  who  travel.
 You  and  I  are  travellers  in  trains.
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 It  is  a  case  of  the  people.  I  request
 him  humbly,  not  as  a  question  of
 staff  matter,  let  him  say  that  no
 driver  or  fireman  will  be  allowed  to
 work  for  more  than  42  hours  con-
 tinuously.  I  shall  be~  satisfied.
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 Coming  to  the  question  of  other
 operating  men,  2  hours  duty  is  a
 normal,  ordinary  thing  in  the  rail-
 ways.  You  know,  what  happens?
 There  is  what  is  known  as  intermit-
 tent  duty.  They  make  them  work  all
 the  2  hours  when  there  should  be
 8  hours  work  at  places  such‘@s  rail-
 way  crossings  where  the  gatekeepers
 may  be  given  eight  hours’  duty.
 Wherever  it  was  eight  hours  pre-
 viously,  now  they  have  increased  it
 to  2  hours  working.

 Coming  to  the  point  of  railway-
 men’s  shortage,  in  the  name:  of  eco-
 nomy  they  have  reduced  men  _  at
 every  station.  I  do  not  want  to  take
 your  time  in  reading  out  from  this
 railway  accidents  report.  I  shall  only
 indicate  the  pages.  Please  see  pages
 35  and  38  of  this  volume  where
 it  is  said  that  railway  operating  staff
 are  far  less  in  number  and  this  is
 a  serious  threat  to  safety,  Then  on
 pages  4]  and  42  you  will  find  that
 no  adequate  leave  reserve  is  grant-
 ed  with  the  result  that  men  are  made
 to  work  overtime,  to  the  extent  of
 fatigue  and  exhaustion.  Therefore
 they  are  unable  to  do  the  work.
 Human  material  is  available  in  this
 country.  It  is  not  a  scarce  material;
 no  foreign  exchange  is  required.
 Keep  adequate  number  of  men.

 As  regards  the  question  of  main-
 tenance  of  locomotives  and  carriages
 much  is  to  be  done.  After  all,  what
 8  a  train?  A  train  is  a  locomotive
 and  the  carriage  or  a  locomotive  and
 the  goods  wagons.  Unless  and  until
 the  whole  thing  is  properiy  main-
 tained,  any  flaw  in  any  of  the  wagons
 or  carrieges  is  enough  to  make  it
 derail.  So  also  the  track.  Wher  the
 question  of  track  came,  the  hon.
 Minister  said  the  other  day,  “My
 railway  track  is  just  like  an  unpro-
 tected  cow”,  as  if  the  whole  people,
 this  country,  are  going  to  attack  his
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 cow,  the  railway  line.  Who  is  such
 a  foolish  fellow  who  will  attack  the
 railway  line?  He  had  the  audacity
 to  say  that  and  refer  indirectly  to
 certain  political  parties.  That  is  not
 ‘only  an  insinuation,  that  is  a  diver-
 sion  of  his  inability  to  maintain  the
 railway  line.  Many,  many  paragraphs
 have  been  written  in  the  Accident
 Report  that  the  railway  track  ‘is  in
 a  dangerous  situation,

 If  it  is  a  political  matter  between
 his  party  and  my  party,  we  are  here
 to  fight  it  out.  We  will  fight  it  out;
 he  can  fight  me.  But  let  him  not
 kill  the  passangers  who  purchase
 tickets.  A  ticket  is  purchased  to  go
 home,  not  to  go  to  hell.  He  should
 protect  them  first  and  should  not
 bring  in  politics  and  divert  the  atten-
 tion  of  the  people  to  Communism  or
 anti-Communism.  I  am  not  making
 it  a  political  issue  against  him  but  my
 humble  request  is,  let  him  politically
 fight  us  but  let  him  as  Railway
 Minister  look  to  the  railway  track
 and  railway  maintenance  and  _  see
 that  the  passenger  goes  safely.

 I  have  got  the  confidence  of  thou-
 sands  of  railwaymen  and  I  can
 assure  on  their  behalf  that  in  that
 he  will  get  the  best  co-operation  of
 the  railwaymen.  But  he  should  see
 that  the  railwaymen  are  not  haras-
 sed  and  their  cases  are  heard  sym-
 pathetically.  As  Shri  Sharma  said
 they  are  being  transferred  from
 place  to  place  and  they  are  being
 ill-treated.  He  may  not  be  at  fault
 but  certain  officers—I  am  not  con-
 demning  all  the  railway  officers—of
 their  own  weaknesses  and  complexes
 are  against  the  Class  IV  employees.
 So,  let  them  not  behave  like  that.

 Let  us  save  the  country  and  the
 railway  passengers  from  the  danger
 of  accidents.  Whenever  serious  ac-
 cidents  happen,  let  them  be  inquired
 into  so  that  the  truth  may  come  out
 and  further  accidents  may  not  be
 repeated.

 Mr,  Chairman:  There  are  still  one
 hour  and  seven  minutes  left  for  this
 discussion.  If  the  House  wishes  to
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 *  till  the  whole  time  is  over,  then
 we  can  continue  the  discussion.  What
 is  the  wish  of  the  House?  Because
 there  is  not  much  time  left....

 Dr.  L.  M.  Singhvi  (Jodhpur):  The
 time  was  allotted  for  this  discussion
 as  a  regular  discussion;  this  is  not
 out-of-turn.  So  regular  time  of  the
 House  must  be  given  to  it.

 Mr.  Chairman:  I  am  just  putting  it
 before  the  House  whether  they  are
 prepared  to  sit  till  six  O’  Clock,  in
 which  case  the  discussion  could  be
 finished.

 Some  hon.  Members:  Tomorrow.
 Shri  S.  K.  Patil:  The  time  of

 three  hours  is  also  an  _  extended
 time.  It  was  only  two  hours  origi-
 nally.

 Mr,  Chairman:  Even  with  the  ex-
 tended  time,  there  are  still  one  hour
 and  seven  minutes  left.

 Dr.  L.  M.  Singhvi:  It  should  be
 resumed  tomorrow.

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  By  prolonging  the  House
 for  half  an  hour  more,  we  can  finish
 the  debate.  Tomorrow  the  Minister
 can  reply.

 Mr.  Chairman:  Shall  we  sit  till
 5.30  P.M.?  There  is  no  half-an-hour
 discussion  today.  Tomorrow’  the
 Minister  will  reply.

 Shri  S.  K.  Patil:  I  am  told  that,
 according  to  the  order  paper,  there
 are  other  things  and  this  will  not
 come  up  tomorrow.  It  may  be  car-
 ried  on  to  Monday.  Tomorrow,  I
 think,  Mr.  Shastri’s  motion  is  there.

 Mr.  Chairman:  We  shall  sit  upto
 5.30  P.M.

 Mr.  K.  N.  Tiwari.
 Dr.  L.  M.  Singhvi:  That  does  not

 solve  the  problem,  unless  the  Minis-
 ter  replies  today.

 श्री  ०  ना०  तिवारी  (बगहा)
 चेयरमैन  साहब,  अ्रभी  नम्बियार  साहब  बोलते
 हुए  कह  गए  कि  लोग  टिकट  इसलिए  खरी-
 दते  हैं  कि घर  जाये,  रास्ते  में  मरने  के  लिये
 नहीं  ।  यह  ठीक  उसी  तरह  की  बात  है,  कि
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 कोई  बाप  अपने  लड़के  के  लिए  कार
 खरीद  कर  दे  दे  और  लड़का  कार  लेकर  चले  ,
 रास्ते  में  ऐक्सीडेंट  कर  ले  और  मर  जाय  तो
 कहा  जाये  कि  बाप  ने  इसीलिए  मोटर
 खरीद  दी  लड़का  मर  जाये  यह  कोई  नहीं
 चाहता  है,  न  रेलवे  मिनिस्टर  चाहते  हैं,  न
 ट्रेजरी  बैच  चाहता  है,  न  रेलवे  स्टाफ  चाहता
 है,  न  हिन्दुस्तान  के  या  किसी  भी  देश  के  लोग
 चाहते  हैं  कि  रेलवे  का  या  कोई  भी  ऐक्सीडेंट
 हो  ।  एक  कहावत  है  कि  ऐक्सीडेंट  इज़
 ऐक्सीडेंट  ।  लोग  बाथरूम  में  जाते  हैं,  ऐक्सी-
 डेंट  हो  जाता  है  ।  मोटर  में  चलते  हैं,
 एक्सीडेंट  हो  जाता  है,  साइकिल  से  चलते
 हैं,  ऐक्सीडेंट  हो  जाता  है,  सब  जगह  ऐक्सीडेंट
 होता  है  ।  इसलिए  यह  कह  देना  कि  रेलवे
 के  मिनिस्टर  या  रेलवे  का  स्टाफ  या  रेलवे
 के  और  लोग  जो  हैं  कह  जान  बूझ  कर  के
 कोई  ऐक्सीडेंट  कर  देते  हैं,  मैं  इस  बात  को
 नहीं  मानता  ।  जहां  433.7  मिलियन
 कितोमीटर,  इतने  बड़े  देश  में,  रेलवे  दौड़ती  है,
 उस  में  ऐक्सीडेंट  का  हो  जाना  अ्रगर  कम्पेयर
 किया  जा  दूस  देशों  से  जो  हम  से  बहुत  छोटे
 देश  हैं  तो  हु  मानना  पड़ेगा  कि  हमारे
 यह  ऐक्वरीडेंट  और  जग  से  कम  होते  है  |
 लेकिन  इस  का  ह  मतलब  नहीं  कि  जो  कम
 होता  है  तो  उस  पर  ध्यान  नहीं  रखा
 जाये  ।  वराबर  हम  ने  देखा  है  कि  पाकि-
 स्तान  से  लड़ाई  हुई  और  उस  में  कितनी
 हमारी  फौंज  इयर  से  उघर  गई,  चाइना  के
 साथ  लड़ाई  हुई,  फौज  इधर  से  उधर  गई,
 इतने  प्रिकाशंस  लिए  गए  उस  वक्त्  कि
 कोई  ऐक्सीडेंट  नहीं  हुआ  ।  इसलिए
 शाल  में  दो,  चार,  दस  ऐक्सीडेंट  हो  जांये,
 वह  चहे  ह्मुत  फेल्योर  से  हों,  या  मेकैनिकल
 फेल्योर  से  हों  यहञ्म  वाभाविक  नहीं  है  ।
 लेकित  हर  साल  में  रेलवे  को  इस  बात  को
 देखना  चाहिए  t  अप्रभी  बम्बई  भें  ऐक्सी-
 डे  हुआ  था  तौ  हम  ने  पाटिल  साहब  का
 रू.टमेंट  देखा  था  कि  उन्होंने  कितनी  कड़ी
 कार्यवाही  की  और  उस  के  ऊपर  कितना
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 ध्यान  दिया,  कितना  उनको  दु:ख  हुआ  ।
 उसी  तरह  से  जहां  ऐक्सीडेंट  ह  त.  है,  स्टेट
 मिनिस्टर  राम  सुभग  सिंह  जी  वहां  पहुंच
 जाते  हैं  और  उसकी  देख  रेख  करते  हैं।  इसलिए
 यह  चाजं  अ्रपोजीशन  का  ले  आना  कि  मिनिस्ट्री
 केयरलेस  है श्रौर  वह  उस  को  पसन्द  करती  है
 यह  बात  कम  से  कम  नहीं  होनी  चाहिए  y
 ऐसी  बातों  में  उन  लोगों  को  ऐसा  तोहमत
 नहीं  लाना  चाहिए  ।  हम  ने  देखा  है  कि
 ऐवसीडें  रस  हो  जाते  हैं  तो  रेलवे  का  सारा  स्टाफ
 परेशान  हो  जाता  है  ।  जिस  तरह  परेशानी
 हमारी  होती  है,  वैसी  ही  उन  की  होती
 है  ।  जैसे  मेम्बर  पालियामेंट  की  होती  है  ।
 बैसे  ही  मिनिस्टर  की  होती  है  और  उसी
 तरह  उनकी  भी  होती  है

 लेकेन  इन  बातों  के  कहने  के साथ  साथ
 और  उन  को  जितनो  वह  सावधानी  बरतते  हैं
 उस  के  लिए  धन्यवाद  देने  के  साथ  साथ  मैं
 उनका  ध्यान  दो  त॑.न  बातों  कीओर  ले
 जाना  चाहता  हूँ  |  ऐक्सीडेंट्स  के  तीन  चार
 कारण  लोग  बताते  हैं।  आजकल  रेल  का
 दौड़ना  कंट्रोल  के  जरिये  होता  है।  जो
 कंट्रोल  में  आफिपर्स  बैठते  है.  वह  ओवर
 बक्‍्डे  होते  हैं  और  लोगों  का  ख्याल  है
 कि  अगर  कंट्रोल  का  जो  आफिसर  हैं
 उसको  थोड़ी  राहत  दी  जाय,  उनकी  संख्या
 बड़ा  दी  जाय,  और  उन  की  तन्ख्वाह  और
 ऐमेनिटीज़  जो  कम  हैं  उस  को  बढ़ाया  जाय  तो
 ज्यादा  सावधानी  से  वह  काम  करेंगे  और
 ज्यादा  दिलचस्पी  से  काम  करेंगे  t  इसलिए
 मेरा  निवेदन  है  कि  जो  आफिस  कंट्रोल  करते
 हैं  उनकी  एमेनिटीज़  और  उन  की  जो  दूसरी
 सुविधाएं  हैं  उन  की  तरफ  ध्यान  दिया  जाय  ।

 दूसरी  बात,  एक्सीडेंट  का  एक  कारण
 मेकैनिकल  है।  ग्रभी  शिवनारायण  जी  ने  लेवर
 लीडर  शर्मा  जी  के  बारे  में  कहा  मैं  भी  मंत्री
 जी  का  ध्यान  इस  तरफ  दिला  चाहता  हुं  ।
 लेबर  लीडर  अपोजीशन  में  भी  हैं,  और  इस
 साइड  में  भी  लोग  बे  हैं  ।  जितनी  एमेनिटीज्
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 [att  कण  ना०  तिवारी]
 लोगों  को  मिलनी  चाहिएं  और  लोग  मांगते  हैं,
 हम  उन  के  साथ  में  हैं  लेकिन  इस  बत  को
 देख  कर  तकलीफ  होती  है  कि  एमेनिटीज़
 तो  मांगते  हैं  लेकिन  जहां  तक  डिसिप्लिन  का
 सवाल  है,  मुस्तैदी  से  काम  करने  का  सवाल  है,
 उस  के  लिए  वह  लेबर  को  नहीं  कहते  ।
 अब  किस  लिए  नहीं  कहते,  यह  तो  वही
 समझ  सकते  हैं  -  हम  लोगों  के  ख्याल  में  तो  यही
 आता  है  कि  उन  की  लीडरी  बनी  रहे  इसके
 लिए  वह  यही  जरूरी  समझते  हैं  कि  उन  की
 ग्रीवांसिेस  को  वह  फोकस  करते  रहें  1  हम  ने
 देखा  है  इस  बात  को  कि  लोकोमोटिव  से  कोई
 इंजिन  निकलता  है  उन  के  शेड  से  और  रास्ते
 में  जा  कर  इंजिन  खड़ा  हो  जाता  है,  इस  तरफ
 इंजीनियरिंग  डिपार्टमेंट  को  और  ध्यान  देना
 चाहिये  ताकि  और  मुस्तैदी  के  साथ  में  काम
 हो।

 तीसरा  कारण  अनमैन्ड  लेवल  क्रासिग्स  का
 है।  उसके  बारे  में  बहुत  मत्तंबरा  सवाल  उठाया
 गया।  इस  दिशा  में  रेलवे  मंत्रालय  ने
 कुछ  काम  किया  है।  फाइनेंस  की  डिफिकल्टी
 है।  लेकिन  मेरा  निवेदन  है  कि  जहां-जहां
 जितना  जरूरी  है,  उसके  ऊपर  ध्यान  दिया
 जाना  चाहिए।

 चौथी  बात  सैबोटेज  की  है।  सैबोटेज
 के  संबंध  में  बहुत  से,  चाह  पार्टी  की  वजह  से  हो
 या  दुश्मन  की  वजह  से  हो,  लेकिन  सैबोटेज  भी
 एक  कारण  है  जिसकी  वजह  से  रेलवे  एक्सी-
 डेंट्स  होते  हैं  और  लोग  हुपूमन  लाइफ  का
 ख्याल  नहीं  करते  हैं।  इसलिए  मेरा  निवेदन
 है  कि  जितनो  पार्टियां  हैं,  जितने  दल  हैं,
 उनका  भी  इस  तरफ  ध्यान  जाना  चाहिए
 आर  रेलवे  का  भी  वहू  विभाग  जो  सैबोटेज
 की  खास  तौर  से  देख-रेख  करता  है  उसको  और
 जरा  सतकं  हो  जाना  चाहिए।

 प्प्क  बात  और  है।  हयूमन  फेल्योर  की
 बात  जो  हैँ,  लेबर  लीडरी  ने  जो  कहा  मैं
 उनके  साथ  म  सहमत  हूं  कि  झगर  वह  ओवर
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 age  हो  जाते  हैं  और  ओवर  वर्क  हो  जाने  की
 वजह  से  यह  बात  होती  है  कि  एक्सीडेंट  का
 नम्बर  बढ़ता  है  तो  मैं  निवेदन  करूंगा  कि  इस
 की  तरफ  रेलवे  विभाग  का  ध्यान  जाना
 चाहिए  ।

 अभी  जो  शर्मा  जी  ने  कहा  कि  25  परसेंट
 रेलवे  के  जो  कर्मचारी  हैं  उनकी  जो  संतान  हैं
 उनको  जगह  मिलनी  चाहिए  क्‍योंकि  उनको
 एक्सपीरियेंस  हो  जाता  है,  मैं  उनके  साथ  में
 सहमत  नहीं  हूं  ।  फेल्योर  का  और  एक्सीडेंट्स
 का  एक  कारण  सब  से  जबर्दस्त  हमको  यह
 मालूम  होता  है  कि  उनकी  ट्रेनिंग  कम्पलीट
 होने  के  पहले  ही  वह  चाहे  स्टाफ  की  कमी  की
 वजह  से  या  दुसरी  वजह  से  हो
 उनको  काम  पर  लगा  दिया  जाता
 है  और  इस  वहू  से  उनको  पूरा  ज्ञान
 नहीं  होता।  इसलिए  मेरा  निवेदन  है  कि,
 मुझे  मालूम  नहीं  कि  यह  चीज  है  या  नहीं,
 रिफ्रेशर  कोर्स  इस  विभाग  में  शुरू  करना
 चाहिए।  समय-समय  पर  जो  नये  आविष्कार
 होते  हैं  या  दूसरे  जो  कार्य  होते  हैं  उनको

 समझाने  के  लिए,  बतलाने  के  लिए  मौका  मिले
 झौर  वह  जा  कर  उसकी  ट्रेनिंग  ले  लें  1

 इन  बातों  की  तरफ  ध्यान  दिया  जायेगा
 तो  मेरा  ख्याल  है  कि  रेलवे  में  एंक्सीडेंट्स  में
 कमी  होगी  शौर  इसमें  कोई  सन्देह  नहीं  है  कि
 इसकी  तरफ  रेलवे  मिनिस्ट्री  और  स्टाफ  का
 और  सब  का  ध्यान  है  जैसा  कि  हम  लोगों  का
 है।  भ्राखिर  यह  बात  आ  गई  प्रसंगवश  और
 इसको  दाजी  साहब  ने  उठाया  तो  एक  मौका
 मिला  कि  हम  लोग  फिर  उनको  सतकें  कूर  दें
 इसलिए  फिर  हम  उनको  धन्यवाद  देते  हैं

 Shri  Sonavane  (Pandharpur):  I
 Propose  that  the  discussion  on  this
 motion  may  be  extended  upto  6  p.m.
 and  that  we  conclude  it  today.

 Some  hon.  Members:  We  support
 it.
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 Dr.  L.  M.  Singhvi:  I  suggest  that
 the  entire  time  available  may  be
 utilised  today  and  that  I  may  be
 permitted  to  exercise  my  right  of
 reply  tomorrow  for  40  minutes  or  so.
 This  may  be  inscribed  on  tomorrow’s
 agenda,  At  that  time,  the  Minister
 would  not  have  to  reply.  Therefore,
 there  should  be  no  difficulty.  I  have
 already  sent  some  of  my  notes  away.

 Mr.  Chairman:  Tomorrow  there  is
 some  other  motion.  So  this  will  not
 come  before  the  House  tomorrow.  Let
 us  conclude  it  by  6  P.M.  today.

 Dr.  L.  M.  Singhvi:  Only  0  minutes.
 4  do  not  have  some  of  my  notes  with
 me  just  now.  There  must  be  some
 accommodation  made  for  me.  I  do
 not  want  to  speak  offhand,

 Shri  Sonavane:  Such  a_  diligent
 Member  like  Dr.  Sighvi  should  be
 able  to  reply  to  it  today  itself.

 Shri  S.  K.  Patil:  That  should  come
 within  the  three  hour  period,  not
 outside  it.

 Dr.  L.  M.  Singhvi:  It  will  be
 finished,  Only  I  am  exercising  my
 right  of  reply.

 Mr.  Chairman:  Shri  D.  C.  Sharma.

 Shri  D.  C.  Sharma  (Gurdaspur):
 Mr.  Chairniu:,  all  accidents  are  un-
 fortunate  ang.  distressing;  the  more
 they  are  publicised  in  the  press  or
 mentioned  on  the  floor  of  the  Lok
 Sabha  or  of  the  State  Assemblies,  the
 more  distressing  they  become,  In
 fact,  they  become  distressing  in  a
 sense  which  does  not  correspond  to
 reality.  But  nobody  can  deny  that
 accidents  are  very  very  unfortunate
 occurrences  in  any  human  endeavour.

 About  2  days  ago,  I  motored  frum
 Delhi  to  Chandigarh  and  on  the.  way
 I  found  four  disastrous  accidents.  I
 saw  that  two  trucks  had  collided  with
 each  other,  I  saw  that  one  truck  had
 collided  with  a  motor  car  and  30  on.
 If  they  had  been  published  in  the
 press,  I  can  assure  you  that  I  would
 have  been  afraid  of  travelling  by  car
 to  Chandigarh.  Luckily,  they  were
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 not  publicised;  they  -were  not  ad-
 vertised.  Therefore,  I  think  they  do
 not  get  on  my  nerves.
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 Shri  Tyagi  (Dehradun):  Now  hat
 he  has  seen  them,  he  will  not  travel
 by  road.

 Shri  D.  C.  Sharma:  There  are  only
 two  kinds  of  accidents.  One  is  acci-
 dent  which  occurs  as  a  result  of
 sabotage.  I  have  some  first-hand
 knowledge  of  that.  In  my  own  zonsti-
 tuency,  there  is  a  small  station  called
 Jhakoladi.  There  a  bomb  used  to
 explode  once  or  twice  a  year.  Ulti-
 mately  Government  had  to  get  hold
 of  an  anti-bomb  squad  to  go  into  this
 kind  of  explosions.

 I  want  to  ask  one  question.  My
 friends  have  said:  that  the  Railway
 Ministry  is  taking  these  accidents
 complacently.  I  do  not  know  what  they
 Mean  by  the  word  “complacency”.  If
 I  say  to  you  that  during  the  last  8
 years  there  has  been  a_  decreasing
 number  of  accidents  per  mile  in  this
 country,  am  I  trying  to  be  com-
 placent?  No,  ]  am  _  giving  a_  fact
 which  will  hearten  the  public  and
 the  railway  authorities,  which  will
 put  heart  into  those  persons  who  run
 these  engines  or  who  are  in  charge
 of  the  railway  track  or  who  are  doing
 something  else.

 Shri  Tyagi:  Also  the  Minister.

 Shri  D.  com  Sharma:  If  I  say  that
 when  we  compare  the  mileage  of
 our.  railway  track  with  that  of  the
 railway  track  of  other  countries  we
 find  that  the  accidents  which  take
 place  in  this  country  are  something
 to  be  grateful  to  God  for,  because
 they  are  insignificant  when  compared
 with  the  figures  in  other  countries.
 Does  it  mean  that  I  am  making  out
 a  case  for  having  more  accidents  as
 compared  with  other  countries?  Cer-
 tainly  not.  I  only  pay  a  compliment
 direct  or  indirect  to  the  working  of
 the  Indian  Railways  and  I  say  that
 so  far  as  the  operation  of  these  rail-
 ways  is  concernedG,  they  are  showing
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 a  tendency  to  grow  more  and  .nore
 safety-minded,  to  grow  less  and  less
 accident-prone,  to  grow  more  and
 more  public  spirited  in  the  sense  that
 they  value  human  Tife.

 A  friend  of  mine  said  here:  does
 it  mean  that  if  you  buy  railway
 ticket,  you  buy  a  ticket  to  hell?  I
 say  democracy  stands  for  human
 dignity,  democracy  means  _  sanctity
 of  life,  democracy  means  that  every
 human  life  must  be  preserved,  In  the
 USA  the  greatest  hospital  is  that
 which  is  meant  for  the  curing  of  the
 incurable.  Why  do  they  do  that?
 Why  are  they  spending  so  much
 money  on  that  hospital?  Because  they
 believe  that  not  a  single  human  life,
 even  though  it  is  suffering  from  an
 incurable  disease,  should  be  lost.
 Therefore  I  say  that  if  a  man  says
 to  me  that  the  buying  of  a  ticket
 means  a  journey  to  hell,  I  say  to  my-
 self  that  this  gentleman  is  expressing
 cynicism  of  the  worst  kind,  this  gen-
 tleman  is  saying  something  which  is
 not  in  conformity  with  that  sanctity
 of  human  life  which  I  have  been
 taught  to  respect,  ang  therefore  I  be-
 lieve  that  such  things  should  not  be
 said  on  the  floor  of  the  House.

 As  I  said  to  you,  there  are  accidents
 as  qa  result  of  sabotage.  Who  does  that
 sabotage?  I  think  some  sabotage  is
 done  by  external  powers.  In  my
 constituency,  the  sabotage  was  done
 by  Pakistani  agents  In  other  places
 sabotage  may  be  done  by  those  persons
 who  are  in  league  with  some  external
 powers.  I  would  ask  the  Railway
 Minister  to  see  to  it  that  the  element
 of  sabotage  is  ruled  out  altogether  in
 this  country.  Most  of  the  accidents
 that  have  taken  place  in  this  country,
 and  the  worst  accidents  that  have
 taken  place  in  this  country  have  been
 the  result  of  sabotage,  and  I  want  to
 warn  the  Railway  Minister  that  he
 should  see  to  it  that  no  kind  of  sabo-

 .tage  takes  place  in  this  country.
 Secondly,  I  would  say  that  every

 railwaymen  should  have  pride  in  his
 work..  I  am  one  of  those  unfortunte
 persons  who  is  fond  of  reading  novels.
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 Sometimes  I  while  away  my  time  by
 reading  books  of  fiction.  I  read  a
 book,  Bhawani  Junction.  do  not
 know  how  many  of  my  friends  have
 read  this  book.  I  would  ask  these
 railway  labour  leaders  to  read  that
 book.  How  many  of  them  have  gone
 through  that  book?  There  is  a  film
 also  about  that.  That  book  shows
 that  the  engine  driver  at  one  time
 was  proud  of  the  railway  engine  he
 was  askeq  to  drive:  he  used  to  look
 after  it  as  I  would  bok  after
 any  one  who  is  near  and  dear
 to  me...  (Interruptions.)  The  diffi-
 culty  is  with  the  labour  leaders,
 not  labour  leaders  like  Mr.  A  P.
 Sharma  but  the  so  called  labour  lea-
 ders  who  have  destroyed  the  pride  of
 the  railwaymen.
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 Shri  Warior  (Trichur):  It  casts  slur
 on  our  national  movement;  he  wants
 us  to  read  that  book.

 Shri  D.  C.  Sharma:  I  was  referring
 only  to  one  aspect  of  it.  I  was  saying
 that  the  railwaymen  whether  they  be-
 long  to  the  Congress  Party,  Commu-.
 nist  Party,  right  or  left,  PSP  or  any
 other  party,  our  workman  should
 have  pride  in  his  work.  Unless  it  is
 there,  any  number  of  benefits  would
 not  help  them.  Therefore.  I  would
 request  him  to  look  into  this.

 Mr.  Chirman:  The  hon.  Member’s
 time  is  up.

 Shri  D.  0.  Sharma;  My  _  second
 point  is  this.  There  are  many  mis-
 takes.  But  I  can  say  without  the  fear
 of  contradiction  that  so  far  as  effi-
 ciency  goes,  so  far  as  good  work  goes,
 so  far  as  the  care  for  the  passenger
 goes,  so  far  as  pub‘ic  relations  go,  the
 graph  of  the  railways  had  been  show-
 ing  an  upward  tendency  during  all
 these  years  and  if  these  unfortunate
 things  have  happened  we  are  sorry  for
 them.  But  two  things  should  be  done.
 One  is  what  Mr.  Shiv  Narain  Sharma
 referred  to  and  it  is  this.  There-
 should  be  discipline  maintained,  not
 only  by  minister  or  station  master  or
 the  Railway  Board  but  by  those  per-
 sons  who  work....
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 Mr.  Chairman:  The  hon.  Member
 should  conclude  now.

 Shri  D,  C.  Sharma:  Discipline  is  the
 key  note.  Wherever  discipline  is  dis-
 rupted,  there  can  occur  all  kinds  of
 accidents.

 Shri  Nambiar:  You  can  make  this
 same  speech  after  twenty  years.

 Shri  D.  C.  Sharma:  Mr.  Nambiar
 also  should  learn  discipline.  Anyhow,
 the  second  thing  is  that  the  railway
 authorities  should  pay  a  little  more
 attention  to  the  railway  track  to  the
 signals  system  and  also  to  those  un-
 manned  crossings.  All  these  require
 money  and  |  request  the  hon.  Minister
 that  he  should  find  money  for  these
 things.  The  spirit  of  efficiency  which
 we  are  having  in  the  railways  and
 which  has  given  our  nation  some
 dividend  should  be  found  in  every
 national  undertaking  that  we  have  in
 this  country.  I  also  want  that  there
 should  be  no  accidents  on  account  of
 sabotage  and  that  there  should  be  no
 accident  of  any  kind  and  that  the
 railways  should  have  a  cleaner  record
 then  they  have  at  present.

 Shri  Warior:  Mr.  Chairman,  Sir,
 much  ground  has  already  been  cover-
 ed  and  we  are  thankful  to  Dr.  Singhvi
 for  initiating  this  debate  and  giving
 us  an  opportunity  to  speak  on  a  very
 vital  subject  which  has  agitated  the
 minds  of  our  people.  I  am  relying
 upon  the  statement  of  the  Minister  for
 certain  observations.  In  his  statement
 on  25th  July,  1966,  there  are  a  few
 accidents  mentioned  and  a  report  of
 these  accidents  is  given  in  a  summary
 way.  T  have  read  through  all  of  them.

 The  first  accident  is,  according  to
 the  provisional  finding,  due  to  tamper-
 ing  with  the  track  by  some  unknown
 person  or  persons.  The  second  acci-
 dent  was  enquired  into  by  a  com-
 mittee  of  railwat’:  officers  which  came
 to  the  conclusion  that  the  explosion
 was  due  to  ignition  of  a  quantity  of
 gunpowder  kept  in  the  steel  trunk  in
 the  carriage  by  some  unknown  per-
 son.  This  is  in  respect  of  the  Kanpur-
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 Barauni  Express.  About  the  third
 one,  the  Commissioner  of  Railway
 Safety  enquired  into  this  accident,  and
 according  to  his  provisional  finding,
 the  collision  was  due  to  _  failure  of
 railway  staff.  About  the  fourth  acc:-
 dent  also,  he  has  concluded  _provi-
 sionally  that  the  accident  was  due  to
 failure  of  railway  staff.  The  reason
 for  the  fifth  also.  I  think,  is  a  repeti-
 tion  of  the  previous  one;  failure  of
 railway  staff.  The  Railway  Accidents
 Committee  pointed  out  that  most  of
 the  accidents  that  took  place  on  tke
 Indian  railways  were  on  account  of
 the  failure  of  railway  staff.  So,  ao
 harping  on  sabotage  or  political  ques-
 tions  will  solve  the  matter.  That  is
 the  first  conclusion.
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 Neither  the  Kunzru  Committee  nor
 the  report  which  is  now  given  in  the
 form  of  the  statement  to  this  Parlia-
 ment  shows  that  there  are  ever  so
 many  sabotage  cases.  There  aie
 cases  which  can  be  enquired  into.  I
 am  told  that  some  of  the  accidents
 were  very  serious,  like  the  there  ex-
 plosions  which  we  had  in  the  Brahma-
 putra  valley.  There  were  some  voli-
 tical  reasons  and  background  for
 them.  But  actually,  what  the  Kunzru
 Committee  report  and  what  the  rail-.
 way  administration  admit  are  one  and
 the  same  thing:  that  it  human  faii-
 ure.  That  is  correct.  But  wich  hu-
 man  has  failed?  That  is  the  primery
 and  essential  question  to  be  tackl-d
 and  how  is  to  be  tackled?  After  a!l,
 the  railways  are  run  by  human  be-
 ings,  and  the  failure  cannot  be  by
 anybody  else  unless  we  can  p.ove  that
 it  is  some  mechanical]  “a‘iure  which
 failure  can  also  be  shiftei  ty  some-
 body  else  and  indicated  es  a  human
 failure.

 I  shall  give  a  small  instznce.  There
 ‘was  a  bogie  somewhere  in  the  Pa‘na
 line  which  caught  fire.  It  was  said
 that  it  was  a  human  failvre  Sorme-
 body  put  in  some  incendiary  sub-
 stance.  But  I  ask  this  crucial  techni-
 cal  question:  whether  it  ‘:  not  cnouyh
 that  a  small  spark  comiug  eut  of  the
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 friction  in  the  axle  wheel  can  ignite
 a  sma‘l  portion  of  the  oil-soaked
 gunny  there,  and  the  whole  ching  ¢  n
 be  inflamed.  7

 Shri  Nambiar:  Short-circuit  cf
 wires.

 Shri  Warior:  That  can  be  there.
 But  that  is  what  has  happened.  A
 mill  was  gutted  in  Trichur,  i:  my
 own  ¢onstituency,  owing  to  ithe  same
 reason.  The  friction  in  the  spiacle
 emanated  a  spark;  it  set  fire  to  the
 waste  cotton  and  the  whole  miil  was
 gutted.  It  is  a  human  failure  because
 the  workers  are  not  given  sufficient
 time  to  clean  the  thing.  Here  also,
 the  maintenance  is  so  poor.  That  js
 why  these  small  things  can  actually
 cause  much  damage  anj  harrn.

 What  about  the  (tracks?  Shri
 Nambiar  mentioned  then.  Have  we
 come  to  the  stage  where  we  can  be
 sure  of  the  sleepers.  I  do  not  know.  We
 are  taken  by  the  Soutnern  Expris:  at
 60  miles  per  hour.  Dr,  Ram  Subhag
 Singh  said  so.  I  had  the  experience
 of  going  in  that  train.  Of  course  life
 is  in  the  hands;  not  in  the  heart,  be-
 cause  we  do  not  know  whether  on
 120”  rail  this  speed  can  be  allowed  or
 not.

 What  is  the  position  of  sleepers?
 A  small  difference  in  the  gauge  is
 enough  to  derail  a  train.  Actually  a
 train  went  out  of  the  track  once  but
 somehow  or  other  it  came  back  j  do
 not  know  why  and  how.  The  whole
 question  can  be  brought  to  the  deno-
 mination  of  human  failure.  But  the
 entire  responsibility  cannot  be  shifted
 like  that  to  those  who  are  actually
 running  our  rai!ways  day  in  ang  day
 out.  To  say  the  least,  That  is  a  cruel
 joke  on  them.

 Whether  you  believe  it  or  not,  we
 are  all  nationalists  to  the  core.  I  am
 sorry  to  say  that  many  workers  feel
 that  the  British  company  administra-
 tion  was  much  more  advantageous  for
 the  safe  running  of  the  railways.
 People’s  reaction  often  comes  out  like
 that  and  it  must  be  noted  by  the  ad-
 ministration.  I  say  this  in  all  earnest.
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 ness,  not  to  spite
 political.  propaganda.  If  this  reaction
 gains  ground  in  the  country,  that
 would  be  the  worst  day  for  all  of
 us.

 anybody  or  for

 After  all  is  said  and  done,  if  the  em-
 ployees  are  not  looked  after  with
 more  sympathy  and_  consideration.
 if  they  are  not  given  more  material
 benefits  and  incentives,  we  might  have
 all  the  modern  apparatus  for  safety,
 but  it  would  not  work  well.  The  wor-
 kers  are  completely  dissatisfied.  If
 the  Minister  is  not  looking  after  these
 things,  he  should  bear  the  entire
 blame  and  nobody  elsé.  Formerly
 there  was  a  modicm  of  show  of  de-
 mocracy  where  th-  Minister  when
 an  accident  occurs.  can  resign  saying
 *T  am  bowing  down  to  democracy”.
 But  nowdays  we  are  more  thick-skin-
 ned;  and  we  stick  to  the  duty  and  see
 whether  it  can  be  done  or  not.  It  is
 good  in,  a  wav.  But  if  these  things
 are  not  looked  into,  things  would  not
 improve  very  much.

 I  fully  support  the  demand  made
 ‘by  Mr.  Nambiar,  Mr.  Alvares  and
 Mr.  Sharma,  who  are  in  the  know  of
 things,  though  I  may  not  be.  Why
 not  Government  come  forward  boldly
 and  have  an  impartial  inquiry  under
 the  Commission  of  Inquiries  Act  when
 major  accidents  happen.  Why  should
 they  entrust  it  to  their  own  people?

 Secondly,  the  track  condition  must
 be  looked  into.  Here  is  this  volu-
 Minous  report  of  the  Railway  Acci-
 ents  Committee.  How  much  money
 and  energy  have  we  spent  on  it!  If
 it  is  only  to  be  shelved,  what  is  the
 use?  Tt  must  be  looked  into.

 I  again  come  to  the  workers.  The
 drivers,  conductors  and  guards  have
 to  take  their  food  along  witn  them,
 because  they  do  not  get  food  any-
 where  on  the  way.  Where  is_  the
 ration  for  them?  They  do  not  get  their
 rations  proverly.  It  is  not  only  a
 question  of  working  long  hours,  but
 they  do  not  get  even  the  primary  ne-
 cessity,  viz.  food.  When  everything
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 is  put  on  a  war-footing,  why  not  do
 something  for  the  workers  also?  In
 1942-43  when  everything  was  put  on
 a  war-footing,  the  railwaymen  had
 cheap  grain  shops.  in  all  other  sec-
 tions,  on  all  other  aspects,  we  think
 of  war  footing.  When  the  question
 of  workers  getting  some  advantage
 comes,  we  do  not  think  of  it  on  a
 war  footing.  Why  should  not  cheap
 grain  shops  be  opened  for  them  as
 long  as  there  is  the  food  muddle  in
 the  country,  as  long  as  the  workers
 do  not  get  their  essentials  at  prices
 they  can  pay?  That  must  be  attend-
 ed  to.  Why  should  not  the  railway
 workers  have  a  Wage  Board  to  satisfy
 their  demands.  When  every  other
 section  including  the  agricultural
 labourers  have  a  minimum  wage
 board,  why  should  not  the  railway
 workers  have  one?  Why  should  they
 alone  be  deprived  of  it?  Why  not
 give  a  Wage  Board  to  them?  They
 are  giving  Rs.  36  crores  to  Rs,  50
 crores  surplus  to  the  country.

 Sir,  we  welcome  this  electrification
 and  other  things.  I  would  suggest
 that  a  beginning  must  be  made  to  re-
 new  the  tracks  so  that  more  safety
 will  be  there.  We  must  begin  that
 some  day  or  the  other.  Unless  the
 Railway  Administration,  the  Railway
 Ministry,  finds  some  way  out  for  that,
 I  do  not  think,  simply  to  boost  up
 prestige,  prestige  trains  and  prestige
 speed  must  be  adhered  to.  I  hope
 the  Ministry  will  look  into  these  mat-
 ters.

 Shri  S.  K.  Patil:  Sir,  I  would  not
 take  much  time  of  the  House.  I  will
 leave  enough  time  to  my  hon.  friend,
 Dr.  Singhvi,  who  wants  to  make  some
 observations  after  me.

 I  would  begin  with  the  speakers
 who  have  spoken  today.  We  are  con-
 sidering  the  statement  that  I  have
 made:  It  does  not  refer  to  all  ac-
 cidents,  ancient  and  feature.  It  only
 refers  to  those  accidents.  which  oc-
 curred  between  two  sessions.  I  say
 this  because  Shri  Nambiar  has  referred
 to  an  accident  which  has  nothing  to
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 do  with  the  statement  that  I  made.  On
 that  there  was  discussion  time  and
 again.  There  may  be  some  rele-
 vancy,  but  so  far  as  this  particular
 debate  is  concerned  it  has  nothing  to
 do  with  it  and  ए  am  not  taking  the
 time  of  the  House  on  that  because
 whatever  happened  there,  at  Dhanu-
 shukodi  and  Pamban,  has  gone  under
 so  many  discussions  in  this  House.

 Shri  A.  P.  Sharma  talked  about  the
 Railway  Commission.  Apart  from
 other  observations  that  I  made—I
 do  not  want  to  refer  to  every  one  of
 them—I  have  never  promised  that  I
 will  have  a  special  Commission  set
 up,  but  I  said  that  some  kind  of  a
 thing  which  is  not  a  full-fledged  com-
 mission  but  something  near  to  it  will
 be  there  so  that  it  can  have  the  ad-
 vantage  of  both  the  public  —  service
 commissions.  I  have  done  that.If
 there  is  anything  lacking  in  that,  I
 shall  look  into  it.  It  was  not  as  to
 which  officers  should  be  appointed
 there.  It  is  for  the  convenience  of  the
 candidates.  They  have  not  to  go  to
 Calcutta  or  anywhere.  If  he  would
 be  satisfied  if  some  higher  officer  is
 appointed  there,  surely  that  is  not  the
 question  that  goes  in  the  efficiency  of
 that  and,  therefore,  on  that  he  should
 have  no  grudge.

 Many  hon.  Members  have  made  this
 suggestion.  But  when  the  question  of
 sabotage  is  mentioned,  I  do  not  know
 why  the  Communist  Party  at  once
 jumps  to  it.  I  do  not  think  [  have
 ever  said  and  associated  that  party
 with  it.  I  may  have  my  differences
 of  opinion  with  the  Communist  Party,
 but  I  am  fair  to  the  point  that  [  would
 never  say  a  thing  unless  I  am  con-
 vinced  about  it.  I  do  not  see  any
 reason,  therefore,  why  they  should
 take  all  the  privilege  and  monopoly
 even  of  a  thought  of  sabotage  and
 really  have  a  blow  out  of  trumpt  to
 the  world  that  the  cap  is  so  eminent-
 ly  fitting  their  heads.  f[  never  said
 that  (Interruptions).  I  would  advise
 them  in  their  own  interest,  for  God’s
 sake  do  not  try  to  wear  the  caps
 which  do  not  fit  you.  I  never  said
 of  any  Sabotage.  There  are  cases  of
 sabotage...
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 Shri  Vasudevan  Nair:  You  only
 insinuate  by  the  way  you  speak.

 Shri  S,  K..  Patil:  I  do  not  insinuate
 also,  I  have  never  done  that  (Inter-
 ruption).  That  is  a  lie.  If  anybody
 says  that  I  have  insinuated,  if  he  is
 capable  of  doing  that  let  him  have
 that,  But  I  have  never  said  that.

 Of  the  five  accidents,  I  think  one  is
 an  established  sabotage.  It  is  not  a
 question  of  fish-plates  having  been
 removed.  The  men  have  been  arrest-
 ed,  the  railway  property  looted  has
 been  found  and  it  is  a  sub  judice  case
 to  which  I  do  not  want  40  refer.  It
 is  in  the  court  of  law,  and_  these
 gentlemen  come  and  say  that  as  if
 some  relatives  of  theirs  have  done
 something.  I  never  meant  it;  I  never
 said  it.  On  the  contrary,  I  have  been
 telling  some  of  the  labour  people—
 Alvares  group—not  to  say  that.  That
 lady,  Maniben  Kara  has  openly  sug-
 gested  that  all  these-accidents—she  is
 not  sure  of  it—may  be  due  to  sabotage.
 But  I  am  not  taking  that  view,  unless
 a  sabotage  has  been  established  as  in
 one  case  it  is  bound  to  be  established
 because  every  evidence  that  we  find
 leads  us  to  that  particular  conclusion;
 otherwise  not.

 Then  there  is  this  cracker  business
 where  some  people  died.  It  was  an
 unfortunate  thing  but  does  anybody
 expect  that  we  examine  everybody’s
 trunk?  Last  year  we  carried  about
 2,000  million  passengers,  four  times
 the  total  population  of  this  country
 because  many  of  them  travel  hundreds
 of  times  and  therefore  it  may  come  to
 2,000  million  passengers.  Now,  should
 we  go  on  examining  everybody's
 ‘Yuggage  to  find  out  that  there  may  be
 some  kind  of  explosive  material  in
 that?  It  can  never  be  done.  We  may
 take  enough  precautions  and  we  have
 been  taking  them.  We  have  been  tak-
 ing  extra  precautions  in  the  Assam
 area  near  Nagaland  and  that  side.
 That  is  a  different  story.  There  we
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 spend  money.  We  do  not  get  anything
 out  of  it.  For  the  sake  of  security  it
 has  got  to  be  done.  But  surely  my
 friends  would  not  advise  me_  that
 everything  should  be  taken  as  a  case
 of  security.  Then,  instead  of  giving
 Rs.  30  crores  to  the  exchequer,  I  have
 to  ask  for  Rs.  30  crores  besides  caus-
 ing  inconvenience  to  people.
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 I  am  not  suggesting  any  sabotage  at
 all  and  my  hon.  friends  should  rest
 content  that  it  is  not  a  question  of
 any  party  or  anybody  being  blamed.
 There  are  many  people  and  sometimes
 out  of  disappointment  or  infuriation
 and  so  on  things  may  be  done.  There
 is  no  political  ideology  about  sabotage
 and  if  sabotage  is  one  of  the  weapons
 of  anybody’s  armoury,  surely,  they
 have  got  to  examine  themselves.  My
 conscience  is  quite  clean  on  that
 subject.

 Then  it  was  said  that  sufficient
 safety  measures  are  not  taken.  I  can
 quite  grant  that.  Whatever  measures
 we  might  take,  ultimately  nobody
 could  say  that  it  is  00  per  cent  tight, a  kind  of  waterproof  business,  that
 nothing  has  escaped.  To  that  extent
 I  can  understand.  There  ought  to  be
 our  anxiety  continuously.  It  is  not
 that  for  some  time  it  has  got  to  be
 done.  I  shall  come  to  that  later.

 I  have’  reserved  to  the  last
 Dr.  Singhvi’s  questions.  Some  of  the
 very  important  suggestions  that  he  has
 made  as  to  what  we  are  doing,  I  shall
 in  a  nutshell  put  them  before  you  and
 when  this  subject  is  again  under  dis-
 cussion,  something  about  the  railways,
 I  shall  go  deep  into  it.

 So  far  as  the  staff  is  concerned,
 something  has  got  to  be  done  about
 them.  They  should  not  work  at  a
 stretch  for  more  than  42  hours.  They
 are  making  that  reasonable  suggestion.

 I.  would  immediately  accept  such
 things.  I  would  discuss  them  with  the
 Railway  Boarg  and  the  _  technical
 people.  I  can  quite  understand  that.
 A  man  may  be  mad.  Sometimes  he
 sees  two  instead  of  one  because  he
 has  workeq  hard.  That  has  come  in
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 aviation  also.  Sometimes  there  is  a
 dlack-out  but  in  aeroplanes  there  is
 sometimes  even  a  white-out.  The  man
 gets  mad  about  it  and  does  not  know
 what  he  is  doing.  Such  things  may
 happen  and  one  can  understand  that.
 To  the  extent  that  it  is  possible  that
 precautions  should  be  taken,  precau-
 tions  have  to  be  taken.  This  has
 taught  us  a  lesson.

 But  immediately  to  get  up  and  say
 that  because  accidents  happen  the
 Railway  Minister  should  resign  or
 that  in  aviation  accidents  happen
 therefore  that  minister  must  resign  or
 that  devaluation  comes  and  therefore
 the  Finance  Minister  must  resign  or
 that  the  Opposition  motion  fails  and
 therefore  they  must  resign—I  cannot
 understand  this  type  of  a  mentality
 because  this  is  carrying  things  too  far.
 I  can  understand  if  a  policy  fails.

 Shri  Vasudevan  Nair:  Lal  Bahadur
 Shastri  resigned.

 Shri  S.  K.  Patil;  It  was  a  wrong
 thing  to  have  done  (Interruption)
 but  Lal  Bahadurji  had  done  a  thousand
 good  things  none  of  which  you  have
 taken;  only  his  resignation  is  impor-
 tant  to  you,  nothing  else  as  hell  or
 death  is  important  to  you  not  life  or
 the  sustenan’e  of  it.  Let  us  not  in-
 troduce  politics  into  thts  business.  Let
 us  talk  something  which  is  eminently
 reasonable  and  which  has  got  to  be
 done.  If  Shri  Nambiar,  Shri  Warior
 or  anybody  says  that  these  workers
 are  to  be  locked  after,  I‘agree.  That
 is  a  reasonable  suggestion  just  as  what
 Shri  Warior  suggested  just  now.  It
 has  been  suggested  time  and  again
 that  if  we  gire  grains  and  other  things
 to  our  workers  rather  than  they  buy
 them  at  excessive  rates,  it  will  be  the
 best  thing.  3  agree  with  that  hundred
 per  cent.

 Very  often  J  have  told  this  House
 that  even  if  we,  Railways,  lose  a  few
 crores  of  rupees  in  order  to  subsidise
 that,  I  am  ready,  as  the  Minister,  to  do
 that.  But  I  must  get  the  grains.  I
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 promise  I  wul  do  that,  but  let  the
 ‘kharif  crop  come,  let  the  situation  im-
 prove,  let  the  Food  Minister  find  out
 something  for  me  to  spare.  If  I  open
 a  shop  and  put  up  a  board  that  no
 Brain  is  available,  what  is  the  good  of
 that?  I  would  not  give  any  other
 material.

 Shri  Warior:  Two  crops  are  over
 since  you  said  that.

 Shri  S.  K.  Patil:  Therefore,  it  can-
 not  be  done  just  now,  unless  the  situ-
 ation  improves.  There  is  a  system  of
 rationing;  in  that  you  cannot  have
 different  things  inside.  Therefore,  let
 the  situation  improve  and  then  we  can
 open  the  shops.

 I  then  come  to  these  two  or  three
 accdents  where  we  say  that  there  was
 a  human  failure.  It  was  a  human
 failure  not  because  somebody  has  said
 it.  The  Railway  Safety  Commission  is
 not  part  of  the  Railways.  Retired
 railway  man  might  be  fhere.  He  is
 there  because  it  is  a  technical]  job  and
 he  knows  exactly  how  to  do  it.  It  is
 not  in  Railways,  it  is  in  another  Min-
 istry;  it  used  to  be  in  Communications,
 but  now  it  has  been  joined  to  Trans-
 port,  Tourism  ang  Aviation.  The  offi-
 cer  there  has  nothing  to  do  with  the
 Railways;  he  does  not  return  to  the
 Railways  after  that.  He  is  a  techni-
 cian;  he  knows  how  to  do  it;  he  has
 spent  the  whole  of  his  life  time  in  the
 Railways  and  that  is  why  he  is  there.
 Tf  he  has  to  be  changed  or  if  any  con-
 structive  suggestions  are  made  for
 that,  I  can  understand.  But  a  judicial
 inquiry  is  demanded  for  anything  that
 happens.  I  am  not  opposed  to  any
 judicial  inquiry,  but...

 Shri  Nambiar:  I  request  that  in  res-
 pect  f  major  accidents  whesc  danger
 to  life  is  involved,  there  shuuld  be  a
 judicial  inquiry.

 Shri  S.  K.  Patil:  I  can  tell  him
 that  where  I  have  got  a  doubt  that
 innocent  person  or  persons  are  likely
 to  be  taken  in,  then  surely  that  is  a
 matter  where  judicia]  inquiry  should
 be  necessary—if  I  am  convinced  about
 it.
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 (Shri  S.  K.  Patil]
 I  can  tell  yau  that  this  dicussion

 would  not  have  come  liere  put  for
 those  two  or  three  major  accidents
 which  took  place  where  68,  i5  and  23
 people  died.  The  Bangalore  Express
 accident  will  be  proveg  ts  be  a  sa-
 botage  accident.  Therefore,  only  ‘wo
 major  accidents  remain,  namely  those
 which  happened  at  Matunga  ard  near
 Ajmer.

 In  one  of  those  accidents,  it  is
 proved  that  it  is  not  because  of  failure
 of  the  machine.  The  failure  of  the
 machine  was  there;  it  was  indicated—
 the  automatic  system;  the  man  goes
 and  mucks  with  it;  he  handled  it
 manually  those  things,  set  it  right  and
 gave  the  signal;  when  the  train  start-
 ed,  I  qo  not  know  what  happened  to
 him;  then  he  thought  tha:  he  had  nor
 done  enough.  That  is  his  own  con.
 fession,  It  is  not  somethirg  that  human
 failure  has  been  charged  on  him;  ul-
 timately  it  may  be  proveq  otherwise,
 I  do  not  know;  even  now  I  would
 consider  that  matter  because  the  tina’
 report  has  yet  to  come.  He  goes  and
 mucks  with  it.  When  he  finds  that  the
 train  is  coming,  in  order  to  save  him-
 self,  he  goes  away;  when  his  life  is
 in  danger  and  at  that  moment,  he  does
 that,  I  think  you  must  excusc  him.
 He  did  something  in  order  to  protect
 himself,  but  in  exchange  what  we  8५६
 wag  the  death  of  about  68  penple.  If
 you  say  that  it  is  a  fai'ur>,  that  could
 १९  a  failure.  Nobody  is  accusing  him
 because  he  is  a  railway  man.  Anybody
 in  his  place  would  have  committed  the
 mistake;  I  would  have  made  ‘hat  -nis-
 take  in  such  conditions.  Nobody  is
 saying  that  he  had  any  motive;  there
 is  a  competent  court  which  wil]
 look  after  that,  which  will  decide
 whether  that  part  of  the  failure  was
 a  human  failure  or  whatever  else  you
 may  cal’  it.  Nobody  calls  it  a  sabatat
 because  it  has  been  establisheq  on  his
 own  admission.

 Motion  Re.

 What  happened  near  A.mer  was  re-
 ally  a  ridiculous  accident.  the  89005
 has  on’y  four  lines—two  on  thc  sides
 and  two  inside.  The  Assistant  Station
 Master  sees  the  train  standing  on  th
 platform  within  perhaps  a  few  feet
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 away  from  him  and  in  spite  of  that,
 he  gives  the  signal  for  the  train  to
 come.  I  do  not  know  wnnt  to  call  it-
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 ‘  These  accidents  do  haxpen;  they
 happen  everywhere  in  the  world.  7
 remember,  42  years  ago  when  I  used
 to  be  a  student  in  England,  not  a  week
 passed  without  there  bein,  at  leas:
 one  accident  in  the  French  Rai'ways.
 All  the  papers  used  to  come  out
 with  big  banner  lines  saying  that
 France  should  scrap  its  railway  sys-
 tem  because  there  was  an’  accident
 everywhere.  Compare  that  position
 with  what  is  obtaining  now  after
 forty-two  years.  If  you  go  and  see
 the  French  railways  today  you  will
 fing  that  although  they  may  not  be
 the  first,  second  or  third  among  the
 world’s  railway  systems,  yet  they
 will  be  within  the  first  three  or  four
 most  efficient  railway  systems  in  the
 world.  So,  that  happens  everywhere,
 and  jt  has  happened.  It  has  happen-
 eq  in  Englanid-arig  jt  has  happened  in
 Japan  also.  I  do  not  say  this  as  an
 excuse  that  because  it  happens  else-
 where,  therefore,  it  should  happen
 here  also.

 Here,  the  point  is  that  these  acci-
 dents  have  happened  in  a  chain,  a
 chain  of  misfortune,  I  may  call  it,
 in  a  space  of  nearly  fifteen  days  to
 three  weeks.  That  js  why  they  have
 assumed  all  this  jmportance.  If  they
 had  happened  after  some  time,  as
 they  happen  every  time,  then  prac-
 tically  nobody  would  have  taken
 notice  of  it.

 My  hon.  friend  Dr.  L.  M.  Singhvi
 hag  made  some  very  useful  sugges-
 tions.  I  shall  not  be  going  justice  to
 him  by  giving  replies  to  him  now
 within  this  short  space  of  time,  but
 I  would  mention  that  all  his  sugges-
 tions  are  worth  considering.

 He  said  that  the  incidence  of  acci-
 dents  was  higher  on  the  metre  gauge,
 indicating  thereby  that  the  metre
 gauge  railway  system  was  neglected.
 That  is  not  so.  If  he  looks  into  the
 figures,  he  wil}  find  that  there  also  the
 percentage  of  accidents  has  gone
 down.  But  there  is  one  thing  which
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 is  certain.  I  qo  not  say  that  it  should
 not  be  looked  after  well,  but  the
 trouble  about  the  metre  gauge  is  this.
 We  have  nearly  an  equal  extent  of
 the  broad  gauge  and  the  metre  gauge
 systems.  Broad  gauge  is  somewhere
 about  27,000  km.  while  the  metre
 gauge  is  somewhere  about  24,000  k.m.
 But  so  far  as  the  profits  and  the
 earning  are  concerned,—I  am  saying
 this  not  because  I  want  that  the  metre
 gauge  shoulg  be  peglected—nearly
 80  per  cent  is  from  the  broad  gauge
 and  hardly  20  per  cent  is  from  the
 metre  gauge.  But  that  is  no  reason
 why  it  shoulg  be  neglected.

 Shri  Vasudevan  Nair:  Therefore,
 iet  us  scrap  it.

 Shri  S.  K.  Patil:  Of  course,  there
 may  be  reasons  for  complaint.  But
 what  I  am  saying  is  that  that  is  uo
 veason  why  it  should  be  neglected.
 The  fact  that  I  have  quoteq  these
 figures  should  not  be  taken  to  mean
 that  more  attention  should  not  be
 paig  to  it.  Surely,  more  attention
 could  be  paig  to  it.

 My  hon.  friend  sugg:sted  ‘why  not
 nave  a  separate  zone  for  the  metre
 gauge?’.  I  woulg  submit  that.a  sepa-
 rate  zone  is  now  necessary  for  it.
 What  is  necessary  for  it  is  more  safe-
 ty,  and  if  anything  is  lacking  in  that
 respect  it  has  got  to  be  improved.

 If  these  accidents  have  done  any:
 thing,  than  I  may  tel)  you  that  they
 nave  made  all  our  staff,  including  the
 Minister  to  sit  up  ang  to  find  out  or
 devise  means  as  to  what  can  be  done
 to  prevent  such  accidents  in  the
 future.  Other  countries  have  0०78
 certain  things.  But  those  things  are
 not  easily  available  i,  this  country.
 Hon.  Members  are  talking  of  track
 circujting  but  track  circuiting
 On  such  8  vast  track  is  not
 a  simple  matter.  Then,  there  was
 reference  to  signalling,  modernizing
 of  the  system,  microwave  system  and
 so  on.  They  have  resorted  to  these
 things  in  other  countries,  and  although
 they  will-  nog  completely  eliminate
 the  incidence  of  accidents,  yet  to  a
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 farge  degree  they  will  help  in  qimi-
 nishing  the  incidence  of  accidents
 ang  there  is  no  doubt  about  jt.  We
 are  beginning  to  do  those  things  here
 2'so,  in  fact,  much  faster  than  jn  anv
 other  railway  system  in  the  world
 But,  surely  even  with  those  things,
 these  one  or  two  accidents  that  J  have
 referred  to  would  not  have  been  pre-
 vented.  If  the  man  sees  the  train  ana
 yet  gives  the  signal  what  machine  can
 prevent  that  accident?  When  the  man
 sees  the  train  next  to  him  and  yet  he
 gives  orders  for  the  other  train  to
 come  on  the  same  line,  then  what
 machine  can  prevent  it?  Fortunate-
 iy,  the  qriver  saw  that  the  train  was
 there  and,  therefore,  the  impact  of
 that.  acident  was  minimised;  other-
 wise,  instead  of  fifteen  persons,  possi-
 bly  more  persons  might  have  died  in
 that  accident.

 Then,  my  hon.  frieng  Dr.  L.  M.
 Singhvi  mentioneg  that  even  accord-
 ing  to  the  published  figures  of  the
 Railway  Administration,  the  figures
 were  3.4  persons  and  75  persons  and
 so  on.  That  is  correct,  but  if  he
 would  go  through  the  _  statistics—
 i  am  not  going  into  the  details  now,
 but  I  shall  give  these  things  to  him
 afterwards—he  will  find  that  al!
 over  the  worlg  it  happens,  but  it  AS
 getting  les  ang  less  here  as  in  the
 world  also  it  is  getting  Jess  and  less.
 Here  alsc,  we  shall  do  our  best  to
 see  that  it  should  be  less.

 So  far  as  the  maintenance  of  the
 track  is  concerned,  that  has  been
 mentioned  by  everybody.  That  is  2
 correct  thing  to  be  done.  But  if  *
 may  say  so,  personally,  sometimes  !
 get  qoubtful  whether  that  is  done
 properly  or  not.  Some  of  our  tracks
 ate  very  old.  They  are  periodically
 changeg  and  so  on,  but  there  is  some-
 thing  that  has  got  to  be  done  with  a
 little  more  care.  Simply  because  the
 thing  has  not  resulted  in  accidents
 and  it  looks  well  one  should  not  con-
 c'ude  that  it  is  all  right;  just  as  in
 aviation  also,  after  an  engine  has
 run  for  so  many.  hours,  it  js  con
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 (Shri  S.  K.  Patil]
 demned,  likewise  here  also  something
 like  that  shoulg  be  qone;  although  it
 may  be  good  enough  for  one  year  vr
 two  years  to  come,  yet  it  shoulg  be
 condemned  because  otherwise,  the
 safety  of  the  passengers  and  the  people
 would  be  in  qanger.  To  that  extent,
 I  feel  that  the  energies  gnd  the  af-
 tention  of  the  Railway  Board  and  out
 technicians  will  have  to  be  qgirected  on
 this  matter.

 Then,  it  was  stateq  that  the  pas-
 senger  train  collisions  were  on  the
 increase.  But  here  there  is  some-
 thing  which  has  got  to  be  remem-
 bered.  It  is  not  always  the  case  of  3
 train  colliding  with  «another  train;
 that  is  a  big  accident;  but  sometimes,
 quite  a  few  of  jhese  accidents  have
 only  statistical  relevance  in  imping-
 ing  upon  the  safety  aspect.  For
 instance,  take  the  case  of  a  collision
 of  a  light  push  trolley  with  a  —as-
 senger  train.  It  is  not  a  big  acci-
 dent  in  that  sense,  although  that  is
 also  called  an  accident  in  our  railway
 system.  Surely  like  that  there  are
 hundreds  ang  thousands  of  such  acci-
 dents;  they  are  also  calleq  accidents;
 they  are  not  as  bad  as  the  big  ones,
 but  even  they  should  not  take  place,
 but  they  do  happen.

 Then,  it  was,  stated  that  the  quality
 of  implementation  of  Kunzru  Com-
 mittee’s  recommendations  was  pecr-
 functory  ang  ineffective.  The  Kunzru
 Committee’s  suggestions  or  recom-
 mendations  were  not  really  new.  That
 a  man  of  the  eminence  of  Dr.  Kunzru
 did  it,  of  course,  gave  them  an  ad-
 ditional  importance.  I  think  action
 has  been  taken  on  most  of  those  re-
 commendations.  There  may  be  one  of
 two  cases  where  we  have  not  done  so,
 but  we  have  not  done  so  for  a  good
 cause.

 For  instance,  there  was  the  sug-
 gestion  that  the  sons  of  the  railway-
 men  shoulg  get  preference  in  railway
 jobs  etc.  If  we  had  done  so,  then  the
 Law  Ministry  tells  us  that  possibly
 the  matter  might  be  taken  to  the
 Supreme  Court  ang  the  verdict  may
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 not  be  on  our  side,  because  that
 would  amount  to  making  distincticns
 or  discriminations.

 Shri  Nambiar:  That  can  be  done
 even  without  the  Supreme  Court’s
 verdict.  25  per  cent  can  be  reserved
 for  them.

 Shri  S.  K.  Patil:  We  do  it;  I  may
 tell  my  hon.  friend  Shri  Nambiar
 that  we  do  it  but  we  shall  never
 condemned  because  otherwise,  the
 ledge  it  because  we  do  not  want  to
 give  cause  to  anybody  to  go  to  a
 court  of  law  and  say  that  we  are
 making  this  distinction  between  citi-
 zen  and  citizen.

 Shri  Nambiar:  Their  applications
 can  be  considered  if  they  are  qualified
 otherwise.

 Shri  S.  K,  Patil:  This  is  no  remedy.
 But  I  quite  understang  that.  Then,  it
 was  suggested  that  the  charges  of
 corruption  and  nepotism  leve'led
 in  the  press  should  be  gone  _  into.
 That  is  .a  general  thing.  But  I
 am  merely  talking  of  the  accidents
 now.  It  is  not  that  I  do  not  agree
 with  the  conclusions  of  my  _  hon.
 Dr.  L.  M.  Singhvi,  but  surely  that
 is  a  thing  which  has  no  direct  rele-
 vance  to  these  accidents.

 Then,  there  was  reference  to  the
 shortage  of  staff  in  the  A.M.S.  grades.
 I  may  tell  you  one  thing  that  some-
 how  or  other  I  do  not  believe  in  going
 on  increasing  the  staff,  The  whole
 misery  of  this  country  is  that  you
 require  ten  men  to  do  a  job,  which
 in  a  highly  progressive  and  indus-
 trial  country  perhaps  one  or  two  ver-
 sons  would  do.  That  is  why  you  find
 everything  becoming  costly  in  this
 country.  I  am  not  talking  merely  of
 the  railways.  Take  anything  that  we
 export.  Why  does  it  cost  so  much?
 While  our  labour  is  cheap,  why  does
 it  cost  so  much?  That  costs  “more
 because  the  number  of  people  that
 are  required  to  man  the  labour  is
 sometimes  twice  or  thrice  or  four
 times  the  number  in  other  countries.
 If  it  is  suggested  that  the  few  men
 that  we  have  got  should  be  looked
 after  well—in  fact,  we  have  not  got



 कया.  Motion  Re.  =  BHADRA  3,

 a  few  only,  because  if  we  take  the
 whole  of  it;  it  would  come  to  about
 a  million  and  a  quarter—then  I  could
 understand  that.  But  if  it  is  suggest-
 ed  that  if  we  could  add  another  per-
 son  where  there  is  one  person  at  pre-
 sent  things  will  be  better,  then  that
 is  &  different  matter.  Whether  it  is
 necessary  to  do  that  is  a  point  to  be
 considered,  but  that  is  a  different
 matter.  Otherwise,  it  is  not  by  mere-
 ly  adding  to  the  numbers  that  things
 can  be  improved,

 Dr.  L.  M.  Singhvi  also  referred  to
 training.  The  railways  have  a  com-
 prehensive  set-up  for  training;  there
 are  50  railway  training  centres  for
 class  III  staff  in  addition  to  a  large
 number  of  basic  training  centres
 attached  to  the  workshops;  training
 arrangements  for  class  IV  staff  are
 set  uP  On  divisional  basis.  Therefore,
 to  say  that  there  are  no  training
 facilities  is  not  true.  So  far  as  tech-
 nical  training  is  concerned,  and  so
 far  aS  even  psychiatric  training  ete.
 is  concerned,  we  shall  see  that  neces-
 sary  precautions  are  taken  so  that  we
 would  be  as_  self-sufficient  as  we
 possibly  can.

 Then,  there  was  some  reference  to
 the  Kunzru  Committee’s  recommenda-
 tion  for  reservation  of  25  per  cent  of
 the  vacancies.  This  recommendation
 runs  counter  to  the  provisions  of  the
 Constitution,  ang  it  was  only  after
 giving  deep  consideration  that  this  re-
 commendation  was  not  adopted.

 Then,  some  mention  was  made  of
 the  difficulties  that  the  running  staff
 hag  got.  Some  of  them  appear  to
 tbe  very  genuine,  and,  therefore,  we
 must  give  our  attention  to  the  matter
 and  relieve  as  many  of  their  diffi-
 culties  as  we  possibly  can.  Those  are
 constructive  suggestions.  I  do  not  say
 that  because  the  suggestions  have
 been  made  on  this  occasion  they  are
 not  relevant  to  the  main  issue,  but
 I  would  say  that  they  are  relevant
 all  the  time  and  they  should  be
 considered.
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 I  have  trieq  to  answer  most  of  the
 points  that  Dr.  L.  M.  Singhvi  has
 made,  Then,  it  was  stated  that  relief
 to  gangmen  had  not  been  given.  Then,
 there  was  also  reference  to  trans-
 fers.  I  am  not  talking  of  the  trans-
 fer  of  the  office  people.  That  does
 not  make  much  difference.  So  far
 as  the  gangmen  and  others  are  con-
 cerned,  it  is  not  so  much  a  question
 of  transfer  due  to  which  this  is
 happening.  But  I  may  tell  the  House
 that  these  things  are  under  constant
 supervision  and  it  is  not  as  if  it  is
 reviewed  only  for  some  time.

 If  we  go  on  analyzing  in  this  pro-
 cess,  then  I  may  tell  you  that  the
 railways  have  given  an  excellent  ac-
 count  of  themselves  but  for  these
 three  or  four  accidents.  While  I  am
 Saying  this,  (  hope  that  some  other
 accidents  woulg  not  have  taken  place
 somewhere.  I  am  not  a  sort  of  Minis-
 ter  who  believes  in  a  sort  of  iate
 and  praying  to  God  that  no  accidents
 should  happen  etc.  No  doubt,  I  am
 a  prayerful  man,  but  that  does  not
 absolve  me  of  my  responsibility.  So,

 lam  doing  something  better  than  that.
 Therefore,  it  is  my  constant  endea-
 vour  to  see  that  things  are  improved,
 whether  it  is  a  question  of  resiyning
 or  not.  Simply  by  somebody  resign-
 ing  and  going  out,  the  railway  system
 does  not  get  improved.  What  differ-
 ence  does  it  make  to  my  hon.  friend
 Shri  Nambiar  if  from  the  railways  I
 go  out,  because  I  shall  be  going  some-
 where'else  and  earning  by  bread  so
 long  as  I  do  not  disappear  from  this
 world?

 Shri  Nambiar:  Why  not  have  an
 inquiry?

 Shri  s.  K.  Patil:  Before  the  inquiry,
 the  Minister  never  appears.  Perhaps,
 my  hon.  friend  does  not  know  also
 that  the  inquiry  is  carried  on  first,
 then  the  report  comes  after  five  or
 six  months,  because  it  is  an  indepen-
 dent  inquiry  and  then  only  the  Minits-
 ter  comes  to  know  of  it..  On  the
 earlier  occasion,  it  was  done  for  other
 reasons  into  which  We  need  not  go
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 now.  Therefore,  to  suggest  that  one
 should  always  do  such  a  thing  is  not
 proper.  I  quite  appreciate  the  refer-
 ence  to  that  earlier  case,  because  we
 can  make  a  reference  to  our  dear
 friend  who  is  no  more  with  us.  But
 I  am  saying  this  because  this  argu-
 ment.  should  not  be  brought  forward
 again  and  again  in  context  or  out  of
 context  simply  because  that  helps  one
 with  an  argument;  if  something  75
 good  and  if  a  man  so  feels  it,  he  does
 it,  and  I  do  not  find  fault  with  him.
 But  I  do  not  feel  it.  I  feel  it  is  my
 responsibility  to  stick  on  to  my  job
 and  do  it.  If  I  go  after  doing  it,  that
 is  a  different  matter.  But  I  will  not
 funk  away  simply  because  some  people
 want  me  to  do  so.  That  is  precisely
 ‘the  reason  why  I  am  where  I  am.

 If  I  have  not  answered  any  parti-
 cular  enquiry  of  any  member,  it  is  not
 because  of  ६  desire  not  to  do  So  but
 for  want  of  time.  Thank  you.

 Shri  Vasudevan  Nair:  Shri  Sheo
 Narain  wanted  a  railway  line.  What
 about  that?

 Shri  S.  K.  Patil;  Shri  Sheo  Narain
 made  a  very  execellent  speech  today
 in  a  language  which  he  has  acquired  in
 ‘the  last  five  or  six  years;  he  has  done
 it  with  a  proficiency  on  which  we
 should  compliment  him.  In  the  process
 of  acquiring  more  of  it,  he  will  some
 day  become  unbeatable.

 Shri  Nambiar:  I  have  a  submission
 to  make.  The  charge  of  sabotage  was
 levelled  against  the  communists.  This
 was  mentioned  by  Shri  Sheo  Narain
 when  he  spoke  about  railway  accidents.
 He  said  that  it  was  the  communists
 who  were  responsible  for  the  accidents.
 The  Railway  Minister  must  clarify....

 Shri  S.  K.  Patil:  Shri  Sheo  Narain
 is  not  yet  Railway  Minister.

 Shri  Nambiar:  Who  gave  the  clue
 to  him?

 Dr.  L.  M.  Singhvi;  I  hope  you  have
 agreed  to  my  request  that  I  may  be

 AUGUST  25,  “1966.

 the  number  is  small.

 Recent  Railway
 Accidents

 permitted  to  reply  to  the  debate  on  a
 Jater  occasion.
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 Mr.  Chairman:  He  may  put  any
 questions  he  has  now.  Then  after  the
 reply,  I  will  adjourn  the  House  and  he
 can  exercise  the  right  of  reply  on  the
 next  convenient  day  that  this  matter
 is  taken  up.

 Dr.  L.  M.  Singhvi:  Most  of  the  points
 have  been  touched  upon  by  Shri  Patil.

 He  has  acknowledged  that  he  could
 not  do  full  justice  to  the  various  syg-
 gestions  made  on  the  floor  of  the  House.
 I  would  not  touch  on  them,  I  would
 however,  like  to  ask  him  to  say  some-
 thing  about  the  conditions  of  work  for
 officers,  particularly  at  the  middle
 level  of  responsibility;  secondly,  what

 ‘has  he  to  say  about  the  suggestion  for
 a  separate  Member  for  Railway  Safety?
 Thirdly  what  about  insurance  of  rail-
 way  passengers  which  |  particularly
 suggested?

 Shri  S.  K.  Patil:  So  far  as  insurance
 of  rail  passengers  is  concerned,  it  is
 Not  as  easy  as  insurance  of  air  passen-
 gers  because  in  the  case  of  the  latter

 Here  we  are
 transporting  something  like  2,000  mil-
 lion  people.  This  can  come  about  only
 slowly.  But  we  are  very  much  think-
 ing  about  it  to  see  if  something  could
 be  done.  Compared  to  other  modes  of
 transport,  I  think  railway  is  the  safest
 mode  of  transport;  by  that  I  mean  a
 risk  of  one  in  a  million.  But  as  I  said, it  is  under  consideration.  That  is

 .Qumber  one.

 Dr.  L.  M.  Singhvi:  Separate  Member
 for  Railway  Safety.  It  was  suggested
 by  the  Kunzru  Committee  also.

 Shri  S.  K.  Patil;  I  can  understand
 a  Director  of  Railway  Safety  being
 there.  There  are  five  members,  each
 one  with  a  very  important  responsibi-
 lity.  They  are  technicians,  there  is  a
 mechnical  engineer,  civil  engineer,
 personnel  man,  transport  man  and  so
 on.  But  whether  to  have  a  person  for
 looking  after  railway  safety  elevated
 to  full-fledged  membership  is  some-
 thing  which  |  am  prepared  to  consider
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 in  the  sonse  that  I  do  not  underesti-
 mate  the  importance  of  that,  but  it
 has  to  be  considered.

 Take  vigilence.  We  have  got  a  vigi-
 lence  division.  But  should  we  have  a
 full  fidged  Member  merely  to  took
 after  vigilence?  Would  it  be  proper
 for  us  to  have  a  full-fledged  Member
 for  Vigilence  on  the  Board?  The  next
 is.

 Dr.  L.  M.  Ginghvi:  Improvement  of
 the  conditions  of  service  and  prospects
 of  promotion  of  officers  at  the  middle
 level,
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 Shri  8.  K,  Patil:  I  can  understand
 that.  When  any  constructive  suggestion
 from  Dr.  Singhvi  or  any  other  Member
 comes,  you  will  never  find  a  more  sym.
 pathetic  man  myself.

 Mr.  Chairman:  Dr.  Singhvi  will
 reply  on  another  day  when  the  mo-
 tion  is  taken  up.

 77.858  brs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Friday,  August
 26,  966/Bhadra  4,  888  (Saka).
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